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1806 (Saka)

The Lok Sabhg met at Eleven of the
Clock

[Mn, SrEaxzR in the Chair]
ORAL ANSWERS TO QUESTIONS

Memorandum Irom DESU Engineering
Aasociation

*g81, SHRI RAM BHAGAT
PASWAN;

$HRI VARKEY GEORGE:

Will the Minister of IRRIGATION
AND POWER he pleased to state:

(a) whether DESU Engineering
Association has submitted a memo-
randum regarding the irregular re-
cruitment of engineers during 1972;
and

(b) if so, the salient features there-
of and the action teken by Gowvern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). A statement
i» latd on the Table of the House,

Statement

(a) and (b), The DESU, Engi-
neers Association submitted & memo-
vendum alleging that:

(i) about 30 engineers were re-
critited an Asstgtant Enginetrs
by the D.B.8.U. manage-
ment in April, 108 without
the sutherity of the Delhi
Electric Supply Committee

the Union Public
Commission;

(i) the scale of pay of Rs. $25—
900 in which they were ap-
poinfed does not exist;

(iif) the posts were not advertized
and no qualificafions for re-
eruitment were laid down;
and

(1v) peinting out that the D.ES.C.
had passed a resolution on
6-61972 in which the Com-
mittee had resolved that the
appointments mede in the
pay scale of Rs, 325800 of
Assistant Engineers be can-
celled forthwith,

2. The General Manager, DES.U,
from whom a report was called for,
has reported that the D.E.SU. ap-
prouched the Utlion Public Berviee
Commission on 36-5-1970 for Mling
up 38 vacant posts in tNe grade of
Asgistant Engitteer. Of the candi-
dated recomnwinded by the UPS.C,

U.P S C. were réquested on 4-4-1972
to recommend candidates for 24 posts.
The U P.S5.C. asked the D E.8.U.
on 18-4-1972 to send the requisitich
in the revised forth: this was done
bW D E.S U oh 3-7-197T2. The posts
were advertived: by the U P.8.C. df
26-10:1972 atid ihterviews are likely
to be held shortly.

3. In the meantime, in the interemt
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Rs. 350—800) on ad hoc basis pend-
ing regular mppointment through the
Union Public Service Comminion.

4, As the matter is entirely within
the purview of the Delhi Hlectric
Supply Committee, which is a limb
of the Delhi Municipal Corporation,
we are asking that body to enquire
into the matter and take necessary
action.

SHRI RAM BHAGAT PASWAN:
I would like to know from the hon.
Minister whether it is not a fact that
the DESU mangement have appoint-
ed Assistant Engineers without the
concurrence of the UPSC and to
circumvent the UPSC they had re-
duced the pay scale of these engineers
from Rs. 350 to Rs. 325, and whether
it is also not a fact that these engi-
neers have been appointed when no
such post in this scale has been
created. If it is a fact, may I know
whether any inquiry has been insti-
tuted into this lapse?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
The appointment has been made by
the General Manager purely on an
ad hoc basis. They cannot circum-
vent the UPSC. They have approach-
ed the UPSC and the application is
pending before them. The UPSC
have already advertised the posts and
the interviews are likely to be held
shortly. It the candidaies selected
do not happen to be the present ones,
naturally they will have to gquit and
the' new ones will join.

With regard to the other point rais-
ed by the hon. Member, it is in the
domain of the Delhi Electric Supply
Committee, and I have written to
them to make such enquiries as they
think fit in this particular case.

SHRI RAM BHAGAT PASWAN:
May 1 know whether it is a fact that
juite a good number of Assistant
Engineers are still unconfirmed and
are appointed on an ad hoc basis, and
if 30, may I know the time by which

APRIL 10, 1073
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these engineers will be regularised to
avoid discontentment.

. Lastly, may I know the reason why
the Shivashankar Committee Report
on this has not been implementsd so
far?

DR. K. L. RAO: With regard to the
appointments hbeing temporery, it is
in the domain of the Delhi Flectric
Supply Committee, as I said, to create
the posts. To the extent that they
made permanent. Therefore, it is en-
tirely in their discretion, depending
sanction the posts, the posts will be
upon the volume of generation capa-
city they are going to have and so on.

Regarding Sivasankar Committe>'s
Report, the report has been submitted
recently and I sent the report to the
Delhi Electric Supply Undertaking 10
take such action as they deem fit be-
cause again the implementation is
entirely for the Delhi Electric Sup-
ply Corporation and we do not want
to interfere unless any injustice is
done and that is specifically brought
to our notice,

MR, SPEAKER:
George—not here,

Shri Varkey

SHRI A. P. SHARMA: What is gu-
ing to happen to those engineers who
have been recruited on an ad hoc
basis? Are they going to be con-
firmeq and or their cases going to be
considered by the Commission? I
would like to know what is going
to happen to these people.

DR. K. L. RAO: Always such ap-
pointments are made like this pend-
ing UPSC selection. They also appear
before the UPSC and if they are
selected, they come in; otherwisge,
they will have to go out of the job.

PROF. NARAIN CHAND PARA-
SHAR: As has been admitted by the
hon, Minister, all appointments were
made on an ad hoc basis. May I
know as to what {8 the timeé required
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for the regular incumbent to come
in?

MR. SPEAKER: That is already
gven jn detail in the statement.

DR. K. L. RAO: ‘They have called
the candjdates for interview and they
are expected any time, now, unfortu-
nately, the UPBC has taken such a
long time. As I said, they have taken
nearly a year for the first batch to
be selected and they may take some-
time for the second batch. There-
fore: as soon as the persdns are
selected, then they will join. There
is no other time lumit for the people
taken on ad hoc basis.

MR SPEAKER: Shri Rajdeo Singh
—absent.

Shri Onkar Lal Berwa—absent.

Explosion of Coal Dust Bunker of
Barauni Thermal Power Station

*68¢ SHRI SUKHDEO PRASAD
VERMA:

SHRI C. K. CHANDRAPPAN:

Wiil the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the coal dust bunker
of the Barauni Thermal Power Sta-
tion exploded on March 12, 1073; and

{b) if so, the reasons therefor and
the number of casualties as a result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA). (a) and (b). A statement
18 laid on the Table of the House,

Statement

(a) and (b). One of the 50 MW sets
at Baraunl had to be shut down on
18th March, 1978 due to a leakage in
one of the superheater tubes.

Oral Answers é

After about an hour and half a fire
was detected in the air-preheater and
the connecting ducts. This rapidly
intensified, and resulted in explosion,
The outbreak of fire was found to be
due to the burning of the soot-deposits
on the air-preheater tubes. Due to
intensity of fire, portions of the hopper
melted and the falling of the molten
mass on the ground caused injuries o
the people standing nearby.

47 persons were given first aid in
the Thermal Station Hospital. 12 per-
sons were referred to Hospital at
Mokameh. Out of these, three were
discharged immediately and seven the
next day. The two remainmg persons
who weré apparently standing on a
higher platform, jumped to the ground
and received fractures and are under
treatment in the Hospital.

of gudw waw waf : www
wEgRT, M faor aWr 2w 9 @

TATE I & ag Fvar v § e geade
W ¥ Aivw & wrov qg e
g &, & st sl oft 3 orrereT R
E & wrm ag o faesle g S ¥
0§ ag wwraEH ¥ srovgar §ar
WY TTZ AFT WA 9T IH A AT FF
FTAT ®1E 4T AT AE 4T I O frwor §
wez gy far §, wafag ffeva qar
T wwar § e g frewie ¥ wamaeTY
el 7§ a7 ¥ ag e gwr ¥ ?
aft st s T A W F
fag few frg # fordrdy & Wi @7
F IR ar kg ?

THE MINISTER OF IRRIGATION
AND POWER (DR K. L. RAO): A
committee was appointed by the Bihar
Government to go into this and
pending the committee's findings, I do
not want to say much on the subject.
But, in this particular case, what
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happened was that one of the super-
keater tubes was leaking and, there-
fore, the boiler was shut down. Sub-
sequently, after an hour and a haH,
the explosion took place in the air
preheater, not in the super-heater tube
but in the air prehsater where
the air is heated before it gets into
the boiler. That heater got exploded
and the exact reason for that is being
investigated. If I say anything now,
it will prejudice the inquiry. So, I
will rather refrain from saying any-
thing now.

ot REET wew Wi oo o
¥ faq ot w4 sk o€ § 3y W A
e fgreaw ¥k d, wu
WA § ¥ W o § T Ay T
% aF WAt i g & ow A ?
3a & fag wr§ g fafews foar v
& ar g ?

DR. K. L. RAO: This committee
has been appointed by the Bihar State
Government and its members are
a retired Chief Engineer of DVC and
the present Additional Chief En-
gineer of DVC and a fuel expert. A
commitiee of these three has been
appointed. The Committee’s report
is expected in one or two months.

SHRI KRISHNA CHANDRA HAL-
DER: I would like to know from the
Minister as to what was the total
financial loss, What is the total loss
incurred due to this accident of March
12, 19787

DR. K. L. RAO: Total loss is about
Rs. 20 lakhs, The repair work is
egstimated to take about three months.

SHR] KRISHNA CHANDRA HAL-
DER: Whether any compensation was
given to the injured persons? Can
you tell this information?

DR. K. L. RAO: Injured persons
have not been paid compensation so

mu,wfs_
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far. But they will be paid accord-
i::t. to the Workmen's Compensation

wow wiw fawry wwr & fowr vaeit &
fad famiwm

*686. ¥1o wefrrergw ofidw
w by, ww Wfix weh w3
woft oy wrR o g w8 s

(%) v wor 2w ¥ w3 Aww
sy e fremege fradws /at &
feramr wwt ¥ Forr 2ar # fag v ok
fatw 6 ¥ ;

(@) =ar oox a0 Frafar Qo
# frafer &t ardd W Wi s &
¢ ff ; 6

(w) afe g, o fer arda’ w
faaferr & wod WX ¥ wT owTOT
g7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): (a) Elections were sche-
duled to be held in early 1973 for
filling the vacant seats from the 250-
Mhow and 06-Jarhagaon Assembly
constituencies in the Madhya Pradesh
Legjslative Assembly.

(b) Yes, Sir., A programme was
sent to the Chief Electoral Officer,
Madhya Pradesh, for holding these
two by-elections.

(¢) The Chief Electoral Officer
subsequently reported to the Election
Commission that acute scareity condi-
tions caused by severe drought pre-
vailed in a major portion of the State,
that these constitueneies were badly
affected by scarcity, and that the en-
tire administrative machinery of Gov-
ernment was deployed on relief
measures and 83 if was neither
sible nor desirable to hold the
elections on the scheduled dates.



¥

o, wowry: ol R W QI
oY wrawrd My &, WA | T THC
®T SR JoT A W 1 X wrAAw
wg § fF wg Fratew @ &1 g
fipwely wrc der mar ? W ag o
fe g wrd srAwTER § Wk
W N {7 SR w1 F
gt AT R A AT -
AR FT QAT guT A 7Y WL
U & ¥y wroor ¥ ?

SHRI D. R. CHAVAN: I have men-
tioned the reasons and these have been
given here. The programme was
fixed for the election and the notifi-
cation was issued on 25th January,
1978. Election was to be held on 25th
February, 1978. On account of the
conditions there, the Chief Electoral
Officer said that the State was affect-
ed by drought; these constituencies
were also affected by drought and as
such, it would not be desirable or ad-
visible under presant conditions to
hold these elections. Similarly, the
Chiet Secretary of the Madhya
Pradesh Government also informed
the Election Commission that the
tire administrative staff will be
ployed on relief work and it will
be possible to hdld election
these circumstances. Under
circumstances they had to hold
the election.

BN~

T
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e wefareraw sy wsw
TENW, T ¥ TEY WO Ty AT o7
et wgar | T we g g b
wg fraferr ftar w7 7w Qw7 T,
ya fF g Y A% qur frataw fa
FT AT g, 7g WA Y s
¢ T R A A T FET
%1 TF 9T &, Wy w7 CIrA WY g}
¥ WY @9 G aFaT 91, I§ w1 AN
TR FCOT Y ?

ot gawR Wt : W= F S gwr

T AT wOAT Ay, fra qwr &
Y Q%7 747
SHRI D. R. CHAVAN: The pro-
gramme Is fixed and approved by the
Election Commission. The Election
Commission actually had approved
of the programme for holding the
elections both in the Assembly and
the Parhamentary (Scheduled caste)

constitwency but as a result of the
conditions prevailing there it had to

be withheld.

o wEfMTUAN ghim : weos
wET, AT AN T AL AG war AR
wor w7 I faeamed

rogmasE g frarag e fe
= e wwrerer o A 8
WO WA TCHRTT X I WOTN U e
T frar &, 7@ R ww ¥, wre
W 7 TS @A AN AN
s R A TR | Ay e
AW & W AT B ST ¢
fFrsem Immm 1 v -
a7, 73 AT T 9T 278 Ferc Ferrgy |
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SHRI D. R. CHAVAN: I am giving
the information that has been sup-
plied by the Chief Election Commis-
sioner and the Chief Secretary,
Madhya Pradesh Government. Whe-
ther drought is declared in Indore
district or not that information is not

with me,

Mo wefmreme widw : At o
¥ W T w w A
AETTE | Iy W A

T ¥ e wwt qF 7 e
™ ¢

MR. BPEAKER: The Minister has
said that he is giving the informa-
tion as is supplied by the Chief Elec-

tion Commissioner.
Tro wwirTOES qtiy : G AT

~

A% qOT {7 faa gar wer ar
wrre v forerr sifivar wdY fivar war @,
agt ¥ wrr ga foret & A a7 §;

gt wrd A & A% W ST

g—Iud Ay W W W e
arer o Y TR ...

SHRI D. R. CHAVAN: I have al-
ready stated I go on the basis of
the information given by the Chief
Election Commissioner and the Chief
Secretary, Madhya Pradesh Govern-
ment. They said there is large-scale
movement of population and these
areas are affected by drought. Be-
yond that I do not have any informa-

tion.

------

WMo wwimTomw qiga : 5T A9
W o arrere @t wf § A ww S

APRIL 10, 1073

SHRI D. R. CHAVAN: The point
18 the Election Commission is an
authority set up under the Constitu-
tion of India. It 1s for the Election
Commussion which is an independent
body to be satisfied about the appro-
priate time to hold or not to hold this
election. The notification was to be
issued on 25th January and the elec-
tion was to be held en 25th Feb.,
1973. The Mahu constituency vacan-
cy was caused on account of the
resignation of Shri P. C, Sethi in
1072 and the scheduled caste consti-
tuency was caused on account of the
death of Smt. Minimata on 12-8-1972.
For the Mhow constituency, the date
is 22-3-72 and for the Jarhagaon as-
sembly constituency 10-6-72,

sft ARaTE ow : ow\T HET W
AT TA HeG FRAW ORI A AR
forx ®Y weer dw Ner T fear
o wwre fF O ¥ A 7g A
gt T A A v qog o fr o
¥ qrffrardv=d e w¥ g ?

W WP : AT T A qare
oY T § 0 FAE QT geT |y
OO CH QA X 997 1| @y W
fredrr ? wify oarw &R ) (wmwem)

SHRI D. R. CHAVAN: The first

part of the gquestion is why elec-
tions were not held, I answered it
by saying that the Election Com-
mission is the constituted authority

¥ faare sy ST Ewy £ oW
TR AAE A TR, o

st t
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under the Constitution and is an in-
dependent body and it is for the
Election Commistion to decide when
to hold election or when not to hold
it.

About the second part, about the
non-declaration of drought in the
Indore area, I have given the ans-
wer on the basis of the information
given by the Chief Elecioral Officer
and the Chief Secretary. I myself
have not got information; I have to
get it from them.

MR. SPEAKER: That is enough.
He has passed on the information re-
ceived by him. (Interruptions)

oft Goww wt ;e A ¥
FTAAT AR § W et aww wwew
¥ 9w ug qAT wafra gUT 9T IR
vy § WIIRT OF Sdwe frar ar ?
arg qre & g oY SR e § A
wg wa frox fiv e wafe T
FHT—TF AT AT ¥ A AT
B IO, @A AT FTHE & e
e & FTeor WX ArEd qre A Ty
e & wf & e 2 o gar aw
I A ¥ FIO—AT § ITAT TR
g wer W ¥ S Yy wiwerd §
ot o, Wy ag o aw@ ¥ e
AN XA E?

worw w9 gare T 8 fw
Wi firefy & % & 1 (vqwww)

I am sorry. I have allowed so
many questions, There is nothing
coming out except that the Minister
has given the reply already.

SHRI H. M. PATEL: The Minister
says that the Electjon Commission ia

CHAITRA 20, 1805 (SAKA)
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an autopomous body and therefore
Government is not in a position to
ascertain from the Commission why
they allowed this postponement, That
is an answer which, it seems % me,
cannot be accepted. There are two
points involved in this question, one,
that the Indore parliamentary elee-
tion was held....

AN HON. MEMBER: He is repeat-
ing.

SHRI H. M. PATEL: How else do
I clarify it? Mr.. Maurya asked for
the date on which the seat in this
constituency fell wvacant. The Lok
Sabha constituency state fell vacant
about the same time as the Mhow
constituency seat Mhow constituency
1s part of the parhamentary consti-
tuency

SHRI D. R. CHAVAN: 1 said that
for the Scheduled Castes parliamen-
tary constituency, one seat fell
vacant on account of death of Mini-
mata on 12-8-1972. About the seat
that fell vacant in the Mhow consti-
tuency, that was on 22-3-1972,

SHRI H. M. PATEL: That is ear-
lier The Mhow constituenzy seat
fell vacant earlier to the vacancy in
the Lok Sabha constituency. Se, the
reasons given are entirely unjustified,
untenable, I think the Minister owes
it to the House to say, ‘T will seek
a clarification from the Madhya Pra-
desh Government on the fagts which
have just now been brought to my
rotice That is the least that he
can do. He cannot just say, “No"”

SHRI D. N. TIWARY: The whole
election matter is in the hands of
the Election Commission I want to
know whether the Government has
got any hand in those elections or
whether the Election Commission
alone conducts the elections. I the
Election Commission conducts the
elections, how is the Minjster respom-
sible?

MR. SPEAKER: The Minister has
exphuined the same poafifofi %o him.
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SHRI DINEN BHATTACHARYYA:

Centre, in the Ministry, to ascertain
whether there iz any possibility or

whether therg ig any fajjure in hold-
ing an election anywhere? What is

the criterion?
SHRI B R. CHAVAN: The proce-

duze is thet the Elsction Commission
agls on the hesis of the infarmation
supplied by the State Government,

*g87. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pisased t0 state:

(a) whether a demand has been
made during the course of discussion
on the Railway Budget for the re-

(b) if so, whether it is proposed
to reorganise these Committees on
the old pattern ie., 16 Regional Com-
mittees; and

APRIL 18, 1973

Oral Auswers 1§

THE DEFUTY MINISTER IN THR
MINISTRY OF RAILWAYS (8HR]
&m.mmi: (a3 ¥mn,

(b) and (c). No, Sir. Government
having expesimented with Regional
Committees during 1970 are of the
view that they were net as effective
as the present Zonal Committees of
M.Ps, This being the ppsition Gov-
eznment are not cansidering the ye-
organisgtion of the Northern Railway
Zonal Committee of M.Ps, on Divi-
sional basis. For dealing satisfacto-
rily with Railway Users problems,
at present we have alsp the Zomal
Railway Users’ Consultative Com-
mittees at the Railway Headquariers'
level and Divisional Railway Users'
Consultative Committeeg at the Divi-
sional level, in which M.Ps, M.L.As,,
and other interests are represented.

PROF. NARAIN CHAND PARA-
SHAR. In answer to part (c) of the
question, the hon. Deputy Minister
said that the old committees were
not effective. May I know that as
Pearliament appoints a Commuttee of
45 Members, as the maximum
strength, from both the Houses, here,
the railways appoint a committee
which has more than 100 members
Is it a committee or a mini
Parliament, and how is it that any
woarthwhile discussion is possible
when 108 members are seated around
and you cannot find any time for
one member to speak? I would like
to know what is the reason for this,
that the old msethod was regarded
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railwgy users’ comauliative committee
There is a zonal railway users’ con-
sultative cpmmitiee at the zonal level
Then there are nine parliamentary
committeeg for all the zones, of whish
two meetings are held in a year. Then
there iz a major consultative com-
mitteee of whigh three meetings are
held in a year, If we constitute those
committeps as has been desired by the
hon. Member, I think the Minister
and the Members will have to sit
throughout the year on these com-
mittees. T )

MR. SPEAKER: That is what he
wants.

PROF. NARAIN CHAND PARA-
SHAR: Sir, he has not replied to the
main guestion. What is the utility
of such a committee when even
a committee of both Houses of Par-
liament, a Joint Committee, has a
maximum strength of 45?7 What is
the justification for a committee to
have 108 members or more than that?
Secondly, does he expect the mem-
bers to participate? Does he expect
the members not to speak? What
sort of development does he expect?

MR. SPEAKER: I think that it is
quite unusual for such questions to
come up. You put a question on
the basis of what was discussed in
the current budget debate. Now, you
are putting supplementaries on the
same basis. This a very unusual
procedure that has been followed in
this connection. 1 am sorry I :nay
have to go into that. Otherwise,
tomorrow, yoy may agein come up
with a question on the basis of the
one asked by Shri Patel or any other
member.

PROF. NARAIN CHAND PARA-
SHAR: Sir, this question flows from
the answer given. I want to know as
to how a Commiiteq of 108 Members
can be more effective than the Zonal
Committee patdarn which the Minis-
try wag following earlier. In answer
to another question he referred to the
Usere' Comgnithee, this Commities

to
cuss about the development of
area concerned?

SHRI MOHD. SHAF¥I QURESHI:

these Committees. The hon. Mem-
ber says that a large number of
Members are represented on  this
Committee wherein matiers connsct-
ed with the Member's constituency
are taken up.

I say it is very useful o us.

swalt sher whw - oft st wam
Twy e qud Wy qefas dfew
o &t g€ &, ¥fer & s agd §
fi5 ¥ 3% 4 ATAN & e & ) R Pyt
g A widady AW, famre ¥ fAd
q3d ey, ot adi gvar § fo g rw
TR W wrdl § Wd qE W), w0
6 X G I¥ Afew 9 7@ T
STaT § 1 oY GE 4EY Frwws o Wi § )

st g A et €t :  orrew
Aysid #1 wiearare foy v § f ag
WAT waET & Bad o AW ¥
W E G &7 D agr v fiar sirq
foad Wi NE a1 WF el &
CTE ¥ e gt O ady wower
g Prfreft Sy o & 1 At we
i W frwra wdre vaedt w8
AT JuAT 3w W Ewar )

SHRI R. & PANDAY: The very ides
of forming the Consultative Committee
Like the Zonal Committes is ups %
have suggestiony from the Memberp
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of Parhament and other members re-
presenting the Chambers etc Public
grievances stc, made are brought be-
fore this Commuitee We would hke
to be informed in the House on how
to implement those suggestions which
were made by the Members You
might remember that we were told
that 1n all the Users' Commuttee, Con-
sultative Commuttee and other Com
mittees an agenda iz drgwn up and
discussion takes place But, nothing
happens eafterwards Everything 1s
referred to the Raillway Board I
happen to be a Member I know that
nothing else happens This 15 my
main grievance And so, may I know
whether the hon Minster has any
detailed mformation in regard to the
matter If 90, let us know as to how
far he has been able to implement
those suggestions or grievances which
were advanced by the Members of

these Committees

SHRI MOHD SHAFI QURESHI
Sir, the suggestions made by the hon
Members are carried out within the
availability of funds with the Rail-
ways We are spending about Rs 4
crores on amenities to the passengers
This amount {s actually spent by the
Zonal Committees So, it 1s not that
all the suggestions made by the Mem-
bers ar¢ brushed aside Only those
suggestions which involve a heavy ex-
penditure and which are bevond the
raillways are not implemented

wertaTe ¥ wram § gqafee R &
wiaifedt @t ™

*ggs, oft qmww WM : Wy
Qo Wt oy T ¥ g WA fe

(w) 3097, 1972 % wHT=T
arel Ry ¥ qate Yl ¥ fafiew
fawriy & fafww off o wrr v @
firmy wrwifeat W wemAR ¥ Sy
¥ 7o8 ey war |, WR
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(@) o safwerd & o war §
aqT SAer 6w TErT & wroey ¥ fay
Twr fear war WK few e W W
fear war ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD SHAFI QURESHI) (a) Seven-

ty, Sir 1in addtion seven employees
were administered warning

(b) A statement 1s laid on the Table
of the House |[Placed in Library See
No LT-4779/73 ]

st qEeR T ¢ wenw wERET,
weerare dw & fadr wfwmw §, s
"TIT WTESY AT 10 ¥ o A

fog & at & o §

Realisation of illegal money from
passenger

Y a7 ¥ wrEew TR 41 < faar

g fw
Acceptance of 1illegal gratification
o+ fad W wor & & A e

i dm far § 1 & w ® we
St geeltre qfefedme & & Sewr
gfes ftaer Aiw ¥ W A wow
wifgq W shwAe A%
wifgd | w1 7g war ey & ?
forgr fowmm ar dwr foar @ oy
T WOT ], AT WA A WA wY
fred ot oft aQwr § oY sEE
A g ? o el dfefs
¥ & fwd amer e Ow fear
oW g ¥ fod aw afy o d, a1 I

ffreqz WO Wiy ?
oft e it gl ¢ efwe
wTET, ToR A TF A8 & Tt fe oy

Forrr ¥or & TewY g8 wwr fwetr



21 Oral Answers

wifgl | ¥ ogt o W Wl
& Forrds farars w0 sy X § AT
war ¥ wr wieaare ag ¥ Pefwsas
qy T e & wewc§ ey st
g &1 wwx A ww foer wr ¥
& T ware gu A WhEd 3w o
aY figar oW | wTer oft € R
Swe ol §, & orw wom fy gAY
Wy an L

ot qowR IO ;oW A6
s gardy fam fewe anfeay & o

WG ¥ STy § I ®F gar fAedr
carrying passengers in Sleeper coa-
ches without tickets

ey afr ¥ ¥W &) wWEEw dAE
75 ¥ W @1 gy, 75 AV IF

I AT A T AT F o weErAT
g1 & s wi frert o o oF
admr § fe dwremr oftede gmr
arfg® | ag M Wa wAArdy § fomd
¥ wra W § e wed adsr wr e
T, IT WerAIfeEy ®7 £ qor 4 )
W Wi Wik plae e,

e s e adrd 7w
W g vy fie Adr mwar
g
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ke e ¥ frd 1 fer s
g ¥ cfuie § vride @iy won
IR i wF e e ond a1 pw Frarg
& for 3 ® e & w0 A
W X@ 93 §R A W U &Y Ty
§ o weg W wede oy on wwer
g2

*t Arqem wfeere: s e,
qdt ot ¥ gux faar fe wre B
dawrz far fewe arar woar § @ 3w
ax ywie G &, Wi S« ¥ ¥ omar
wrar & 1 Afer W W W '
fareft ®Y famr fomz & st o ey
i1 R §, ag wEr ww I § 7

werw wgvew: et o ¥ § o)
& T AXW 4T AT qAT AT |

SHRI RANABAHADUR SINGH
Duning the course of the budget de-
bate it has come to the nbtice of the
House that the Railway Mumstry is
contemplating to change the laws
whereby i{f any mnon-official person
damages some railway property, he
would be penalised with imprisonment
and it is also possible that this might
also be stretched to life imprisonment
May I know how this present law
wherein, according to the mmuster, for
offences mentioned in this lList, penal-

oft e ot et : i Ee
g wyr & fo dwtvwd gfmde
W wfed, ¥ esdagwa g | AfeTag
oY qord § ag ot wA € age & af
1 ow T @ Fw W g

ties laid down are only stoppage of in-
crement, warning, etc, balances with
the proposed law whereby a none
officlal person damaging the rallway
property may be sentenced to life im«
prisonment?



23 Oral Answers

SHRI MOHD. SHAFI QURESHI: It
depends upen the seriousness of the
offence. So far as destruction of rail-
way property 1s concerned, it is our
feeling that the present law is not
sufficient to punish the culprits. That
in why we are trying fo make i more
deterrent so that destruction of rail-
way property will have a punishment
of mot enly imprisonment for life but
if necessary. But these
are the offences commutted by the rail-
way employees and there is a proce-
dure laid down to c;sa.l with such cases,
If is The sporopriate authority which
decides what the punishment should
be. In cases where it is felt that the
punishment has not been commensu-
rate with the offences committed, if
the mattar is brought t& the notice of
the rallway administration action is
taken on that. I will go through the
entire list and see if lesser punish-
ment was given when more deterrent
punishment can be given.

SHRI DINESH CHANDRA GOSWA-
MI[: The hon. Minister has just now
said that punishment has been given
in accordance with the rules. May I
know whether under the railway rules
“warning” is one of the prescribed
penalties. In the case of item No. 72,
where there ig ‘wrong placement of
timing of engine to show favour to the
coal contractor” the employee has only
been warned, which is not one of the
wrescribed punishment. In that view
of the matter, will he take action
mgaingt the officer who was authoris-
ed to give this punishment?

SHRI MOHD. SHAFI QURESHI: U
the officers concerned have not dealt
with these cases according to the rules,
I will certainly look into them.

SHRI N. K. P. BALVE : A very dili-
gent study of the statement made by
the Minister is not necessary to find
out that the guilty people have been
treated in an extremely casual and
lighthearted manner. Item No. 10 re-
lates to Shri Ram Lochan Singh. The
charge is realisation of illegal money
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from passengers and the punishment is
withholding of increment for two
years. Item No. 25 is extraction of
money from passemgers withoul IFT
and the punishment is withholding in-
cremeht by two years. In another
case, far carrying of materisl unautho-
risedly the punishment is withholding
of increment by six monthse It is
mercifu] that they have not been
awardeq Padma Shri (Thisra). WH
the Minister agree to appoint a Vigi-
lance Department, which ia treating
this matter in such a casual manmer,
or will he assure the House that
he will look into aH these cases snd
also the working of the Vigilance
Department?

SHRI MOHD, SHAFI QURESHI- ]
supose these two cases were referred
to earlier by Shri Daga when I said
that I will certainly look into them
and if it found that the punishment
awarded is less, more punishment will
be given to the guilty.

SHRI N. K. P. SALVE: The Vigl-
lance Department is not functioning
vigilantly as its nomenclature sug-
gests. Will he take action against the
Vigilance Department?

SHRI MOHD. SHAFI QURESHI :

Whoever is found guilty according to
law will be seriously dealt with.

firdrent mriw @ fFirez Yol e qe W &
wafc g wt formfor

*691. sft wwy wew Wifirw @ way
o ot g ad ot gy W e

(%) *1 wew WaW wowrC A
TR agdrer & Fravar i ¥ Frer
¥ WE wrew 9 W & I g
w1 e war § ; W

(w) =feqt, a‘t*mqtmﬁ
wn wfafwr § ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAR.WAYS (SHRI
::ED. SHAFI QURESHI): (a) No

(b) Does not arise.

ot sy wewr dife : Wk wEw
forw wam o feqa § o9 ayp
wwrma g W ok F e s
O ¥ wrer At waey gy v o
¥ o qrger g fo w0 wwA A
oW gR ¥FR W NIA w7

ot wyeww Wt gteft : sire fira
T W R qrr § WA BTl acE
W o foeardr 47 oW g )
WL W AR S0 wwR fqy § 1 SfwT
ez mafigy # fow Qg7 vy oy
wr o ey a7 qer § 1 wac €T
aoiigw ag fomr ¥ § o Few
0w TR AN WS W gH TR X
g Trow Tl Q0

o wite fte W : w1 T A
MimRcIanAr g ¢ o o
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ot yyewe wlt gl - Sz
¥ A aww ¥ Wk AT 2 s
L &

wewr® she deavewr Ww ¥ fagh &
& Jrnew W sfeemen
*694. Wt wwww wwi: Wy
e ot v wefr og wnA W
w0 o e

(%) Twerd b7 W) aord
a7 ¥ werse foax sfowe fagy &
¥ w7 Sre g §, W

(w) fre¥ dw ast & rom gy

& & ofr 7y and-are whr T § W)

ety ¥ draeerd aw @O W
A W feg sEre g e T !

THE MINISTER OF PETROLEUM

AND CHEMICALS (S8HRI D. K

BOROOAH) (a) and (b) A state-

ment giving the desired information
18 laid on the Table of the House.

Statement

e fgeam 3 WY dur< § |fvr s The production of kerosene ol 1n
. public and pnivate gectors during 1870,
o wow JEN T v g ? 1971 and 1972 15 shown below
{'oo0 tonnes)
Production Publ Percentage Private  Percentage  Total
Secm’: share  Sector share

w7 . 1861 639 1081 361 w13
971 . 1909 63 7 1086 36 3 2998
97 . 1861 66 2 952 33°8 a3
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channelised through the public sector
Indian Oil Cerporgtion. '
i i

3. The actual sales of kerosene oil
by the oil companies in the public and
the private sectors during the years
1970, 1971 and 1972 are shown below:

2, During the last lthree years de-
mand for kerosene oil was met fully
by supplementing the indigenous aval-
ability of the product with imports.
AU imperés of petroleum products are

(‘o00 tonnes)

Sales Sales by Percentage Sales by Percentage ‘Total
Pnvate  share

'12::1:: share Sector

companies cos.
1970 . 1977 6o 6 1284 39 4 3262
1971 . 2321 671 1137 329 3457
972 . 2413 68 o 1001 31-r 3504
ot v wnt : 2w ¥ faorel ¥, fe S0 qafime safedig Tgees
ot AW Y awr Wy W ol § AT @ WX 2 Tetdgw i fedr fa
wh o By 3 A oM oW oy W S A Y wmar § e
W ¢ AW o S g o fer it aw O it At g€ e R w0

& a¥ %7 Yawt v ¥ fog sy freroor
N TR ge ¥ E?

oft Rwwr wEwT: 9T AEEY A
WA T BT ATy W & X femr &)
g frorely Wi aw & iy
wit w1 forw frar & 1 T@ WO &
O W W " e ag g §
e FmmET TYET AT W A
| wufag o o wge ¥ O e
sarq %< W § 1 6 o = Wit <fimgy
& wimar T § Wik Wy W @ & o
Iga W ¥ wwrw O e of @
ar | WA Y g ¥ A A A
w§ & IE A ¥ & v wng §

framor @ 7 Ie 9@ )

«t g WAl ;oW fimY weg
2w, qporar, faeedt sfy & fedy #7 ¥
&% ¥ 1% S0 ¥ wra ¥ fawr )
T JeErd § ag ave wré § v
T o A e A A F Ay
ag wrf & | W e &t A W Aw
wrarY & g frerar § 1w S
¥ amar § 5 1972 % 36. 2 TWEE
T WX 33. 8 TWE R EwTd
& 3 A w1 gearee gwr & 1 I AW
oo § felt & A ¥ wmr ¢ fe
68, 9 TUdT qfew YweT wliw WX
31.1 qefz WTEde I weedtw A
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wawY fofr #Y & 1 w@® are WY A
Y gwrer ¥ firdt wor Brer ft Forerarr &,
ITHY WTAEEATSY & SR TEY frear
& 1 & ot wrgan § e w9 R
frg #r§ swrly w0 Sy o @ &
wfe s B areh ¥ Rt W AW
WY wrrEHaTHY & WRT faw | ?
T ¥EE WX A W9 w5 ¥ W
wrarRE?

sft Rioren womr : feely i &
wY gt & oY Sww 0w fr o fn
Ia w4 At qft &t o | hfeg ange
q AATAT WTIT THAT T |

g s ot & fe age o g
4t gt § ol B miNE ®t @™
Al A ERwE 2 & ¢ R § T A
¥ gevTR | SgT gt SR gfae faedt
2 & 39 o fuw o ¥ Ay 7
REARGT W QY

SHRI P. VENKATASUBBAIAH:
From the statement laid on the Table
by the hon. Minister with regard to
production figures, we find that in 1970
the production was 1861,000 tonnes and
it went up to 1008,000 tonnes in 1971,
but has come down to 1861,000 tonnes
in 1972. The production in 1972 has
come down compared to the production
figure of 1971. May I know what
are the reasons for this reduction in
production of kerosene in this country
and what action the hon. Minister is
going to take to sten up production
consistent with the availability of
mineral oil in our country?

SHRI D. K. BOROOAH: The hon,
Member would have noticed that the
fluctuation in production had been
marginal. It was 1861,000 tonnes in
1970, 1909,000 tonnes in 1871, and
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1861,000 tonnes in 1072, The difference
has been marginal. In production you
cannot always produce entirely, hund-
red per cent. There will be certain
fluctuations,

I quite agree that there is a short-
age of kerosene in this country and,
therefore, we are making good this
amount by importation of lkerosene
oil. If our new refineries come up,
Haldia comes up and expansion of
Cochin takes place—it has already
taken place; it is going to be com-
missioned—] am sure, if not fully at
least substantially, our demands will

be fulfilled.

SHRI P. VENKATASUBBAIAH:
My question has not been answered.
In 1970 the production was 1861,000
tonnes. Again in 1072 it has come
down to 1861,000 tonnes after having
gone upto 1909,000 tonnes in 1971. I
wanted to know the reasons for the
reduction in production., There may
be marginal fluctuations, but the fluc-
tuationg should be on the side of in-
crease and not on the side of decrease.

SHRI D. K. BOROOAH: When there
is fluctuations, sometimes there Is in-
crease and sometimes there is decrease.

SHRI C. T. DHANDAPANI: Accord-
ing to the statement given by the hon.
Minister, the total production under
private sector from 1970 to 1972 was
3,080,000 tonnes, but the sales by
privale companies during the period
were 3,512,000 tonnes. In paragraph 2
of the statement, the Minister has
stated that all imports of petroleum
products are channelised through the
public sector Indian oil Corporation
only. The total production was
3,080,000 tonnes but the sales by the
private sector companies were 3,512,000
tonnes, How do you explain thig in-
crease of about 500,000 tonnes in the
sales by private sector companies?

SHRI D. K. BOROOAH: In the sale
of petroleum products, there is a thing
called product exchange. When IOC
sells any oil in that sector, they take
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That is why, sometimes, there iz a
difference,

Pertiliser Manulacturing Units in
Private and Public Seciors with pro-
duction capacities

*§05. SHRI D. B. CHANDRA GOW-
DA:
SHRI DHARAMRAO AFZAL-
PUKAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the number of Fertilizer maau-
facturing units in the country in pri-
vate and public sectors along with
their production capacities and actual
production, separately; and

(b) whether the fertilizer plants are
located at places from where it is not
convenient to transport fertilizers to
far off places economically and ex-
peditiously?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) A statement is laid
on the Table of the House,

(b) No Sir.

STATEMENT

Statemant showing the fertilizer unitsin operation, their installed capacities and Piroduction
for the year 1972-73

("co0 tonnes)
Nitorgen Phosphates
Instaflfed Actual Installed Actual
on capacity  Production
A@E:il-'z: April-72
February e ry
1973) 1973)
1 2 3 4
NI;IE‘ 164 8 8 47° 4
res . . . 9z s .
Rourkels . 120 46.2 .. ..
Sindri 90 50-9 ..
FACT . g; 26-8 ;z 3;;
Alwaye Trombay . . }H 57'S :
Nangal . 8o zt; 6 ae .
Gorskhpur 8o 6 e o
gqnu . e . zg :g- 3 7
Single g\lpﬂ‘-ll hm'pm' N . . e _;.6 15:7
By-product units . . B . 12 99 . .
ToTAL(A) 824 4475 18 1032
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4 2 3 4
B Prwate Sector
i
Guyarat, Baroda . 216 181-8 50 27 8
Kanpur . 200 147 3 .
Kota 110 115 8 .e
Vizag - 8o 54 2 73 559
Indore . e . . 16 11 o 10 76
Varanast . . 10 49
Single Super-phosphate ) . 172 99 7
Tnple Super-phosphate . 1 22
By-products . 8 45
TotAL—(B) . . 640 519 § 316 193 2
GRaND TotaL—(A) ; (B) 1464 967 o 500 296 4

Notg — There are 28 single super-phosphate production umits, out of which 4 are 1n

the public sector and 24 1n the private sector.

SHR] D B CHANDRA GOWDA
The statement makes 1t very clear that
the State of Mysore does not have any
fertilizer-producing umt May I know
from the hon Mimister what arrange-
ments have been made to meet the
fertiliser requirements of Mysore?

SHRI D K BOROOAH Does the
hon Member mean production of fer-
tiliser? Mangalore Fertilisers has
already been started A fertiliser fac-
tory 1s being built in Mangalore

SHRI D R CHANDRA GOWDA
What 1s the present arrangement?
That I want to know

BHRI D K BOROOAH They have
to get fertilisers from the FCI or Pool
or from the private organizations

SHRI D B CHANDRA GOWDA
There was specific reason 1n my asking
this question It has been said that
so far as distribution of fertilisers 1s
concerned, south has been treated as
south and north has been treated as
north If that is the fact what are
the reasons” If not would the Mims-
try conmider and see that fertiliser pro-
duced 1n north India reaches the
south?

SHRI D K BOROOAH I am not
able to follow what the hon Member
wants Will he kindly repeat his
question?

SHRI D B CHANDRA GOWDA It
has been said that the Government has
decided that fertiliser produced in
South India is confined to the south
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and that produced in the north is con-
fined to the north. If that is the fact,
what are the reasons? If not, would
he consider pushing the fertiliser from
the north to the south?

SHRI D. K. BOROOAH: The distri-
bution of fertilisers depends upon the
transport facilities and also the avall-
ability in the neighbourhood. There-
fore, fertiliser is sold generally in the
neighbourhood of the area in which it
is produced.

SHRI DINESH JOARDER: The nor-
thern part of West Bengal, north
Bengal, North Bihar and the western
part of Assam is very rich in agricul-
tural production. They grow paddy,
tobacco, wheat, and sugar cane and
many other agricultural products
which are cultivated in the north-
eastern parts of our country. But
there is no fertiliser plant and there
is no supply of fertiliser at all to the
agriculturists there and because of
this non-supply of fertilisers, the agri-
culturists suffer a lot. May I know
from the Minister whether a fertiliser
f$actory will be installed in this area
and in the mean time, what arrange-
ments will be made for the supply of
fertilisers to the cultivators of this
area?

SHRI D. K. BOROOAH: So far as
the first question is concerned, regard-
ing fertiliser factories, there is a ferti-
liser factory in Assam at Namrup and
that supphes fertilisers to Assam,
Western Assam and also for north-
Bengal. The Sindhri fertiliser factory
supplies fertilisers to parts of Bihar.
There is another fertiliser factory at
Gorakhpur, nextdoor to Bihar which
supplies fertilisers to North Bihar.

But, I quite agTfee with the hon.
Member that there iy shortage of fer-
tilsers in this area....

SHRI JYOTIRMOY BOSU:
there all over the country.

It is
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SHRI D. K, BOROOAH: .. because
there are no fertiliser factories there.
That is why, the Barauni ferti isar
plant is being set up and it is almost
complete now and we are going to
build one in Haldia and I hope am-
other one is being contemplated in
Biher with the result, I hope, these
fertiliser factories will be able to pro-
vide the entire region with whatever
fertilisers they require,

MR. SPEAKER: Now, Short-Notice
Question ..

SHRI DINEN BHATTACHARYYA:
Sir, it 1s not Short-Notice. Notice was
given ten days back. How can it
be treated as Short Notice, Sir? He
has left in the meanwhile; he has some
other programme.

MR. SPEAKER' The Member is
absent, Next item. Calling Attention.
Shri Jagannathrao Joshi.

WRITTEN ANSWERS TO QUASTIONS

Committee to go into Recruitment,
Training, Pay Scales and Service
Condition of Signal and Tele-
Communication Staff

*682. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether a Committee was set
up to go into the question of recruit-
ment, training, pay scales and service
condition of Signal and Telecom-
munication Staff;

(b) whether final report of the
Committee has been received; and

(c) if so, the gist of the recom-
mendations and the action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
gOHD. BHAFI QURESHI): (a) Yes,

I.

(b) Yes, Sir.
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OF THE RuLzs REGARDING RECRUIT-
MENT, TRAINING, SYLLABUS, ETC, FOR
INBPECTORS ANp ARTISAN STAFF OF THE
BIGNAL & TELECOMMUNICATIONS DE-
PARTMENT OF THE INDIAN RAILWAYS.

1, Direct recruitment of Asstt. Sig-
nal Inspectors should be confined to
diploma holders in Electrical and/or
Mechanical Engineering, The period
of training should be three years
which will nclude 11-1/2 months
course in Indian Railways Imstitute
of Signal Engg and Telecommunica-
tion, Secunderabad.

2. The quota for promotion from
Electrical Signal Maintainers and
Mechanical Signal Maintainers should
be fixed as 60 per cent and 40 per
cent of the number of posts of Asstt.
Signal Inspectors to be filled in by
promotion,

3. Recruitment of Graduate Engi-
neers in the grade of Rs. 335—425
should be stopped but the proportion
of posts of Asstt. Signal Inspectors
to be fllled in by direct recruitment
should be raised from 40 per cent to
50 per cent.

4. Draftamen in service may be se-
lected for promotion as Asstt Signal
Inspectors limited to 10 per cent of
the total vacancies in a year.

5. Recrultment of Asstt. Telecom-
munication Inspectors should, in the
present context, be only from Science
Gradustes with Mathematics and

Physics as optional subjects. They
may be given training for two years.

8. Direct recruitment to higher
grade posts of skilled Artisans in
scale Rs. 130—212 for maintenance of
complex Telecommunication Equip
ment should continue. Quota for pro-
motion to Asstt. Telecommunication
Inspectors may be raised from 33-1/3
to 50 per cent.

7. The existing system of recruit-
ment to 25 per cent of vacancies by
Graduate Engineers in the grade of
Rs, 335—425 may continue in the
Telecommunication Branch,

8. Direct recruitment for Mechani-
cal Signal Maintainers grade Rs. 110
—180 upto 50 per cent of posts may
be made as under:—

(i) From skilled Fitters on
casual labour or from work-
shops, provided they have
completed a minimum period
of two years.

(ii) From Act Apprentices train-
ed in' Railway Signal Work-
shops who will be given a
training of 12 months as
Mechnical Signal Maintain-
ers,

(iii) From LTI trained fitters
who will be given a training
of 12 months as Mechanical
Signal Maintainers.

9. Nature of skills required for the
two categories of Signal Maintainers
ie, Electrical side and Mechamcal
side, is different and hence combin-
ing these two categories will not be
feasible.

10. For the posts of Electrical Sig-
nal Maintaimers in scale Rs. 110—
180, 50 per cent of the vacancies will
be by direct recruitment and 50 per
cent by promotion.

11. 33-1/3 per cent of the vacancies
of Electrical Signal Maintainers in
grade Rs 130—212 will be filled by
promotion and 66-2/3 per cent by
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direct recruitment with Matriculation
with Science or equivalent qualifi-
cation.

12. 50 per cent of posts of Telecom-
muniecation Maintainers in scale Rs.
110—180 should be filled by promo-
tion and 50 per cent by direct re-
cruitment. The direct recruitment may
be made as under:

(i) From skilled Telecommuni-
cation Fitters, from casual
labour or from Signal Work-
shops provided they have
completed a minimum period
of two years.

(ii) Electrical or Telecommuni-
cation Fitters from IT.I. or
other recognised institutions.

18. 50 per cent of Telecommunica-
tion Maintainers in scale Rs. 130—
212 should be recruited directly. Di-
rect recruitment to a small extent
of about 25 per cent of the vacancies
of Telecommunication Maintainers
scale Rs, 175—240 may be made,

14. Wireless Maintainers—scale Rs.
110—180.

Direct recruitment to 50 per cent
posts may be made as under:

(i) From skilled Wireless Fit-
ters, from casual labourers
or from workshops provided
they have completed a mini-
mum period of two years.

(ii) From Act Apprentices train-
ed in Railway Signal Work-
shops.

(iii) From LT.I, trained Fitters.

15. Direct recruitment of Wireless
Maintainers in scale Rs. 130—212 may
be made upto 50 per cent whereas
for scale Rs. 175—240 upto 25 per
cent of the vacancies,

18. Teleprinter Maintainers should

form part of category of Telecommu-
nication Maintainers,
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17. Vacancies reserved to be fllled
by premotion should not be carried
forward beyond 2 years and defi-
ciencies if any should be filled in by
resorting to direct recruitment,
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New Trains placed under Diesel
Traction

*685 SHRI M. RAM GOPAL
REDDY:
SHRI YAMUNA PRASAD

MANDAL:

Will the Minister of RAILWAYS
be pleased to state how many trains
which were introduced during Dec-
ember, 1872 to February, 1973 have
been placed under diesel traction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Sir, only
one pair of traing mz2. 131 Dn/132 Up
New Delhi-Mangalore/Ernakulam
Jayantd Janata Express has been in-
troduced with diesel traction dquring
December, 1972 to February, 1973.

Exceeding of Licensed Capacity by
Pfizer Indiaz Ltd. for the manufacture
of Tetracycline and certain other
drugs

*689. SHRI K. S. CHAVDA: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether M/s. Pfizer Limited, a
foreign dominated firm, has exceed-
ed the licensed capacity for the
manufacture of Tetracycline, Oxy-
tetracycline, Chloropamidey

(b) it so, what action is taken or
proposed to be taken for contraven-
tion of the conditions of licenses
granted to this firm; and

(c) what was the initial and what
is the present foreign equity in this
firm?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) Yes, Sir.

(b) The question of taking action
in the matter of production in excess
of licensed capacity is under consi-
deration, taking into account the
essentiality of the drugs and the
country's requirements of the same.

(c) Initial foreign share capital in
1950—Rs, 5.00 lakhs,

Present foreign share capital in-
cluding capital raised by issue of
bonus shares on capitalisation of
Company’s reserves in  1972—
Rs. 420.03 lakhs.

Supply of Paraffin Wax to Nagpal
Ambadi Plant at Manall, (Madras)

*g90. SHRI V. MAYAVAN: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether his Ministry are aware
of the difficulties being experienced
by the Nagpal Ambadi Petro-Chemi-
cal Reflning Ltd. Manali, (Madras)
in the matter of obtaining their feed-
stock supplies both from indigenous
and imported sources and, if so,
what action the Ministry has taken
to assist the plant in overcoming
these difficulties; and

(b) whether the Ministry propose
to supply to Nagpal Ambadi Plant
indigenously available Paraffin Wax-
es which are required to be blended
with imported Micro-Crystalline
Wax in the manufacture of Petrola-
tums?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) and (b). M/s, Nag-
pal Ambadi have been licensad to
manufacture Transformer Qil and
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other petroleum gpecialities, such as
Light White Oil, Heavy White Oil
and Petroleum Jelly. As regards the
supply of feedstocks for these pro-
ducts, Transformer Oil Base Stock
and raw material for Light White
Oil are indigenously available from
the Madras Refinery. Paraffin Wax is
also indigenously available from the
Assam Oi] Company.

2, The other raw materials wviz.
Microcrystalline Waxes and base oil
for manufacturing heavy white oil
are imported from abroad. The
Company proposed to import Micro-
crystalline Waxes from their own
sources, which in the opinion of the
Government was g semi-finished pro-
duct, whose import at higher foreign
exchange prices was not justified
The party w s advised to use Micro-
crystalline " 'axes ordinarily import-
ed on a c~npetitive tender basis and
used by olher manufacturers result-
ing in swing in foreign exchange.
After some initial resistance, the

party accepted this advice and sup-
ply is being arranged accordingly.

3. As regards base oil for manufac-
turing heavy white oil, the company
had been insisting on obtaining this
from the United States. The Indian
Qil Corporation has offered them an
alternative oil imported from Ruma-
nia which on evaluation at the Indian
Institute of Petroleum has been found
suitable, The use of Rumanian Oil
would also result in saving in foreign
exchange. 10C have in stock suffi-
cient quantity of RBumaman Oil to
meet the requirements of this Base
0Oil for the next six to eight months.

4, The distribution of Paraffin Wax
is controlled under the Paraffin Wax
(Supply, Distribution and Price Fix-
ation) Order 1972; it can be sold
only in pursuance of Allotment Or-
ders issued to industries by the “Com-
petent Authorities” nominated in this
behalf by the State Governments.
M/s. Nagpal Ambedj haveg according-
ly been advised to obtain their re-
quirements from the State Govern-
ment,
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National Holiday Allowance to
Ministerial Staff booked to work on
Nationa} Holidays

*682 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Ministerial Staff in
Railways are booked to work on Na-
tional Holidays;

(b) whether the mnon-ministerial
staff booked to work on National
Holidays are paid National Holidays
allowances; and

(c) if so, whether Government
propose to order payment of National
Holidays Allowance to all Ministerial
staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Only
in exigencies of service some minis-
terial staff may be required to be
booked to work on National Holi-
days.

(b) Such of the mnon-ministerial
staff as are not allowed any of the
public holidays, are paid monetary
compensation for working on Na-
tional holidays.

(c¢) No, Sir. Compensation for
working op three National Holidays
is admissible to those who are not
allowed any of the public holidays.
Normally Ministerial staff are allow-
ed to avail themselves of the public
holidays and are, therefore, not en-
titled to monetary compensation.

Non-implementation of Agreement
by the Management of Cochin Oil
Refinery

*603. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Question
No. 1190 on the 21st November, 1972
regarding non-implementation of
agreement by the management of
Cochip Oil Refinery and state:
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(a) whether Government have
since received the Conciliation offi-
cer's Report; and

{b) if so, the main features there-
" of and the steps taken in the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K
BOROOAH): (a) No, Sir.

(b) Does not arise.

Stage of Construction and Estimated
cost of Mangalore Fertilizer
Factory *

*6p6. SHRI BHOGENDRA JHA:
Will the Minister of FPETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Mangalore Ferti-
lizer Factory in Mysore State would
go into production by 1874;

(b) at what stage the construction
of this plant stands now; and

(c) what is the estimated cost of
this project?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K
BOROOAH)* (a) and (b).
The project is expected to commence
trial production by end of 1974. Con-
struction work on the project is in
progress and piling work 18 nearing
completion, Foundation work for
the buildings has also started. Plant
and machinery are expected to be
received from July/August 1873 on-
wards.

(¢) The project was approved at
an estimated cost of Rs. 57.50. crores

Amendment of Patents Act

*697. SHRI K. LAKKAPPA:
SHRI P. GANGADEBR:
Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government are going
,to modify the Patents Act to curb its

Yes, Sir.
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(b) it so, when it is expected to
be done?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR!
D, R. CHAVAN): (a) The pew Pa-
tent's Act, 1090 which aims, inter alia,
to curb wunrestricted growth of
patent-based monapolies was brought
into force only from the 20th April,
1872. There is at present no propo-
sal to amend this Act.

(b) Does not arise.

Complaints against Directorg of M/s.
Shalimar Tar Products Limited,
Calcutta

*g08, SHRI INDRAJIT GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether any complaints of
serious financial mismanagement and
irregularities by the Directors, past
and present, of M/s, Shalimar Tar
Products Limited, 8 Lyons Range,
Calcutta, have been received by
Government;

(b) whether they relate to the
period when the concern was under
the Managing Agency of M/s. Turner
Morrison, later transferred to Hun-
gerford Investments Ltd.; and

(c) whether any investigation has
been ordered into the affairs- of the
company?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R, GOKHALE): (a) Com-
plaints had been received against the
earlier mangement of M/s. Shalimar
Tar Products (1835) Limited,

(b) They related to the period dur-
ing which Turner Morrison & Co.
Ltd. were the managing agents of
M/s. Shalimar Tar Products (1985)
Ltd. as also to the period during
which the company was béing mana.
ged by a Board of Directbrs.



Written Answers

(¢) No investigation has been or-
dered under the Companies Act, but
specific instances of offences under
the Indian Penal Code noticed during
the inspection of the books of account
have been referred to the C.B.I for

investigation.
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Construction and Electrification of
Broad Gauge line from Ahmedabad
to Gandhinagar

%699, SHRI ARVIND M, PATEL:
SHRI D. P. JADEJA:

, Will the Minister of RAILWAYS bYe
pleased to state:

(a) the latest position regarding con-
struction of Ahmedabad-Gandhinagar
. Broad Gauge line;

(b) whether Government propose to
electrify this line alongwith the elec-
trification of Virar-Sabarmati track;
and

(c) whether Gujarat Government
have made a request in this respect
and if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Con-
struction of 27.85 kms. long BG link
between Sabarmati and Gandhinagar
has been sanctioned on 12-1-1973, at
an estimated cost of Rs. 2.85 crores
and the work is in progress. Land
acquisition proceedings have been
taken in hand by the Gujarat Govern-
ment who will transfer the same free
of cost to the Railway. The State
Government have already made avail-
able 52 hectares of land to the Rail-
way out of a total of 169.03 hectares.
Earthwork on the acquired portion of
land is in progress. Tenders for
balance earthwork and bridges are
under finalisation. The target date
for the completion of the line is
December, 1974,

{b) No, Sir.

(c) Yes, Sir. The question of Elec-
trification of Sabarmati-Gandhinagar
Section bag been examined and not
found visible at present.
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U.S. Businessmen delegition's whit to
India for sale of Rallway bavdware

#700. SHRI R. R. SINGH DEO: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether a delegation of U.8
Businessmen recently visited India;

(9) whether they have shown in-
terest in selling Rallway hardware to
India; and

(c) whether their proposalg have
been examined by the Government
and 1t so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir A U 8S. Specalised Rallway
Equipment Trade Mission 15 currently
wvisiting India.

(b) The Mission headed by an offi-
cia]l of US. Department of Commerce
alongwith eleven representatives of
various companles has come to Ind'a
to explore the market for the sale of
N.S Equipments as well as to look for
licensing opportunities 1 India.
During discussion with the officials of
the Railway Board, members of the
Mission have showp interest in under-
standing our procurement procedures
and the specifications and types of
equipment generally imported by the
Indian Railways.

(c) No specific proposals have been
made by the Trade Mission as yet
Therefore the question of reaction of
the Government at thig stage does not
arise

Fixation of seniority of Assistants
who have already officiated as Sec-
tion Offcery in Rallway Board

6650. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether 15 Assigtants of the
Railway Board were empanelled for
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a8 Secflon OMoers in June,
1972 ebd sutstiquently promoted as
Section Officers in August, 1972;

(b) whether selection of these 13
Assistants was made on the basis of
the ‘Continuoug Length of Service’ In
the grade of Assistants in {erms of
the Rule 9(1) of the R.B.S.S. Rules,
1969, ag amended vide Notification
G.SR. No. 615 dated the 24th April,
1971;

(c) whether the promotions go made
had also resulted in immediate rever-
sion of some of the Section Officers
including that of some Scheduled
Caste candidates, who had longer
approved service compareq with the
approved service of those promoted;
and

(d) whether thege 15 Assistants pro-
moted as Section Officers in August,
1972 have been made senior to the
persons, whg had been promoted as
Section Officers in 1966 and 1969 on
regular basis and if so, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) and (¢) In terms of rules in
force, the gelection of these Assistants
was made on the basis of ‘longest
period of continuous gervice’ in the
grade of Assistants. Conseqguent on
the promotion of these Assistants as
Section Officers, some Section Officers,
inchading 3 Section Officers Yelonging
to Scheduled Caste, who were work-
ing as such purely on ad hoc basis,
were reverted. They have since been
repromoted in temporary arrange-
ments.

(d) The seniority of these officers
has not yet been determined.

Wagong of Coal reaching Delhi

8651. SHRI AMBESH: Will the
Minister of RAILWAYS be pleased to
state the number'of weugons of ~oal
reaching Delhi, month-wise, since
January, 1972?

$0

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The total
number of wagong loaded with diff-
erent types of coal and coke (except
for power houses) reaching Delhi since
January, 1972 is given below:

(Figures in 4-wheelers)

Month No. of wagong
January 1972 3945
February 1972 29174
March 1972 3944
Apnl 1972 2818
May 1972 2664
June 1972 2770
July 1972 25094
August 1972 38674
September 1972 30374
October 1972 3982
November 1972 28913
December 1972 2950
January 1973 3184}
February 1973 3014
March 1973 4125}

Body to watch expenses on Election

6652. KUMARI KAMLA KUMARI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose
to astablish a permanent body to
keep watch on expenses on elections
and to prevent excess expenditure by
candidates; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJT CHAUDHURY): (a) No,
Sir.

(b) Does not arise.
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Mode of recruliment for company
Law Board Serviee

6683. BHRI JHARKHANDE RAI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Company Law
Board Service is an organised Class
1 Service and its officials are ap-
pointed to high Secretariat posts;

(b) if so, the reason why recruit-
ment to this service is made through
UPSC. by ad-hoc advertisements
and by selections through interview

only; and

(c) the reasons why no direct rec-
ruitment to this service is made
through an open competitive exami-
nation on an All-India basis as in
case of other 12 Central Secretariat
Services?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D. R. CHAVAN): (a) Central Com-
pany Law Service (formerly known as
Company Law Board Service) is an
organised Clasg I Service and its offi-
cials are appointed to high Secreta-

riat posts,

(b) Under the Central Cum-
pany Law Service Rules, appoint-
ment to this Service are made both
by direct recruitment through the
UPBC, and through departmental
premotions according to the quotas
prescribed by these Rules. While
making direct recruitment, the
U.P.S.C. follows the practice of invit-
ing applications through advertise-
ment in newspapers and selecting
persons after interviewing the eligi-
ble candidates.

(¢) The number of vacancies fall-
ing in the direct recruitment quota
are too small to warrant recruitment
through an open competitive exami-
nation,
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Opinion of Soviet regarding Trans-
portation of Ofl from Assam

6658, SHRI BISWANATH JHUN-
JHUNWALA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleaszd ‘o state:

(a) whether recently some soviet
experts have given the opinion that
if the difficulties pertaining to the
transportation of oil from Assam
could be solved, India can augment
its production of oil by one million
tonnes;

(b) whether the Soviet experts
have also given any indication as to
how this problem in the existing cir-
cumstances could be solved; and

(¢) whether the Government of
India have already initiated any ac-
tion in this direction and if so, the
outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (c). Reports about
the views of some Soviet Experts in
this regard have come to the notice
of the Government, It may, how-
ever, be mentioned that the Govern-
ment iz already aware that, but for
the difficulties pertaining to the
transportation of oil, the crude oil
production from the Agsam fields
could be augmented by one million
tonnes per annum, Following the
decision taken to establish additional

involve expansion of the OIL's pipe-
line ¢ ty as well as the setting
up of an additional crude oil condi-
tioning plant at Moran. Action on
this scheme, which is being taken up
in two stages, has already been ini-
tiated and it would be completed by
the time the Bongaigaon refinery is
commissioned.

Views of Soviet Experts regarding
0il needs of India

8657. SHRI BISWANATH JHUN-
JHUNWALA:

SHRI M, S. SANJEEVI RAO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased tn
state:

(a) ‘whether Government’s aiten-
tion has been drawn to the news item
appearing in the ‘Hindustan Times'
dated the 14th March, 1873 about the
views of the Soviet Experts that
India can meet its oll needs if 20
oil rich basins in the country are
prospected; and

(b) whether the Soviet experts
have sgince identified the 20 basins
referred to above and if so, the names
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) A Soviet team of experts who,
alongwith the ONGC’s experts, had
earlier carried out a techno-economic
feasibility study on oil production in
the Public Sector in India in the
next 10 years, had referred to 26
sedimentary basins, namely, Cambay,
Kutch, Saurashtra, Assam-Arakan,
Western Rajasthan, Jodhpur-Nagaur,
Punjab, Ganges, Cauvery, Palar,
Godavari-Krishma, Pranhita-Goda-
vari, Andaman-Nicobar, Karewa,
Kerala-Laccadive, Bengal, Son-
Damodar, Mahanadi, South Rewa-
Mahanadi, Narmada, Vindhyan,
Kaladgl, Bhima, Bastar, Chhatisgarh
and Cuddapah.
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Profitabllity in Hindustan Antibiotics
Limited

8650. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the profitability of
the Hindustan Antibiotics Limited is
on the decline; and

(b) 1if so, the reasonsg therefor and
the measures proposed to remedy
the position?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The net pro-
fits of Hindustan Antibiotics Ltd.
which stood at Rs. 44.12 lakhs in
1069-70 declined to Rs. 1247 lakhs
in 1970-71 The profitability of the
undertaking, however, marginally
improved in 1871-72 when it made
a net profit of Rs, 12.97 lakhs, The
total turn-over also increased from
Rs. 688 lakhs yearly in 187071 to
Rs 881 lakhs in 1871.72,
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The reduction in the profitability
of the undertaking is mainly due to
(i) fall in the level of production
particularly of streptomycin; (ii)
sharp increape in the cost of raw
materials and other inputs since the
prices of antibiotics were fixed; and
(ili) the narrow produet mix of the
undertaking which limits its com-
mercial manomrabﬁit:_r.

(c) The various constraints which
were found to inhibit production and
hence the profitability of the under-
takings have been identified. The
undertaking is making efforts to
secure higher efficiencies of extrac-
tion by use of high yielding strains
of penicillin and streptomycin. The
undertaking is also proposing an ex-
pansion and diversification pro-
gramme which, when implemented,
is expected to improve its profita-
bility.

Appointment of Managing Director
in Hindustan Antibiotics Limited

6659. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Hindustan Antibiotics
Limited has been without a regular
Managing Director for a long time;
and

(b) if so, what steps are proposed
to be taken to fill the post at the
earliest in the interest of the efficient
working of this Undertaking?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The post of
Managing Director of Hindustan
Antibiotics Limited is vacant since
1st October 1072. The Works Mana-
ger of the Company is presently per-
forming the duties of the Managing
Director in addition to kis own. The
question of fAlling up the Dost of the
Managing Director on a regular basis
is under active consideration.
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Eligibiiity of Agrieuitural Engineer-
ing Gradustes in Taking up other
Examination

68681. SHRI DHANSHAH PRA-
DHAN: ‘Will the Minister of RATL-
WAYS be pleased to refer to the
reply given to Unstarred Question
No, 4850 op the 18th December, 1972
regarding Engineering Services Exa-
munation conducted by the Union
Public Service Commission and state:

(a) whether instructions have
been issued to the Union Public Ser-
vice Commission that they should
clearly state in the notification re-
garding the Engineering Services
Examination that Agricultural Engi-
neering Graduates are also eligible
to take the examination;

(b) whether Agricultural Engineer-
ing Graduates are eligible for such
Services as Indian Inspection Ser-
vice; Indian Ordnance Factories'

Service, Indian Civil Service, ete.;
and
(c) whether in the notification

No. F/2/7/72 EI(B) dated the 17th
February, 1973 issued by the Umon
Publi; Service Commussion regard-
ing Engineering Services Examination,
1973 there 15 no mention about the
ehigibility of Agricultural Engineer-
ing Graduates for taking the sad
competitive examination?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No.

(b) They are eligible for all ser-
vices to which recruitment is made
on the basis of the Combined Engi-
neering Services Examination.

(c) A Degree in Engineering from
a University is the basic qualification
prescribed for admission to the Engi-
neering Services Examination. The
rules do not make any distinction
between the different branches of
Engineering ahd candidates holding
degrees In different branches of engi-
neering (including  Agriculfural

Written Answers CHAITRA 20,

1898 (SAKA) Wriiten Answers 48

Engineering) are eligible for admis~
sion to the examination.

Representation from Mysore on
National Water Grid Issue
6662, SHRI G. Y. KRISHNAN:

SHRI D. B. CHANDRA
GOWDA.:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government of Mysore
have made any representations re-

garding the National Water Gnd
Issue;
(b) whether Government of

Mysore have requested for the diver-
sion of surplus water of Godavari
Basin to the Krishna Basin, and

(e) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The Government of
Mysore made a request for supply-
ing to them information on the sub-
ject of Ganga Cauvery link (National
Water Grid). Such information, as
was available as a result of office
studies, has been sent to them.

(b) and (c). The question of diver-
sion of surplus waters of Godavari
to Krishna basin has been referred
to the Krishna-Godavari Water Dis-
putes Tribunal.

Agreement between India and
Kuwalt for setting up Fertilizer
Project
6663. SHRI G. Y. KRISHNAN:
SHRI RANABAHADUR

SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether any agreement has
been signed between India and
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Kuwait for setting up Fertilizer Pro-
Jects recently; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Yes, 8Sir.
Under the joint note signed by the
leaders of the Indian and the Kuwaiti
Delegations in New Delhi on the 6th
October, 1972, it was agreed, inter-
alia, that possibilities should be ex-
plored for setting up of a joint ven-
ture fertilizer project in XKuwait.
Preliminary proposals in this regard
have subsequently been sent by the
Fertilizer Corporation of India to
Kuwait.

Replacement of Existing Dining Cars
by Pantry Cars to serve Pre-cooked
Food

6664. SHRI C. K. JAFFER
SHARIEF: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the replacement of the
existing dining cars by pantry cars
to serve pre-cooked food;

(b) whether changes in this re-
gard have been made in the Fron-
tier Mail and Grand Trudk Express;
and

.
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(c) if so, the result of the changes
made?

THE DEPUTY MINISTER IN THE
MINIBTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
It is priposed to replace fhe exist-
ing Dining Cars by Pantry Cars to
serve pre-cooked food on a few
selected trains.

(b) Yes.

(c) The changes made have elimi-
nated the washing and cooking pro-
blems on the moving trains and has
enabled the pantry cars being kept
clean. It has also helped in the
bearers and cooks to remain in clean
uniforms.

Nylon Filament Yarn Projects in
Joint Sectors

6665. SHRI D. B, CHANDRA
GOWDA: Will the Minister of
PETROLEUM AND CHEMICALS
be pleased to state;

(a) the number of Nylon Filament
yarn manufacturing projects decid-
ed by Government to be set up in
the joint sector; and

(b) the cost along with their loca-
tions, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Three.

(b):

5. No.

Name of the State Corporation

Location (State-wise)

1 Mysore State Industrial Investment
poration galore

Hi State Industrial Development Corporation
* F Candigarh RN S

3 Andhra Pradesh Industrial Development Corporation Ltd.
Hydersbed T . . . ’

and Development Cor-

. . Mpysore State

Haryana State

. Andhra Pradesh
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The capita] cost for a nylon pro-
ject of a capacity of 2100 topnes is
estimated to be Rs. 7 crores.

Paid up Capital of companies in
Assam

8866. SHRI ROBIN KAKOTI: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state: )

(a) the total number of Private
Limited and Joint Stock Companies
functioning in Assam at the end of
the year 1968-70, 1970-71 and 1971-
%2; and

(b) the amount of paid-up Capital
df these Companies at the end of
19717 ,1

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
{SHRI D. R. CHAVAN): (a) The
number of Joint Stock Companies
limited by shares at work in the
State of Assam (before reorganisa-
tion) at the end of the years 1989-
70, 1870-T1 and 1871-72 was 396,
400 and 445 respectively.

(b) The paid-up Capital of com-
panies at work as at the end of
1971-72 aggregated to Rs. 54.5 crores.
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New Irrigation-cum-power projects
in Mysore \

6668, SHRI DHARAMRAO AF-
ZALPURKAR: Will the Minster of
IRRIGATION AND POWER be
pleased to state:

(a) the new irrigation and irriga-
tion-cum-power projects sanctioned
in the State of Mysore during the
last three years;

(b) the total amount of Central help
sought and granted for each of these
projects; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The Government of Mykore
have a number of major and medium
irrigation projects in hand in the
Fourth Plan and attention has heen
concentrated in progressing the pro-
jects already in hand, However, in
the last three years, 4 new medium
irrigation scheme namely Gundal,
Taraka, Votehole and Sagaradoddakarc
proposed by the State Government
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were approved by the Planning Com-=
mission for inclusion in the develop-"
mental Plans of the State,

(b) and (c). The Mysore Govern-
ment  approached the  Central
Government for a special assistance
of Rs. 30 crores annually for a period
of six years for four of their major
irrigation projects namely Upper
Krishna, Malaprabha, Ghataprabha
Stage-II and Hemavati projects. A
special Central assistance of Rs. 2.72
crores for Ghataprabha and Mala-
prabha projects was allocated for the
year 1872-73 and it was expected that
the Government of Mysore would add
Rs, 128 crores from their assessed
State Plan resources; thus providing
an additional outlay of Rs, 2 crores
for each of these projects over and
above envisaged earlier in the State
Plap for 1972-73.

The Planning Commission is at
present having under consideration a
proposal for giving special central
assistance to selected irrigation pro-
jects in the country whose accelelerat-
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|sisniﬂmt additional irrigation poten-
tial 1n the next three years. Some
projects of Mysore are also being
considered in this connection.

Proseculion lannehed against Mann~
facturers and Traders for violating
Drugs (Price Control) Order, 1870

6660. SHRI BHALJIBHAI PAR-
MAR- Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) the number of prosecutions
taunched to-date against manufactur-
ers and traders, separately for wviola-
tion of the Drugs (Price Control)
Order, 1970; and

(b) 1n how many cases convictions
were secured and what are the names
of the firms and persons convicted?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERTOLEUM AND
CHEMICALS (SHRI DALBIR SIN-
GH): (a) and (b). The nlmber of
cases in which prosecutions were
launched for violation of the Drugs
(Prices Control) Order, 1970 and the
number convicted in various States

ed construction can help to create are indicated below:
Name of State Position Prosecu- Number
as on f;l‘%r;l ched convicted
1 2 3 4
Maharashtra 14-7-72 23 8
Gujarat 21-7-72 15 I
Taml Nadu 19-6-72
Mysore 21-6-72 . .
West Bengal . 24-6-72 1 .
Andhra Pradesh . - . 11-7-72
Haryana 10-8-72
Himachal Pradesh 16-8-72
Uttar Pradesh 29-8-72 3 3
Punjab . . . . 28-9-72 1 s
Madhya Pradesh . . . 20-9-T2 I 1
Ornssa . . . . 30-9-T2 . s
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I 2 3 4
Rerala . . 1172 x 1
Juististiu & Wastivbic 744-73
Bihar . 29-3-73
Rujasthan .o . 9-3-73
Delhi . . s s v e e s 24373 I x
Chandigarh . . 1-7-72 . i
Mamipur . 29-6-72
Tripura . . 19-6-72 . P
Dadra & Nager Haveli . 15-6-T3 .. ..
Andamans . . . . . 21-6-72 .
Pondicherry 6-6-72
Goa, Daman & Diu 20-6-72

The collection of infor-
mation will involve time and labour
uot commensurate with the results
achieved.

Expangion licence for Tetracyoline/
Oxytetracycline granted to M/s Pfier,
Limited

66870. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether M/s. Pfizer Limited,
foreign Drug firm was granted an
expantion, leence for Tetracycling/
Oxytetracycline, subject to the condi-
tion that certain percen of the
production wil] be H

THE DEPUTY MINISTER IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (c). M/s. Pfizer Limi-
ted were granted an industrial licence
for effecting substantial expansion for
tire manufacture of Tetraryclines to
the extent indicated below, in Sep-
tember 1966:

Tewracychne |
Oxytetracychne

. 2 toones (o0 3 tonnes
. 3 tonnes to 7 tonnes

i e

ToTAL . 5 ronnes to Io tonnes

The above licence was subject to
the following cenditions:

(a) That additional foreign ex-
change required for the im-
port of raw materials in
connection with the manufac-

(b) That 25 per
five Pertént)

;ntthu (Tm



In July 1967, M/s. Pizer were issued
another industrial licence for effecting
substantial expansion as under:

Tetracycline . 3—5 tonnes
Oxtetzacycline 7—9 tonnes
ToOTAL 10—14 tOonnes

The licence 1ssued in July 1967 was
subject the following export condi-

tiona:—

(a) Production in excess of ten
tonnes of tetracyclines shall
be exported, unless Govern-
ment by prior approval give
permission to sell any part of
year four tonnes must be ex-

ported;

(b) Irrespective of the actual
quantity of tetracyclines ex-

Re. 15 lakhs annually must be
exported as an average over
five years of tetracycline and
other items of pharmaceuti-
cals, This export of Rs. 15
lakhs should be opver and
above the current level of ex-

port;

(¢) The commitment to export 25
per cent of the initial capacity
of ten tonnes of tetracyclines,
in value, remains. There
would, however be no objec-
tion to the export of tetra-
cycline and other items of
pharmaceuticals provided the
total wvalue of 2500 kg. of
tetracyclines will be caleulat-
ing factor,

With reference to the condition
imposed in the licence issued in Sep-
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tember, 1065, M/s. Pfizer have not
executed any export bond so far.
When the matter was taken up with
the party in August 1971, the party
represented that even without execu-
tion of export bond they have fulfilled
the export obligation as stipulated in
the licence. CCI&E was consulted,
and he is of the view that an export
obligation stipulated in 1864-85 can-
not be continued in 1872 especially
when the party represent that they
have already conformed to the export
obligation, As regards the industrial
licence issued in July 1967 it was not
subject to execution of such a bond.

Drugs exported and foreign exchange
earned

6671. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the quantum of exports of
drugs, bulk as well as formulations
and other items, made by each of the
drug manufacturing firms in the or-
ganised sector (borne on the books of
D.G.T.D.) during the years 1870-71
and 1971-72, separately;

(b) the names of the drugs, the
F.OB. prices and the countries to
which exports were made;

(c) the import content of the drugs
exported and the extent of the net
foreign exchange earned as a result of
exports; and

(d) the nature of concessions grant-
ed to each firm for the exports made
by it during the said period?

THE DEPUTY MINISTRY IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (d). A statement
showing the names of some of the
units in the organised sector, items
exported, value of exports during
1970-71 and 1071-72 and the main
countries to which they were exported
is laid om' the Tsble of the House.
gl;;aud in Library. See No. LT-4780/
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The collection of the remaining
detailed information will involve con-
siderable time and labour which will
not be commensurate with the results,

Difficulty in getting wagons experi-
enced by People of Coitage Indusiry
in Trivandrum Distriot

6672. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to state:

‘(a) whether Government are aware
of the hardship and delay experienced
by the people of Trivandrum District
who are engaged in cottage industries
in getting permission for Railway
booking and in getting Railway
wagons to take their goods to differ-
ent parts of Kerala and Tamilnadu;

(b) whether Government are aware
that these difficulties in Railway
booking have resulted in large scale
unemployment among people who are
engaged in cottage industries; and

(c) if so, the steps taken to redress
their grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Traffic in coir yarn and cadjans
is offered at Trivandrum station for
despatch by rail by different cottage
Industries in Trivandrum District.

This traffic is being cleared current-
ly and during the period from 1st
January to 20th March 1873, 54
wagons were loaded with coir and
cadjans against the demand for 57
wagons.

(c) Does not arise,

Construction of an over-bridge at
Eadakavar level cromsing near
Trivandrom

6878. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have
recelved any repressntation regard-
ing the construction of a platform

over-bridge and an over-bridge at
Kadakavur level crossing near Tri-
vandrum; and

(b) if so, the gist thereof and the
reaction of Government thereto?

THE DEFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). The representation received was
for provision of & second platform,a
foot over bridge on the platform and
a road over bridge in replacement of
the existing level crossing at Kada-
kavur Railway Station.

The work regarding provision of a
second rail level island platform is
proposed in connection with the
scheme for conversion of the Quilon
Trivandrum section from Metre Gauge
to Broad Guage. Provision of a foot
over bridge to connect one platform
with another is however not consider-
ed justified.

Work regarding the replacement of
level crossing at Km 785/10-11 by a
road over bridge has already been
including in the Budget 1973-74, and
the same will be carried out after
finalisation of detailed plans and esti-
mates in consultation with the State
Government to whom the matter has
already been referred.

Fore tew ¥ fae i & REwnt

6674. Wl FWR WA WHEW :
w7 W Folt 7g TN A F A
W T IO W ¥ _wll W
et fireely § orgt faem e & Srewnt
g?

o dwrer #§ gl (st e
wwlt gieft) : 1043



Written Answers =~ 9,

71 Written Answers mm,lﬂ'ﬂ

afvww ters & fler G gz 1 o

gorme g ey X e T
6675. sff gew WY W : 6677. st FEW W WHNW :
winat e e R F Wy Ay R @ g ow@
@ Ty AT @k ¥ A QA 0 :ﬂwm?m‘t@#
o WA wfagY

wwar firrelt § gy faer gt & et ¥ i g gw ST T T

¥’

tw dwew § yoht (& g
wet gft) : 438

ot e ¥ wfy @ W@ @
Y

6676. s geR WA WHAW :
w7 X el gy wary ¥ wer w0t i

(%) 7 drr a9t ¥ qoff TR ¥
W} gefe & 8 A ferdt wee
worez A af § ot D ¥ feay
T w1 ;W

(%) & wow ¥ fir s
¥ fireg W ¥R o R M 42

o siwrew ¥ ot (st e
wt giuft) : (%) 7F W@ ¥ freX
it wf= welq el 73 & A, 73
¥ 2oy X a=fr &Y OO ¥ 64wy
ok fod o

oF W8 wfr amfe W oA
1,14,854 W4T &7 |

(W) v 7 ¥ 46 mfwa) &
foreg o o o €

4,85,843
2,40,40%5

Shares Held by Tatas and

add the Members of their Families

in Industrial Concerns Belonging
to their Groups

6678 KUMARI KAMLA KUMARI:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the total value of shares held
by Shri Tata and the members of his
family 1n the industrial concerns
belonging to his grouwp ipn the year
1969;

(b) the vajue of shares held Ly
Shri Birla and maemghers of his family
in the industrial concerns belonging
to hid group in the yéur 1089; and

(¢) the total value of shares held
by Tatas and Birlas in their indus-
trial concerns af presspt?
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THE MINISTER , OF , §TATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D. R. CHAVAN): (a) te (c). The in-
formation being collected and will be
laid on the Table of the House

Electriication of villages in the
ovumtry

66750, KUMAR! KAMLA KUMAR!
Wit thé Minister of IRRIGATION
AND POWER be pleased to state:

(a) the year by which all the villa-
ges in the country will be electrifled;
and

(b) the year by which all the yilla-
ges in Bihar and U.P. will be electri-
fled?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). The emphasis in
rural electrification, schemes through-
out the country sinee 1966-687 is on
the energisation of pumpsets for
increasing agricultural production.
Electrification of villages iz a subsi-
diary part of this programme. The
position of electrification of villages
and energisation of pumpsets in Bihar
Uttar Pradesh and in the country as
a whole as on 28th February, 1879 is
given below:—

Name of State Total No. No. of Percentage No. of
of villages pumpsets
energised
Bihar . . 67,665 8,929 131 84,277
Uttar Pradesh 1,13’,634 26,188 23'2  1,92,964
All-India 4,66,878 1,34,160

23'6 21,37,013

According to the perspective plan
for rural electrification for the decade
1071-81 drawn up, it is envisaged that
by 1881, subject to availability of
funds, at least 50 per cent of villages
in each State would be electrified.

The time by which all the villages
in the country including those in Bihar
and Uttar Pradesh will be electrified
depends upon the availability of re-
sources in the Fifth and subsequent
Plans,

8680, KUMART KAMLA KUMARI:
Will the mn{lter of RAILWAYS be
pleased to state:

(a) the quantity of coal pilferred
t:;;m Railway wagons in the year
1971-72 in Uttar, Pradesh, Haryana,
Rajasthan and West Bengal;

(c) if so, the steps taken by Gov-
ernment to check the pilferage?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) The
following table giveg the quantity of
coal pilferred from reilway wagons in
Uttar Pradesh, Haryana, Rajasthan
and West Bengal during the years
1971 and 1972:

Year Stage Quantity of
coal
pilferred.

1971 Utar Pradesh 1341 Kg.

1972 Uttar Pradesh . 2089 Kg.

1971 Haryana 446 Kg.

1972 Haryana 721 K-

197t Rsjisthan . 1816 Kg.

1972 Rajasthan " . s Ks.

1971 West Bengal . 596305 Kg.

1972 West Bengal . 3046913 Kg.

Note: The sbove figures repressnd
Coal involved in detected cases.
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(b) No, Compared to the quantity
of Coal transported the amount pil-
ferred is negligible,

(c)The following steps have been
taken for prevention of pilferage of
coal on Railways:

(1) RP.F, staff are posted round
the clock to guard the booked
consignments including coal,
againgt crimina] interference
in Yards, Goods Sheds and
Parcel Offices,

(2) Constant vigilance is exercised
over the criminals and their
activities.

(3) Regular collection of Crime
Intelligence is done by CIB
staff at Headquarters and in
Divisions to exercise a check
over criminals,

(4) Incognito watch over the
receivers of stolen property
is maintained.

(5) Escorting of goods trains is
done by RPF in affected Sec-
tions,

(6) Patrolling of affected and

taken by Uniformed and
Armed wing staff.

(7) Frequent surprise checks are
make by RPF supervisory
staff to ensure that the pre-
ventive measures are adequa-
te and effective,

(8) Liberal utilization of powers
vested in R.P.F, under RP.
(U.P,) Act iﬂ made asainat
criminals/receivers of stolen
railway property.

New Circle for Survey of Rallway
lines for Bihar and Madhya
Pradesh

6681, KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

~ (a) whether Government propose
to set up a new circle for survey of
work on new Railway lines in Bihar

APRIL 10, 1073
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and Madhya Pradesh and for doubl-
ing the Railway lines in these two

(b) if so, the gist thereof; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). No, Survey Teams are appointed
as and when the need for carrying
out Surveys for new lines/doubling
arises, Such surveys covering Bihar
and MP, are already in progress.

Strike by Loco Staff Ratlamy
Division (Wesiern Rallway)

6682 SHRI BHAGIRATH BHAN-
WAR* Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Loco Staff of the
Ratlam Division of the Western Rail-
way weni on a strike in the third
week of March, 1978; if so the reasons
of the strike; and

(b) the measures proposed to settle
the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) On
8th March 1973 a section of Loco
Running Staff started reporting sick
or refusing to work in higher capacity
on a day-to-day basis and thiz conti-
nued till 16,3.98. Their main demand
was that officiating arrangements in
higher grades should be made by
regular promotions and not on a day-
to.day basis.

(b) The Railway Administration
had already initiated action in this
direction. The position was explained
to the strikers, who were also assured
that action would be finalized at the
earliest,
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Rigging in prices of Antibiotics by
Amerioan Firm

6683. DR. H. P. SHARMA: Will the
Minister of PETROLEUM AND
CHEMICALS 'be pleased to atate:

(a) whether Senator Kefenwer
Committee has highlighted the large
scale rigging in the prices of anti-
biotics by some of the American firms
in India; and

(b) if so, the steps taken by Gov-
ernment to prevent such practices,
éspecially in relation to life saving
drugs?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) The report which came
out in 1961 said that the prices in
India for the broad-spectrum anti-
bioties, Aureomycin and Achromycin
are among the highest in the world.

(b) The ceiling prices at which
some of the drugs can be imported
have already been specified in the
Import Trade Control Policy Book.
The import of several drugs has also
been canalised through the State
Trading Corporation Limited and the
coverage of the items under canalisa-
tion scheme is reviewed and enlarged
from time to time,

6684. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
Pleased to state:

(a) whether out of six posts of

(b) whether one post of Commer-
cial Inspector in grade Rs. 230—380(A)
and 2 posts of Assistant Com-
mercial Inspectors in grade of 208—
280(A) which were sanctioned vide
G.M., with the concurrence of FA &
CAO, South Eastern Railway, are not
operated so far; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OP RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes

(b) and (c). One post of Commer-
cial Inspector in grade Rs. 250—380
and two posts of Assistant Coms-
mercial Inspector in grade Rs 205—
280 were sanctioned by the Head-
quarters office in addition to the exist-
ing sanction at the Divisional level.
There was a doubt regarding operation
of these posts. After the same was
resolved, action has since been taken
for filling these additional posts.

A

Safety of Siations earnings in
Travelling Cash Safes

66856. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Travelling Cash Safes
used by Western Railway on Metre
Gauge System are defective and
Sealed leather Cash Bags having the
Station Earnings can be taken out
from these Safes;

(b) if so, the steps taken by the

(c) the number of sealed Cash bags
found missing from the Travelling
Cash Safes during the years 1969—
1972 by the Ajmer Cash Office of
Western Railway, and the number of
complaints lodged with the Govern-
ment Rallway Police Ajmer for the
same; and

(d) the number of cases in' which
thetheﬁswmmcedmdmm_
ber of cases which remained un-
traced and the loss of amount sus-
tained by Government?
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(¢) During the years 1960 tgp 1073
tweleve cash bags were not found in
the Travelling Cash

the ve missing bags remain un-
m@dm amount of loss due to
these mygsing begs is Rs 1217177

(b) if not, the circumstances caus-
ing deviation from the basic require-
ments of this work?

THE, D,

"OF RAILWAYS (SHRI
MOHD Q&wga (a) Shed
on platforms No 2 ang

extended The work of covering the
1got over hridge is in hand and will
be, completed shertly.

(b) Doen not arise

Puncimality, of 363 Up Tralm a¢ Rohfak
8687. SHAI DALIP SINGH, Wil
1? 'l‘tf:z:lﬂ!r of n:ﬁmmbomm

(a) the percentage punctuality of
380 Up train at Rohtak,

(b) rwmber of complaints recorded
betweel) Delhi and Rohtak Btatlon

Written Answers 8o

about late running of this train dur-
ing last ofie year; and

(c) action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) The
percen of arrival of 369 Up
passenger right time or upte 15
munutes late at Rohtak durmg the
year 1072-73 was about 28

(b) One complaint for late running
of this train was recorded at Bahadur-
garh during this period

(c) Steps have been taken by
Northern Railway to keep a day to
day watch on the performance ol this
train and take up all avoidable deten-
tions with a view to achieve improve-
ment in the performance of thus train

Complaints regarding late opening of
Booking Office and Refmsal to issue
Monthly Tickets at Sampia Station

6688 SHRI DALIP SINGH Will the
Minister of RAILWAYS be pleased to
state

(a) the number of complaints re-
corded at Sampls station about the
late opemung of booking office and
refuss} of issuing manthly passes to
the passengers during 1972-73, and

(b) action taken thereon”

THE DEPUTY MINISTER IN THE
OF RAILWAYS (SHBI
, SHAFI QURESHI) (a) No
complaint has been received regard-
ing late opeming of Booking Office
at Ssepla, But one complamnt was
recorded. regarding difficulbes in the
1ssue of Monthly Seagon Tickets.

(®), Timpiogs, for issue of Monthly
Seaspn Tickets at Sgmpla have since
bepn sulfably changed to avold any
difficuly.

Since December, 197¢ when the tim-

h plaint has
mwﬁv .I;:naanhm
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Bihwre the users of
threrance tor

6690. SHR] ROBIN KAKOTI: will
ge Minister of RAILWAYS be pleased
state-

(d) whether Government have since
taken a decision on the proposal to
introduce Insurance for long distance
Railway passengers against accidents
ete.. and

(b) if so, the salient features thereof
and if not, by what time it will be
introdured?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The matter is still under con-
sideration.

Children’s frain
g8691. SHRI ROBIN KAKOTI: Wil

the Minister of RAILWAYS be pleased
to state:

(a) whether Government have taken
8 decision some years past to give
each Stiate a children's train; and

(b) if so, the names of the States
which have got such children's traln
and the price charged per such train?

THE DEPUTY MINISTER [N THE
MINISTRY OF' RATLWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Thildren’s trains have mso far
been supplied to the following States:

Gujarat, Mysore, Andhra Pradesh,
Madhya Pradesh, TUfttar Pradesh,
Kerala, Punjab, Orissa and Rajas-
then.

‘The train is supplied free of cost,
‘but the Stites have to benr expendi-

1895 (SAKA) Written Answers 82

Unmasnpd Level Crossings

6692. SHRI ROBIN KAKOTT: wil
the Minister of RAILWAYS be pleased
to state:

(a) total number of level crossings
which are still unmanned on different
Rallways, Zone-wise; and

(b) when these are going to be
manned?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) There
were 21,640 ‘C' Class unmanned level
crossings upto the end of March, 1972
—the Railwaywise position being as
under:

Central

Eastern

Northern

North Eastern
Northeast Frontier
Southern

South Central
South Eastern
Western

1018

796
3211
1870
1370
3126
2050
i298
4901

(b) Generally, the level crossings
where both road and rail trafic is
heavy and/or wvimbihty is restricted
are manned on the basis of traffic
census or on receipt of request from
the State Government/Road Authority
which is a continuous process and
achion is taken as and when neces-
sary.

Developnrent of Rallway Workshop
ang Rillway Hospital at lemll‘

6693. SHRI- ROBIN KAKOTI: wrill
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have any
plan for development of
Workshop and Railway Hospital at
Dibrugarh; and

(b) if so, the salient features thereo?
and if not, the reasons thersfor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF! QURESHI): (a) Yes,

(b) There is a plan tfo develop
crane POH facilities with an estimated
cost of Rs. 1,87 lakhs at Dibrugarh
workshop. As regards the hospital,
there are certain proposals under con-
sideration at preliminary stages and
depending on avaiability of resources
they would be finalised in due course,

Electrification of villages in Agra, U.P,
6694 DR. GOVIND DAS
RICHHARIA:
SHRI PRABODH CHANDRA:

Will the Mimster of IRRIGATION
AND POWER be pleased to state:

(a) the total number of willages in
Bah Development Block and Jaitpur
Kalan Development Block in Bah
tehsil of Agra District in Uttar Pra-

APRIL 10, 1973
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desh which haye been elecirifieq and
the number of the villages which have
not been electrified so far;

(b) the number of willages in the
aforesaid development Blocks, the
population of which is more than 1,000
but which have not been electrified;

(c) the action being taken by Gov-
ernment to expedite electrification of
these villages, and

(d) whether the State Government
have asked for any special assistance
to expedite electrification of all the
villages in dacoit infested areas of
Agra District and if so, the main
features thereof and the reaction of
Central Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) and (b) The requisite informa-
tion 1s given below—

Name of Development No. of villages No. of vﬂlnm not No. of villages with a
Block electpified electrified population of 1000 and
above not electrified.
Bah . R . 27 II 2
Jaitpur Kalan 28 16 8

(c) The programme for rural electri-
flcation 13 drawn up and executed by
the State Electricity Board. To ac
celerate the pace of rural electrifica-
tion, additive finances are provided
through the Rural Electrification Cor-
poration which has been set up in the
Central Sector. The Corporation has
so far sanchoned one scheme in Agra
Instrict involving loan assistance of
Rs, 48.02 lakhs for electrification of
68 villages and energisation of 645
pumpsets

(d) No, Sir. )

Foe MW & wielt fow o wief o
fagfreo

6695. ¥o wyfiwy yrw Fewyficay :
wr  fewk offe fogy st oy @y
¥ wr 4R fir

(%) o< AW ¥ wih fas &
wx a% frr ataY #v fagfeor feay
wr § o ooft aw feed et owr
frepfrecer wgm §
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(w) widh fa& ¥, 1,000 ¥
wrdwT ¥ wfer firay atr § Ry
wvft o firegefrrcor aft fieay mar € ;

(w) fieelt oty & faqefreor &
wrew w&r §

(%) w77 ¥ forar< Rw-
avx & aigt wr, tw Aw ¥ fredT w

tedX g frgefeor @ W e ¥
frr W W §; W

() Yo g § wrmd fasfrr
T ¥ qom oy W fefer  wiaY
w1 fagfror +<3 & A g ?

ferrt it gy s # o
(st wemitfex wat) : () I
ww & Wiy fordr % 1,461 TR X X
FEY, 1973 7% 113 v fareitpa
& A & T 1,348 AT WY T §
forg Fregefrzor firar s &

(w) st o & 1,000 oy
@y wfies Y Srder WA 152 ATRY

o welt o ffr g &

() s (w). dar fie e g2
ooy fash 4% 7 g fear & f
el ¥ aW ge dal & fghwor ¥
fd arr azfiy oy § fe qeferr sy
9 w15 s afew g anw
o wrwEwar Rt 8 1 T,
Reww g ¥ fedeor A1 aa ¥
TEY Jq T ATEE AW W v w
8 sy we far o § ; W%

(v) oo oy Wk w1 1973
74 o ¥ rur e fw ¥ 130
wrt o fgfTm s ST R
faglerr swr § fag wv a
ursit & ApAY & qaw F vl aw wfew
frir it g &

Toerse ¥ aiwt ot fageite o

6696. sY YWY w : w|T
fawrf sfte fagy et 7g @ony o gt
w7 fis .

(*) wearage fadr & feady wig¥
w1 frgefrror gut § s fisnd ey
FQar i

(w) o= R & 1,000 %
wfir seeaT a1 4F WA A dear
fierr § foorer v ow  Fagfieen
& firar war o< gaw W owror €
s

(7) w WA ¥ Fagefiar firg
TR A Y T s & 7

fawrf sitx gy siwmg & Jovisht
(s areritfer wnt): (%) TeavEge
fo & 1500 WY & ¥, v, 1973
€ 810 AT ¥ faefrecr fvar o

qoT & war 590 WAt w7 e
Y far e &0

(=) s (7). qrerage foey #
1000 9T LAY WiE® SAEEET A
168 AT § ¥ wAdr, 1973 TF 144
niaY wr freftwor femr s ywr
1973-74 ¥ U W 8 Wil #v
frepfor wCF W1 FHT FATAT @Y

t

mﬁqﬁmﬁrw.mmm
qar ¥ g F ek, 1969 ¥ gk
o, T fararelt et # T fargefiwor
= * swtaas & g dens
g e s € | ww Porr
W are era e e S A g
wor ofy ey @ § fed 20:
W al & fagleor ¥ fag
142.997 ATE WA ¥ WW WETAAT
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ey &) wam R IXS
™ & wefy (0w Yo
fistn way &

s fogfeor & s W,

YW TR & 976 T FEram ¥
it w2 gq, welw ad ¥ vty
¥ ¥ faq oo fea o & )
Fpeeraye ek ¥ vy iy wr Foqft-
T aedy drarr ¥ Ty st w8
a7 9 e wm )

wirel % agw frete Wi dliv stege
forwrmer e 3 grficw ariet et fageieren
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W § gfort & g fery ol W
fregfoece oy oy wae &
(w) e oy wut & e, waTC

Pawerer a3 fert et -
frar mr § ; W

() ey farefry wd & oo figar
Tt & frgfeer $ T S
§

Ferrt® sife firtrey visre 3 aeeiblt
(st wremitfene wwf) (%) v
fir 3w xR <Tow fawelt A A g
for &, g fawry wee &, ghcom
wfeat war dage fawrdoeee ¥ g

6897 wo fire v femfewr : o e
wr fawrd Whe fegy s 7z ao® m‘“ o
- ,

T (@) @ @ W ¥ fred

(%) o sRw & Wty Pk & gt ¥ cherer e e g e o
g fem W W degT free e oE e g —
st wee 1970-71 1971-72 1972-73 3W
W . 3 9 5 17
S g W 4 6 5 15

(1) o fewe AE Y 1973~ OQT F W WTw o W i frg wdew

74 ¥ wrra fadr % www 60 WiNY
N fegfer w W o sow k0
avx e sl & wwY aw it =
afy Rar mr &' 0

6898’ Wt giw wifwi : Wi
W«wwwm‘&
wﬁﬁn
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(W) v oW W FEET W
T g (e o wwire o)
W areir st ot ey ¥ Frg koo sy
LR S

(@) ofegr, o oewr v afomr
et & 7

dfemm ot cvew qwrem 3
R (ot awhe foy) (v) v
(&) wxfrs gnffs wdsor arer o
™ el vy adfeol ¥ efomrrare,
T ¥ M 5400 Wl T w
e i o 2 fafoaw e =
FER T w7 fewwrrr W wwe
BT T & 1 W g W ¥
WG i sdeer ara e Wit
Wfes & fag o orw fod sy wr
™ ¢

Transfer of staff from TRA. and
Coaching Seotion (OPTG) of Head-

quarters (Northern Raliway)

6699 SHRI R V BADE will
Mimster of RAILWAYS be plea:
to refer to the reply given to Un.
starred Question No 2123 on the 28th
November 1072 regarding complaint
agamnst staff of TRA sections (Operat-
:::J;, N Reilway Headquarters and

yafea,
come in contsct with pupbp dlﬁ-nl
the coyrse p1 their dyties and have
stayed in the same gectiop for mapy
years,

(b) whether {§ s the smlicy of Gov-
erpopnt {o iransfer the staff working
in the CAB/TRA

o

at intervals to avold cases of corrup-
tion, #nd

(c) 1f so, the action taken in pursu-
ance thergef®

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI)
(a) to (c) The allotment of coaches
and accommodation 15 made by the
officers the clerical staff have only to
méeke the conseguential arrangements.
As such the staff in these sections do
not have to deal with the public
direct They are not liable for regular
periodical trgnsfers However, when
complaints ave received against any
staff the matter 1s investigated and
action, as considered necessary, I8
taken

Representation from All India Railway
Commercipl Clerks Association regxard-
ing violation of Indian Raliway Code

6700 SHRI CHANDRIKA PRASAD
SHRI ONKAR LAL BERWA

Wil the Minister of RAILWAYS be
pleased to state

(a) whether during January, 1973
Government have received any repre-
sentation from the All India Railway
Commercial Clerks Association regard-
ing the viglation of the provision of
Para 1002 of the Chapter 10 of the
Indian Railway Code by the Accounts
Department on Indian Rallways, and

(b) if so the action taken by Gov
eriment thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(BHRI MUOHD SHAFI QURESH})-
(a) A representation dated 21-13-ibHg
was received from the All India Rafl-
way Commercial Clerks Assoclativn,

€b) The matter 1s undek cobbidefi-
tion.
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Attaining self-sufficiency in
Kerosene Oil

8701. SHRI M. S. SANJEEVI RAO:
‘Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to state
what step the Government propose to
take to make the country self-sufficient
in Kerosene 0Qil?

' THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
‘CHEMICALS (SHRI DALBIR SINGH):
Kerosene Oil is obtained as a middle
distillate from crude oil processed in
the refineries. The overall refinery
capecity in the country is being pro-
gresssively augmented with a view to
achieving self-sufficiency in regard to
all the petroleum products obtained
from the refineries. Special steps are
also being taken to maximise the yield
«of the higher priced middle distillates
including Kerosene Oil by suitable ad-

justments in refinery processing wher-
-ever feasible.

Kilometreage of new Rallway Lines
during Fifth Five Year Plan

6702. SHRI M. 8. SANJEEVI RAO:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) what would be the kilometreage
-of new Rail Hnes proposed to be con-
structed during the Fifth Five Year
Plan period, Zone-wise; and

(b) the zone which will be given
priority?

THE DEPUTY MINISTER 1IN
THE MINISTRY ©OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). The details regarding
Kilomeireage of new rail lines (zone-
wise) to be constructed during the
Fifth Fiv Yeer Plan, are not avail-
able, as proposals for the Plan have
not been finalised so far.

APRIL 10, 1978
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mam&wnmﬁm
Plant

6703. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the requirement of power supply
for the Nangal Fertilizer Plant and
how much is supplied at present;

(b) the saving of power supply from
the Nangal Fertilizer Plant and how
it is being utilised; and

(c) the steps taken to restore the
power supply to Nangal Fertilizer
Plant and the private industry in the
State of Punjab?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) The full demand of Nangal Ferti-
lizer Factory is 164 MW (3.95MU) per
day and presently they are being sup-
plied 80 MW (1.44 M.U) per day since
10-2-1973.

(b) Saving from 164 MW to 98 MW
is distributed among all the partner
States of Bhakra Project as per their
gshare and saving from 88 MW to 60
MW is given only to Harvana and
Punjab in the proportion of their
shares,

(c) Supply of power is expected to
be restored after setting in of the
monsoon and commissioning of the
new generating units at RAPP and
Badarpur,

Delay in seiting up of five fertiliser
plants in collaboration with Japan

6704. SHRI MUHAMMED SHERIEF:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the five fertilizer plants
which are being set up with the col-
laboration of Toyo of Japan are likely
to be delayed; and

(b) if so, the reasons thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). The proposals recelved
in this regard are being evaluated. An
official team ig currently visiting Japan
for further discussions with the con-
cerned Japanese authorities in the
matter, -

Enquiry into Bursting of Chikkahole
Dam (Mysore)

6705. SHRI S. M. SIDDAYYA: Will
the Minister of ITRRIGATION AND
POWER be pleased to state:

(a) whether an enquiry into the
recent bursting of the Chikkahole dam
in Mysore District has been ordered
by the State Government in consulta-
tion with the Central Government;

(b) if so, the composition of
enquiry Committee; and

the

(¢) what are the terms of reference
of the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b), The State Govern-
ment of Mysore have informed that
they have appointed Shri P, M. Mane,
Retired Member of Central Water and
Power Commission, as One-Man Com-
mission of enquiry to enquire into
the causes of breach in the Chikkahole
Dam,

(¢) The terms of reference of the
Commission are:—

(i) Determining the reasons for
the breach of the dam, includ-
ing defects in design, investi-
gation, construction mainten-
ance or eperation etc; if any;

(ii) Fixing of responsibilities in
respect of the aforesaid.

Umﬁﬁuﬁ?ﬂmﬂhﬂw

6706 SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
that the collections at the Pananguzhi
Raflway Station has increased consi-
derably in recent times; and

(b) if so, whether Government pro-
pose to take necessary steps to con-
vert this station as a flag station and
if so, the time by which a decision is
expected to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) There
has been an incresse in the number
of passengers booked and earning
therefrom at penanguzhi halt station
during 1971-72, as compared to the
previous two years. The figures for
the last five years ending 1971-72 are
given below:—

e

Year No. of  Earmngs
passengers
booked
1967-68 69431 2,7179
1968-69 61309 28,458
1969-70 £q125 24,988
1970-71 50108 23,878
1971-72 57458 28,825

—

(b) The proposal to convert this
halt station into a flag station will
involve a capital expenditure of over
Rs. 2,42,000 and a recurririg expendi-
ture of over Rs. 53,000 per annum.
Besides it would remﬂtlnnﬂnmdnl
loss of over Rs. 17,000 per annum
because of the above expenditure and
méeagre propspects of parcel and geods
trafe. Hence, the proposal is net
feasible of adoption.
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Collapse of or damage to Dams
conpiructed after 1957-58

6707. SHRI S./M./8¥DDAYYA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) how many dams constructed in
the country since the year 1957-58
upto date hmve eollapsed or kave been
damaged;

(b) whit was the total cost of con-
struction of each of them; and

(c) the ¥otal amount spent or pro-
posed to be spent to reconstruct the

MA): (a) to (). Irrigation is 3 State
subject and dams etc. are investi-
gated, built, operated and maintained
by the State Governments. Informa-
tion on dams where failure or damage
occurred since 195788, as available at
the Centre, 18 given an the statement
laid on the Table of the House.
g;luced . Library. See No. LT-4781
1

Rest Vans and Crew Vans for use of
Running Staff on Line

6708 SHRI PANNA LAL BARU-
PAL Will the Mmmster of RAIL-
WAYS be pleased to state:

(a) whether Rest Vans and Crew
Vans are being used on Railways for
the Running staff on line;

(b) if so, the nature of facilities
prévided in each ven; and

(c¢) whethet the facifities provided
théein are adequate and i not,
Godvernments reaction theteto?

THE DEPUTY MINISTER IN THRE
MENISTRY OF BAILWAYS (SHRI
MOHD, SHAFt QURBSHI): (») Ye.

APRIL 10, 1973
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(b) In the standard Rest and Crew

;.: hm:“mauqﬁ:
ly Vi

berths.

(c) While basic requiremants for.the
crew who rest in these vans are
catered to, provision aof further
amenities will involve higher recur-
ring expenditure.

Co-operation from other Countries in
Construction of Mathura Refinery

6709. SHRI ‘K. WATEANNA:
SHRI P. M. MEHTA:

Wil] the Minister of PETROLEUM
AND CHEMICALE be pleased Yo
state:

(a) whether Government propose to
seek the special co-operation from
other countries in the construction of
Mzathura Refinery; and

(b) 1f so which are those countries
and the nature of co-operation
sought?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH). (a) and (b). The various
modes of implementaton of the
Mathura Refinery Project are under
consideration. The nature of assis-
tance and coopération required for
the project pertains largely to the
financing of the foreign exXchange re-
quirements for import of equipments
and maternals required for the project.
In addition, certain licensed processes
have to be obtained by payment of
royalties or process fees. Back up
from experienced and reputed forelgn
engineering consultants would also be
required. Assistance for meeting part
of the foreign exchange raq:dmmtt
for the project with a foreign
change loan in the form of erude oil
being obtaimed. The

from US.SR. are also being con-
siidered,
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Raflway Ticket Racket between
Kanpur and Lutknow

6710. SHRI SHASHI BHUSHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it has come to the
notice of Government that a Railway
ticket racket is functioning between
Kanpur and Lucknow and the use of
old tickets is being made very fre-
quently;

(b) whether Railway Travelling
Ticket Examiners are inveolved in this;
and

(c) the action taken or proposed to
be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) No.
However, as a result of information
furmished by the Railways to the
Central Bureau of Investigation, the
C.B.I. have detected five persons of
Kanpur printing forged tickets.
Another case is under investigation.

(b) It does not appear that in either
of these cases T.T.Es are concerned.

(c) A watch would be maintained.

1885 (SAKA) Written Answers o8

AR.C’s comments on functioning of
Accounts Officers on Indian Railways.

6711. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Administrative Reforms
Commission has adversely commented
upon the functioning of the Accounts
Officers in the Indian Railways;

(b) if s0, the comments and recom-
mendations of the Commission in this
regard;

(¢) whether the recommendations
of the Commission have been examin-
ed and accepted by Government;
and

(d) if so, the nature of orders
issued in this regard, and if not, the
reasons in rejecting the recommen-
dations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). Relevant recommendation No
235 contained in the Report of the
Admimstrative Reforms Commis-
sion’s Study Team on Railways snd
the decision taken by Government
thereon are stated below in  this
connection:

S. No.
of re-
com-
men-
dation

Text of the recommendation

Government decision

It has been represented by certain rail-
#as way administrations that the

of the Accounts
a freindly critic 18 more or less
sct at naught at the lower levels
because of lack of apprecistion by
the latter of their proper role. The
maaﬂmdetogeudopwdbythe
Finance and the executive officers in
with the financial

to be .
atritude of the financial

:

officers

Suitable instructicas will be issued to the
Railway Adminstrations and Production
Units two implement S.T.R."s
recommendation No. 23§ recommending
amicable relationship between the
executive officers and finance officers
at the lower level.
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81 No Text of the recommendation
of re-

com-

men-

dation
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Government decision

s'ould be to

culous Similarly the

consideration to the tinan

persists, the matter should
1o the higher level for a decision

help the execu-
tre end to avoid being men-
executine
officers on their part should give due
advice
and 1if a difference of opmion sull
1eferred

Necessary instructions 1n pursuance
of the above Government decision are
under 1ssue

Closure of Rewa Out Agency

6712 SHRI MARTAND SINGH
OF REWA Will the Mimster of RAIL-
WAYS be pleased to state

(a) whether Rewa Out Agency,
established during the time of Vin-
dhya Pradesh, has been ordered to
be closed down by the Chief Com-
mercial  Superintendent, Central
Railway, and

(b) if so, the reasons therefor®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) The Madhya Pradesh State
Road Transport Corporation who are
at piesent operating the Out-agency
are reluctant to continue the work
on terms acceptable to the Raiflway.
Howeve:, the Corporation has been
requested to continue the work upto
30th April, 1973, pending finalisation
of the conditions or availability of
an alternate contractor, for whose
selection the Central Rallway Admi-
nistration has invited applications

The continuance of the Out-agency
depends on the willingness of the
Madhya Pradesh Road Transport

—

Corporation to carry on the work
on terms mutuallv acceptable to the
Railwav and the Corporation or on
the availability of another contractor

Consiruction of Meja Dam mn
Bhilwara Disirict

6713 DR H P SIIARMA Will the
Ministetr of IRRIGATION AND
POWER be pleastd to state

(a) the progress made so far in the
construction of Meja Dam {o1 mect-
ing the mncreasing demand of walcr
m Bhilwara District,

(b) by what time 1t 1s hikely to be
completed and

(c) the total cost of thr i1am and
the extent of expenditure sy far in-
curred thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA) (a) to (¢) The Meja Dam on
the Kothar1 river near Bhilwara
town, costing about Rs 97 lakhs was
completed in 1958 As the dam was
not filling up 1n many years, and de-
mand for water for agriculture
in Bhilwara town was imncreasing, il.e
Rajasthan Government have taken
up the Meja feeder project to bring
waters from the Banas river The



To11 Written Answers CHAITRA 20, 1895 (SAKA) Written Answers

Maja Feeder project is expected to
cost about Rs. 4 crores. The expen-
diture upto March 1973 is about Rs.
1.1 crores. The work on the feeder
channel is in progress and the project
is planned to be completed by the end
of Fifth Flan.

Discontinuance of Train Lighting
Escorts on Western Railways

6714. SHRI PANNA LAL BARU-
PAL: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Train Lighting es-
corts have been discontinued in many
trains on Western Railways; and

(b) if so, the number thereof and
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) Yes.

(b) As a result of a review, escorts
from 18 trains have been withdrawn,

lo2

Undercharges on consignments of
Newspapers on Stations of Wesiern
Rallway

6715. SHRI CHANDRIKA PRA-
SAD:

SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Dy, CAO (TA) Ajmer
has worked out a huge amount of
undercharges on the consignments of
Newspapers booked on the Stations
of Westerp Railway from April 1970
to December 1870;

(b) if so. the total amount so work-
ed out, separately on each Station
on Western Railway and the reasons
therefor;

(c) whether the station staff were
not advised about the changes in the
rates in due time resulting in heavy
Joss to the Railway Revenues; and

(d) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) A statement is attached
(¢) No; They were advised in time.

as escorting of these frains is not
considered necessary. (d) Does not arise.
Stat ement
S.No. Name of Stat on ' I‘(mll.'ljn‘.\crl“ cT-l“ of
charges
deb *ed
r Churchgate 8-50
2 Surat . . . . . . 220°55%
3 Bombay Central . . . : : 294720
4 Jalgson e e e e . 335°80
5 Bulsar . . e . 1190
6 Shamgarh p . . . . . 2120
7 Agra Fort (MG) . . . . . . . 35°80
g8 Kota . . . . ©°70

“#Diference in minimum charge on the Consighments of “Newspaper” weighlng 1cys

than sK.Ga.
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S.No. Name of Station * amoynt o
s
debited
9. Guna . . . . . 680
10. Bharatpur ) 3 . 5'00
11. Indore 1318'00
12. Bhopal . . 491° 80
13. Ujjain (BG) . . . . . . 8o3' 10
14. Ujjain (MG) . 5 . i i . . 33'90
15. Ratlam (BG) . 13°20
16. Ratham (MG) . 6°20
17. Dhandhuka . . 17°00
18. Wadhwan City . . 60’ 60
19. Dhasa . . 251°00
20. Junagarh . . 693 40
21. Upleta . . . . . 57780
22. Bhavnagar (BG) . 656" 80
23. Bhavnagar (MG) . : i o 43'80
24. Ajmer . . . . . 1233°'80
25. Gandh'dham 2480
26. Bhuj . . . . . . 158-10
27. Jupur . 396280
28. Surendranagar . 4700
29. Jorawar Nagar (MG) 72°40
30. Jamnagar : . . 761°90
31. Bhaktinagar . . . 66°90
32. Rajkot - = . 107700
33. Vijapur . . . . . . ' . 72*30
34. Khambalia . . 0°30
35. Nadisd (NG) . 6-00
36. Nadiad (BG) . . . 4°60
37. Pratapnagar . . 77°80
38- Dakor . . . . s?’“
39. Mysgam Karjan . . 29°10
40. Godhra . * . . . . 5§1°20
41. Maawnagar . . i’ . . 560
42. Ahmedabad (BG) . 5'00
43. Ahmedabad (MG) . 10°60
44. Vadodara . . . . . . . . 1389°40
ToTAL " . . 14082°'28

1?(';&““" in minimum charge on the consignments of “Newspapers” weighing less than:
5§ K.Gs.

r
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Delay in Commissioning of Durgapur
and Barauni Projects dne 1o contracts
granted to inferior Fereign and
Indian eontractors

6718. SHRI AMBESH:
SWAMI BRAHAMANANDJI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether certain M.Ps. have al-
leged that the General Manager
(P & D) Division of Fertilizer Cor-
poration of India has collaborated
with Managing Director of the Cor-
poration in granting contracts to in-
ferior foreign and Indian contrac-
tors leading to delay in commission-
ing of Durgapur and Barauni Pro-
jects; and

(b) if so. Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) The allegation is under exami-
nation.

Trade and Economic relations between
India and US.A,

6717, SHRI MUHAMMED SHER-
IFF: Will the Minister of RAILWAYS
be pleased to state:

(a) Whether any trade mission
from U.S. representing rail-road and
transportation equipment is likely to
visit this country in the near future;
and

(b) If so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
Railway Equipment Trade Mission
sponsored by the U.S. Department of
Cemmerce is currently in India to

106

explore the market for sales-promo-
tion of American rail-road equipment
and also discuss possibilities of their
manufacture in India.

(b) The Mission is headed by Mr.
Don R. Henderson of US Department
of Commerce and has eleven other
representatives of warious US come-
panies having interest in the supply
of rail.road equipment. The' Trade
Mission has had discussions with the
Railway Board on 2nd April, 1973
during which they informed that it
was purely an exploratory mission
for ascertaining the import require-
ments of Indian Railways and the
areag in which they could participate
in the tenders floated against credits
given to the Railways by the Inter-
national Development Association,
The Members of the Missicn are also
visiting the Railways’ Research De-
gsigns and Standards Organisation at
Lucknow, the Diesel Locomotive
Works at Varanasi and the railway
administrations at Calcutta and Bom-
bay between 5th to 14th April, 1973.

Reviving Legislative Councils in
States

6718. SHRI RAM PRAKASH: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the reports
that some of the States are contem-
plating to revive Legislative Councils
where these were previously abolish-
ed; and

(b) if so, the reactioa of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) No such report has come to the
notice of Government.

(b) Does not arise.
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Branch-Lines to be gdiscontinued in
Gujarag on conv of Metre
Gauge into B Gauge

6719, SHRI D, P. JADEJA: Wil
the Minister of RAILWAYS ve pleas-
ed to refer to the reply given to
Starred Question No. 486 on the 27th
March, 1978 regarding Branch lines
to be discontinued in Gujarat on con-
version metre gauge into broad
gauge and state the names cf the
branch lines which are to be discon-
tinued by the conversioh of metre
gauge into broad gauge lines in that
area?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Refer-
ence 18 apparently to the conversion
of the Viramgam-Okha/Porbandar
Metre Gauge into broad gauge, work
on which is in progress. No branch
lines will be discontinued us a result
of this conversion but the following
branch lines will continue as metre
gauge branch lines after the Viram-
gam-Okha/Porbandar M.G. to B.G
conversion is completed:

(i) Surendranagar-Dharanga-
dhara-Kuda

(ii) Than-Chotila

(1ii) Wankaner-Dahinsara-Nav-
lakhi Maliya

(iv) Hadmatiya-Jodiya, aid
(v) Khambalia-Salaya.

Increase in the Number of Members
of Lok Sabha

6720, SHRI S. M. BANERJEE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 4702, dated the 2Tth
March, 1973 regarding increase in
the number of Members of Lok Sabha
and state whether the Opposition
Parties in Parliament have peen con-
sulted in regard to the proposed in-
crease in the number of Members?

APRIL 10, 1873
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THE MINISTER OF STATT IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS ‘SHRI
NITIRAY SINGH CHAUDHARY):
The opposition parties in Parliament
were consulted in the matter.

ts against Shri Gokaldas D.
Morarka for misappropriation of
Funds and Properties of
Commpanies

8721. SHRI SHANKERRAO SA-
VANT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Shri Gokaldas D Mo-
rarka of Bombay is in the Managing
Committees of geveral big companies
like W. H Brady & Co, Belapur Su-
gar and Allied Industries, Brady and
Morris Engineering Company etc.;

(b) whether there are allegations
of misappropriation of funds and pro-
perty of companies against him;

(c) if so, what action has been
taken in the matter; and

(d) the extent of misappropriaiion
in each case and the names of per-
sons involved?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D R. CHAVAN): (a) As per the An-
nual Return as on 30th June, 1872
filed with the Registrar of Comga-
nies, Bombay, Shri Gokalchand D.
Morarka is on the Board of Direc-
tors of nine companies, including the
three companies specifically referred
to,

'(b) Complaints containing allega-
tions of mismanagement and misap-
propriation of funds against the man-
agements of W.H, Brady & Co. Ltd.
and Belapur Sugar & Allied Indus-
tries Ltd. were received.

(e) The then Minister for Company
Affairs had made a statement op 22nd
December, 1972 in' the Lok Sabha in
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respect of action taken on ilie ins.
pection conducted wunder  section
209(4) of the Companies Act in the
case of Belapur Sugar & Alled In-
dustries Ltd, Action is being taken
on the inspection report of W.H.
Brady & Co. Ltd. The report on the
inspection of Brady & .Motris Engi-
neering Co. Ltd. has just teen re-
ceived and is being examuned,

(d) It would not be possible to say
at this stage whether there hes been
gny misappropriation of funds, and if
so, by whom,

Contract given to Companies General
De Geoophysics of France by
0 & N.G.C

6722. SHRI RAJDEO SINGH: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state.

(a) whether Oil and Nalural Gas
Commission gave a contraect worth
Rs. 15 crore to Companie Generai De
Geophysics of France for seismic sur-
vey work;

(b) whether realising 1he dangers
involved fiom the security point of
view, 1n mnviting outside agencie; for
a large scale survey of the coastal
waters Government had ziven their
consent sometimes back o O & N.GLC.
to buy a seismic ship nf th: latest
design; and

(e) if so, the reasons the O. &
N.G.C, have ignored Goverament in-
tentions?

THR DEPUTY MINISTER IN TUE
MINISTRY OF PETROLEUM ANXD
CHEMICALS  (SHRI  DALBIR
SINGH): (a) A contract for conduct-
ing seismic survey was awarded to
CGQG, the value of which was about
Rs. 57.59 lakhs,

{(») The contract for conducting a
seismic survey was awarded to
CGG, long before the Governnient
approved the proposal of the ONGC
for inviting tenders for purchase of
a seismic survey ship from abroad.
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Moreoyer, the primary consideration
before the Government in the latter
decision was to enable the ONGC to
conduct these surveys in the iuture
years on a departmental basis, ~ather
than rely on contractors,

(c¢) Does not arise.

Expansion of Synthetic Fibres

6723. SHRT RAM BHAGAT
PASWAN:

SHRI JAGANNATH
MISHRA:

Will the Minister of PETROLFUM
AND CHEMICALS be pleused to
state:

(a) whether the task force for in-
du.try has recommended the cxpan-
sion programme for synthetic fibres;
and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The report of
the Task Force, set up for ‘ormulat-
ing the development programme for
synthetic fibres during the Fifth Plan
period, is under examinatioa of the
Government.

Decision by Government {o bear
Election Expenses incurred by
Political Parties
6724, SHRI M. S, SIVASWAMY:

SHRI BIBHUTI MISHRA.

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased tp state:

(a) whether Government have
taken any decizion to bhear the ex-
penses incurred by political parties
during elections; znd

(b) if so, the main points thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY)
(a) No, Sir

(b) Does not arise

Masters and Assistant Station Masters
Pradesh, UP. and Delhi

6726 SHRI PHOOL CHAND VER-
MA Will the Minister of RAILWAYS
be pleased to state

(a) the total monthly requirements

of coal 1n Madhya Pradesh Uttar
Pradesh and Delhs,

APRIL 10, 1978
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(b) the supply being made every
month during the last 6 months, and

(¢) the reasons for which supply
could not be made according to re-
quirements of there areas?

THE DEPUTY MINISTER IN TIE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) The total monthly indents and
loading of all types of coal and roke
to Madhva Pradesh, UP and Delln
during the last six months are given
below

(Figures n four wheeleu-npprgxir;m}

Month Maihya Pradesh Ltar Prade h c
Ident Loading Ident lLoading Idént Loading _
Oct 72 10503 7198 32113 20984 13347 7965
Nov 72 12996 8827 22779 16147 11372 6214
Dec 72 12891 9613 26618 14334 12273 5448
Jan 73 11999 9229 24266 14964 115377 5666
Feb 73 11437 8000 21405 124458 9360 5380
March 73 10404 7052 24337 17934 10752 7210
(¢) The available ral transport duced between New Delhi and Sa-

capacity has to be distributed as
evenly as possible among the various
users spread over the entire country

Introduction of more Jania Express
Traing

6726 SHRI RAM BHAGAT PAS-
WAN Will the Minister of RAIL-
WAYS be pleased to state

(a) whether Government propose
to mtroduce more Janta Express
trains on main trunk routes, and

(b) 1if so, the names of the routes
and the tentative schedule of time to
introduce these trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) A parr of bi-weekly Janata Ex-
press tramnsg is proposed to be intro-

mastipur from November 1973 The
schedules of this train are under fin-
alisation

Surrendering of Posts of Station
Masters ang Assistant Station Masters

8727 SHRI RAJDEO SINGH Will
the Mimster of RAILWAYS be pleas-
ed to state

(a) whether some posts of Station
Masters and Assistant Station Mas-
ters have been surrendered,

(b) 1f so, the number of posts sur-
rendered of both the categories, Zone-
wise Division-wise, and

(e) whether Government are con-
templating revival of these posts, and
if so, when?
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THF DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESBHI): (a) Yes.

(b) Information in respect of Cen-
tral, Eastern, Northern, N.F, South-
ern and South Central Railways is

174

given in' the attached statement. In.
formation in respect of other Zenal
Railways is being collected ang will
be laid on the Table of the Sabha.

(c) No.

STATEMENT
No. of posts of Station Masters and Assistant Station Masters surrendered on Railway-

Railway Division No. of No. of
§Me.  ofASMs
Central Bombay : X 2
Jhansi . I 3
Bhusawal 5
Easrern . s Sealdah 8
Northern Delhi 4
Bikaner 1
N.F. Katihar 1
Alipurduar : 2 2
Lumding . 4
Tinsuk'a 2
Southern Olavakkot : 1 5
Madras ) . 3
South Central Sholapur . 2 2
Secunderabad . . 2

Thien Dam Project

6728. SHRI RAJDEO SINGH: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Thien Dam Froject on
the river Ravi, which will enable
India to fully utilise the waters of
River Ravi under the Indus water
treaty of 1960 has been cleared; and

(b) whether on completion, the
Dam will provide additional irriga-
tion water and help to conserve the
flood water of Ravi and will also
generate nearly 300 MW, of power?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Not yet, Sir,

(b) Yes, Sir.

Memorandum from Sabarkantha Dis-
trict of Gujarat for Modasa-Eapad-
ganj Railway Connection

6729. SHRT SUKHDEO FPRASAD
VERMA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether a delegation from Sa-
barkantha District of Gujarat recent-
ly presented a memorandum to him

[
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regarding Modasa-Kapadganj Railway
connection; and

(b) if so. the reactions of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) It 1s proposed to carry out a
traffic survey for a metre gauge line
from Shamlajyi Road station on the
Udaipur-Himmatnagar line to Moda-
sa and Kapadgan) and alternatively
for the conversion of the Nadiad
Kapadgany N.G. section to B.G. and
its extension upto Modasa. Neces-
sary estimates have been called for
from the Western Railway Adminis-
tration. Further consideration t2 th's
proposal will be given after the pro-
posed survey is completed and the
report thereon 1s examined from all

aspects.

Hunger Strike by All India Laco
Running Staff Associaiion, Delhi
Division (Northern Railways)

6730. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAlL-
WAYS be pleased to stale:

(a) whether Members of the All
India Loco Running Staff Association
Delh1 Division, were on hunger strike
on March 13, 1873 outside the North-
ern Railway Divisional Office, Now
Delh1; and

(b) if so, what were their rrain de-
mands and the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD): (a) Yes,
Sir.

(b) Their main demands are:—

(i) Recognition of their Associa-
tion;

(i) Provision of 16 hours home
station rest after rompletion
of 8 hours duty.

APRIL 10, 1973
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As regards item (i), it is Govern-
ment's policy not to recognise sec-
tional unions whose membership is
not open to all categories of staff.

In regard to item (ii), this is al-
ready in vogue as far as passenger
services are concerned; in regard to
goods services, this is in the process
of implementation,

Delay in Implementation i Recom-
mendations of Sivasankar Committee
on grievances of D.E.S.U. Engineers

8731 SHRI SUKHDEO PRASAD
VERMA: Will the Minister v IRRI-
GATION AND POWER be pleased to
state the reasons for delay in imple-
menting the recommendations of the
Sivasankar Committee appointed by
Government 1n 1970 to look 1nte the
grievances ot the Dell1 Electric Sup-
ply Undertaking Engineers?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND V¥R-
MA): The Sivasankar Cormittee,
which was set up 1n Januaiy, 1471,
submatted 1ts final report un the 3lst
January, 1873 It has been remitted
to the Delh: Electric Supply Comnut-
tee for consideration,

2. The G.M, Delh: Electric Supnly
Undertaking, has reported ihat the
DE.SU. passed a resolutina on the
15th February, 1973, recommending
to the Delh: Municipal Corparatiou
the revision of pay scales of Assist-
ant Executive Engineers and Assist-
ant Engineers. The DESU consi-
dered the recommendations regard-
mng pay scales of Executive Engineers
and above and of staff on the genera-
tion side on the 7th April, 1973 and
recommended to the D.M.C. and revi-
sion of their pay scales also. The
D.M.C. is ‘expected to consider the
matter shortly

3 The remaining recommendations
of the Sivasankar Committee are
under examination in DB.3U.
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Progress made regarding Popularity of
“Own Your Own Container’ Service

6732. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS he pleased to refer to reply
given to Unstarred Question No. 2134
on the 28th November 1972 regarding
fntroduction of “own your containers”
scheme and state the progress made
in regard to the introduction of “own
your own containers” service?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI)’
A few firms have evinced interest in
the ‘Own Your Own Containers’
scheme The proposals received so
far are under examnation.

Arame Wit guIae & dtw W
mfyat g wfgen ol & gwiagre

6733 ¥Mc WEATOTN qIEY:
Fr tw owaEr 12 famesw, isnu
&  UYTET g AT 4050
& IATF AT T 4 TF T FAT
e i M wWT FIEAIR Al
¥ dYg TIEAT, 1972 W FHAT ME A
wfgATdi % |19 AHATAE AT
X & Wy § fyad a fae-faw
wyfaat &1 frer foar ar ?

e siwrem ¥ et (W e
waY Fiwt) LEw AW & wwEed o
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faoar mar & —
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8 =it gadTe fag, gI@ AT AAST,
qmRl YEEAT ?

TE NS d@ A 9gEH & fag
ARl & AT aw farar wryr | Afew
AW & foae &1 o 9ZFEC AE ST

Reorganisation of F.CL

6734. PROF. NARAIN CHAND
PARASHAR:
SHRI JAGDISH NARAIN
MANDAL.

Will the Muinister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have de-
cided to reorganise the Fertilizer Cor-
poration of India in mear future; and
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(b) if so, the main outlines of the
proposed reorganisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Yes, Sir. The details are
being worked out.

Facilities to Office Bearers of regis-
tered Association/Organisations onm
Railways

6735 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state

(a) the names of unmions of Rail-
waymen recognised by Government at
the (1) National level (11) Zonal level;

(b) whether there are any other
registered orgamisations which espouse
the cause of the Railway employees
at these levels, if so the names of
these Associations, and

(c) whether any facilities are pro-
vided to the office bearers of these
Associations by Government to carry
on the activities of their Associations
and if so, the broad outlines of these
facilities?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD, SHAFI QURESHI)*
(a) and (c). Necessary information is
given in the attached statement.

(b) There are, in addition, about 80
unrecognized Associations/Unions on
the Railways. These Associations/
Umons do not enjoy any negotiating
facilities. Government have no pre-
cise information as to how many of
them are registered.

APRIL 10, 1873
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STATEMENT
Names of Unions and Federations of

Railwaymen recognised by the Gov-
ernment.

(1) Federations—National level

(i) All India Railwaymen's Feder-
ation.

(11) National Federation of Indian
Railwaymen.,

(2) Unions—Zonal level.

(a) Recognised Unions affiliated to
National Federation of Indian Ralil-
waymen:

(1) Central Raillway  Mazdoor
Sangh.

(u) Eastern Railwaymen's Con-
gress

(i) Uttariya Railway Mazdoor
Union,

(iv) North Eastern Railway Em-
plovees Union (P.RK.S.)

(v) Northeast Frontier Railway

Employees Union

(v1) Southern Railway Employees

Sangh,

(vu) South Central Railway Em-
ployees' Sangh.

(vin) South Eastern Railwaymen’s
Congress,

(1x) Western Railway Mazdoor

Sangh.

(b) Recognised Uniong affilated to
All India Railwaymen's Federation:

(1) National Rallway Mazdoor
Union.
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(i) Eastern Railwaymen’s Union.
(iii) Northern Rallwaymen's Union.

(iv) North Eastern Railway Maz-
door Union,

(v) Northeast Frontier Railway
« Mazdoor Union.

(vi) Southern Railway Mazdoor
Union,

(vii) South Central Railway Maz-
door Union.

(viii) South Eastern Railwaymen's
Union,

(ix) Western Railway Employees’
Union.

The main fgcilities granted to the
above mentioned recognised Unions
and Federations are:—

1. Free passes and special Casual
Leave for Organisational work, orga-
nisational meetings and meetings with
Railway Administrations.

2. Provision of office a~:ommodation,
wherever possible, on payment of rent.

3. Provision of telephones in offices
of the Unions/Federations, wherever
possible, on payment basis.

4. Permission to hold meetings in
Railway premises,

5. Collection of trade union sub-
scriptions near place of work or near
place of payment.

6. Accommodation
notices.

for exhibiting
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7. Prior notice to Unions/Federations
in case of transfer of their
bearers.

office

Appointment of Working Group of’
Officers to Study the working of
Foreign dominated Drug Firms

6736. SHRI K. S. CHAVDA: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state,

(a) whether a Working Group of
officers was appointed to study the
working of foreign dominated firms in
the drugs industry;

(b) whether the Working Group has
completed the study and if so, what
are the conclusions of the study group,
particularly with regard to the share
of foreign firms in the drugs market
and the amounts repatriated by them
as profits and dividends, year-wise
vis-g-pls the initial investment of
each; and

(c) if not, when the study will be-
comnpleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). Sometime back, it was
considered useful to undertake a study
in regard to the remittances made by
the foreign firms in the drugs fleld by
way of dividends, royalties, etc, as
also their export earnings. For this
purpose a small group on an informal,
basis, was set up to study this matter
and collect information which would:
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STATEMENT
Project Ultimate Ilﬂildon Potential created by

ol R

Magor - (In thousand hectares)

1. Bhadra Reservoir 99°09 9720

2 Ghataprabha Stage-I 7411 §7°51

3. Ghateprabha stage-II 46 57 12-85

4. Malaprabha . . 206 5§ 20725

5. Tungabhadra HLC stage-II 4050 28-35

6 Upper Krishna 409' 0§

Medium

1. Rajolibanda Diversion 2 38 2 38

2. Hathikom 2 14 214

3 Haganbommanahall 2 98 2 98

4. Jambadahalla 2 63 2'63

5. Kanakanala 206 2 06

6. Harinalal . . 0 44

7. Gundal 4 o5

8. Taraka . 7°29

9. Votehole 5 26

10. Sagarsdoddakere o 81

11. Laskshmanathirtha 2 84

12. Arkevathi | 3°04

13. Manchanabele 283

Disconiinnance of system of Alarm

Chains on Railways

8741, SHRI K. LAKKAPPA:

Will the Mumster of RAILWAYS

SHRI P. M. MEHTA

be pleased to state

(a) whether the system of alarm
chalns on different Railways was dis-

continsed in 1971; and

(b) if so, to what extent this has

helped the purpose for which the
system was discontinued”

THE DEPUTY MINISTER IN

THE MINISTRY OF RAILWAYS

(SHRI MOHD. SHAFI QURESHI):
(a) No However, the alarm chain ap-

paratus has been blanked off on &
limited number of tralns except in.

Ladies and full RM.S. compariments,
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Ab) TI'he numbur of cam of alarm
- chain pulling came down from 30147
per month in 1970-71 - to 34683 per
menth in 1971-72 Ind. l.BBﬁ? Det month
in 1972-73 (upto December, 1872),
curtailing thereby loss of time and in-
convenlence to passengers on this
account. '

Rent Charged from Trainees of Sigmal
and Telecommunication School,
Podanur, Southern Rallway

6742. SHRI K. LAKKAPPA: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether no rent is to be charged
from the trainees attending Zonal
Railways § & T Training Schools;

(b) whether some rent is charged
from trainees attending § & T School,
Podanur, Southern Railway and this
discrimination is resented by the staff;
and

{e) if so, when this anomaly is likely
to be removed.

THE DEPUTY MINISTER IN
THE. MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):

{a) to {c). Rent is being charged fron.
trainees attending promotion and re-
fresher courses in training schools on
the Southern Railway and that pore
tion of Southern Rallway which now
forms_part of South ‘Central Railway.
The qu-tiou of, brlns:n; them at par
with trainees 'in trainiag schools on
'meswhmno rent is being
‘o \s undar mﬁdent}un

1387

Posts of M.S.M. ‘Grade Rs. 175—240 on
AH Divisions of Zomal Rallways

6743. SHRI K. LAKKAPPA: Will
the Minister of RAILWAYS be plea:ed
io state:

(a) the number of posts of M.S.M.
grade Rs. 175—240 yet to be provided
Division-wise on all zonal Railways in
terms of Railway Board letler No.
Pc-68/FE-2/4 dated 9th November,
1971, and .

(b) when the implementation of the
instructions contained in the above
yuoted lelter is likely to be completed”

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):

(a) 13 posts in Lucknow Division of
Northern ‘Railway, 4 in Madras and 1
in Madurai Divisions of Southern Rail-
way and 10 in Baroda Division of
Western Railway are yet to be pro-
vided in seale Rs. 175—240. B

On all the remainine Divisions of
ithe above three Railways and ,on
Central, North Eastern and- Northeast
Frontier Railways, reguirements as
hecessary have already been provided
in scale Rs. L75—240.

fnformation in respect of Edsl-en_'{.
South Central and South Eastern Rail-

‘ways is under collection and wul be

laid on "the Table of the Sabha
(b, The posts on Northern, Sputly

ern and Western Railways menhoned )
-in. the. repLy to Dart (a) abo‘l-fl m
-lkely : to be samctioned i . aho__uh;lus

months’ time.
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STATEMENT
Project Ultimate Irrigation  Potential created by
potential 1973-73 *
(anticipated)
Magor : (In thousand hectares)
1. Bhadra Reservoir 99° 09 97°30
2. Ghataprabha Stage-I 7411 57°51
3. Ghataprabhs stage-11 46° 57 12°8%
4, Malaprabha . 20655 202§
5. Tungabhadra HLC stage-II 40" §0 2835
6. Upper Krishna . 409° 0%
Medium
1. Rajolbanda Diversion . 3 . 2-38 238
2. Hathikom . 2 14 214
3. Hagaribommanahally . . . 2°98 2 98
4. Jambadahalla . g N 2°63 2'63
5. Kanskanala . . : i . 206 2'06
6. Harinalal B 044
7. Gundal . . . . . 4'0§
8. Taraka , . . . 7°29
9. Votehole F . . . . 5°26
10. Sagaradoddakere . . o'81
11. Lakshmanathirtha . . . 2-84
12. Arkavathi . . 3'04 .
13. Manchanabele . . 2'83 .
Discontinuance of system of Alarm (b) 1if so, to what extent this has
Chains on Railways helped the purpose for which the
6741. SHRI K. LAKKAPPA: SpSiens: Al Glacou et
BHRI P. M. MEHTA: THE DEPUTY MINISTER IN
Vi the wiouser of RAILWAYS ‘g "yomn, swAvI QURESHD:

(a) No. However, the alarm chain ap-

(a) whether the gystem of alarm paratus has been blanked off on a
chains on different Railways was dis- limited number of trains except in.
continued in 1971; and Ladies and full R.M.S. compariments.
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_ (b) Tbe number of cases of alarm
chain pulling came down from 30147
per month In 197071 to 24683 per

month in 1971-72 and 18997 per month

in 1972-73 (upto December, 1872),
curtailing thereby loss of time and m—
. convenience to passem:ers on this
account.

Remt Charged from Trainees of Signal
and Telecommunieation School,
Podanur, Southerm Rallway

6742. SHRI K. LAKKAPPA: Wil
the Minister of RAILWAYS be pleas-
ed {o stiate;

(a) whether no rent is to be charged
from the trainees gttending Zonal
Railways S & T Training Schools;

(b) whether some rent is charged
from trainees attending 8 & T School,
Podanur, Southern Railway and this
diserimination is resented by the staff:
and

(c) if so, when this anomaly is likely
to be removed.:

THE DEPUTY MINISTER IN
THE. MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):

{a) to (c). Rent is being charged fron.
trainees attending promotion and re-
fresher courses in training schools on
the Southern Railway apd that por
tlon of Southern Railway which now
forms part of South Ceniral Railway.
The quuﬂnn of brinlﬂu them at par
vdlh trainees in . training -chooll on
M l.lnwm where 1o rent is being
‘cpityed “\s urider corsideration.

et

Posts dm-ﬁtﬂeh 175—246 on
Al Divisioms' of Zomal Railways

6743, SHRI K. LAKKAPPA: Will
the Minister of RAILWAYS be pleased

. to state:

(a) the number of pusts of M.S.M.
grade Rs. 175240 yet to be provided
Division-wise on all zonal Railways in
terms of Railway Board letter No.
Pc-88/FE-2/4 dated 9th November,
1971; and ' _

(b) when the implementation ol the
instructions contained in the abuve
quoted letter is likely to be completed’

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS'
(SHRI MOHD. SHAFl QURESHI):

(a) 13 posts in Luckpow Division of
Northern Railway, 4 in Madras and -1
in Madurai Divisions of Southern Rail-
way and 10 in Baroda Division of
Western Railway are yei o be pro-
vided in scale Rs. [75—240.

Divisions ot
the above three Railways . and ,on
Central, North Eastern and- Northeast
Frontier Railways, reqguirements as
necessary have already been provided
in scale Rs. 175—240.

~ On all the remaining

(nformation  in respect of Ehsl-en_n_.
South Central and South Eastern Rail-

-ways is .under collection and will be

1a1d on the Table of the Sabha.
" (by The posts on Northern, souu:.

ern and Western Railwayg mtmned
.in .the. reply o part- (a). abon .gne

.likely : to be sanctioned: tp ihﬂuhu.u
" months' ﬁme

e
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Report of Bxpart Commiitce ow th
Iegal alg to Poor

6744. SHRI K LAKKAPPA;
BHEI P. M MEHTA

Will the Minster of LAW, JUSTICE
AND COMPANY AFFAIRS bLe pleased
to state;

{a) whether Expert Commitiee on
Legal aid to the poor hag submitted
its report;

(b) it so, whether any legislative
measures are being introduced in th
present session; and

(e) what are the main features oi
the preppsed schame?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY). (a) No, Sir,

(b) and (c)

Abserption of staff of former Howrah-
Amta and Howrab-Sheakhala Light
Bailways

6745 SHRI INDRAJIT GUPTA Wil
the Minister of RAILWAYS be pleased
to state,

(a) whether on 16th December, 1870
the then Railway Minister had given
a written assurance to the staff of
the Martin Light Railways that they
would be absorbed on the Indian Rail-
ways,

Do net arse

(b) whether 1t was also assured that
those previously emnloyed on Howrah-
Amta and Howrah-Sheakhala lines
would be absorbed in the Eastern and
South Eastern Railways,

(c) if so, the reasons for posting
about 80 such clerical staff in zones
other than Eastern Railway and South
Eastern Rallway: and

(d) whether their prayer for trans-
fer to the Metropolitan Transport
ﬁl‘l'tjlct in Calcutta 1a yuder consjdera-

en?

APRIL 10, 1978
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHA¥I QURESHI):
(a) to (d). It was decided on 16-12-1870
that the staff belonging to Howrah-
Amta and Howrah-Sheakhala Light
Rallways should be appeinieqd en the
Fastern and South Easiern Railways,
On the Eastern and South HRastern
Railways there were certain difficul-
ties to appoint the light Railways staff
bacause of the opposition of the re-
cognised unions and of casual labour
awalting appointment to regular posts
On re-consgideration it was decided that
the staff concerned be appointed on
Raillways, other than ®astern, South
Eastern and Northeast Frontier Rail-
ways,

Instructions exist that individual
requests from such staffl may be con-
sidered favourably in the Metropolitan
Transpert Project, Calcutta

Represeniation from Guards, Delhi
Division (Northern Rallway)

6746 SHRI ISHAQUE SAMBHALI
Will the Minister of RAILWAYS be
pleased to state

(a) whether arrear of payment wet
2-2-1966 has been allowed to staff
while steoping up senior men at par
with jumorg vide Railway Board's
letter No PC-60/PP-1 dated 22-7-1966,

(b) whether the Board’s letter dated
22.7-1966 was challenged in Punjab and
Haryana High Court by Guards of
Ferozepur Division (Northern Rail-
way) vide Civil Writ No. 465 of 1866
claiming arrears of benefit of stepping
up wef 1-4-1961 and since agreed to
by the Hugh Court as per their Judg-
ment dated 3-5-1871,

(c) whether affected Guards of Delhy
Divislon (Northern Railway) also
lodged their claim with thelr Divi-
slonal authorities for payment of
urrears wef, 1-4-1961 in view of High
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Court's judgment as in part (b) abave;
and

(d) if so, what action has been taken
on the representation of Delhi Divi-
sion Guards for payment of arrears
anii whether the payment has since
been made, if not, reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) to (d). The requisite information
is being collected and will be laid on
the table of the Sabha.

Power shortage hits public sector units

6747. SHRI C. T DHANDAPANI:

SHRI RAMSHEKHAR
PRASAD SINGH,

Wil the Minister of IRRIGATION
AND POWER Dbe pleased to state.

(a) whether the attention of Gov-
ernment has been drawn to the Press
Report published in the “Times of
India” (New Delhi) dated the 8th
March, 1973 under the caption “Power
shortage hits public sector units”, and

(b) 1f so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) Yes, Sir.

(b) It is true that, as reported in
the Press, full capacity utilisation of
Public Sector units has not been
possible due to a variety of reasons
including power shortage. Apart from
a number of measures glveady in hand
for minimising the power shortage, the
power supply authoritles have been
advised to adopt a system of priorities
50 as to minimise shortfall of indus-
trial and agricultural output,

Clomse of Thermal Piants due o
sharlage of ceal

6748. SHRI DHARAMRAO AFZAL~
PURKAR: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether there are thermal plants
which remained closed for non-avail-
ability of coal; and

(b) if so, the names of such Thermal
Plants and whether in view of the coal
shortage Government propose to use
R.EO. and natural gas fuel”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). Yes, Sir. The following
thermal plants had to suffer closures
for certain periods due to non-avail-
ability of coal

-— —_—

(i) Nasik . . 1x140 MW
Ma
(1) Porabundar xis MW
Gujarat
(iu) Shahpur 1x§ MW Gujarat
Balra 1%3. 4 MW
) SEneneee Uttar Pradesh
(v) Alwar xz MW
Rajasthan
vi) Jodhpur . 152 MW
(v Jodhp Rajasthan.

Every possible action ig being taken
jointly with the Department of Mines
and Railway Board to maintain the
requisite coal supplies but it has not
been always possible to meet the ine
creasing requirements of coal supply
and transport. There is shortage of
RO, and natural gas also. How-
ever, it hag been decided to continne
to operate certain power stations in
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Gujarat and Maharashtra on Petroleum
fuels for some more months 1n view
of the shortage of coal.

Setting up of a thermal gemerating
station at Vijayawada in Andhra
Pradesh

6749. SHRI P. NARASIMHA REDDY.
Will the Minmister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government propose to
set up a thermal generating station at
Vijayawada in Andhra Pradesh; and

(b) 1f so, whether Government con-
template imitiating advance action to
start the work immediately?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) Andhra Pradesh State Electricity
Board have submitted a proposal for
setting up ot a thermal power station
at Vijayawada with an 1mitial capacity
! 400 MW.

The Scheme has been cleared by the
Advisory Committee on Irrigation,
Fluod Control and Power Projects and
is awalting sanction of ihe Planning
Commission,

(b) Necessary action to acguire land
ete. will be taken after the scheme has
been sanctioned.

Assistance to Lower Sileru Power
Project in Andhra Pradesh

6750. SHRI P. NARASIMHA REDDY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

{a) whether the Central Government
are aware that 1if suitable financial
agsistance 1s given, the Lower Sileru
Power Project :n  Andhra Pradesh
capable of adding 100 MW of firm
power can be completed and commis-
sl?ued during the current year 1973-74;
and
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(b) it so, whether Government pro-
pose to extend the necessary assist-

ance to enable its completion this
Year®

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). The first unit of 110 MW
of Lower Sileru Project can be advanc-
ed by rescheduling of clivil works and
commissioned in 1974-75. This also
requires additional funds being made
available for the project over and
above normal Plan provisions. Addi-
tional funds to the extent of Rs. 2
crores were given to the project in
1972-73 for expediting it. Provision of
additional funds in the next two years
15 also under consideration.

Execution of Sri Sailam Hydro-eleciric
generation Project

6751 SHRI P NARASIMHA REDDY.
Will the Mimster of IRRIGATION
AND POWER be pleased to state:

(a) how far the execution of Sri
Sailam Hydro-electric generation Pro-
ject is behind schedule; and

(b) whether the Central Govern-
ment propose to take over itg execu-
tion as a Central Project to ensure its
early completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) The Sri Sailam Hydro Electric
project was sanctioned by the Planning
Commission in 1864 and was scheduled
for completion in 1972. Due to paucity
of funds and difficulties encountered in
the construction of coffer dams and
laying of dam foundations in deep
river, the completion is delayed by
seven to ten years.

(b) No, Sir.
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muw:«.m
Ssgar Power Project iIn
Pradesh

6752. SHRI P, NARASIMHA
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government are con-
sldering the question of import of
generaling machinery and equipment
for the ‘Nagarjuna Sagar’ pumped
storage power project in Andhra Pra-
desh involving only a small nutlay;
and

(b) if not, the alternative arrange-
ments proposed to enable early com-
pletion of this highly economical and
quick maturing scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). The proposal for the im-
pori of generaling plant and equip-
ment for the Nagarjunasagar pumped
Storage Scheme with an installed
capacity of 2x50 MW has been de-
ferred, pending examination, in detail,
of the financial repercussions which
the implementation of this scheme
would have on the completion of two
important schemes alreadv in hand.
namely., Lower Sileru Ilydel Project
and Kothagudam thermal power pro-
ject in Andhra Pradesh It has, how-
ever, Leen drrided that M/s. BHIL
should enter into negotiations with
Czechoslavak manufacturer for the
acquisition of the necessary technology
so that such type of unifs could be
manutactured by them after initial
imports to the extent unavoidable.

Electrification of Sabarmati-Gandbi-
nagar Railway Line

6753. SHRI D. P. TADEJA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Gujarat Govern-
ment have requested the Central Gov-
ernment for electrification of Sabar-
matl-Gandhinagar Broad Gauge line,
and

138

(b) if so, the reaction of Govern~
ment thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes.

(b) The question of electrification of
Sabarmati-Gandhinagar section has
been examined and not found viable
at present.

Complaints regarding Lack of Water,
Electricity and Cleanliness in Trains

6754. SHRIMATI SAVITRI SHY-
AM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether lack of proper inspec-
tion of bogies at starting ‘points of
trains has given rise to complaints
regarding lack of water, electricity
and cleanliness in loca] trains and in-
termediate trains in the country; and

(b) if so, the arrangements being
made by Covernment at the starting
points of thece traihs and to improve
the existing inspection arrangement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFTI QURESHI): (a) and
(b). Railways are maintaining “Opi-
nion Books” at major rake maintain-
ing stationg and these have revealed
that by and large the position re-
garding supply of water, cleanliness
and provisions of fittings is satistac-
tory. There have been very few
complaints with regard to the condi-
tion of the coaches at originating
stations. A proper system of main-
tenance of coaches has been laid down
and the loral Supervisory staff are
given guidance. The instructions
regarding maintenance of coaches and
cleanliness md upkeep of all Attings
apply to all long distance, interme-
diate as well as local trains. Periodi-
cal drives are arranged to ensure that
all amenity fittings and electrical #it-
tings are provided in cosching stock
and water is filled, Surprise checks of
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the passenger rakes by the supervi-
sors, inspecting officers and officars
ape beitig done at the gtarting stations
to  ensure proper eundition of the

tions specifically to get the passen-
gers to record their impressions and
opinions with regard 1o cleanliness
of the coach, availability of water and
the condition of the electric fittings
ete.

Loss suffered by Rallways due to

Competition between Roag and Rail-

way Trafic

6755. SHRIMATI SAVITRI
SHYAM: Will the Minister of RAIL-
WAYS be pleased to state:

" '(a) whether high rated traffic is
carfied by road and only low rated
traffic is diverted to the railways;

(b) Prihcipal measures adopted by
be adopteg by Railways to attract
more and more trafic in competition
with road traffic; and

(c) the extent of loss suffered by
the Railways ag a result thereot
during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) No.

(b) Prlncim measures adopted by
Railways to attract more traffic are:

- . (i) Liaison with trade and indus-

ey,
(ii) introduction o! container
gervices, _ _
(i1f) introduction - of freight for-
: wu-de.r services,

(19? u:emptinn of ‘high ratad

- commodities classifled at class

i .60 and above from operating
restrictions normally,
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("?ﬂmnx at m m"
toodstnduhﬂm'chdnl

sit Services,

(vii) Street collection . ang n,n.
very Services and Mobile
Booking services,

(e) It is not possible to assess the
loss, it any, as distribution of avails

. able fraffie between rail and woad is

& constantly varying faetor in respect
of all commedities.

Implementation of BaracHaiika basin
Drainage Scheme (West Bengal)

8756. SHRI SAMAR GUHA: Will
the Minister of IRRIGATION X AND
POWER be pleageq to refer to the
reply given to Unstarred Question
No. 2064 on the 28th November, 1973
regarding Barachanka Drainage
Scheme (West Bengal) and State:

(a) whether Government propose
to re-examine the question of finding
Rs. 32 lakhs for early implementing
the Barachanka Basin Draihage
Scheme; ang

(b) if so, the outlines of the propo~
sal in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BAILLGOVIND
VERMA): (a) and (b). The funds
for the implementation of the gcheme
have fo be found by the State Gov-
ernment of West Bengal, ag fiood 'con-
trol forms part of State Plan. Taking
into account the usefulness of early
completion of the work in providing
protection to ‘the agricultural area
which ig affected by drainage conges-
tion year after yepr, it ‘has again
been suggested to the State Govern-
ment of West Bengal recently, 1o
explore .the possibility of providing
some funds for this scheme by ad- .
justment within the State Plan, '
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8757. SHRI SAMAR GUHA: wil
the Minister of RAILWAYS be plea-
sed to state,

(a) whethéer Government hav
undertaken any negotiation with th
Government of Bangladesh for inter-
linking Railway communications as
existed before Indo-Pak war of .b65;

(by whether Calcutta-Darjeeling,
Caleutta-Gauhati, Cualcutta-Tripura
Railway communication  through

Bangladesh, as was agreed upon ear-
lter, will be resumed; and

(c) the gist about the negotiations
6n the resumption of mutually agreed
Railway communicationg betwien
India and Hangladesh?

THE DEPUTY MINISTER ity THE
MINISTRY OF RAILWAYS (SHR!
MOHD, SHAFI QURESHI): (a)
Rarlway links with Bangladesh were
established in January, 1072 by Lnk-
ing tratk on the metre gauge at
Radhikapur, Gitaldah and Mahisha-
san, and at Petropol and Géde on the
broag gauge system between Indian
and Bangladesh Railways. In consulta-
Hon wnth the Bangladesh  Rail-
ways, a8 new broad gauge link has also
been established between Malda on
the Indian Railways and Amnura on
the Bangladesh Railways with effect
from 91-8-1978. The broad gauge
link at Haldibari between Indian and
Bangladesh Raflways, as existed
prior to 1985, has, howaver, not been

established.

(b) There Is no intention at present
to connect Calcutta with Darjeeling,
Caleutta with Gaubati and Calcutta
with Tripura by rail through Bangla-

to be followed lnﬂsebooklngmmz
traffe, hire charges fo be pafd by
Mhduhaudlﬂmﬁﬁlm on
wagons held in excess of targets laid
down and also includes the uiflisation
of locomotives of each country in the
territory of- the other country.

Report of study
ha Transit gystemi

6758. SHRI M. M. JOSEPH: wil
the Midister of RAILWAYS be pleas:
ed to state:

(a) whether the of the Tran-
sit gystem for Madras has since beén
completed; and

(b) 1f so, the gist thereof and the
time by which it is likely to be jm-
plemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD. SHAFI QURESHI): (a) Not
yet, but a report is expected to be
finalised soon.

(b) Does not arise,

Seiling up of Pelroefemical Oom-
plex at Hiildly

8750, SHRX MUKHTIAR BINGH
MALIK: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to refér to thg reply given to Unstar-
red Question No. 177 on the 20th
February, 1073 regarding expansion of
Haldia Refinery and ng up petro-
chemival complex and state:

(a) whether  Government  have
since considered the matter of metting
ap of petro-chemical complex at Hal-
dia; afd

(b) if go, the outcomes thereof and
if not by when the gecision would be
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM

CHEMICALS (SHRI
SINGH): (a) and (b). The question
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of set up of a petrochemical com-
plex at Haldia will be considered

after final decisions on the proposals
made on Reports of the Task Foree
on Petro-chemicals and Oil Reflning
are taken.

Raising of Mumumum Age of Marriage

6760 SHRI BIRENDER SINGH
RAOQO: Will the Minister of LAW.
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) whether the pioposal unde:
tonmderation of Government to rais:
the mmimum age of marnage has
ginte been finalised; and

(b) 1if so the mamn fedalures theie
of”

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY)
(a) The matter 1s still under consi-
deration

{b) Does not uarse

Target of Fertilizers Production during
Fifth Plan

5761. SHRI M SANJEEVI RAO
Will the Mumster of PETROLEUM
AND CHEMICALS be pleased to state
the target of production of Fertilizer-
during the Fifth Plan penod?

THE DEPUTY MINISTER IN 1HL
VINISTRY OF PETROLEUM AND
("HEMICALS (SHRI DALBIR
SINGH)* The Approach Document
for the Fifth Plan, while projecting
an oulput estimale of 1912 lakh
tonbes of mitrogen and 1175 lakh
tonnes oi P2 O5 by 1978-79, recogniscs
the need for higher production to
obviate substanfial imports from the
halanee of payments angle Fertihyer
consumption 18 presently assessed tn;
{he Ministry of Agriculture at 52
lakh tonnes of nitrogen and 22 lakh
ionnes of P2 05 by 1878-79 and the
15 to dewelop sufficient capacity wellin
time to reach near self-sufficlency kb
ih, end of the Fifth Blan
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Detalled cost of West Coast Rallway
from Apta to Mangilore

6762, SHRI SHANKARRAO
SAVANT:; Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the exact cost of the
West Coast Railway Project from Apta
to Mangalore including rolling stock
and hospital and excluding rolling
«tock and hospital,

(L) whether the project has been
cleared by the Railway Board, the
Planning Commission and the Finance
Ministry; ang

t¢) when the work of bndging aml
funnelling on the Ime iz likely to
sommence”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) A
«tatement has been made by the
Minister for Railways in the Lol

Sabha on 54-1973 indicating the
correct position regarding the cost of
this project

(b} and (¢} The project 15 unde: ac-
tive consideration, Meanwhile earth-
work mn the Apta-Dasgaon section (108
km ) has been taken up as drought re-
liet and necessary urgency certificate
has already been ganctioned. In the re-
mammng portion of the Dasgaon-Man-
ralore Section about 800 wm, a de-
tailed Engmeeiing Survey is bemg
taken up Planning Commistion has
been requeusted for additional allet-
ment of fundr in the Fifth Plan for
developmental lines including the
West (Coast Raillway Project

Declaration of Strikes as “lllegal”’

6763. SHRI 8. C SAMANTA: Will
the Minjister of RAILWAYS he plens-
ed to state

(a) whether the Rallway serviees in
the country are considered essential
angd if g0, what are the reasons that
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striket in the undertaking are not
declared illegal; and

(b) the steps being taken to  see
that the Rallways do not suffer loss
and irregularity in service due to
strikes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
{b). According to Sectiom 2 (n) of the
Industrial Disputes Act, 1947, Rail-
ways constitute a  “Public Utiity
Service”. A strike on Railways is
illegal if it violates the provisiona of
Sections 22 to 24 of the said Act.
A strike can be banned by invoking
Rule 118 of the Defence of India
Rules, 1971.

Inter-connected Oompanies

6764. SHRI JYOTIRMOY BOS&™
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAARS be plras-
ed to state:

(a) whether ag per Monopohes and
Restrictive Trade Practices Act's defi-
nition of inter-connected compames,
there are some 1,500 companies with
asfets of over R: 4,000 crore belong-
g to 48 large houses each with ascets
of Rs. 20 crore and over:

(b) 1f so, whether less than 44
enmpanies with assets of about Rs
1,000 crore have been registered with
the Monopolies and Resirichive Traae
Practices Commission;

() whether only 29 companies
bhelonging 1o the Birla group hive
been registeredq with the Monorlies
and Restrictive Trade Practices Comn
massion; and

(d) if =0, the factors
for the same”

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE

responsible

AND COMPANY AFFATIRS (SHRL
D. R. CHAVAN): (a) to (d). The
expression ‘“inter-connected  under-

takings” is defined in clause {(g) of
section 2 of the MRTP Aet. Part A
of Chapter M1 of the MRTP Act apr
plies as provided for in Sectlon 20

of the Act to (a) an undertaking if
the total value of (1) its ywn n::et-
or (ii) its own assets together with
the assets of its inter-connected and
undertakings iz not less than Rs. 20
crores and (b) a dominant under-
taking the value of whose asscts  or
the sum total of the value of the
assets of all it  inter-connected
undertakings is not less than Rs. 1
crore. Every undertaking within the
purview of Section 20 of the Act is
legally obliged to register with the
Central Government undsr Section 26
of the Act. In accordance with these
provisions, %02 undertakings have
registered themselves with the Cen-
tral Government so far and of these,
the registration of 59 undertakings
has since been cancelled under sub-
section (3) of Section 26 as they
ceased to be within the ambit of Part
A of Chapter III. The sub-total of
the value of assels of the under-
takinge  which stand registereq at
present is approximately +.800 crores
The number of undertakings known to
belong to the Birla group nf com-
panies which have regi<fered them-
sclves under section 26 is 44 having
assets of approxiumately Rs. 450 crores

(rimes on Rallways during last three

Yyears
n765 SHRI JYOTIRMOY BOSU:
SHRI HUKAM CHAND
KACHWAI
Will the Mnuster ol RAILWAYS

I¢ pleascd to state

(a) the total number of crimies of
cach fype commiteq »n Railways.
Znne-wise and ycar-wise during the
lost three years,

(b) what steps, if anv, had been
taken by Government to nrevent these
crimes; and

(¢) outrome of the stepg taken by
Government”®

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI): {a) fo
(¢). A statement is attached.
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(b) The following preventive steps

are beingy taken to check such
crimes —
(i) To the extent possible, Gov-

ernment Railway Police es-
corts are provided op all
important night passenger
trains to ensure safety of
passengerg in the affected
areas.

(ii) Surprise chetks/supervision
of escort dutieg has been
futther intenmfied,

{in) Tramn escorts foung negh-
gent in their duties are
pumshed suitably

(iv) Railway Protectron Force
staff have been directed to
extend active cooperation to
Government Railway Police
and Civil Police in tracking
tdown eriminals responsible
for such incdenis on the
Railways
(v) Close Lamison is maintained
with the Government Rall-
way Police and Civil Police
to keep strict surveillance
over bag characteig operating
in the affecteq secliung and
frequent raids are orgamised
by the Police for the arrest of
wanted eriminals

(vi) Periodical meeting, at all le-

vels are held by the RPF Offi-

cials with the Government

Raillway Police and Cival Po-

lice officials with a view to en-

sure better coordination and
effechve prevention and de-
tention of emme.

m"m"nmm are,
however, vitally coneerned
with the safety of passengers
ahd goods and have been
taking all necessary steps by
way of.

(1) Bringing to the notice of the

(viD)

State Governmenst  and
Miniatry of Home Affairs,
wherever eonsidered

necessary all such oceurrene
ces for switable preventive
action and holding coordina-
tion meehnn with State
Police, at all levels

(2) Bringing up this subject in
the periodical Inspectors-
General’s Conference

(3) waldm‘ ntety devices in
carriages  and impioving
security measures

(vil1) Concerned at the grow-
ing incidence of hemnous erim-
es 1n running trains and ral-
way premises m the Eastern
Bengal, Omssa and Assam,
the Mimster of Railways con~
vened & meeting of Home
Minigters and Inspectors
General of Police of these
Statles in New Delhi on
21-3-1973 to take effective
steps to check the cases of
hemnous crime Ag a result
of this meeting, & working
group consishng of  semor
officers of the Central and
State Governments has been
formed to thoroughly exammune
the various suggestiong made
at the meehng effectively
tackle the problem and to
report to the Minister of Rail-
ways ag early as possible

(¢) There has been reduction 10
the mcidence of Murder and Rob-
beries during 1872

New Broad Gsuge Track {from
Krishnagore to Berhampur via
Karimpur (Eastern Railway)

6768 SHRI SAROJ MUKHERJEE
Wil the Minister of RAILWAYS be
pleased to stale

(a) whether the Mimstry contem-
plates to erect new Rallway lpe in
broad gauge track to connect Krishna-
gore with Berhampur via Karimpur in
Eastern Railway,
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(b) whether the local people in that
area have been representing fcr this
new line agan and again for a long
time, and

(c) whether this new project of
setting up Rellway line wi1'l augment
trade and commerce mn {lis border
area adjoining Bangladesh and  im-
prove Railway revenue in the long
ruh?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) No

(b) Yes

(¢) No investigation has been made
for the proposed rail ink As such
1t 18 not possible to indizate whether
the proposed rail Jink will augment
trade and commerce 1m the area

Authorised Scales of Pay for Gang-
men under PWI, Kharda Road
Division (South Eastern Railway)

8767 SHRI ARJUN GETHI will
the Mimster of RAILWAYS be plcas
ed to state

(a) whether there are gangmen
working under P W1, Khuida TRoad
Division for the past ten vears who ¢
authorised seale of pay 18 equivaleni
to Class IV stafl nre still being trea-
ted as Casual Laboure:s

(b) 1f so the reasons therefor, and

{¢) whether in knararpu~ Division
of South Easte'n "tulw iv the positiop
is quite contrary?

THE DEPUTY MINISTFR IN THL
MINISTRY OF RAILWAYS (SHF1
MOHD SHAFI QURESHI) (a) to
(c) On Khurda Road Dission  as
well as Kharagpur Divicson of the
South Fastern Railway, cosual 1-bour-
erg are engaged to everite various
geasonal worke relsting to track ac-
cording to rewraments Whe~
contm led for more than six months
they are to be given regular scales of

APRIL 10, 1973
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pay  About 1,500 permanent pests
of gangmen have L2en created during
the last 10 years ;n Khurda Road
Division according to the require=-
ments of track maintenance The
position 1s reviewed frum tme to
time An examination of the require-
ments is m progress at present

Cases of Alarm Cha’n Pulling
45 Up Howrah Hyderabag Express

6768 SHRI ARJUN SETHI Will
the Minster of RAILWAYS be
pleased to 1efer to the reply gnen to
Unstarred Questtion No 318%i on the
13th March, 1973 ang state

(a) out of 248 ases of alarm chain
pulung during December, 1972 over
Balasore-Bhadrak Stations how many
caseg were lawful and how many
cases were unlawful, and

(b) what a~tion wnas {aken agunst
unlawful chain pullings ang 1f no
action was taken he reasons therefor?

THF DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURFSHI) (a) All
the cases we.e unlawful

ctould he taken
the chan pullers

{b) No action
b ciuse none of
could be detecied

Installation of Power Generating sets
of Unit Ratings

6769 SHRI D D DESAI Will the
Mimistes of IRRIGATION AND
POWER be pleased to state

{a) the numbe:r and the capacities
of power generating sets of umt rat-
ings excecding 15 MW installed in the
country since 1956,

(b) their present output in units as
related to their onginal rated outputs,
and

(c) the number and capacities of
of the units working at below 50 per
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memumuumuw
slon?

THE DEPUTY MINISTER TN THE
MINISTRY OF. IRRIGATION AND
POWER - (SHRI BALGOVIND
VERMA): (n) The number of generat-
ing units of capacity 15 MW and above
installed in the country from 1056
upto March 1972 is as per Statement
I laid on the Table of the House.
[(Placed m Library. See No. LT-4783/

(b) The hydro units are yielding
energy corresponding to the full quan-
tum of potential based on water avail-
ability. Most of the thermal units
have the same output as their original
rating. Some of the units which have
been derated are given in Statement
II laid on the Table of the House
{Placed in Library. See No. LT-4783/
73.]

(¢) No units are working below 350
per cent rating. Units taken out for
capital maintenance are given in State-
ment III, laid on the Table of the
House.

[Placed in Library. See No. LT-4783/

73).

Completion of doubling of Railway
tracks near Delhi during 1973-T4

6770. SHRI SHASHI BHUSHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the names and number of tracks
near Delhi which are being doubled
in view of the heavy traffic; and

(b) when the doubling work on
these tracks and the plans for doubl-
ing Railway track near Delhi during
the year 1973-T4 are likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). The work omn the doubling of
50.63 km between Shakurbasti and
Rohtak is in progress. Of this the
portion. between Shakurbasti and
Bahadurgarh has been completed and
the balance is expected to be com-
pleted by March 187¢ The doubling
between Ghaziabad and Muradnagar

UOf3RIIPWUCY Japun §f (uwof 08L1)
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Worulnudouwhhmm
collaboration

6771. SHRI SHASHI BHUSHAN

Will the Minister of PETROLEUM
AND CHEMICALS be plemd to
state:

(a) whether Government have de-
cided in principle to seek foreign
collaboration in respect of explorntlo::
of mineral oil; and

(b) whether some agreements have
since been reached with any country
and if so, the terms and conditions of
the agreements and the names of those
foreign countries with which .such
collaboration is being sought?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) It is proposed to consi-
der collaboration with interested
foreign parties for oil prospecting in
a few off-shore areas on the basis of
‘General Contractor Type' of arrange-
ment,

{(b) No, Sir. It is not in the public
interest at this stage to disclose the
names of the Companies who have
expressed interest in the matter,
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Traing without alsrm chains,
Zene-wise

6775 SHRI C K CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state the pumber of trains
without alarm chains on Indlan Rail-
ways, Zone-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) - The alarm
chain apparatus has been blanked off
on a hmited number of trains exclud-
ing ladies and full RMS compart-
ments This number varnes from time
to time, and at present, the number of
tframms on which the alarm chain
apparatus has been blanked off on
each Zonal Rallway 18 as under.—

Railways No of partially
bianked off trmns
Central " 2
Eastern, 191 phus dll
suburban
trans
Northern 5 168
North Bastern . 204
Northeast Frontier 12
Southern . 4
South Central . ]
South Eastern . 22
Western . 16
ToTAL Gas
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Bld for consultancy services in laying
pipelines on global scale by ofl India

8776, SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Oil India Limited has
made a bid for the consultancy ser-
vices in reservoir engineering and in
the designing and laying of petroleum
pipelines on a global scale; and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). No Sir, How-
ever, the Engineering Projects (India)
Limited (EPIL), a Government of
India Undertaking under the Ministry
of Heavy Industry, has submitted a
bid to the pertamina of Indonesia for
the construction of natural gas com-
pressor stations, transmission pipe-
linea etc. for a gas project in Sumatra;
the EPIL has taken the Qil India Ltd.
(OIL) as its consultant, So far as
reservoir engineering is concerned, the
OIL has not yet made any bid for
consultancy services on a global basis

Setting up of New Broad Gauge Shed
for Kerala
8777 SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Broad Gauge Shed
in Erode is nearing its full capacity;
and

(b) if so, when the question of set-
ting up a new Broad Gauge Shed will
be considered, and whether that would
be set up in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI): (a) No.
mﬂwr 22 disgel locas of South,.&::.

Railway at present homed at de
wil] be ‘h'mlh'redw to South-Ceniral
Raflyay djesel shed at Kazipet. This
will relpags more capaclty for South-

158

ern Railway. Similarly 56 diesel locos
of South-~Central Railway based at
Gooty will also be transferred to die-
sel shed at Karzipet of South-Central
Railway releasing further capacity on
Southern Railway.

(b) Question of setting up a new
B.G. diesel shed, therefore, does mnot
arise at present,
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Railway line frem New Gooeh Bohar
to Golakganj and New Maimaguri te
Sital (Northeast Frewtier Rallway)

6779. SHRI R. N. BARMAN: Wiil
the Minister of RATLWAYS be pleased
to state:

(a) whether his Ministry proposes
to construet two new lines (i) from
New Cooch Behar to Golakganj over
Tufar.ganj Sub-Division in the District
of Cooch Behar and (ii) from new
Mainaguri to Sitai {.e. from Jalpaiguri
#o Cooch Behar District;

(b) whether there is tremendous
scope {0 make the lines viable and
Profitable; and

(e) if so, the period during which
the survey report will be completed?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (BHRI
MOHD. SHAFT QURESHI): (a) Ne,
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(b) Prima facie there appears tobe
little traffic justification for the cons-
truction of the suggested rail Links

(c) Does not arise

Ingrease in reservation of 1st and Ilird
Class for Calcuita from New Cooch
Behar

6780 SBHRI B X DASCHOWDHU-
RY- Will the Minister of RAILWAYS
be pleased to state

(a) whether rush of passengers has
tremendously increased at New Cooch
Behar station for the last two years,

(b) 1f s0, whether the number aof
reserved berths and seats in the 1st
Class and IIlrd Class 15 proposed to
be increased to 12 and 32 respectively
for Calcutta from New Cooch Behar,
and

(c) 1f not, the reasons theredor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI). (a) No

(b) and (c). Does not arise as the
quota of 4 first class berths and 12
berths and 16 seats in third class al-
ready allotted at present to New
Cooch Behar station for Calcutta 19
not fully utilised
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Investigation inio consignments booked
Underweight frem Delhi Station to
Howrah by Parcel Staff, Delhi Station

6782, SHRI MAHADEEPAK SINGH
SHAKYA. wumwumzﬂunr
WAYS be pleased to refer to »eply
given to Unstarred Question No. 2085
on the 8th March, 1973 regarding in-
vestigations into consignments booked
from Delhi Station to
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sation 99 to state:

) whethar the engiiny repars has
examined by the Commercial
% of: Northers Railways;

th) if se, further action taken in
the matier;

&:)whﬂ\q it is alse-a fact that
these consignments of fresh peas and
carrots were booked underweight by
the Parcel staff with the connivance
of merchants; and

(d) if sg reasons for, net trans.
ferring them out of Delhi to break

Weir contacts with the mecchants?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD: SHAFT QURESHY): (a) Yes.

(b) Actipn under Diseipline and
Appeal Rules is being initinted against
the concerned Parcel Clerks.

(c) Phis wilt} be fully known only
after the Disgipline & Appeal Rules
Bnquiry Proceedings become avail-
able

(d) Thiy would be considered on
receipt of statemenmts of defence of
the Parcel Clerks on, whom charge-
sheets would be served,

Investment on survey of National
Water Grid Scheme

6783, SHBL GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGATION
AND POVWEER-be:. plaased to statec

(a) whether the State Goyernments
have given opinion before dcid-
ing on any :o:;.thenm
of National ter H

(b) it whethgr, Governmens
propose to take categorical opinjops
of different State Governments before
launching the sugvey works; apd

mun.th-ﬂm.abywmennwm
be done?

: () to (c), Only preliminary

studies have s0 f0r baem made
on the proposals fen g Netionsl: Water
Grid. The question of taking up the
fleld surveys and studies is under
copsidergtion in comeultailen, with the
Planning Commission. Discussions
will be held with the States while
pPlanping the suxvey Rrogramme. amd
at various stages of such investiga-
tions before the concept of a National
Water Grid is given a cancrete shape.

Godawni Wolen diypmie

8784, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether Gowernmeni of Orissa
discussed with the Chief Ministers of
Matwrashirs, Mysare, Andhpe; Enadegh
and Madhya Pradesh at Ahmedabad
in the month of Cobober, 1973 the
question of withdrawing Orissa’s case
frop tha Godawari, Wateg dispute;
and

(b) if so, what was the result?

THE DEPUTY MINISTER IN THE
MINISYRY' OF IRRIGAYION AND
POWER (SHRI

MA): (a) and- (b). The Government

recently addressed whether
watld like. g fresh attempt to be msde
to settlp the: Godavarzi by
negoetiations, iy view of the

tiane that- ity adjudigetion: by-a - T~
bunal may take time.
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Proposal for manufacture of carriage
fans at Rs. 174 each

6786, SHRI AMBESH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether his Ministry received
any proposal during June, 1971 for
manufacturing 100 carriage fans per
month at the cost of Rs. 174 if s0, the
gist thereof?

(b) the reasons why no reply was
given to the Chief Electric Engineer
and General Manager during the last
about two years;

(e¢) what is the reaction of Govern-
ment on this proposal; and

(d) whether this proposal will cause
considerable savings to Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) No.

(b) to (d). Do not arise.

Cancellation of Trains from and to
Bombay owing tp staff Trouble on
Ratiam Division

6787, SHRI R, K. SINHA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a large number of
trains were cancelled from and to
Bombay in the month of March, 1973
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owing to staff trouble on Ratlam divi-
sion of Western Railway;

(b) the loss suffered by Government
on this account; and

(e) the steps taken to improve the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHI): (a) Only
one pair of trains viz, 25 Dn/26 Up
AC/Paschim Express was cancclled
from and to Bombay for 2 days.

(b) Ra. 1,42,000/- approximately.

(c) The Railway Administration
had already initiated action on the de-
mand of the concerned staff. The
position was explained to them, who
‘were also assured that action would
De finalised at the earliest,

Taking over Kosi and other river
Projects

8788 SHRI R. K. SINHA:

SHRI MD. JAMILUR-
RAHMAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Centre has studied
the plan to take over the Kosi, Gan-
dak and some other river projects in
Bihar on which huge public funds
have been invested with no commen-
surate returns; and

(b) 1f s0, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and ¢b). It is not proposed
‘to take over Kosi, Gandak or any
other river project in Bihar for execu-
tion by the Central Government. The
Government of India will however
give every possible assistance to the
State Government in ensuring fullest
benefits from the River Projects of
the state,

Writtcn Answers
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Loss incurred by the Departmental
Catering at Katihar

6789, SHRI MD. JAMILURRAH-
MAN:: Will the Minister of RAIL-
WAYS be pleased to state the amount
of loss, year-wise, incurred by the
Departmental catering unit of Katihar
m Northeast Frontier Railway during
the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The losses
incurred by Departmental Catering
unit at Katihar during the year 1969-
70, 1970-71 and 1971-72 are as follows:

Year Lxns
o "~ R,
1969-70 20,073°00
1970-71 10,469 00
1971-72 25,690-00

Conversion of metre gauge Katihar-
Jogbani line into broad gauge (North
East Frontier Rallway)

6790, SHRI MD, JAMILURRAH-
MAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a proposal for
conversion of metre gauge to broad
gauge from Katihar to Jogbani, North-
Bast Frontier Railway; and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) No.

(b) Does not arise.
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Handing over of Pillars of Railway

Bn v fﬁ%‘q!ﬂ&ﬂ

6791, SHR! MD. JAMILURRAH-
MAN} Wi the Minister of RAJL-
WAYE be pleased to state:

(a) whether pillars of Railway
Bridge over river Donk have been
abandoned by N.EF. Railway and tHe
same gre proposed to be handed over
to the PW.D of Bihar State for a
direct link to Pothie (Xishangan)
Sub-Drvision, Purnea);

(b) whether any such demand has
be;n made by the State Government;
an

(c) if s0, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). A request was received by the
North-east Frentier Railway in the
year 1871 from the State P.W.D. Chief
Engineer for the transfer of the
abandoned railway bridge over river
Donk, The State P.W.D, was request-
ed by the Railway to furnish a plan
showing the extent of land requyed
on the approaches and alsq to confirm
that the waterway of the proposed
road bridge will be increased to
correspond the waterway of the new
ralway bridge (3 spans of 10p #t)
The gbandoned bridge consists of 3
spans of 60 ft. with two spans of 18’ 8",
So far, the State Government have
not given any reply

Supply of Blectricity to’ small and
marginal farmers in Kosi Canal area

6782 SHRI MD. JAMILURRAH-
MAN: Will the Minister of IRRIGA-
TION AND POWER be pleased to

state'the total 4nits of electricity
supplied to the small and margital

farmars in the Kosi Canal Commind
area in the year 1971-72 and 1972-737

APRIL 10, 1873

MINIRTR¥

POWER (SHRI, BALGOYIND VER-
MA): The total units of electricity
supplisd 0 small dnd margitial far-
mers in the Kosi Canal area
in the vear 1971-T2 are 6.81 lakhs units
and ducing 1072+78 9:68 Tdkhwurits,

Microwave M m.:tw

LOETTR I F L o,
6793, SHR] P, GANGADEB:
SHRI P. M, MEHTA:

Will the Minister of RAILWAYS be-
pleased to state:

(a) whether Government have al-
ready commsgioned over 5,000° route
kilometres of migrowave communice-
tion,

(b) if,so0, what are the areas that
will be covered underthe scheme; and

(c) to what extent this will be help-
ful to Govmrf'mﬂt?b

THE DEPUTY MINISTER IN THE
MINISTRY: OF RAILWAYS (SHRI
MOHD. SHAFI QURESEL): (a) Yes.

(b) areas coverpd under the
Microwave sthemes alrepdy commis-
sioned are as under:

(1) Bombay-Lonsbala, Bombay-
Kalyan and Xbatni-Jabalptr
of Central Railway;

(2) Delm - Moradabad-Tundla-
Kanpur - Lucknow-Allahe-
bad - Mughalsarai-Varanasi
of Northern Railway;

(3) Gorakhgpur-Sonepur - Samas-
tipyr-Gathara-Xatthar of
North Pastsyn Railiwiy;

(4) Madras - Bangalore-Mysore-

Gun as-Tiruchehi-

¥ - ol'l m .
rapal - olevakiot Madiinl
ern RY»

v

(5) Gudur-Kavali - Vijayxwada
' and ‘Gurttaial Hubll i Botit.
Cuxfiral filliwdy; '+ 7
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, N i

(8} . Chakrafiimspur ~ Bondsmun-
da - Pilaspur-Bhilai-Nagpur
and Bilsspur-Anuppur-Katni
of South Tastern Rallway,

«7) Bgrods-Ratlam of Western
Railway.

{(c) The Microwave System of com-
munieation will provide “on demand”
communication between important
wentres of railoperation Iike major
Loco Sheds, yards, Inter-change points
conirol offices, Divisional and Zonal
Headquarter offices, along with Badio
patching of existing open wire control
communication,

Reversion of Guarils of Khanalampura
as Booking (lerks, Delhi Division
(Northern Railway)

8794. SHRI BHARAT SINGH
CHOWHAN: Will the Mmister of
RAILWAYS be pleased to state:

(a) whether some guards working
at Khanalampura, Delhi Division
(Northern Railway) were reverted as
Booking Clerks in the month of April,
1972 on charges of embezzlement of
Government cash and were posted at
Sakhbti Tanda Railway Station;

(b) whether instead of carrying out
the orders of transfer they remained
on unauthorised absence for 3-4
months from May, 1972;

{c) if g0, whether any dismplinary
action whas taken against them for
their failure to follow up the set pro-
cediife under extant orders when they
were in occupation of Railway quar-
ters; and

(d) it hot, the reasong therefor?

PEPUTY MINISTER IN THE
M g o
3 1: (a) Yes.

Only ohe Gusrd was reverted as a
Bogking. Clerk, afier following the
disgiplinecy. . propedure and posted at
Salhoti Tanda on Wih April, 1974 On
appeal, She.peselty was redneed o
that of withholding of increment for
one year with cumulative effect,

170

(b) to (d). He remained absent on
Privite Medical Practioner's certifi-
cate from 2ng May, 1972 to 23rd July,
1972, During this period, the rever-
sion order was modified. No discipli-
nary action for absence, was taken
against him but the question as to
how the abisence should be treated, is
under consideration He was not in
occupation of a Railway quarter.

Appdintinent o Oommittee to find
out 'the difficulties to Third Class
Passeligers

6795 SHRI NAWAL KISHORE
SHARMA: Will the Minister of RAIL-
WAYS be pleaseqd to state:

(a) whether there 1s any proposal
under the consmideration of Govern-
ment to appoint a high power commit-
tee of the persons who travel by
Thard class in Raillways to find out the
difficulties faced by the Third class
passengers 1n trains in the country;
and

(b) if so, the salient features there-
of: and

(c) the steps being taken by Gov-
ernment on the suggestions made by
the Third class passengers in the past
to remove over-crowding 1 Third
class compartments®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No

(b) Does ntot arise.

(e) Consistent with the availability
of requisite resources by way of sec-
tional and terminal capacity, rolling
stock ete., continuous efforts are made
to introduce new trains, to extend
runs of and to augment the loads of
existihg trams, in order to reheve
overcrowding in third class. During
the period April to November, 1972. a
total of 138 trains involve 7398 addi-
tional daily train Kilometres were
introduced/extended and the loads of
338 trains were augmented utilising
821 coaches. Second class coaches/
compartments are being progressively
replaced by third class coaches/com-
partments. This step will also helr
to relieve overcrowding in third
class.
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Shortage of Light Diesel Oil in
Rajasthan

6786. SHRI NAWAL  KISHORE
SHARMA® Will the Minister of
FPETROLEUM AND CHEMICALS be
Pleased to state:

(a) whether there is an acute
shortage of light diesel oil in Rajas-
than;

(b) whether the Government of
Rajasthan have approached the Cen-
tral Government for the supply of
hight diesel o1l to meet the demand
of the States; and

(c) if so, the quantity of light die-
sel oil demanded by the State Gov-
ernment and the time by which the
supply will be madc?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) There have been some
shortages of Light Diesel Qil (LDO)
in Rajasthan 'These shortages were
mainly due to unanticipated spurt in
the demand of petrpleum products in
the North West Area and the conse-
quent problems of logistics. There
were also some delays m the receipt
of imported LDO at Kandla result-
ing in inadequate availability of the
product To get over the problem
of transport, Broad Gauge facilities
at Kandla were extended to the oil
sidings on a crash basis

(b) and (c). The State Govern-
ment mformed the Government of
India m December, 1972 that their
monthly requirement of LDO was of
the order of 10,000 Kls. The actual
despatches of LDO to Rajasthan
during the three months from Jan-
uary to March 1973 compared to the
corresponding three months of 1972
are shown below:

Petiod (Figures 1 Kls.)
Januery—March, 1972 15304
January—March, 1973 . 23345
Percentage increage . 525

APRIL 10, 1973
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It may thus be seen that the supplies
during the first quarter of this year
were 50 per cent more than the sup-
plies made during the corresponding
period last year. The actual supplies
would have been still more but for the
dificully encountered in positioning
the product in Kandla ih the early
part of March 1873. The product
availability has now improved appre-
ciably.

Bilting in Rajasthan Canal

@797. SHRI NAWAL KISHORE
SHARMA: Will the Minister of TRRI-
GATION AND POWER be pleased
to state:

(a) whether mlting is increasing in
Rajasthan Canal rapidly;

(b) whether Rajasthan Govern-
ment are not 1n a position to get 1t
desilted due to financial and techni-
cal difficulties; and

(c¢) 1f so, the financial and techni-
cal assistance sought by Rajfasthan
Government and Central Govern-
ment's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA)* (a) to (c). In the absence
of full capacity flow, some silting in
the head reaches of the Rajasthan
Feeder, lying in Punjab had been
reported and most of the desilting
work has already been completed.

Number of wagons in working order
o Western Raillway

8798. SHRI NAWAL KISHORE
SHARMA® Will the Minister of
RAILWAYS be pleased to state:

(a) the total number of wagons
in working order and running on
lines on the Western Railway;

(b) the number of such wagons
detained by the industries during the
last tliree years and the amount of
demurrage charged ffom them;
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(c) the sieps being taken by Gov-
ernment to minimise such detention
to avoid inconvenience to other tra-
ders and the number of wagons dec-
lared unserviceable on the Western
Railway during the last three years;
and

(d) the number of wagons which
were replaced by the new wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Total number of wagons in working
order and running on lines on the
Western Railway during the last
threel financial years was as fol-
OWSE—

B.G. M.G.
1970-71 29164 24987
1971-72 25212 24132
1972-73 28337 24966

(b) Information on the number of
wagons detained by Industries dur-
ing the last three years is being col-
lected and will be laid on the Table
of the House. The amount of demur-
rage collected from Industries was
1969-70: Rs. 2422735.83, 1970-T1: Rs.
2405247.04, 1971-72: Rs. 875847.22.

(e) In order to minimise detention
to wagons, demurrage rates for all
types of wagons have been enhanced
with effect from lst December, 1872.
Particularly bad cases are also being
taken up with the individual units
concerned. The number of wagons
declared unserviceable on Western
Railway was as follows:—

- —

B.G. M.G.

1970-71 462°5 466

197172 . 413 s8s

1972-73 . 3905 443
(upto end of Feb.)
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(d) Number of wagons replaced was
as follows:—

B.G. M.G.
1970-71 . 19 9IR
1971~72 . 22 51
736 144

1972-73 .
(upto «nd of Feb.)
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Ranker APWIs (Northern Reliway)

6800. SHRI JAGANNATHRAO
JOSHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether as per Railway Board
orders inter-se seniority of direetly
recruited APWIs and Ranker APWIs
is to be maimntained;

(b) if so, whether Inter-se seniority
of APWIs is not tained by
some Divisions of Northern Railway
inspite of General Managér, N. Rail-
way letter No. 754-E/118-v(EIIB),
dated 28th March, 1973,

(c) whether DS, Moradabad has
issued revised seniority list of APWIs
as par General Manager, Northern
Railway’'s letter mentioned
and

(d) if so, whether fresh instruetions
are proposed to be issued to all
Divisions of Northern Railway to
maintain Inter-se seniority of APWIs
as maintaimed by Meradabad Division
and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(5) Intemse genijority is maintained.

(¢) The revised seniority list issued
by DB, Moradabad, was not in accord-
ance with the instructions issued by
General Manager, Northern Railway
and has since been cancelled by D. S,,
Moradabad. -

(@) The question of issue of any
further instructions at this stage dees
not arise,

APRIL 10, 1973
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“Pgor Upkeep of Tharmhal Phlants”

6802. SHRI PRABHUDAS PATEL:

SHRI P. A, SAMINATHAN:
Will the Minister of IRRIGATION
AND POWER ba pieascd to stale:

(a) whether the attention of Gov-
ernment has been drawn to a prest
report published in ‘Statesman’ dated
the 12th March, 1973 (Delhi Edition)
undér the caption “Poor Upkeep of
Thermal Plants”, and

(b) if so, the reaction of Govern-
ment thereto?

T#E DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Yes, Sir, Except
for a few stations in the Southern and

where uftits were getting damsuged dus
to ude &f imferior quality of coal has
arranged. Repairs to units have

been
heen expedited and proper

178

arranged. An #¥pert: t¢éam has béen
set up for visiting the pdwer stations
and suggesting improvements in
operation and maintenance.

Schienties fur Mihipar Rivers ds Floblt
Control Watér Supply dnd Hydro
Electric Profetis

6803. SHRI N. TOMBI SINGH:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government are con-
sidering schemes for damming some
Manipur rivers, namely, the Imphal,
Iril and the Thonbal at their sources
as flood control, water supply and
hydro electric project; and

(b) if o, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b), Proposdls for
storage dams for multipurpose benefits
across the Iril and Thonbal rivers in
their upper reaches are under investi-
gation. The main features of the
schemes will be clear only after the
investigations are over.

Extension of Railhead to
\ ®ivision of

6804. SHRI N. TOMBI SINGH: Wil
the Minister of RAILWAYS be pleased
to state:

iribam sub-

(a) whether Government have
takeri up the survey for extension of
a Railheaf] to the Jiribam Sub-divi-
sion of Manipur frdm thé nearest
Rallway sdtatioh in Cadchhar Distriet
of Assatn;

(b) it z0, when suth a survey will
be completed; anfi if not, the difM-
culties thereotf:

(c) whethér Govetnment are aware
that there have been repeated demands
for the said extension during the last
several years; and
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(d) if so, whether Government are
considering the matter as a special
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Preliminary Engineering-cum-Traffic
Surveys for the extension of metre
gauge line from Silchar to Jirighat
are already in progress.

(b) The surveys are lkely to be
completed by the end of May, 1873.

(¢) Yes.

(d) Further consideration will be
given after the surveys are com-
pieted.

Survey in Manipur for Petroleum and
Natural Gas

6805. SHRI N. TOMBI SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to astate:

(a) whether a survey has been con-
ducted in Manipur to find out the pos-
sibility of Petroleum and Natural gas
in that region;

(b) if so, the findings thereof and
the time taken m the survey; and

(c) whether Government feel the
need for further survey”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALEIR

SINGH): (a) and (b). A reconnais-,

sance geological survey of the Mani-
pur Valley and the adjomning hill
area had been conducted during the
year 1963-64. The data thus
gathered had revealed that the ex-
posed rocks in those parts are not
of interest for exploration for oil/
gas,

(c) No, Sir.

AFPRIL 10, 1973
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Central Asslstance for Nagarjuna
Sagar Project in Andhra Pradesh

6808. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of IRRI-
GATION AND POWER be pleased to
state the amount of Central assistance,
special or otherwise, given for the
Nagarjuna Sagar Project in Andhra
Pradesh from 1968-70 to 1972-73 year-
Wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA) Irrigation is a State subject and
funds for the execution of irrigation
projects are provided by the State
Governments in their development
Plans The Central assistance to State
Plans 1s given in the form of block
Joans and grants, not related to any
individual sector of development or
project

However, a special non plan central
assistance of Rs. 1 crore was given
for Nagarjunasagar Project in 1869-
70, Under the Emergency Agricultural
Production Programme of the Minis-
try of Agriculture, an assistance of
Rs. 16 lakhs for improvement of the
Nagarjunasagar right canal and Rs.
127.19 lakhs for Lft irrigation on
Nagarjunasagar left canal was approv-
ed in 1872-73.

W & gwer agew At ¥ feam o
farwrelt ot woo

6807. »it st wrf F Tarwrk
o fagy Wt ag T@ &7 PO HG
£

(7) #7 7vmm * AW F WA
ageTa Fwr 7 frawr o faore 3
&q Wi T ¥

(@) afx q, o 3@ ¥ wAF T

N frara agder & W owr &
fomer  faqdfer s @ =gl

&g g ; W
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Complaint against Booking Clerk,
Meerut City Station

6810 SHRI LALJI BHAI Will the
Mimister of RAILWAYS be p'eased to
refer to the reply given to Unstarred
Question No 3940 dated the 25th
Apnl, 1972 regarding complaint against
Booking Clerk, Meerut City Staflon
and state-

(a) whether the invesfigations have
since been completed by the Govern-
ment Railway Police, Meerut City, and

(b) if so, result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes

(b) The case 13 under inal in
Court.
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‘Thsecurity in Trains ahe to removal of seats in certain Mail and Express
t’m{:m trains many people living at places

6811. SHRI sx-mnusn% .MODI:
“Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway passengers
have been exposed to lusecurity as a
result of reroval of alarm chains in

« certain Railways; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Government is aware that blank-
g off of alarm chain apparatus on
trains deprives the passengers of the
only means of communication between
them and the trains staff on running
trains i1n times of emergency. Des-
pite this, selective blanking off of
alarm chain apparatus has had to be
introduced as a last resort to check
the increasing trend in the misuse of
this apparatus which was seriously
affecting trawn operation and causiug
delnys to traing and mconwemence tn
passengers. ;'he number of such
trains is hoWwever kept to the minimum
and the ladies compartments and full
postal vans are not blanked off in
any cdse.

The Government would like to res-
tore the alarm chain apparatus on the
trains on which it has been blanked
off, as soon as possible. For this pur-
pose, the position is reviewed perio-
dically.

Hardships caused to people in reser-
vauondmtpmo‘ﬂlinw;l‘nm
from Stations than Starting

812. DR. KARNI SINGH: Will the
Minister of RATDWAYS be pleased
to state:

(a) whether it has been brought to
his notice that as a result of the pro-
posed scheme of reserving all the

which are away from the starting
gtations would be deprived of train
journeys altdgether and face great
difficulties; and

(b) it so, whether it is proposed to
revise the scheme to mitigate the
hardship of such people?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Suit-
able quotas for reservation pd me-
commodation have been earmarked
to enable passengers from interme-
diate stations to avail the trains in
which all berths and seats are re-
served.

(b) No, as the scheme is intended
to prevent overcrowding and to bring
much needed relief to the long dis-
tance passengers.

Report of Koelkaro Hydel Project

8813 SHRI E V VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the time by which the Report
of the Koelkaro Hydel Project is like-
ly to be ready; and

(b) the approximate cost of the
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The project report of the
Koel Karo Hydel project iz expected
to be ready in about 2 months time.

(b) The detailed estimates are pre-
sently under preparation. The ap-
proximate cost of the Project Stage-
I comprising installation of 3x 130
MW units is estimated at Rs. 53
crores,
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Centract for Civil and Fabrication
mmumm

g‘ﬁ;“g‘%“' 5 “ﬂoﬁ
(a) the names of, the confractors
who wege. zg'en the mttﬁg,fqr clyil

and £
nﬂaject and ittheymeum-

panieg or firms, the names of the
Managing Diﬂatordvarmlmﬂﬁ-
tors thersof;

(b) the total value of each contract
originally. given dutes of. tommehce-
ment and cumphtion of Ftho wh by
each contractar;

(c) the additional amount, if any,
paid to each contractor under the
Escalation. Clause together with the
year of such mmcnt. and .

(d) factors taken.into consideration
in each case for payment of addition-
al amount?

THE DEPUTY: MINISTER: IN THE
MINISTRY: OF, PETROLEDM - AND
CHEMICALS: (SHRI = DALBIB
SINGH): (a) to (d). The information
is being collected and will be placed
on the Table of the House.

Import_of. Lubripating Of) dring.

last Thyee Years.

6815. SHRI E, V. PATIL:
Will the Minister ot OLEUM
AND CHEMICALS be pleased to
ltate' ’

(a) the quantity of lubricating oil
and t
iuﬂng the Ialt three year;, 7:@1'-

(b) the names of the eampgnh
from whith 1ubmatm¢ oil Wi i’m-
ported on the of
ten erm_*ksnll‘

(c) the names of companies (

o 2y

toge-
tlurwm mwmm M‘_

he value of sych oil mrteﬁ
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which the oil was imported on the .
biidis" of Trady. Plan lm&mentl am--
inl“'the aﬂd “period? < -

A

THE DEPUTY,
MINISTRY OF

IN. THE

AND
CHEMICALS: (SHRI ~ DALBIR
SINGH):  (a). The.import .of luhricat-
ing.oil viz. finished lube and.lube base
stocks . during ' the lut thrg:yn.ru is
!ndiuted ‘below::

Yc". P LT

Qmﬁty cu valye

in ‘000, Rs..

ton,ncs crorgs
1970 . 261 18°12
197L . 113 B187
1972 134 9°20

(b) and -(c). It is not in the public
interest :to disclose the names of the
companies from which lubricating oil
was imported.

b ke | iy 1Y

6816, SHRI E. V. VTKHE PATIL:
Will the Minister of RAILWAYS be
Dleaud to. mw o

(a) whether,. leﬂ.hnﬂ Express ope-
rating  between. Delhi-Calcutta and
New Delhi-Bombay routes are being
""x af a logs compajed to major cx-

press. tmw havm Thmd iClass Coa-

(b) if so, whether Government are

considering the '1 tion. of re?!&.?inl
these trains by J “fxpresses

(c) whether a Third Class 3-Tier
ts#l;;per Coach, taking into considera- -
majntenance. cost etc, eaxns more -
m\rﬁn than_the First Clags .coach
ha the same dimensjons;, -ndg

@) it .vg;}t_l}u,
prupun ce.
'5:"

Cmm'f
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THE DEPUTY MIMISTERIN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI)- (a) No.

(b) Does not arise.

(¢) and (d) The remunerativeness
of these two types of coaches varies
according to their actuajl occupation
which differs from train to train and
section to sectiol. However, if the
coaches are fully occupied, the earn-
ings from a first class coach on night
~gervice will be slightly less than
thogse from a three-tier third class
coach, but over Jonger distances, a
first class coach is more remunera-
tive,

Promotion of Assistant Chemists as
Laboratory Superintendent on North
Eastern Railway

6817. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether in the North Eastern
Railway some Assistant Chemists
had been shouldering full responsibi-
lities of Laboratory Superintendents
and receiving full allowances there-
for;

(b) whether because of lack of
vacancies such Assistant Chemists
could not be promoted to the posts
of Laboratory Superintendents;

(c) whether vacancies of Labora-
tory Superintendents have now arisen
and if so, whether Assistant Chemists
having acted as Laboratory Superin-
tendents are being appointed ag such
against the vacant posts; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) One
Agsistant Chemist performed the du-
ties of Laboratory Superintendent in
short leave wvacancies in the past in
addition to his own duties. He was
paid dual charge allowance.

APRIL 10, 1973

Written Answers 188

(b) to (d). One post of Laboratory
Superintendent has fallen vacant
from 20.8-1872. This post is required
to be filled through Railway Service
Commission. Such of the staff in
lower categories who possess the mi-
nimum prescribed educational quali-
ficationg for the post are eligible to
apply; they are also allowed relaxa-
tion in age limit upto 45 years.

West Bengals' proposal regarding pro-
tection of Farakka Barrage from
Erosion ot Ganges

6818. SHRI PRIYA RANJAN DAS
MUNSI* Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether the West Bengal Gov-
ernment have submitted an estimate
of Rs 63 crore to protect the adja-
cent areas of Farakka Barrage and
Jangipur from the erosion of Ganges,
and

(b) if so, what action has so far
been taken by his Ministry to consi-
der the measure suggested by the
West Bengal Government and to 1m-
plement them?»

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). The State Govern-
ment of West Bengal have prepared
a scheme for protection against ero-
sion in a length of 51 km between
Nainsukh and Lalgola on the right
bank of the river Ganga downsiream
of Farakka Barrage at an estimated
cost of Rs. 63 crores. The scheme
wag received at the centre in the first
week of March, 1978, for scrutiny and
approval of the Planning Commission
This is a major scheme requiring de-
tailed examination in Central Water
and Power Commission and conside-
ration of the ‘Technical Advisory
Committee of Planning Commission
before it can be approved by the
Planning Commission for implemen-
tation by the State Government, As
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this is likely to take some time and
it is necessary to provide protection
to some important populated areas
such as Dhulian, it has been suggest-
ed to the State Government to for-
mulate proposals for protection of
most vulnerable areas before the en-
suing floods.

Drilling in Bodra Centre of ONGC
at Sonarpur (W.B,)

6819, SHRI PRIYA RANJAN DAS
MUNSI Will the Minister of PEI-
ROLEUM AND CHEMICALS be pleas-
ed to state

(a) whether Government have seen
reports that the drilhing 1n the Bodra
Centre of O & N.G.C. at Sonarpur
(West Bengal) has not been satisfac-
tory, and

(b) 1f so, whether further eftorts
are proposed to be made to investi-
gate the reasons therefor and to assess
the quantum of ©O11 after proper
dnlling?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALBIR
BINGH) (a) and (b). Only one ex-
ploratory well, hag been drilled in
Bodra so far The well was drilled
upto a depth of 41975 metres (as
agamnst a projected depth of 5000
metres). Further drilling was not pos-
sible because of the drill-string getting
stuck up at 4197.5 metres. All efforts
to remove the stuck-up met with
faillure. The well did not give any
indication of the presence of o1l or
gas,

Further exploratory drilling in the
area has not been taken up, 1n view
of unfavourable results obtained from
Bodra Well No. 1. However, the ques-
tion of further exploratory drilling in
this region will be re-examined, if
favourable structural indications are
obtained by Seismic Surveys in
future,
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Wireless Operators drawing less pay on
Southern Railway

6820 SHRI T S. LLAKSHMANAN:
Will the Minister of RAILWAYS be
pleased to state

(a) whether some of the Wireless
Operators on the Southern Railway
are drawing less pay than their
junior=,

(k) whether there was any repre-
sentation from the aggrieved to clea~
the anomaly under FR-22C Rule 2013B
RI; and

(c) if so what were the remedial
measures taken to render justice to tne
affected persons?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI)
(a) Yes, one Wireless Operator is
drawing less pay than his junior

(b) Yes, the anomaly was not due
to the introduction of FR-22C. Rule
2018-B-RII but was as a result of pro-
motion to the post of Wireless Opera-
tor through a different channel of
promotion

(c) Under the extant orders there
is no provision for removing such
anomalies which are inescapable under
the operation of normal rules

Periodical transfers of Inspectors of
Telegraph Trafic (Southern Rallway)

6821 SHRI T S LAKSHMANAN:
will the Minister of RAILWAYS be
pleased to stale-

(a) whether the Inspectors of Tele-
graph Traffic on Southern Railwav are
in the same Divisions ever since their
promotion to that grade, and

(b) it so, the reasons for not eftect-
ing their periodical transfers?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):

(a) Yes.
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(b) The orders for periadical trans-
fers (which have also been now re-

voked) did not apply to the category
of Inspector of Telegraph Traffic.

Locatign of Iuter-State and
er

L Liad
6822. SHRI ANADI CHARAN DAS:
SHRI M. S. SANJEEVI RAO:

Wull the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the number and location of
inter-State irrigation and power pro-
jects receiving central grants;

(b) the time by which each aqne of
thege projects will be completed;

(c) the results Wely to accrue from
these projects in the matter of irriga.

tion acreage and power generation;
and

APRIL 10, 1873
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(d) whether thesg is apy praposal
under copgidevatian to increase the
Fapts fqf iptec-Steta nreinsts and if
s0, the main fpatures thereof?

THE PEPUTY MINIEFRR IN THE
MINISTRY OF IRRIGATIGN: AND
POWER (SHRI BALGOVIND VERMA):
(a) to (d). The outlay needed fpr
irrigation and power projects (with
the exception of a few central sector

r schemes) iy mrovided 1o the
evelopmental plans of State Govern-
ments. Central assistagpce to State
Plans during the Fourth Plan is in
the form of block loans and grants
for the State Plans as a whole and is
not related to any specific head of
development for project and there are
no, proposals under consideration fo
change the pattern of eaptral assist-
ance.

Irrigation and power projects taken
up as inter-state ventures are listed
below'—

_ . Benefits expegted
'rojects and, States involved g Trrigation Power
jon (thousand installed
Gandak Project (Bihar and Uttar Pradgsh) . . . Fifth Plan 1460
Mahi Bajajsagar (Gujarat and Rajasthan) . . Fifth Plap 3080
Beas Unit I & II (Hgryana, Pupjab and Rajgsthan) Fifth Plan 741-00 900 MW
Chambal Stages I & II (Madhya Pradesh and Rajasthan) Fifth Plan,  séo 37 MW
(Irrigation)
Power
already
completed
Chambal Stage 111 (Madhya Pradesh and Rajasthan) . 1973-75 99 MW
Gurgaon Canal (Haryana and Rajasthan) Fifth Plan 105° 94
Bagh (Madhya Pradesh & Maharashtra) . . Fifth Plap, 44,19
Tungabhadra High Level Canal stage II (Andhea Fifth Plan 96: 50
Pradesh & Mysore).
Balimala h electric ect (Onssa & Andhra 1974-75 360 MW,
Pradesh), e Frolec :
Pe%ydﬂ Project (Mshaggsbira agd Madhya, 19p9-80 .. 160, NG
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Joint ventures in the field of drugs, feraré ﬁwm 3 TN
Petro-chemicals and fertilizers between i * "
India and Poland (st wrewitfarr wat): (1) wiv (a).
6823 SHRI RAGHUNANDANLAL ar, far o o3 e
BHATIA

F
SHRI M S SANJEEVI RAO T B AT e & mer ik

v 3
Will the Minister of PETROLEUM 1 &'71 =@ 21 f- & 7 eq —to
AND CHEMICALS be pleased to state i 40 am fFgAreeT =9 S

(a) whether theie 1s proposal to set  # 2 f¥=% 1848 296 7T TIT FY

up joint ventures in the field of drugs
Petro-chemicals and fertihzers between %O ABRAT & 1912 mqt 77 faaeft-

India and Poland, FII, 64,55 T9T Y2} T WAT 74T 3 971

(b) 1if so the sal.ent features of the AY T Fiw TR ¥ fd fasen
joint veniures, and

aemd AT qivEferr £ TR,
(c) how the trade hetween the two
countrie« 1n the field of drugs, petro- T, 7, forarer, wesT @-

chemicals and fertihizers would be in- WA ATEET
creased consequently’ R bk
ammn, T, fash wrfwy, s,
THE DEPUTY MINISTER IN ¥

THE MINISTRY OF PETROLEUM ®@WF7 @i Amr  faarmy am-

AND CHEMICALS (SHRI DALBIR Tida At
SINGH) (a) Certamn ideas have been e, I afer wv w

mooted for setting up joint ventures/ g gaE@E Wer 93w #1720 @6
collaboration in areas of mutual n-
terest during recent Indo Polish dis- M faemrivwr farsr gr7 fame &
cussions No concrete proposal has -~ 1
crystalized ag yet F s 1972 (0) fammy,
1972 (1), F@x7 1973 (8).
{b) and (¢) Does not arise
wqd, 1973 (3) 7 =+, 1973
weq s¥w ¥ grtor fageteon atweng (6) # frafema 2 forva gaarf

. . -
6824. =t W wew fww: 4T ARA 978 44 ATT FIX | TED

fraré st fae ot 77 Ty Y TOT sififeer from g faga ArTmeT &
¥ fr N war gofad w7 & fr 16 @0y

weg s3w fawray a1€ #Y ser & T8
wav & Py it fag AT A een S & sraTe o7 T &
arir frfeer fam & o AT e s o g aritd a o sTa-
T wer g€ & v X fer e ¥ gt Tar wfq &7 ¥ IqUET G I

Wil ox &, A §T WA wim A9 w7 g faoredy
(@) w A A Fran e ast @ gF W 3y e R
& X Y TevraAr & 7 Iresaar ¢ i T gy faefmr

231 Ls—7.
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¢825. SHRI MANORANJAN HAZ-
RA; Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government are aware
that without the construction ef re-
maining four reservoirs in upper
catchment area of the Damodar Valley
the floog devastation takes place in
lower Damodar region almost every
year; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND"

POWER (SHRI BALGOVIND VERMA):
(a) and (b). The Flood and drainage
problem in the Lower Damodar region
was recently studied in detail by a
Technical Committee appointed by the
Government of India. In their report
submitted in May, 1972, the Committee
have recommended measureg for effec-
tive control of floods and drainage
congestion in the region. The impor-
tant measures suggested are as
follows:—

(i) The old course of the Damodar
(Amta channel) should be
closed at its head and the
channel used only for drain-
age of areas on the left of
Mundeswari;

(ii) To prevent Damodar floods
water spreading out and to
enable the Mundeswari chan-
nel to improve with flushing
discharges, food embankment
should be constructed on both
banks of the Mundeswari
from Rhondia to Buxi for
accommodating a discharge of
8500 eumecs (3 lakh cusecs);
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(lii) The carrying capacity of Rup-
narayan should be improved
by dredging and cutting pilot

channels and preventing en-
croachment into the tidal
basins;

(iv) Full design storage as provided
in the project reports of Mai-
thon and Panchet dams should
be made available for effective
moderation of the floods.

The Committee have stated that the
need for additional flood storage may
be reviewed after some experience of
the results accruing from the imple-
mentation of the measures as suggest-
ed above angd also taking into account
the economics.

In the light of the recommendations
of the Committee, the State Govern-
ment of West Bengal have prepared
a comprehensive scheme for flood con-
trol and drainage improvemeni in the
Lower Damodar region estimated to
cost Rs. 40 crores. Phase I of the
scheme for the improvement of drain-
age in the Amta basin, costing Rs. 6.8
crores, has been approved for imple-
mentation and work is in progress.
The other phases of the scheme are
now being finalised by the State Gov-
ernment.

i

_ Protecjed workmen on Rallways

6826. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3187 on the.
18th April, 1972 regarding declaration
of protected workmen on Railways and
state:

(a) whether the provisions of Indus-
trial Disputes Act in regard to the
Protected Workmen have been violated
by the Railway Administration, while
granting protection to the workers of
‘Recognised Federations’; and

(b) if so, the reasons therefor?
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
($BJ$.I MOHD SHAFI QURESHI):
(a) and (b). Information regarding
office-bearers of recognised unions who
may have been declared as ‘protected
workmen' under the Industrial Dis-
putes Act, 1947, is being collected from
Railway Administrations and will be
laid on the Table of the Sabha.

Directive about Periodical Transfer of
Staff

6827. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 1298 on the
8th Augusti 1972 regarding Periodical
Transfer of Railway employees and
state-

(a) whether Raillway Board has
issued any directives in regard to its
decision of accepling the recommenda-
tions of A.R.C. regarding periodical
transfers,

(b) if so, whether a copy of the
directive issued will be laid on the
Table of the House; and

(¢) if not, the reasons therefor and
the time by which the direclives will
be issued by Government?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes.

(h) A copy of the directive is laid
on the Table of the House. [Placed
in Library. See No. LT-4785/78].

(c) Does not arise.

Procedure to fix responsibility in the
ovent of loss of Tickets from Ticket
Tuabes

6828. SHR1 OI!KAB LAL BERWA:
Will the Minister of RAILWAYS ' be
pleased to stdte:

(a) the procedure prescribed to fix
up the responsibility in the event of a
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licket found missing from the ticket
tiibe; and

(b) whether any amount is debited
to the Booking Clerk in case Passenger
Portton of the Blank Paper Ticket is
found missing?

1

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) In
such cases, an enguiry is made to
determine the cause of loss of the
ticket and 1f 1t is established that
the missing ticket was actually sold
and there is loss of money to the Rail-
ways, the amount of loss is recovered
from the railway staff held responsi-
ble. Besides, disciplinary action, as
may be considered necessary accord-
mng to the merit of the case, is also
taken.

(h) Yes; the same procedure as indi-
cated in reply to part (a) above is
followed for debiting the amount

Recovery from Goods Clerks of

Mughalsarai for Shortages Notices

from Sealed Goods Vans (Eastern
Railways)

6829. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether huge amounts are be-
ing debited to the Goods Clerks who
were working at Mughalsarai Station
of Eastern Railway for shortages
noticed at destination from the seal-
ed goods vans;

(b) it so, the names of the Goods
Clerks and the amount debited to
each of them during the period from
1970 to 1872;

(c) whether similar debits are also
being raised on other Indian Rail-
ways; and

(d) if not, the reasons for the dig-
crimination between the gtaf# of
Eastern Railway and other Railways?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No. In cases where responsibility of
the staff for loss of goods is fixed,
small amounts are recovered from
the staff as corrective measure which
is termed as minor penalty under the
Railway Servants Discipline and Ap-
peal Rules. ’

(b) The names of the staff held
responsible and recoveries made from
them during the year 1970, 1871 and
1972 are given below:—

Name of the Staff Recovery
made
1970 " Rs.
Shri G. P, Singh
Ex. Transhipment Clerk 200
Shri R, B. Lall
Transhipment Clerk 5o
Shri Parmeshwar Singh
Transhipment Clerk . 5o
1971
Shri N. R. Miski
Transhipment Clerk 100
Shri Manohar Lal
Transhipment Clerk 100
Shri Ftwari Lal
Transhipment Clerk 50
1972
Shri A. N. Singh
Transhipment Clerk 100
Shri D. P. Kesier
Transhipment Clerk 5940
Shri M, H, Mullick 35
Traashipment Clerk
Shri N, K. QOjha
Transhipment Clerk 150
Shri N. K. Qjha
Transhipment Clerk 250
Shri N. K. Ojha
Transhipmeni Clerk 150
Shri S. B. Ram
Transhipment Clerk 100
Shri R. N. Ram
Transhipment Clerk . 160
Shri Surendra Singh .
Transhipment Clerk . 150
Shri Surendra Singh )
Transhipment Clerk 200
Shri R, B, Singh .
150

Transhipment Clerk . .
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(c) In case where responsibility of
the staff for loss of goods is fixed,
similar recoveries are also made by
other Zonal Railways under extant
rules,

(d) Does not arise:

“Managers of Raillways on the War
Path”

6830. SHRI VASANT SATHE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
report on p. 1 of Times of India dated
the 22nd March, 1973 under the head-
ing “Managers of Railways on the
‘War Path"”; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Sir.

(b) The Federation of Class I Ralil-
way Officers’ Association and the
Indian Railways Class II  Officers’
Federation have been recognised by
Government for ventilation of griev-
ances, if any, of the officers. Govern-
ment will consider appropriate reme-
dies in the light of such representa-
tions as are received and bearing in
mind all relevant circumstances.

Shifting of Thermal Power Project
from West Bengal to Bihar

6831. SHRI R. N. BARMAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item published in the ‘Ananda Buzar
Patrika’ dated the 24th March, 1973
regarding shifting of thermal power
station from Dalkhola (West Bengal)
to Purnea in Bihar; and

(b) i1 so, the reasons for this M—
sion?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI ~A\LGOVIND
VERMA): (a) Yes, Sir. There is no
proposal to shift the thermal power
station from Dalkhola in West Ben-
gal to Purnea in Bihar.

(b) Does not arise,

Promotion of Cerks Grade I against
Leave Vacancies in Accounts Depart-
ment

6832 SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of
RAILWAYS be pleased to state:

(a) whether as a consequence of
promotion of senior suitable staff in
25 per cent quota against leave va-
cancles, 1n the posts of clerks grade 1
in the Accounts Department of the
Indian Railways, Appendix 2 IREM
qualified siaff promoted in their own
quota from Ist April, 1968 and on-
wards were reverted on expiry of
leave vucancies;

(b) whether the above irregularity
has been slopped, and if so, from
what date; and

(c) what relief has been given to
the Appendix 2 IREM staff reverted
in excess of their quota?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIRI
MOHD SHAFI QURESHI): (a)
to (c¢). The information is being col-
lected and will be laid on the table
of the Sabha

Duty Hours of Engine Crews working
Ax-Phulra-Sojat Road

6833. SHRI PANNA LAL BARU-
PAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Railway Board had
issued instructions to relieve the
engine crews on completion of 10
hours’ duty according to the iecom-
mendations of the Railway Accident
Inquiry Committee;
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(b) whether these instructions are
being followed at Ajmer Station in
the case of crews working ex-Phulra
to Sojat Road; and

(c) if not, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SlIRI
MOHD SHAFI QURESHI): (a)
and (b). No. However, instructions
were issued in October 1968, in con-
sultation with organised labour, that
the overall duty at a stretch of run-
ning staff from the time of ‘signing
on’ should not normally exceed 14
hours and they should be entitled to
claim relief after 14 hours provided
they have given two hours' notice for
relief. The hours of overall duty of
staff working on the Phulra-Sojat
Road Section are also being regulated
in accordance with these instructions.

(c) Does not arise.

Reopening of Cases of Promotioas to
Post of Clerk Grade I, Accounts
Department (Western Railway)

G834 DR. KARNI SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether cases of promotions to
the post of Clerk Grade I from 1-10-
1062 have been reopened recent-
ly, vule Raillway Boards letter No
PC-86/PS-5/0S-8, dated the 31stJanu-
ary, 1970 to give benefit of retrospec-
tive promolion, fixation of pay and
arrears to those unqualified Clerk
Grade I in 25 per coent quota who

were not eligible for promotion origt=
nally;

(b) whether similar cases of un-
qualified Clerk Grade I had been re-
opened and they were given nromo-
tion from 1st April, 1968 vide Railway
Boards letter No. E(P&A)I-T0/PS-5/
0S-26, dateg the 4th January, 1971;

(c) whether Railway Board issued
a letter No. E(NG)168-PMI/99, dated
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the 25th September, 1969 in reply to
the reprasentations, dt, 14th November,
IMMthequaﬂﬂedmﬂoitheM-
countg Office of the Railway w
mentioned that the cases a
dealt with. otherwise need not be re-
opened; and

-(d) if so, the reasons for not re-
opening of. the cases of promotions in
leave vacancies of Clerk Grade 1

. w.ef 1st April, 19687

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
A doubt had been raised whe-
ther the benefit of grant of 4 advanee
increments with effect from 1-10-62
as recommended by Justice Sankar
Saran Ad-hoc Tribunal should be
given to such of the unqualified Ac-
counts Clerk Grade II (Rs. 110—180
AS) on promotion as Clerk Grade 1
who had already passed the written
test at the time of crossing Efficiency
Bar prior to 1-10-62 but whose ser-
vice records were reviewed after that
date. Since different practices were
being . followed in-this respect on the
Railways, a clarification was issued
vide Railway Board's letter No. PC
66/PS-5/08-8, daied 31-1-1670 to all
Railway Administrations that benefit
of grant of 4 advance increments
w.e.f. 1-10-82 should be given to all
such Clerks.

(b)- Another clarification was issued
vide Raliway Buards letlrer dated
4-1+1871 to one Zona]l Railway viz,
Western Railway that the pay of
Clerks Grade I who were promoted
as sueh against wacancies released
from quota reserved for direct recruit-
ment of Graduates, as also against
“Shadow Posts” may be fixed w.edf.
1-4-88 by grant of 4 advance mue-
ments provided the staff concerned
had, the "prescnbed written
test/Efficiency, Bar test prior fo
1-4-1968 thoiigh théir service records
were reviewed after 1-4-68.

(c) Yea.
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L{d) Tha mn,‘penin( of past  cases

(a) Fﬂd (b) above are not rolmnt
to this issue.

Divisional Systéin working of trafis
by Divisional Crews, Ajmer Divisionm
(Western Rafiway)

5835 SHRI PANNA LAL BARU-
&r :11 the Minister of RATL-
pleased to state

(a) whether the Railway Board had
issued . orders for introducing Divi-
sional System working of trains by
Divisional crews and the reasons for
doing so; and

(b) whether this system is in ope-
ration in Western Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: (a)
No.

(b) Does not arise.

lnmtlry into affairs. of legjee Rao
Cotton Mills Ltd.,, Gwalior

” 6838 SHRI SHASHI . BHUSHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether investigations are be-
ing made into the affairs of the
Jiyajee Rao Cotton Mills Limited,

"Gwalior;

(b) if so, the Act under which the

. investigations into the affairs of the

Company have been ordered and the
present stage of the investlgatlons'

(c) the names of the T)lreetors ‘of
the Mill;

(d) “whether_ ‘his Mill is beirg al-
Jowed expa.n-&on of its éhemical plang
to the tume of Rs. 7.5 crores; and

(@) 'if ‘5o, the reasons thereor?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D. B. CHAVAN): (a) and (b). An
investigation into the affairs of the
Jiyajee Rao Cotton Mills Limited,
Gwalior, had been ordered under
section 237(b) of the Companies Act,
1956. The company filed a writ peti-
tion under article 226 of the Consti-
tution of India, egeinst the order of
investigation, in Madhya Pradesh
High Court at Jebalpur. The court
struck down the investigation order.
The Company Law Board has gone in
appeal and the case is pending be-
fore the Supreme Court.

(c) The names of the Directors of
the Company are: Sarvashri Gordhan-
das Jadav)i Ruparel, R. B. Vaishya,
K G. Maheshwari, A, V. Birla, B. K
Jhawar, S. K. Birla and Nawal
Kishore Kejriwal.

(d) and (e) The application under
section 21 of the M.R.T.P. Act, 1089
for expansion of the Company’s
chemical plant is under consideration.

Execution of Kallada Yrrigation
Projetts In Xerala

6887, SHRIMATI BHARGAVI
THANKAPPAN: Will the Nimister
of TRRIGATION AND POWER be
pleased to state:

(a) whether Government are res-
ponsible for defective plarming smd
acceptance of defective tenders dor
the Kallada Irrigation Projects, which
‘have caused deley in its execution:

(b) if nof, the authorities responsi-
ble therefor; and

(c) the steps being taken by Gov-
eriment to help the State GBvern-
ment in completing the above project
speedily?

POWER
VERMA): (a) and (B). 'Trrigation is
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a State subject and the execution of
the irvigetioh profeets s the respon-
sibility of the State Governnwtits.
The Government of Kerkla who are
in charge of the Kallada prgject
have reported that no defect has been
noticed in the planning and accept-
ance of tenders for Kallada project.

(¢c) Central assistance to State Plans
is in the form of block loans and
grants for the Plans as a Whole,
not related to any specific head of
development or project. The ques-
tion of providing special assistance to
selected major irrigation projects in
the coumtry, including Kallada pro-
ject, whose accelerated construction
can help to create significant addi-
tional irrigation potential in the next
three years, is being looked into by
the Planning Commission.

Betention of Accounfs in Raflway
Boand’s Office Drafted from Zanal
Railways

6838. SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Accountants in Rail-
way Boards Office are drafted ¥From
Zonal Raflways on tenure hasis, and
if so, what is the tenure; and

(b) the number of Accountants
drefted from Zonal Railways who are
being retained in Baard's Office after
completion of the tenure?

A (a)
Yes; normally ‘their tenure extends
upto a period of 5 years.

(b) Out of 31 Accountants in the
‘Bourd’s office, 13 Accountants have
since completed their tenure. ‘Ar-
rangements are being made to re-
place them by suitable Accountants an
raflways, who are willing to acecept
transfer to the Board's office.
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Conversion of Metre Gauge Bhaini-
Varanasi and Barabanki-Samastipur
lines into Broad Gauge (North-

Eastern Railway)

6839 SHRI NARSINGH NARAIN
PANDEY Will the Minister of RATL-
WAYS be pleased to state

(a) whether Bhatm-Varanas: Metre-
gauge line surveyed long ago has not
been given priority for conversion
intyp Broad-gauge and 1f so, the rea-
sons therefor,

(b) whether conversion of Bara-
banki-Samastipur via Muzaffarpur 1s
being delayed for want of funds and
staff, and

(c) 1f so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOIID SHAFI QURESHI) (a)
The reports of the surveys carred
out for this conversion and the eco-
nomic study have not established any
immediate need for the conversion

(b) and (c¢) No, work on this
conversion project 1s progressing ac-
cording to schedule

Implementation of Recommendations
Nos. 582, 584 and 593 of Expert
Committee Report on Compensa-

tion and Claims

6840 SHRI ONKAR LAL BERWA

SHRI PANNA LAL BARU-
PAL

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No 2728 on the
22nd June, 1871 regarding repoft of
Expert Committee on Compensation
and Claims and state

(a) whether recommendations Nos
582, 584 and 583 have smnce been
examined,

(b) if so, the decision teken there-
on,
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(c) whether the decision has been
conveyed to the Zonal Railways, and

(d) if so, the broad outhnes of the
decisions and if not, the reasons for
delay”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
and (b) Recommendations No 582
and 584 are still under exammation
Recommendation No 583 has two
aspects which relate to investigations
by the Special Police Establishment
and the Vigilance Orgamisation Ac-
tion 1 respect of mmvestigations by
Vigilance has been finalised and that
in respect of the Special Police Es
tablishment 1s under examination

(c) Decision 1n respect of mvestiga-
tions by Vigilance referred to m 1e
commendation No 593 has been con-
veyed to the Zonal Railways

(d) As indicated in reply to part
(¢) of the question mstructions have
been 1ssued to the Zonal Railways
that m cases 1nvolving non gazetted
employces, where the irregulanties
detected or cstablished by the Vigil-
ance branch are of a purely depart-
mental nature without any ewvidence
of malafide or ulterior motive or
suspicion of the existence of these
elements 1 e without a vigilance anglc
or a potential wigllance angle, the
cases should be forwarded by the
Vigilance Organmisation to the con-
cerned department for final action
Final nstructions mn respect of 1r-
regularities detected by the Speaial
Police Establishment will be issued
after the matter, which 1s still under
examunation 1s decided

The delay in finahsation of these
recommendations 18 due to the pohey
1ssues immvolved, which have far reach-
mg implhications
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Construction of Link Road ang Over-
Bridge at Retang Railway Station

8841, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have re-
cewved any representation for an
approach road to Retang Railway
Station under Khurda Road Division
of South Eastern Railway and for a
foot over-bridge there for the con-
venience of the passengers; and

(b) whether any steps are being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes.

(b) An approach road to the station
nn the west side of the Railwuy
Station already exists. However, an
approach road on the eastern side of
the station building has been demand-
ed 1n the representation and this can
be considered only after the State
Government or the local authorities
consiruct a corrcsponding road be-
yond the railway land boundary

As regards foot over-bridge, the
same will be processed for inclusion
in the future year's Works Programme
subject to the availability of funds.

Legal Aid to the Poor in Orissa

6842, SHRI CHINTAMANI PANI-
GRAHI: Will the Mmister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Orissa Government
have now implemented the model
scheme for free legal aid to the poor;
and

(b) the outlines of
scheme?

the model

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) No, Sir.

(b) However, the State Govern-
ment has formulated a scheme for
financial assistance to the Scheduled
Tribes and Scheduled Castes in land
cases. The outline of the scheme is
that persons desirous of aid may apply
to the concerned collector in the pres-
cribed form through the concerned
welfare officer with a  certificate
from a gazetted officer or M.L.A. or
MP, to the effect that the appHcant
is a member of the Scheduled Caste
or Scheduled Tribe and the opposite
party does not belong to the Sche-
duled Caste or Scheduled Tribe
community. After necessary en-
quiry, the application will be
forwarded to the Distriet Magistrate
concerned, with the recommendation.
The Scheduled Tribe people zeeking
justice will be at liberty to engage
a pleader of their choice and the
pleaders fee will be ncgotiated bet-
ween them  However, the rate of
fees shall not exceed half of what is
payable to the Government Pleaders
in similar cases. The quantum of
legal aid will be in the shape of
assistance and need not necessarily
cover the entire cost of ntigation
This is apart from the aid given to
accused persons in capital cases be-
fore the Court of Sessions, cases in-
volving a death sentence and the
like
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8844 SHRI JYOTIRMOY BOSU
Wil the Mimnister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state

(a) the names of the Charrman and
other members df the DBoard of
Directors of M/s Autoimobile Pro-
ducts of India Limited, Bombay,

(b) ‘whether the Chawrman of this
Company 1 In any way connected
with Marut1 and Compamy, a small
cdr manufactumng firm 1n Haryana,
and

(c) the names of the firms in
which the Chairman of the Automo-
bile Products of India, Limited has
interests in some form or other?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D R CHAVAN) (a) As perthe latest
available mmformation, the mames of
the Chairman and other Directors of
M/s Automobfle Products of Indlia

Weittén Ahstoers APREL 10, 1973
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Lisbited, BomiBay, are iven ¥
undei:—

1Shei M A
Cmmdm

2 Dr J M Rane, Director
3 Shn C B Saran, Director
4 Shn R N Mafatlal, Director.
5 8hm K N Talwar, Director.
6 3hn J M Ghorpalle, Direcfor.
7 Shri R P Gaekwad, Director

8 Shn F K F Nariman, Direc-
tor. ,

9 Shn A A Deshpande, Direc-
tor

10 I+ Col
Director

F P Gaekwad,

(b) The Chairman of M/s Auto-
mibile Products of Incha Ltd, is also
the Chairman 6f M/s Marut: Iitd,
Haryana

(c) The Chairman of M/s Auto-
mobile Products of India Ltd, was
connected with the following com-

panies as Chairmen/Managing Direc-
tor/Director/Committee member, as
on 28th January, 1972 —

Chairman

1 Tubes & Malleables Ltd,
2 South Itlia Steel & Sugars

Ltd,

3 Séufhérn Industrial Cerpn.
Ltd,

4 Jenson & WNithelson (Indim)
Ltd,

5 Southern Petro-Chemical n-
dustries Corpn Litd,

6 Tokushu-Menon Paper M-
facturing Company Lid.,

7. Marutl Ltd,
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8. South India Wire Ropes Litd,

9. Westarn Thomson (India)
Ltd,

10. South India Corpn. (Agenhcies)
Pvt. Lid.,

11. Technical Serviceg Pvi. Lid,

12, Security and Detective Bureau
Pvt. Ltd.,

13. South India Turf Club Pvt.
Ltd.

Managing Director:
Kanadukathan Electric Supply

Corpn Ltd. (In Liquidation)
Director:

1. Indian Aluminium Company
Ltd,,

2. South India Insurance Com-
pany Ltd.,

3. Ratnakar Shipping Company
Litd,

4 India Radiaters Ltd.,

5. Fibreglass Pilkington Lid.,
6. Hindustan Teleprinters Ltd.,
7

. Southern Agrifurne Indus-
tries Litd.,
8. Tuticorin Alkali Chemiecals

Ltd,
9. Mettur Beardséll Ltd.,
10. Man Industrial Corpn. Ltd,

Chairman, President and Committee
Member:

1. Madras Race Club Litd,
Comiriittee Member).

2.'South India Iron and Hard-
ware Merchants Association.
(Cotntiiittee Meniber).

3. Automobile Association adf
Southern India. (President)

4 Souftiern Indla Chamber of
i end Tridustry.
Exectfive Com-

(Mg.

" mifetnd),
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Expenditure incurred on the Main-
tenance and use of Computers

08435, SHRI FATEHSINGHRAO
GAEEWAD: Will the Minister of

RAILWAYS be pleased to state:

(a) the total number of com-
puters installed on the Railways;

(b) the total amount of rent
paid in respect of each computer dur-
ing the last three years;

(c) the total cost of the im-
ported and indigenoug stationery, se-
parately used in the computers, dur-
ing the above period together with
the foreign exchange component
thereof; and

(d) the total expenditure in-
curred on the T.A. and D.A. of the
staff in connection with the use of
computers during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
There are 14 computers on the
Indian Railways.

(b) A statemefit 'Is attached.

(¢) Indigenous stationery :

Rs.
toby-70 11,84,054
1970-71 17,00,923
1971-72 19,12,506

Imported stationery Wit

Foreign exchange component  Nil
(&) t969-70 . . . 1,124,744
1970-71 . 2,17,724
1971-72 . e S AOUBT
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STATEMENT
Rental paid for computers on the Indian Raslways
Computer Installation at 1969-70 1970-71 1971-72
Rs Rs Rs

1 Central Rajlw 1y, Bo nbay 7,895,154 8 23,590 8 96 707

2 Lastein Railway, Calcutta 61452700 7:50:594 527 71X

3 Northern Railway, New 'Dellu 8 75735763 8 31,254 8 38 48¢

4 North Eastern Rly Gorakhpur 4 53 273 6:54,953 - o1 428

5 Northeast Frontier Railway, Pandu 1,528,701 6,609,758 7 42,804

6 Southern Railway, Madras 72225754 7 25 425 8 93 599

7 South Central Rly , Stcunderabad 6 56 547 7,06 101 8 17 162

$  South Lastern Rlv , Calcutta 8,07,390 9,13 995 10 11,811

9 Western Railway, B nnbay . 7 90,172 B 26 221 9 66 428
ro Ch ttaranjan Locomotive Works,

Chittaranjan 6 18,940 6 25,567 6 40 175

11 Diesel Locomotive Works, Varanasi 65342404 6:34:404 6 572743

12 Integral Coach Tactory Madras , 7:915290 5 33,538 9 075193

13 Railway Board, New Delh: 9:18:397 9 56 287 105055097

14 Muchalsara Marshalling Yard 1,45:024 2 09:364 2 16 267

Mughalsirai, E Rlv

De registration of Undertakings
registered under Companies Aet

6846 SHRI SAT PAL EKAPUR
Will the Minister of LAW, TUSTICE
AND COMPANY AFFAIRS be
pleased to state

(a) the total number of compames
registered as dominant undertakings
under the MARTP Act and how
many of them have been deregister-
ed so far,

(b) whether Government are exa-
mining the question of modifying
the classification of product Groups
made under the MRTP Rule to
determune correct dominance of under-
taking, and 1if so, the broad features
of the proposal under examination,
and

(c) the reasons for large number of
deragistrations®

THE MINISTER OF STATE IN
THE MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
D R CHAVAN) (a) 119 undertak-
mgs have registered from time to
time as dominant undertakings with
in the meaning of clause (b) of <ee-
tion 20 of the MRTP Act, 1968 Of
these 22 undertakings have been de-
registered so far

(b) Yes Sir The question 1s
under examination with a wview to
sphtting up certain broad groups into
further groups, and also 1including
certain new commodities not listed in
the present notification

(¢) Many underfakings had regis-
tered themselves as dominant under-
takings before publication on the
26th June, 1871 of the MRTP (Clas-
sification of Goods) Rules, 1871 After
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the publication of these Rules some
dominant undertakings applied for
de-registration on the ground that
they were not dominant under the
classification of commodities notified
under the Rules.

Appointment of full.time Chairman
in FCL

8847. SHRI R. P. YADAV: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government intend
to appoint a full-time Chairman in
the Fertihizer Corporation of India;

(b) if so, when; and
{c) 1f not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH)" (a) to (c). A plan for ihe
re-orgunisation of the Fertilizer Cor-
poration 1s under consideration and
the question of appointing a  full-
time Chairman will be considered as
a part of that plan.

Scrapping of Heavy Water Plant at
Nangal

G848 SHRI S. A. MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the present heavy
water plant bullit at a cost of Rs, 31
crores at Nangal will be scrapped;
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The question of
continued operation of the facilities
presently available at Nangal for pro-
duction of heavy water will be re-
viewed when the expansion scheme,
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which is currently under implementa-
tion, is completed. In doing so, all
relevant factors like availability of
power, economics of production, ete.
will be kept in view.

Construction of Foot Over-Bridge at
Tughlakabad (Northerm Railway)

66849, SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether staff residing in Rail-
way Colony. Tughlakabad (N. Rail-
way) and some Members of Parlia-
ment had representej ior construc-
tion of a foot over-bridge connecting

their residential colony with the
town; and
(b) if so, by which time the

construction is expected to begin?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The provision of a foot over-
bridge at Tughlakabad is being con-
sidered and is likely to be included
in Northern Railway's Works Pro-
gramme 1974-75 subject to availability
of funds.

SHORT NOTICE QUESTION

Crisis in Production of Power in
Andhra Pradesh

S.N.Q. 6. SHRI B. N. REDDY: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether his attention has been
drawn to the report of his press in-
terview as published in the “Hindu”
dated the 9th March, 1973 indicating
grave crisis in the production of power
in Andhra Pradesh; and

(b) if so, what urgent steps he pro-
poses to take in the matter?
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THE MINISTER OF IRRIGA
AND POWER (DR E L RAO) (a
and (h) Yes Sir As stated i the
report, there 15 at present a sho
of 330 MW in peak load and uear
4 mllion kWh per day shortage 1n
energy The shortage wall increase 1in
the years to come In order to over-
come this, the State must raise ade-
quate resources and add at least
1500 MW to the existing installed
capacity 1n the Fifth Plan

Expediting Kothagudem two umts
of 110 MW each to be commissioned
in 1973-74 will reduce the immediate
shortage to some extent

1200 hrs

CALLING ATTENTION TO MATTER
OF URGENT FUBLIC IMPORTANCE

Reported serious shoriage of coal re-
sulting in cance latlon of tralng on
Northern Railway

SHRI N K SANGHI (Jalore) Un-
der Rule 377, I raise a point of order
My Calling Attention was addressed to
the Minisier of Railways It should be
answered by the Minister of Railways
Actually 1t 18 a matter for the Rail-
way Mimmster This deals with short-
age of coal supply resulting in cancel-
lation of nearly 74 branch-lines of
the Rajlways So I think the Rail-
way Minister should be allowed to
participate

MR. SPEAKER: It has been ad-
dressed to the Minister of Steel and
Mines

SHRI N K SANGHI It 1s a matter
for the Minister of Railways 1t 1s
a subject pertaiming to him

MR SPEAKER This has arisen a
number of times in the House We
addresg 1t to the Minister concerned
tc whom it 15 addressed by the fiyst
Member

APRIL 10, 1978
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SHEI SAN I h
aqld‘nnpgqu ti‘.the mgx?:m of B;;e-
ways.

AN HON MEMBER Mr Josh1
has addressed it to the Mimister of
Steel and Mines

MR. SPEAKER Let the first Mem-
ber start it That 1s according to the
procedure Different Members address
to different Mimisters So, we  have
to adopt this procedure

SHRI S M BANERJEE (Kanpur).
One copy of the Calling Attention Mo~
tion was also addresseq to the hon
Raillway Minister The hon Railway
Munister 1s sitting here He can parti-
cipate There 1s no difficulty

SHRI N K SANGHI This relates
to 74 branch-lmes of the railways
which suffer due to shortage of
coal

MR SPFEAKER This position has
been clarified in the House a number
of times earlier also I do appreclate
your point of view but I am helpless
In the mater

Now S8hn Jagannath Rao Joshi
o SAWTR Tq A (W)
srenet wEren ¥ wfeersig w-wger
& frafafas fog A S aew
T W ST 7l S #7 s fawmar
gARTEM i fFIm I

TR 2

“gaw # g ¥ W wEr
X 3a%  ofomreey 9w W
¥T WO 74 WINT WA STHEAY
w1 T 7T e o aar SeqrEw ¥ et
w1 WX fedemare ¥ i frstor qonr
¥ wwor Y Bl w amr WA W
EOIT HTRT & AT FY 9T F wwrAT A"
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SUBODH HANSDA):
Speaker, Sir, there has been no short-
tgll in the production of coal in the
country. The production is increasing
since 1972 ang it is estimated that
during 1972-73, it will be about 75
million tonnes as against about 72
million tonnes in 1971-72.

Prior to take over, a substantial
portion of the non-coking coal used
by the Railways was supplieq from
the Bengal-Bihar coalfiedg. These
coalfields, particularly in West Ben-
gal, which were largely in the hands
of the private sector, could not main-
tains production due to wvarious rea-
sons After the take-over of the man-
agement of the coal mines, the Gov-
ernment are making coordinated ef-
forts to increase producticn.

As a result, the level of production
has not only been maintamned, but
has also been improved upon margi-
nally after the take-over. Before the
take-over of the management of 1ihe
mines. the coal production m  the
Bengal-Bihar flelds was 4.66 million
tonnes in January, 1873: it increased
to 4.80 million tonnes in February,
1973 representing an increase in daily
production from about 1.,50,000 tonnes
to about 1,70,000 tonnes. This trend
has been maintained in March, 1973.

There has, however, been a large
increase in the demand for coal during
the last few monhs due to the follow-
ing maln reasons:—

(1) Increagsed  consumption by
thermal power stations due to
short fall in hydel power gen-
eration, arising out of drought
condition in many States in
the Western and Southern
India; and

(ii) increase in demand from the
steel industiry.

Efforts are being continuously made
to meet this incressed dmm.d.:g

the existing mines
mak!ngd‘“hw:lfebmﬂudthea“ﬂable
trunsport capacity.

Coneellation of CHAITRA 20, 1885 (SAKA)

trains ou N.R. due 232
to coal shortage (CA)

Within the overall daily average
loading of coal in the Bengal-Bihar
coalfields varying between 5750 and
5827 wagons, the loco coal loading was
being maintained till the end of Feb?
ruary at a satisfactory level of about
1130 weagons & day, The Northern
Railway which mainly depends for its
coal supply on the Bengal-Bihar flelds,
had no difficulty in maintaining all
the train services, However, in March,
1973, the demand of various consu-
mers for steam coal from the Bengal-
Bihar flelds increased and consequent-
ly the share of steam coal for the Rail-
ways in the overall movement de-
cieased by approximately 200 wagons
per day 1.e. by nearly one lakh tonnes
during the whole month. The Nor-
thern Railway, therefore, cancelled
certain un-important tramns so as to
concewve coal gtocks for the more im-
portant gervices, goods traffic, includ-
ings foodgrains movement. The Coal
Mines Authority has tied up arrange-
ments to offer additional steam coal
suitable for Railways use in the
Bengal-Bihar area itself and the Rail-
ways have now made arrangements to
load this coal With an improvement
in loco coal despatches, it should be
possible to restore the services that
have been cancelled on the Northern
Raillway within a few days.

As regards supply of coal to the
manufacturers of bangleg in Feroza-
bad during the last three months, it
may be stated that the rate of receipt
of coal wagons was 601 in January,
735 in February and 691 in March. It
will thus be seen that there is margi-
nal deterioration of supply of coal to
Ferozabad. The Government is not
aware of any lay-off of workers en-
gaged in the manufacture of bangles
at Ferozabad.

The Minister for Steel and Mines,
is at present touring the coalfields
and is personally looking into the
possibilities of developing these
collierfes and increasing production
as rapidly as possible.

Wt W T el TSI AR,
v B == N g ¥ mea oy
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[ srreTe @ ]

WM TT T AR I8 &
qEe q & T I FT FATH IITAT §
¥R B1F A 9T SATT A #T AT a8
HFGT FHT FAT ¢ | G ¥ A HeAv
ST A AT Fgr 91 fF SR e ¥ s
s &t wW fawar §, ww fo oR
I AT v fawAr wrfgd 1 Y
fafy 7 afr 9w A SOWT OF d@TE
FHETY FTH 44 7, I8 IJAR F14A
Y A FT oAa9E ¥ 3 A 9w, ar
ﬁqmw;ﬁmﬁ@ﬂ:
afcs A7FT FY AT I@ F IOE X
FFAT BT ¢, I AW HAT WY
S T AT AN ¥ ATHI B THH
Ex T HHG P £

#F wat ufeg 7 S ATEAr
AT TEM T

*However 1n March 1973 the de-
mand of vanous consumers for
steam-coal from Bengal-Bihar flelds
mcreased i

aa e A ge § R A
FIT ® AT WqTET 92 T8 g, wEr
T § 9 I R 3§ 9 fdT @
w3 ¥, A T I, 99 A qrd A
FIF W ETMITTA AL |

0 = a7 § 5 Ardemae av
st = fawdlae 2, oy S &
FE G A A g § I A AW AHR
® AR A TT R gy ¥ faar-&
I & 9@ § 47T AT TLAT AGAT §

“g¥ g 3@ F A9 WY #F 4w
¥ gy Afaw vo1 9€ v & fF gwd g
T AT AT R 9 & amEeE W
sy fean saw frewmeg @@ 99 &
Wi ARfa wfgwfar g g
92T HT FETEIT FT & SqHT FTH T T
IO 37 G F T I FT@TE HY
TAAT OAE FW N W ANy W
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HTEAETST #T AT Y §, WK 99 A ww
F W wreTaT fimar o @ &, AROE
 giawrd Y o9 coede & sl
t smleny foag & wyvN @y
qGT  WE HTEET FHY FGAT A} A
A FT F I¥ AE ST WY
fer st wr & V"

g WWeT 7 ¥« 39 Aaed W7
T G AT & afew TN qaATHw
¥ o grafag & 1 I wier & qord
T & Tz o I ¥ o 39T Y
HI9 FATE BT ATMET IH F  HWAET
F1E THT AR T FE F7 & 99 BT BT
AT ®T % W1 g9 freaaerd
X ST 97 aT &, I AT F
FETd A AR F AT T Y
T fod avy 7@ AT WS YT
g fdererw & aeafaa o afasrd
¢ fow & o gt 97 Afea 9
WA §T 99 7 47 TANT 399 grar
MTETE @t 39 ¥ fAv WA oW
HEIEY TE g WIVETE & 6 oq A g
AT & FT | ALY AWM WY 9 ® 8§,
foaeed w7 st & o= =7 faar smar @
T, a7 [ femmamrd i FAsw
Fozg 2ol 3= 1 fradr srawgsar
2, 7z w1 g% X forar stram @ A7 A
fegfar % ag areRETeLT /YT w9=T -
IR ARG @ -THFaRH
q AFTD FT F A I A g
T 7 F TH T ATHETET UM FH HL
T |

AFAF X FT 99T &, qF ar
farge womaTor & fafy & fF e
Y HHT FY q9g A 74 TEOMFEAT T FT
& 9F | I R § oAt ¥ W
% WA ATAT ATEr AT W W
& e ¥ ax v A 7 | 7 e femmAc
Fam AT IIMY R
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e AT B fran o et wEeT
W ¥ forem | 9 ¥ ar g § R S
o & gu 7t g & fr ww A
fRraqgeffrgan® 15 fm
I we Wy T e W R §
W R fax s$m-ag @ grd aww
# i wr€ | wrre 7 g v fw @A
9® WO gAY S ®Y, 9§ W1 9@
e wo qrf o ¥ Wik wifax ¥ sw
famr o wo fipg oY X | WYfE I
o w1 o § frmh fe & o
FT &t ¢ o WA wERT ST oSEw
1sfemam ot & fr ew fawme
FGT | a9 BT TATE I T A}
YT & S qaTAT § T wAr A A WA
ey ¥ f wadt aw gg s fargper
FF AT M I A AN FICT JAOXE
IE A UH qrEaT WET F1 § fF grEEw
& T g & g ¥ o saeT ST
s & ST 98 arae wEe /) qEraT
¥ 7 Y 3-WT & TEY § | qAC WES
#Y qorg ¥ FararT = &gy, Yo & oy
feat sravawar ¥ o7 @A @Y aga
Ter & W GET #T qorg & THT & famt
# gratae SATEr A § o oy sy
oY a9g § W ST SqTEr gier §
T Ay, a A oY i
forgrd rvraTaTs Gr i I ¥ IOl
@E W aga wEE § s g
R T @A & agr & AT AT g
gt | Qdr Rafr & gl R ¥
74yl & a2 1 & v o e

T¥ EITC qEd ® AT 74 g
231 LS—8.
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A FT AT KT A | ¥F ¥ neTAT
TN IE F A w1 qrara qux &
AT FT AT TG T F I &
g feafr ¥ gaet amfeat ar
g g A T

W JGT TAF FIT TATE T ATHAATE,
qfsa® qFTeE FRE A Fod Ay
|TF & | BT AT ISAT F0QA(E ITH arX
¥ ofemrs qwTIew SXET 77 ot et
g

“The total number of wagons pro-

gramme during that period was
19,759 "

arxfa :

“12,644 wagons
loaded.”

gAY SYATA 4T 19,759 T &Y
YT KT FT F 67 areqq ¥ 12,644
& &Y @ve fHg U ) o) T T
TE¥ 7362 T T FAA 58 T
& i qT og¥ | awr AT gy
& T WA W wEr g |

difference

were actually

“5282 wagong was the
between the wagong loaded by colli-
eries and wagons which reached

de«*’ ~tion as per their original pro-

gr: e, Out of 5282 wagons, they
w re able to find 1635 wagons, that
is 30 per cent, which were received
by other sheds on the Central Rail-
way. Actualy 209 wagons have mnot
been traced by them till the date of
the report....received from them"

197273 % 7% Fraé § Wi wrfas
g wx twd wgdt § fF ag wmwem
T 7T § &Y T Y qPHT TFT WO
gWT | TR @@ dary ax g AT
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[+t s T st
o gw g K o Y awg & aigar
T FL I A9 GAN ¥ A€ W

wgr aF Jfay = warer g, X
fas Mg g Fart v aar @y, waw w
oY wifear gt 2, WK % 7 1969 ¥F
TET WTE ¥AF 4593 W1 1970 F
T e 56724 a8 7§ 1972
q1€ qdr-4530  (swadr) § SR
% ot ot frsinars 8, 7g AT oY q@T
AT ¢ | TE CAATES A W T
# graeaTizd F A ANM-1969 ¥
158 WYX 1970 ¥ 26771 48 WY TT
TE &\ AT 1A &7 A1 Sifear idr g'
g ag We

¥Aq FeATAT R FY AT Feard
g w7 femr @, & 9ga AT Wgan
g :

“During the year 1871-72, the rail-
ways carrled 164 million tonnes of
coal for thewr own use—

&% g war F wEan qr
FITH &Y WET Y T IT I7 L7 24,
Fafra 17 %7 wr o 7 &

“ ., the raillways carried 16.4 mil-
lion tonnes of coal for their own use.
It is not a secret that this coal 1s
equally subjected to pilferage and
loss 1n transit, If the extent of the
loss 18 conservatively estimated, at
an gverage of 10 per cent....

A T qod fag wrgar 4 @ ow
10 9T FY wAY ) arar & fawor
Mawg ¥ drwarmmw o §
19 g & gf oy § &Y 12 g
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&g GF% 9 § A ag W ot et
I = A ) @ A A ®
e w1 ¢ 7 ATy et § 5w w9
g §, 9 i g wr e wgar d,
ag 3@ w A A e § 1 g
& v g g e o e A 7oy

gy, gmEMT AT ATAT Y T
AT qaT W& | fndrorrarz F1 1 Iwi,

Y 7% g & g wrast N 5w T gav
2, weeraT #Y aog § gen #, Pl
FT qorg ¥ AT F I§ I AF A F A
foed &0 ¥ I %) 3w IT F Faar
FeATE gY /I AY WO AT G I WY
WA A &

SHRI SUBODH HANSDA: As re-
gardg the bangle factories at Firoza-
Yad, the hon. Member read out certain
notes. I do not know from which
source he has got them, but to our
knowledge there 1s no such complaint
from the Government of Uttar Pradesh
or from the Director of Industries,
Uttar Pradesh Government; that there
15 a shortage of coal for these bangle
factories It may be true that there
are certain cases where there are some
bogus firms These bogus firmg may
be having coal from the coal fleldg and
may be selling 1t in the black market.
But the Government is looking into all
these things I am sure that all these
bogus firms should be punished, and
they should not get any coal in future.
Government will look into it

SHRI JAGANNATHRAO JOSHI: I
can give you the names: Raghav and
Nanku Works.

SHRI SUBODH HANSDA: We have
no information from the Uttar Pradesh
Government and we have also nma in-
formation that the bangle factories
going to close becauss of the
supply of coal. We have not recel

iks
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any nformation from Firozabad elso
that they are gomg to close down the
factories or that the workerg have been
laid of We have mno information at
all

I have already saud that we are
looking into 1t You have mentioned
certain bogus firms We are locking
into all these things We will also see
that all these Sogug firms are detected
and are punished

If the hon Member 1s having any-
thing 1n his knowledge, if he kindly
passes on the information to us, we will
loock mto 1t So far as the supply to
raillways 1s concerned, I have already
said that the supply of coal hag not
decreagsed It has increased and I have
already read out m my previous
statement Regarding the despatches
we have despatched 13050 wagons 1n
February 1873 and in March we
have despatched 14431 wagons I do
not thuink that theie 15 any shortage
ol coal and there 1s any shortage of
coal at the pitheads It may be true
that there are certain reasons because
of which the coal might not have
reached the rallways who are the
carriers of this coal But as the hon
Member 15 aware there are certain
emergency matters lilke the movement
of foodgrains The hon Mcmber
knows that there have been severe
drought condiftions throughout the
countrv and the Government have
given top priority to the movement of
foodgramns for which all these wagons
are used

Then there 1= the question of power
houses As you kncw, there was a
strike 1n Uttar Pradesh and because
of the strike the wagons could not be
moved And them the power houses
could not be fed, because without coal
we cannot run our thermal power
stations

Regarding the steel plants also, we
have hag to rush the wagons to run
the stee] plants properly Therefore, I
do not think that because of shortage

Cancellation of CHAITRA 20, 1805 (SAKA)
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of coal all these trains have been
cancelled

tguer amt (I9w) 9w
Fr qg ) 7Y ¥ & A X Ty >y
W oSt &

ot faqfr frmr (el )

o S, ATFTT AT ST WH T A
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N aw e EfF Seww
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FIIT F

weqer off, oF fee w1 A ¥ &
fF T sz 37 AT T ¥ FEEX
U AT 70 FATT &7 &1 AT TEA AT
1973 1 g s ¥ wwez fowy
yfqar g mHF A ag & fF 20,000
& & ¥9 T T I qar | FfET A
wwr Al 3@ T, w7 WA R
fir 39T @Y a9g ¥ 9w qET €W
T W E oAg AT AT e
TH & T 5 F W &F Y g A AT
T HTCETA § 97 F F€T E A ITHY
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fir o & I femmee fisenft § vt P
¥ qufer @ e wwowr ¢ 7
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qg TEThe AT AR 1 WG &Y A 2,
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afd yo qg ST wge g e o
& qg wit fra @ & 7

SHRI SUBODH HANSDA: The
last point which the hon. Member
raised was about the present stock
position. The total stock position up-
to 1st March, 1878 is 7.23 million
tonnes. Out of that 60 per cent, that
18, nearly 4 million tonnes 1s at the
pit-head. He mentioned about the
bangle factory. This 1s a small-scale
industry It 1s not that the bangle
factories arc to get coal only from the
pit-head direct Bul, it has been the
policy of the Government now that
the State Governments shou'd asscss
the reguirements not only of bangle
factories but also other small-scale
industries as to their total demands.
It 15 assesscd on the basis of the
demands of these industries.

ot Foragfir Foveg - sy Y e
t fir ©R O T A1 778 HAT
F7fed | o7 fedomare ¥ srE o9 2
§a= 178 &, S &7 93 WY TAWH
|

SHRI SUBODH HANSDA: Mr.
Speaker, Sir, we have no objeclion to
supply coal to the bangle factories or
any other small-scale industry pro-
vided they are prepared to pget it
direct from the pit-head and they
have their own transport. We are
prepared to get them direct from the
pit-head, if necessary.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): But, the transport
cost is much more expensive.

SHRI SUBODH HANSDA: But,
that should be spongored by the Direc-
tor of Industries of the State Govern-
menl. If they are gponsored by him,
then t{hey may get the coal direct
from the pit-heads for their own con-
sumption.
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The hon. Member has mentioned
certain other points ag well. One was
regarding the demand and supply, The
total requirement of railways is 50
million tonnes per year. In the Nor-
thern Railway, there 1s a programme
to receive 340 wagons of coal daily.
Accordingly, in February 1973, for
the Northern Railways, their demand
wag 340 wagons per day while the
supply was 382 wagons a day. In
March, 1973, the demand was 340
wagong per day while the supply was
236 omly. It is slighily less. But, I
do not thing that because of this, the
tramns have been cancelled. He men-
tioned also about certain other things.
For example, he sald that there are
certain unscrupulous persons who
were trying to let down the Govern-
ment. Government is aware of this.
The coal-mine authorities are trying
their best. They are screening the
officials as well ag the employees and
if anyone is found guilty in the coal-
mining areas, certainly, strong action
would be taken agalnst all those offi-
cers.

SHRI S. M. BANERJEE (Kanpur):
Mr, Speaker, Sir, I am aware that the
hon. Minister, Shri Hansda is unwell.
Still he has come to answer this.
According 1o the Cabinet Minister,
Shri Mohan Kumaramangalam’s state-
ment, he ig trying to get coal from the
coal-fields. He says that he will per-
sonally look intp this and see that
there is increase in the coal produc-
tion as rapidly as possible. But, I
am sorry, I have to put certain ques-
tions op that.

Mr, Speaker, Sir, I have put this
question 1o the Railway Minister as
to why the supply of coal for U.P.
including the stock in the
pit-heads 1s so less. The supply of soft
coke daily should have been 2,400
wagons As against that, in July,
1972, only 382 wagons were supplied;
in August, 1972. 955 wagons were sup-
plied; in September, 1972, 551 wagons
only were supplied, but in October,
1972, 698 wagons were supplied., 272
wagong in November, 733 wagons in
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December, 1872 and 626 wagons in
January 19873, were supplied, The
percentages are as follows:—
UP. It got 25 per cent of its
quota only;
Punjab. It got 32 per cent of its
quota;
Haryana.
quota;
J. & K. It got 37 per cent of its
quota;
Himachal Pradesh. It got 52 per
cent of its quota.

Delhi. It got 89 per cent of Its
quota.

You can imagine this. Are all the
V.I1Ps here using coal? No, they are
using gas. But, still, the coal sup-
plied is 89 per cent of the require-
ments. U.P. got only 25 per cent of
its requirements in spite of the fact
that it has got more industries than
Delhi.

Rajasthan has got 32 per cent of its
quota, Out of the total requirement,
only 43 per cent of the average
requirement is met. Still, the hon.
Minister says that there is no coal
shortage and that the coal production
hag increased. Either there is no co-
ordination between the Railway
Minustry and the Steel and Mines
Ministry or there is something wrong
somewhere, Whether it is bangle
manufacturers of Febrozabad or the
brick-makers in U.P. or Delhi, they
are made as shuttle-cocks to move be-
tween the Ministries ot Railways and
Steel and Mines. I would like to
know from the phon. Minister whether
it is a fact that coal is available at
the coalpit but there is inadequate
supply of wagong only. If you take
Mughsalsarai, there is dearth of coal
Same 15 the case with regard to
Haryana and other places, As a
result of this, the hon. Minister said
that some unimportant trains have
been suspended. He said that 74 un-
important traing have been suspended.
By doing so, fhousands of passengers
are in adequandary. They have to be
moved from the place to another, In-

It got 35 per cent of its
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dustria]l units in aKnpur, Banaras and
other places are practically on the
verge of closure firstly because of
power crisis and secondly because coal
ig not avaiflable. Hardly there is any
coal available in industrial umits in
Kanpur. Those who have conserved
coal are selling it at black market
prices to the small units. I fully,
endorse the view expressed by Shri
Jagannathrao Joshi that {he bangle
produce in Ferozabad—this is the
main industry in that area—have to
pay Rs. 50 or 60 or even 200 more to
have coal and keep their units work-
ing. I wanfto know whether there is
any coordination between the Rail-
ways and the Steel and Mines Minis-
try. The other day when I represent-
ed the case of soft coke, Mr. Shafl
Qureshi was kind enough to supply
one rake, So, if there is coordination
why should there be any lapse on the
part of this or that ministry? I want
to know whether a fled quota has
been given to those who are producing
bangles and other articles in Feroza-
bad, because their livclihood depends
on the production of such articles. I
want to know why the reguirements
of U.P. are not being met and what
steps have been taken to see that the
wagons with coal do move from
Mughalsarai. The minister said that
people can lift the coal with their own
conveyance like lorries ete, Sir, it is
impossible and it will be extremely
costly. If people are asked from
Delhi, Haryana or U.P. to go to the
coalfields and take delivery of coal in
their own conveyance like scooter,
taxi or lorry or buses, why is this
Government functioning at all? I am
not warning the minister, but I can
tell him honesily that the industrial
in units in Kanpur, whether small or
medium, will have tp be closed down
for want of coal,

SHRI SUBODH HANSDA: Sir.
there is full coordination on between
the Railway Ministry and our Minis
try, as a result of which we have been
able to supply coal to the different
parts of the country and also feed our
steel plants and power houses. Se,
there is no point in saying there is no
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coordination between the Steel and
Mines Ministry and the Railway
Ministry. It has been mentloned that
74 trains have been cancelled. It is
not a fact. I think only 37 trains
have been cancelled and these are
local shuttle traing. One train goes
and the same train comes back. So,
thiz figure of 74 is inflated, as if some-
thing unprecedented Has happened, 1
would remind hon. members that a
number of new long distance trains
and have been introduced to facilitate
the public going from one place to an-
other. As regards fixation of quota
of coal for bangle factories, if they
can have a planned programme and
if they submit it to us, certainly we
can see, so that they can have the
coal from the pithead for these fac-
tories. As regards TU.P.'s require-
ments, if the UP. Government can
give us their total requirements of
coal for their State, certainly we will
try to supply that amount of coal to
them Government is looking into this
matter

SHRI S. M. BANERJEE: About soft
coke, I am quoting the UP, Govern-
ment—their demand is 2400 wagons
per day against which only 700
wagong have been supplied

SHRI PILOO MODY (Godhra):
This probably is the only Government
which can make its trains run in both
directions, because the Minister has
just now claimed that the train which
ig going and coming is the gsame train
and that they have cancelled only 37
trains and not 74 trains,

SHRI SUBODH HANSDA: 1t is
only between Delhi and Ghaziabad
and Ghaziabad and Delhi.

SHRI PILOO MODY: According
to the Minister 1 Up and 2 Down are
no longer relevant because they hap-
pen to be the same train going in both

I am not at all surprised
because this Government have done
similar things in the past.
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The Government maintains, on the
one hand, as the hon, Minister for
Steel informed me only the other day,
that there is no shortage of coal at
all, Naturally, ke has to say that, be-
cause he has stuck neck and nationa-
lsed the coal flelds. Having done
that, he has to maintain now that
everything in the coal Industry is
hunky-dory and fine. Therefore, he
has to maintain that there is no
shortage of coal. Yet, when it comes
to supplying coal to the end—con-
sumer, the Government have one
thousand and one reasons why they
cannot supply.

All of a sudden, even in this state-
ment which is made—I do not know
why it is called a statement—it is
mentioned that these mines were
mostly owned by private owners in
the past. I can appreclate their want-
ing to draw attention to the fact that
when private owners owned these
mmes, they did not produce. This, of
course, is the philosophy and theory
of the Government. One can argue
about it but one cannot knock sense
into them. At the same time, the
statement gays that up till nationalisa-
tion the supply was well and good and
nothing wag lacking and it is only
after the take-over that something
went wrong,

If you accuse them that there is no
co-ordination, they say ‘“no, there is
perfect co-ordination”. You say there
is no production, and they say “no,
there is plenty of praduction”. If you
say the end-user is not getting it, they
say “the end-user is getting it”. At
the most they will only concede “we
have not heard any complaints”, It
so happens that my wife goes to
Firozabad quite often and she knows
the shop-keepers there, the end-users
of this coal in Firozabad; not a single
one of the little manufacturing units
there, is functioning. Sometimes they
work for only two hours @ day and
sometimes they work for no hours a
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day; at the most they will work for
two and a half hourg a day, which is
the maximum period they can work
because of the shortage of not only
coal but soda ash, power, in fact every
conceivable thing. The only thing
that we are not shori of 18 shortage
ilself.

So, I would like to know the Minister
whether he will firsl concede that there
are T4 trains have been cancelled and
not only 37. Because, unless we can
establish an honest basis for a reply, I
de not think that the rest of the
reply can have any credibihity.  So,
let lnm first admit on the floor of this
House that there are 74 trains that
have been cancelled and not 37.
Secondly, I want him to admit on the
floor of the House that there 1s a
shortage of coal in the country, des-
pite the best profestations of Shri
Mohan Kumaramangalam, the Minister
for Steel. Let him admit thereafter
that there 1s no proper co-ordination
between hig Mimstry and the Minis-
iry of Railways. Otherwise, even
shortages can be made to go far and
wide.

What I presume is happening is
that because there is a shortage of
coal, all the coal ig taken over the
shortest possible distance and dump-
ed into the Steel mills, They have also
to prove that the steel mills are work-
ing.

So, in all this rigmarole of shortage
and inefficiency and lack of coordina-
tion, what have you, I would like to
know what guarantee the Minister is
prepared to give on the floor of the
House, here and now, to the end-
econsumer without waiting for his
complaint, that he will get his coal,
particularly, the small ones, in the
shortest possible time without any
excuse of shortages, ag soon as possi-
ble.

SHRI SUBODH HANSDA: Sir,
the hon. Member, Shri Piloo Mody,
has repeated the same question about
our stock position, 1 'would like to
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assure him, ag I have already said,
that the production in 1971-72 was 72
million tonnes and, in 1872-78, it ig 75
million tonnes,

As regards pit-head stocks, it is
very difficult from here to convince
him. I would rather invite him to
come to the pit-head and see all these
things for himself,

Regarding coordination, as I have
already said, we have full coordina-
tion with the Railways. There is
nothing between the Ministry of Steel
and Mises and the Railways that has
hampered in transporting coal from
one place to another place.

He hag rightly said about the
Firozabad bangles factories. There
are certain difficulties. The power
shortage is there: the soda-ash short-
age is there. It may be due to these
fact that all the factories were closed
down. Why should gone blame that it
is because of shortage of coal that

Ferozabad bangles factories have
been closed?
SHRI PILOO MODY: So, you say,

it is the fault of other Ministries, I
do not mind which Ministry or Minis-
ter you blame for it.

SHRI SUBODH HANSDA: Since
he has said that there is shortage of
soda ash and some other things, it
may be true that because of the ghorl-
age of soda-ash and some other things
that the factories were closed down.

SHRI PILOO MODY:. Whatever it
18, 1 don't mind which Ministry you
blame. But it is there.

SHR] SUBODH HANSDA . It is not
because of shortage of coal that the
factories were closed down.

As regards the supply of coal to
small-scale industries, the Govern-
ment is seriously thinking over it. As
the hon. Member knows, the cosl
mines have been taken over only at
the end of January. Only two months
have elapsed. Within these two
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months, during this transition period,
4t is very difficult to reorganise the
whole thing. It may take some time
to re-organise the whole thing, I can
assure the hon, Member that within
a short period, all the small-scale in-
dustries will get their coal for their
consumption from the nearest point
where the Government is trying to put
up some dumps for their benefit,

SHR1 N. K. SANGHI (Jalore):
8ir, the subject-matter of this Call
Attention Notice appears to be inno-
cuous. It only says, reported seri-
ous shortage of coal supply resulting
in the cancellation of nearly T4
urauncu-ilne wrains of Northern India.
But this Call Attention Notice has
serious repercussions in the country.

Firstly, the cancellation of such a
large number of trains gives a feeling
to the people all over the country
that once a thing is taken over in the
public sector, the people who are at
the helm of affairs do not handle it
properly. This is the very reason
why that the public sector is suffer-
ing. The Minister should have taken
up that matter and cleared that these
things do not happen. The answers
that are given here are not very
convincing.

1 would like to draw the attention
of the hon. Minister to the reply that
he has given. He has said that
there has been mno shortfall in the
production, of coal in the country.
He says that it is estimated that,
during 1972-73, it will be about 75
million tonnes as againgt 72 million
tonnes in 1971-72. This is only
an estimate, a guess-work of what
we may achieve. But the answer
that has been given recently on the
floor of the House amply proves that
the production has been short after
nationalisation, The coking coal mines
were tfaken over on 1st May 1872,
and in answer to Unstarred Ques-
tion No. 4184, on 22nd March,
1978, the Minister told us that the
production, prior to taking over, in
March was 1,124,000 tonnes and in
April it was 1,040,000 tonnes, and

trains on N.R. due
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after nationalisation, the production
was 1,071,000 tonnes and 1,024,000
tonnegs in May and June. Now, let
us see the despatches from the coale
fields. They have despatched 825,000
tonnes in March and 728,000 tonnes
in April. In May, the despatches
were 763,000 tonnes and in June, only
771,000 tdpnes, This shows that the
production of coal has certainly not
been to the extent what it was before
nationalisation, and certainly the
despatches have not been commen-
surate with the production; a large
amount of coal has been left undes-
patched every month. This is the
situation that is obtaining today.

Now, what has been the effect of
the cancellation of the 74 trains on
the minds of the people? You may
call them branch lines, but if you go
through it a little deeply, you will
tind that most of the trains that have
been cancelled area of the border
areas. Thig creats a moral weakness
in the people of those areas. Those
people who had suffered on the bor-
der areas are made to suffer again
by these handicaps. Without giving
any reason or making alternative
arrangements, these trains have been
cancelled. I would like to know
from the Railway Minister whether,
when these trains have been can-
celled, they have made any alterna-
tive arrangements for those people
to go from there to other places.
For example, if a person has to go
from Delhi to Fazilka, he is stranded
at Ferozepur. I want to know whe-
ther any alternative arrangement has
been made. Some steps have to be
taken so that the people living there
do not suffer. On the one hand we
find that special trains are being run,
‘Northern Railway will run special
traing during April, May, June and
July to clear the summer rush’ says
a Press release. Is this the way you
want to deal with the people of this
country? These are branch lines and
are not important from your point
of view. On the one hand you want
to run special irains for the urban
people, but the people who are far
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off in rural and border areas are
made to suffer-because these trains
bave been cancelled. This is a very
callous attitude on the part of the
Railways.

1 would like to draw the attention
of the Minister to the answer given
by him to Shri Jagannathrao Joshi;
in conclusion, he has said, ‘I do not
think, the trains are cancelld due to
shortage of coal’, I would like him
to go through the reply and tell us
whether he has come to the conclu-
sion that cancellation of these trains

- is not due to shortage of coal. It is
for him to check that and tell ug the
reason why the cancellation has re-
sulted. If the trains have been can-
celled for any other reason, the res-
ponsibility clearly lies on the Rail-
ways to tell us what are the reasons
for the cancellation. The quarrel
between the Steel Ministry and the
Railway Ministry is a different
matter.

We have read in the paperg that a
large amount of coal has been sent
to Bangla Desh. We are very happy
that coal has been sent, but I would
like to know from the . Minister
whether it has created insufficient
stocks of coal to meet our own
requirements,

Ag I said earlier, I would like to
know what are the alternative
arrangements made by the Railways.
Have they taken any effective steps
to see that diesel locomotives are
brought to operate in far-away
places and steam locomotives are uti-
lised near the coal pitheads so that
consumption of coal i8s much less?
Have they taken any step in that
directions? I would like to know this
from the  Railway Minister. They
have the electrical section in the
Northern Railway. Are they not us-
ing steam engines for goods train and
shunting in the electrical section?

You should do away with the steam

engines and go in for electric trac-
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tion or diesel' engines and conserve
coal to see that trains are mnot
cancelled.

Lastly, I would like to ask the hon.
Minister for Steel as to whether he
has got any programme to see that
coal is properly and adequately sup-
plied to different States and stored.
The other day, Mr., Kumaramangalam
told the House that they are going to
make some arrangements for distri-
bution of coal in the urban cities.
Have you got any blue-print for mak-
ing dumps in different States where
coal can be brought and conserved
and then given away whether to the
railways, industries or other con-
sumers.

To-day a greater responsibility lies
on this Ministry to see that a proper
transportation and supply of coal is
maintained in every States. I think
it is fair to expect an answer to all
these questions from the hon.
Minister.

In conclusion, I would like to know
whether these trains have been can-
celled for want o coal or not. Then
what arrangements have been made
by the railways to see that coal is
conserved so that cancellation of
traing does not take place in the
manner it has taken place,

I would also like to be assured that
with regard to these Branch lines
which are equally important where
small people and rural people live,
you will not repeat this performance
and cancel these branch line trains.
If you have to cancel some train
services, we would like to see the
main lines services to be cancelled se-
that people may know what is hap-
pening. We would like to see that
the remedial measures are taken
quickly.

Finally, I would like to know from
the hon. Minister whether he is
making necessary arrangements to
see that coal Is available in different
States through railways and .other

measures.
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SHRI SUBODH HANSDA: As re-
gaxds the supply of coal to the
different States, a meeting was held
with the representatives of various
States to find out ways and means
how and in what way the coal can
e reached to the different urban
cities. As the hon. Member is well
aware, there wag a question raised on
the floor of this House whether there
was shortage of coal in Delhi. Steps
are being taken and already there
has been a proposal to set up five
dumps in Delhi and probably, one has
already been set up and the other
four are under way and discussions
are going on about the location of
these dumps, and we are trying our
best to send the coal to the dumps
so that people can have the coal from
that place.

The hon. Member raised as to what
are the reasons for the cancellation
of the trains and whether it is due
to the fact that there is short supply
of coal. I would not say that this is
because of the short supply of coal.
There is some sort of dislocation in
transporting the coal from one site
1o the other and that is one of the
reasons that some of the local trains
have been cancelled. But I would
like to assure the hon. Member that
within the next few days all these
trains which have been cancelled,
will be restored.

As regards the estimate, he asked
as to what is the estimate. I have
already said that this is the estimate,
this is the actual figure I am giving.
The actual daily production of coal in
the month of February was 1,50,000
ionnes and in the month of March it
was 1,70,000 tonnes. This is the figure
which I have got. Therefore, it can-
not be said that the production of

coal hag gone down or there is no
stock of coal.

Regarding Bangla Desh, the hon.
Member should keep in mind thal we
have entered into certain contracts
and we have to supply coal to Bangla
Desh as per the contract snd we are

Caneellation of CHAITRA 20, 1895 (SAKA)

trains on N.R. due 6
to coal shortage (CA)

committed to it. Even if we have to
send coal to Bangla Desh, it has not
affected our supplies to the country.

13 hrs.

RE. CRISIS IN POWERLOOM
INDUSTRY IN GUJARAT

MR. SPEAKER: Now, Papers to be
laid on the Table. Shri K. R. Ganesh,

SHRI P. G. MAVALANKAR:
(Ahmedabad): Sir, the powerloom
industry in Gujarat is facing a grave
crisis. I have received this morning
over 125 telegrams from Ahmedabad.
25,000 powerlooms are paralysed.
There has been no yarn allotmeat
made to them and they are facing a
very serious situation. May I request
you kindly to ask the hon. Minister
to look into the matter and see that
allotment of yarn is done expedi-
tiously?

MR. SPEAKER: Mr. Mavalankar,
you should have given some written
notice to me earlier.

SHRI P. G. MAVALANKAR: Sir,
this is a very serious matter, [ have
received over 125 telegrams so far.

MR. SPEAKER: You should not

get up abruptly; you should have
given notice.

SHRI P. G. MAVALANKAR: Sir,
the situation is very serious and very
severe and already 10,000 workers
are without jobs. I reguest the hon.
Minister, through you, to kindly look
into this immediately.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Let them make a
statement, Sir. Three lakhs of people
are involved in West Bengal alone.

SHRI P. G. MAVALANKAR: To-
morrow is a holiday. The situation
is very serious there, That is why I
want them to make a statement.

MR. SPEAKER: I think you would
have done it much better if you had
send to me in writing giving some
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TMr. Speaker] to the Andhra Pradesh Fin-
intimation, so that I could also look ';g;’;aments Tax  Rules,

into it and fix up.

SHRI P. G. MAVALANKAR: My
aeroplane from Ahmedabad to Delhi
this morning was late; that is not my
fault.

MR. SPEAKER: I have already
asked them...

SHRI JYOTIRMOY BOSU: You
may kindly ask them to make a state-
meng. !

MR. SPEAKER: I have alreauy
asked them about it. This has been
.coming up for the last 10 days and
he has already made statements
twice, Still, if you think there is
something new, please let me know
and I will send it to him. Shri K
R. Ganesh.

13.02 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS RE. ANDHRA PRADESH
EnTERTAINMENT TAXx RuULES, APPRO-
PRIATION ACCOUNTS RAILWAY FOR
1971-72 aAND COMPTROLLER AND AUDITOR
GENERAL'S REPORT  THEREON AND
FINANCIAL AcCOUNTS (GENERAL) FOR
1969-70.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH):

I beg to lay on the Table—

(1) (i) A copy each of the follow=-
ing Nolifications under sub-section
(6) of section 16 of the Andhra Pra-
desh Entertainments Tax Act, 1939,
read with clause (c¢) (iii) of the Pro-
clamation dated the 18th January,

1973 issued by the President in re-

lation to the State of Andhra

Pradesh:—

(a) G.O. Ms. No. 459 published
in Andhra Pradesh (azette
dated the 10th August, 1972
naking certain amendments

(b G.0. Ms, No. 469 published
in Andhra Pradesh Gazette
dated the 10th August, 1972
making certain amendments
to the Andhra Pradesh En-
tertainments  Tax Rules,
1939.

(ii) A statement (Hindi and English
versions) explaining reasons for not
laying on the Table Hindi version of
the above Notifications.

(Placed in No, LT-
4774/173).

Library. See

(2) A copy of the Report (Hindi
version) of the Comptroller and Audi-
tor General of India, for the year
1971-72, Union Government (Rail-
ways), under article 151 (1) of the
Constitution.

(3) A copy of Appropriation
Accounts, Railways, for 1971.72, Part
I-Review (Hindi version).

(4) A copy of Appropriation Ae-
counts, Railways, for 1971-72, Part
II-Detailed Appropriation Accounis
(Hindi version).

(5) A copy of Block Accounts (in-
cluding Capital Statements compris-

ing the Loan Accounts), Balance
Sheets and Profit and Loss Accounts,
Railways, for 1971.72 (Hindi ver=
sion).

(8) A copy of the Finance Ac-
counts (Hindi version) of the Cen-
tral Government for the vear
1969-170.

{Placed in Library, See No, LT-

4775/73].
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ANNUAL REPORTS OF MONOPOLIES AND
RestricTive TrRApg Practice Commas-
810N, 1970-71 AND WORKING OF THE
MonNOPOLIES RESTRICTIVE TRADE PRAC-
TIES, ACT FOR 1970-T1.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I be g to lay on the
Table a copy each of the following
reports (Hindi version) under section
82 of the Monopolies and Regtrictive
Trade Practices Act, 1969:—

(i) Annual Administrative-Re-
port on the working nf the
Monopolies and  Restrictive
Trade Practices Commission
for the period August 6,
1070-December 31, 1871.

(ii) Report on the working and
Administration of the Mono-
polies and Restrictive Trade
Practices Act, 1968, for the
period from 1st June, 1870 to
31st December, 1871,

|Placed in Library. See No.
LT-4776/73].

ExporT oF De-0o1LEp RICE BRAN
(QuarLrTy CONTROL ANp INSPECTION)
AvupiT RuLEs, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to lay on the
Table a copy of the Export of De-oiled
Rice Bran (Quality Control and ins-
pection) Amendment Rules, 1973
(Hindi and English versions) publigh-
ed in Notification No, S.O. 878 in
Gazette of India dated the 24th March,
1973, under sub-gsection (3) of section
17 of the Export (Quality Contrel and
Inspection) Act, 1963.

[Placed
4777/173).

in Library. See No. LT-

Licnr Diesir oL (FrxatioN or CEIL-
ING Prices) OroEr, 1073

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHAITRA 20, 1885 (SAKA)

Re. Plane Crash
near Patina

CHEMICALS (SHRI DALBIR
SINGH): I beg to lay on the Table a
copy of the Light Diesel Oil (Fixation
of Celling Prices) Order, 1973 (Hindi
Ceiling Prices) Order, 1973 (Hindi
and English versions) published in
Notification No. G.S.R. 180 (E) in
Gazette of India dated the 1st April,
1973, under sub-section (8) of sec-
tion 3 of the Essential Commodities
Act, 1955. [Placed in Library. See No.
LT-4778/73).

250

ESTIMATES COMMITTEE

THIRTY-SIXTH REPORT AND MiINUTES

SHRI K. N. TIWARY (Bettiah):
Sir, I beg to present the following
Report ang Minutes of the Estimates.
Committee :—

(1) Thirty-sixth Report on the
Ministry of Agirculture (De-
partment of Agriculture)—
Special Programme for Wea-
ker Sections and Employ-
ment,

(2) Minutes of the sittings of the
Committee relating to the
above Report.

13.04 hrs, )

PLANE CRASH NEAR PATNA

=t T o fag (SaeT) Cowem
WEYET, ¥ qEAT & 9T QAR L
w1 oF &t % fer fow ¥ sreowree
a1 o | & TR AT ST ¥AW TW
AT WTFSE FT W fE 9w R ¥
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[ = ww < Tarw fag ] 1306 hrs.
orw fafew efar g @ E AR’ e MODE OF ADDRESSING THE
# g ¥t o s e fagre weR SPEAKER
¥ o wfgerd 39 A &3 ¥ 7 feg dfamm

weaw ARy | fawer fov aEr 9%
wa Wifegs & gt aear oft i
RUANT g waaga v aar iy
Fu fomay w7 @ ¥ Wz 0 §,
T ¥ WigH, ¥1E NG g, F
gwTafa, oY #3 3= Q7 fo e
sy wmife wfwr mer F 05 T
g & 1 oI AT AT AT W
gTIE A F% weg HgAT &Y AT qg U
@ @ wifge, =7 foedt ar §f we=x
& #ifar afps ow & @ wifen o
Y I F U wEaT §C qarG 395
mEET AEE T FT K T AT A
@Y, & w5y ¢ Br #Y mgr AR AvQe
wEa A& T Arfay |

¥ 43 ¥ gafy 37 & wfx gardy faeddd
&\ o & arg g & gy o s g
f ag st ATEdz AW I&F HA § IT
&1§ T T &7 a4t faar g Ywe aw
IAFT SF 7 WA T & AT % I H
3ex i ofte A e W
§ sgm fafem ofqomm fafrees
TH WET & WHA A grag N OGUAT
TF TR %)

——

13—4% hrs

RE. STRIKE BY EMPLOYEES OF
RESERVE BANK OF INDIA
SHRI DINEN BHATTACHARYYA
(Serampore) Under Rule 377, I
wish to raise the following matter
of urgent public imporiance

“The employees of the Reserve
Bank of India are holding country-
wide demonstrations including one
day strike today, that 1s, April
10, 1873, agamnst various schemes
mtroduced by the Bank including
installation of computers which
would result in elimination of jobs
and against new methods adopted
for destruction of notes contrary
to the normal rules giving rise to
wide scope of fraud and also seri-
ously affecting future job poten-
tial. Serious resentment has also
expressed by the employees agamst
the transfer of employees to other
banks.”

My request to the Mimster through

(saasTY)
IR AET AFT FT LT AET T
fear w7 3AsT e ar AT wfe-
frwr ford finr %, 72 wesr et &,
IW@ T AN §, AR A 7 § AT
WA WIT Y G TG HETART )
wafe @t gdr gEad ¥ IF o
“qRT AR a1 AE Wol wware q
TR frgd & SE-ET T HCOg
IAaT feamr = & AR AW
fraaw afrgarg 7w WA

faea gt qwer & 1 wufeo A @
q@ W AREE AT | (sAWNRY)
g feed T & 1 wr og W
& i e Y A 39 BTE T gy
o W T e W@ 1 8o A

you is to immediately take up the
issue, otherwise there will be all India
prolonged strike on this issue. The
Minister should take note of this situa-
tion which i3 developing throughout
the country,

(Interruptions)

P
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Re. Mode of

w1 vuex AT fwar §, & S dwd wder
& Weds & amw o fr wTE
ot A Y e wfge

& drar o7 e ardy aEERE
# ofter &y Ao £, g ST @ B
§ a1 ul A€ wsx 3w Y, 1w fawiedr
¥ 87 U agigew ¥ qor Wt W IR
oA Ay e mar e | werq
g wifeg | ow weR ar g
g wE WY <@ Afwg Afwa ag T
&1 Wy % wa & g7 da1 g A1 weE
H<X @ ¥Ear §, WE qATITT WgAC
g ar #1€ A0 F a1 @™ FE—
T A A & 1 A mar qer g,
AT WUR WA WSO OH A Fi WA
Ot § suw WY wemw FEA B
AT § B ST F Fo7q 10 547 Heqet
¥ fag “aue seaw” S @IE IEER
£ = gi gl Wt wifa ¥ 909
sfagn € 1 (swwaw)

MR. SPEAKER: Order, Order. Both
of you please sil down.

SHRI LILADHAR KOTOKI (Now-
gong): Mr. Speaker, Sir, yesterday...

wene Wy - o v faar
awIF g |

ot fawrrg fow (gwq) : efm
aqoft w1 wex § WX fg=i ¥ wwug
wET WiEy (HaEr) )

Wy AT . A gETd
AT ¢ I W Qw wew  Per wfgd, ©g
g fir fowaly woff o wg ¥ 1 v
e WM | EwT WA g
A §1 At wwr Wy KAy Wiy

three words approved are;
Adhyaksh, Speaker and Espeaker,
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st qWe Qo wdlwm  (sfiwax)
w9 & siisfawy = wfew, s
gvn fag & ow adamw awam foer @
wgare ¥ ff ZoEm ool ¥ 9w ¥
fawre &t &, 9 97 o 2 S b
T EAr & | WX @rEAT 7
qifa® w3 ot g a8 3¢ v I«
AR I 7 10 AT IT ¥ oo
#t &, & wwmar g v sgom ofr £
qaAST WY §F A faa@ | ag A=
g7 Hfaw T § wq & 99ar &
FFTFT AT B TG W GFATE |

SHRI PILOO MODY (Godhra):
What 15 the final decision on the
‘Speaker’?

MR. SPEAKER: I thing the word
should be retained as ‘Speaker’. In
case you want to use a word in your
own language, the only word that
should be approved should be the
word in the national language and not
in regional languages.

H{ TR WEW ¥ (TEANE)
wE Sf, wT1 qfH ow fAra 37 s
7 ¢ fwa = #my  glaers,
T W AL AT FEA 7OV,
17§ AT %7 TF WIGAT F Hi7 qRw
St woa frar, W TeT RS F 0T,
aw 7 oo war & M wewer wEr W
AY SaTaT 59BT § FiF AL WETeT FT AT
Faifs sgr wf W I AT WA
AHZ H A% A § AT I H AW F WL
TH AT ST VAT QT WAT 8 1 WY
7 3 wigr fo wea| agy o aTwTei
# gy awy g 1 afww W v BW
/AT ¥ dag woue 3 a1 4 &9,
ST&Y, SrEST 4 &4 §S WA W7 A
vl § | WET weaw otW § |
SHRI PILOO MODY: It appears the
Sansad
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Speaker

SHRI 8 A SHAMIM Adhyaksh 1s
used in Parlhiament that has special
significance, just as we use speaker
Speaker does not mean an ordinary
speaker Therefore Adhyaksh 1s cor-
rect and we should not add Sansad to
that word

Wy AT wogy oY 9 WY
AT I AR L 1 TR AW W
s g NI s T Asmw AT ¥ o
qE=x ¥ Wifew ¥ oY weer AT £
T # §AT AET HET AT )

oft quo TRo wAWT (wrgT)
W AR, AT Frdew & f ww
& o g o wgy &1 Afew o
wex HAAT F § g FAIL AW W A4
g 1 T® &P AT T2 Wy FEA X
ferm 1 & ovdY &, 77 =1 &Y ww A
FaT wewer @1 92, A fr wenw ¥
A W W@ TERA WTT AT RIS wEAT
A Wy ¢ o gwg & wenw 7 A
A IZ_ ST HTFTHY AT Y

weaw www & gmmar g fr
AL 7 a7 97 AT HT qF_AAT FIH
AT FE A B0

sft g6 Qwo wWT & w2 @
a1 fif 9 Wi WET 9§ F ArAT §
Wit §a3 W ®§ a1 HT @O 7
QAT a1 §9 HEA § wIT AT ET R |
Wiy ¥ & et & fr s w1
% & wrgwr AT 97§ A A AW ST AL
AW %, 37 FI§ QA F qA g
E

SHRI PILOO MODY Even in Guja-
rati 1t 1s a bad word

MR SPEAKER Speaker or Sansad
Adhyaksh

SHRI P G MAVALANKAR (Ahme-
dabad) What have you to say Sir,
about the telephone difficulties exper-

DG Min, of
Irng & Power

enced by the former Speaker Sardar
Hukam Singh?

SHRI S A SHAMIM He had been
chargeq ten times

MR SPEAKER If the ex-Speaker
says 1t has happened, if he writes to
the Mimister, the Minister can exa-
mine 1t (Interruptions)

SHRI 8 A SHAMIM Is there no
protection to Sardar Hukam Singh?

MR SPEAKER 1I shall go to him
personally and enquire about it,

256

1317 hrs.

DEMANDS FOR GRANTS, 1973-74—
contd

MINISTRY OF IRRIGATION AND POWER
CONTD

SHRI LILADHAR KOTOKI (Now-
gong) Yesterday, I was dealing with
shortage of power and I mentioned
that the per capita consumption of
electricity 1n India 1n 1970-71 assessed
at 9 kwh 1s digmally low compared
to the per\ capita consumption of
4013 kwh 1n America I also mention-
ed that four figures of per capita con-
sumption are low, they are staggaring-
ly low in some parts of the country
May 1 substantiate it with some
figures?” In 1970-71 the per capita
consumption 1n Assam happened to
be kwh Andhra 55, MP 55, Rajasthan
46 UP 58, Bihar 65 and on the higher
side Maharashtra 157, Punjab 144,
Tarmulnadu 132 West Bengal 115,
Gujarat 135 It shows how uneven it
1s our country {iself I raise this
point to remind the planners of what
they should do when they talk of re-
moving imbalances 1n the country

SHRI P G MAVALANKAR (Ahme-
dabad) On a point of order May I
seek your guidance? Cut motions in
respect of the Ministry of Irrigation
and Power were moved ab the fog end
of the debate yesterday Would you
therefore kindly permit us fo move
cut motions at this stage because we
could not do so yesterday?
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MR. SPEAKER: Normally that 1s
the practice we follow. The Speaker
gives 15 minutes time and they are
moved. If there is departure from that,
it will be a precedent for the future;
so we shall nave to follow that.

SHR! LILADHAR KOTOKI: What
is the approach in the Fifth Plan? This
has been approved by the National De-
velopment Council and laid on the
Table of the House and is shortly go-
ing to be discussed in this House also.
Very welcome and imperative and ur-
gent measures have been suggested
such as, remcval of poverty, removal
of imbalances, catering to the weaker
sections of society, combatting the
menace of ever increasing unemploy-
ment, both urban and rural, more es-
pecially the educated unemployed and
particularly, unemployeq technocrats.
How can these things be achieved un-
less there is power? Electricity is the
basic infrastructure of all development
and we are going to land ourselves
m a cmsis 1n this matter, to which
I drew the attention of the House
yesterday. We should take serious note
of the present shortage. The projec-
tions in this perspective of  decade
1971-81 will nct be achieved for two
reasons. Firstly, this document itself
says that power generation takeg a iong
gestation periog ang secondly it is a
highly cap:ital intensive thing. Advance
action of a considerable size which is
necessary has not been provided for
It is precisely because advance action
cf the needed magnitude was not
taken in the earlier plans and in the
earlhier years of this Plan that we are
today in this crisis. How is it we are
going to achieve the target of 50 mil-
lion kw by 1981 when today in 1970
71 our achievement is only 15.10 mil-
lon kw installed capacity?

pacity is there, the actual tion
will not be there unless other raw
materitls are there. For instance, we

CHAITRA 20, 1895 (SAKA)
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have hydsl projects. But we are in the
grip of a drought and our reservoirs
are drying up, which affects power
generation. It 18 a catastrophe. I am
therefore cautioning the Government,
the Flanning Commission particularly
to see that adequate finances and other
perquisites including the  technical
know-how, 1if necessary, import of ma-
chinery, etc. are made available so0
that power is generated without delay.

I am saying this because in many
cases the generation of power is delay-
ed due to the non-receipt of generating
machinery or other essential raw mate-
rial like steel or cement. I am not
blaming one or the other; it is the
responsibility of this Government and
the concern of this Parlhiament to find
out the causes and remove them, The
country will not tolerate any delay in
economic development, more go the

advancement of weaker sections and
backward classes.
The other thing 1s the economical

development of power, On page 5 of
the document Power Generation of the
Decade 1971-81, on their own admis-
sion, they say: “hydel resources re-
present the cheapest scurce of power
in the country and they would have
to be the first choice and they would
warrant development to the maximum
extent wherever possible; in addition
hydel projects also afford the highest
employment potential” That is what
they say. What do we find in their
programme?

13.24 hrs

[Mgr. Oepury-SPEAKER in the Chair]

In connection with the economic ex-
ploitation of water resources, may I
congratulate Dr. K. L. Rao for con-
ceiving a very ambitious and at the
same time a very welcome idea of
having a national water grid, Many at
expert derided this idea. I am glad to
find that even the UN experts have
recently not only agreed with the
{dea but have also emphasised that
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(Shri Liadhar Kotok]

this should be taken up expeditiously
What loes 1t mean? Linking Ganga
with Cauvery, and agamn Ganga with
Brahmapura It will Take a long time
Do doubt but a time has come to take
a firm decision that this is a feasible
proposition and we must go ahead
with 1t, more particularly I emphasise
the Ganga-Brahmaputra canal. In that
connection I also link it up with the
Ganga-Brahmaputira basn which 1n-
cludes the newly-emergeq Bangla Desh
The entire flow of the northern nvers
and the southern nvers also, which
flow into the Bay of Bengal, the flow
of Brahmaputra and the Ganges which
constitute huge water resources for
our country are allowed to go waste
not only that, they create colossal
havoc year after year, more particular
ly after the big earthquake of 1950
I will not go into those arguments,
year after year I have raiseg these
things and only last year, on 8 August,
we discussed that l'llb}ecl' I am not
referring to it at all now I welcome 1s
the formation of the Joint Indo-Bangla-
desh River Commission This is very
necesgary and I hope it will start the
Wwork Soon

About irmgation, I would only refer
to the volumes I ang II and parts 1
and 2 of Volume III of the report of
the Irrigation Commussion about the
integrated development of the water
resources If you take it 1n  1solation
only for hydel power or for fiooq con-
trol or for irrigation, it may be turned
down because i1t may be uneconomuc

APRIL 10, 1978
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Apart from the benefits of flood con-
trol and irrigation, and power, 1if
hydro-power is surplus, it can be fur-
ther processed ag feedstock for fertili-
sers, of which also we are in short
supply and we have to 1import In
Nangal, they have processeq hydro-
power into fesdstock for fertilisers. In
Kameng 1n Arunachal Pradesh, there
15 a proposal to do so but in the re-
port they have omitted it. Se, this in-
tegrated development of our water
resources for flood control, irrigation
ang power and if there is surplus po-
wer, for feedstock for fertilisers, is
the answer

ot www fim Ager (dafar)
IS WERT T WATHG & ¥oe
9T WHIX 1 W wE wrerAn
gt wfgdr qufed fis go of feafor
2w ¥ gvagd aw & wr v § 9 wwwr
MY or A
farreft # et & Frew A AW A EE-
TR AATEHT & | B & 7, wg Tfw
B IO A, Ty IO &Y, av
Ml ¥ WG T IQIET W 8§,
¥ g @), AT qW §), aw day
¥ fch @ o TN R vER T
feafr G dar @ € & fis waew &Y
8 ¥ w8 werww o wfeld
et feafy 2w & faoret o wofy ¥ S
gt & s ¥ v waw B el
ot gt Y oy ag arerdr €
o TR agafer W ot @
e & faar 1 oy AW R qufr
g A Wl ot S @ I
sfaerd wr ward, Wfer ol oo
g T o ool i & Fardy wong g
qiwr wig fft rEwit o W @
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W A A W ooaw fe qwT wRw
war fpgem ¥ @ o & v
w v feaf @ W 47 W R
@& Juwew § e & far o AY
oy & 5o wfawe, s ¥ 60
sfrwwe, afireig & 75 sfawa, vo%
Rw ¥ 40 sfavw, WA ¥ 40 Wi,
WaE ¥ W TR X §Y 0%
T ¥y ¥ @R w7 Sl
Trer qumw wg fawet W WA
s g Al &1 wr ag & fe
waas 8% N wowr fawerar §
78 g wg7 v ¥ fe

‘The prospect of a gerious power
shortage hangs hike a dark cloud
over the growth of Industrial pro-
duction”

oo ey« gy we § Fod @,
I ¥ g feafa st @aé ok @0
ot feafe @t & @ Wi fam emmaTc
wO% HEw ¥ W ¥ A a7 9=t 8@
O

& oAd faodt W agfs &
g AW, fawst f T &
e ofg, faosh & w99 A9 X
qaaTq, fieamy ¥ Y grew @
o T wi IR forlr ot o aren
wd, @ oad AW ¥ wo
ferolt @t wfoorf &t W & 1 W
v fegw s R aww A
oot vl gt € ot W peEm
€ & Tuwt et e @) WO el
AR R
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I qg WE wRx § wgw Aww
¥ aq fr g7 fegem & fawslt &
WA R WTE FOMTAT ¥ 1 106152
¥ e gArld weeT 1363 dwATE o
3% |1 ¥ W 17, 5 Fafeer Aqmne
v foar ¢ w1973 ® W W™
18 fafem e o% @war wad
a1 @ &1 qrelt avEr ¥ e oW
28 fafgw fdwrare faoel ary o
AT 1wy 9% W wg awy & s
fegearT & qrr T 66 FTOTC AT A
& w 0w O e YT T AT ¥ farar
1973 ¥ W a% oguw 9 @ § |
afvar sg W wew ww fear
T AW AT wTAEwAT & IEY TEET
fam foar X &1 wod X wred
o=y ¥ wEw adr &1 S 2w Ay
HTATTAT § TAHT SATT N TEY TAT R
s fiF e S W wet sfiee
@ o7 fde wtar § ot a B d-
X FW & far fawelt &t s
§ o faoelt # sraww w9 gl
T ®T 9T @ § At |t qORr ot
o.i 7 @0 1 uw feddee W W
e, gwdEr & 7 wfawa aw 8ft ©
2, afew ag qwr 7 Faw s Q-
w1 g w1 @ At 3g et
¥t o 3T § W Oy Wy o qw @ Ry
ufrar £ & @ &, SAWWEEAe §
fr g7 e ¥ w1 JwT AW oyt
sy w feed 4 s ¥ 23 sfow

snr & ¥ W gy g afew wp W
A Heew § Wit SEw
fwdt ®r wiwrer & Wy &1 wmwwt



263 D.G. Mm of
[y wwrar oot e

! W AW oy gfvr W 22 sl
aarlt 98 whrwe faorft w1 g
we ot § Wi 78 wiywy gy & o@
faady & aga & w0 1 W A
T g ) wod fod w
ww foar i @Y 93 firshwre faorett
ofr wfier & wve wd agr §
X Iex fage ¥ @ 15 fewnme
wfr =fy csar &1 woer foid

Ny ¥ o ag wer wWrd fe

Electricity supply is Life blood of

development. Ty WY fis wlT ¥z
e it T @ &) Wy e e
e B fowmr T Wi s A
T 1 W g & vy Wi 3
ar & fe aoit & Sutr @, e o
s, feadlt & w3 mife,
Yt v R wwaR Y @ E 1 AT
7 & fr oo o wer fawifce fear @
o T HT w7 W FTIETE A1 5
wTU R W § e e
Ty § fis s ey 7 qoftardt dxrereae
 § 7 SR w9 4, o
R der & Afr g gies
ST R @t w9
t 7 gy o 7 wfasy & 96
oforerr &1 WO A @ oy Py
fod g @& amry ¥ 3,
frdaw & A ¥ of, wnfor s
firfrwcer & wad & @, ar fft W
arawr ¥ o o wew fraffor fedr &

APRIL 10, 1873
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TR @ o
@ e A 2er g o faoht

¥ IWIET §T AR 1973 § AR A%
23 fafagw fesioe wo Fffcr
fawar @ | Afier ag wor oo qU A
7 W o@r & 1972-73 ¥ 1.5
fafeg e faeft &1 v w1
we a1, IuN Haw 1 fafes fesnere
TR o & & H
froaor & wraew ¥ o 7 5 fafemw
#waT g #Y g w1 wew a7 foad
¥ 7 1 fafeaw 3a3a< # oft v
®r § 1 &% grefvor faregereTor & fa 1
AT 30 gWC Ay F faweft sw
W g O, dfeT 3w 1w T
¥ foosly o w1 @ ¥ gfom
afedr & fad & qart w—afea
IuET W ogWr 7 AAmE ¥ 9
T fed amy § i Feld dor & ot
fir faoreft o, Ty v ¥ faert
T T, §ie ATET a% I g
qeft 1 gfow afeadt & a9 O%
T ¥ faware femr s @ &
I AW FT NE FTH H) F AEG@A
¢ dfes ok a0 A Al @ @
t I ow W IEd fear o @
)

ot ag & usr AN faarg &
we 4T, 4 T 7@ gon 10 Fafaaw
yeac & avxar @), 8 fafaar e
! ®T QAT | T, W 9] gEd
et W af feafe §—efor ag
% wr § f 2w w ool ¥ farw e
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T wTAT WITRY @1, qE EHAAT NI T
o ol & g fagre, A Wy AL
arft ¥ arehr afear &, s qfe g,
agr dww 15 freae faoelt @
feroreft & 1 wrefrar g gar § gy gifam,
afgy @ fF Ioew §, I
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wo wfEy 6 & FTr Y o ey §
v Ja¥ swrae qeft § |
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et & Fr o Brodiz g afewor it o srawway § gwer Wk s g
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var | wra o favd 1§, IEF wET
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[ wow fiw wgee ]
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W wE ¥ dw wer amm R,
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& WU WAT W AT AT TAT WL
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ofre Wy § wiifs feost g fawrg
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F ¥ wravgwar § @Y a7 four ¥
fad , faorelt & frd W g framror &
W W wmawwar § wifs el @
HYTE FAA FT WTETC § WH FT IETEH |

WY W 9w g vawqr ¥ @,
W W ¥, g W fam w5
fawrsr farar Y @ ¥ wfew s faorsft
% e 93 fear qv ) e wrd
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T wE F wRw g |
*SHRI E. R, KRISHNAN (Salem):

Mr. Deputy Speaker, Sir, on the de-
mands for grants presented on the
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House by the hon. Minister of Irriga-
tion and Power for the year 1073-M4,
I would liee to say a few words on
behalf of Dravida Munneira Katha-
gam.

I would first refer to irrigation faci-
hties in our eountry. Till March 31,
1973 our Government have invested on
major and medium irrigation schemes
an amount of Rs. 2770 crores. As a
result of implementation of these sche-
mes, the Government have been in-
curring losses continuously and the
losses are increasing year after year.
In 1968-89, the loss incurred by the
Government was to the tune of Ra. 80
crores. In 1872-73 the loss went upto
Rs. 140 crores. It is not what I say; Dr.
Minhas, a member of the Planning
Commussion has given these figures re-
cently

Sir, it is not enough to have a few
wurrigation projects. The Government
have to ensure that proper link canals
are go provided that the small farmers
are able to derive full benefits out of
these schemes.

Since we have 1n our country “Free
for all irrigation system”, it is found
that only 10 to 15 per cent of rich
farmers in the upper reaches of the
canal system are able to enjoy the
frulty of the irrigation projects Sir,
this 15 not a statement from me; it
has been made by no less a person
than Shri Jagjivan Ram, our Defence
Minister,

It has been said Sir, that we have
in our country 588 major and medium
irrigaticn projects. It is not enough
just to feel proud by saying this, The
annual report of the Ministry of Frri-
gation and Power should contain the
information as to how many small
farmers have actually been bemefited
as a result of these 588 irrigetion pro-
jects.

“The original speech was dellvered in Tamll
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(Shri E R. Krighnan]

8ir, the irrigation Commission has
made many useful and valuable re-
commendations in its report to the
Government of India. I would
upon the hon. Minister that these re-
commendations should be taken up for
implementation without any delay.

8ir, there is a proverb that even
though water flows in a river the dog
has to lick only to drink water. Sir,
the same is the situation so far as
utilisation of river waters in our coun-
try is concerned. The total volume of
water that flows in the various rivers
of our country has been estimated by
the experts in the fleld to be of the
order of 17 crores hectare meters, It
18 understood that the total utilisa-
tion of the river waters at the end
of the 4th Five Year Plan period
would only be 8.5 crores hectare
meters. Thus Sir, a very huge
volume, of river water goes thoroughly
unutilised. It only points out that not
much has been done by the Govern-
ment in harnessing huge river water
resources in our country. Inspite of
very good availability of water for
irrigation purposes in our country
since irrigation projectg have not been
properly formulated and implemented,
our country has to go through the
sufferings caused by drought in va-
rious parts of our country and every
year the Government is compelled to
spend huge amounts of money by way
of drought relief. It the year 1972-73
the Government had to spend Rs. 287
crores for mitigating the rigours of
drought. Our country has been fac-
ing the twin problem of floods and
droughts every year. It is due to the
inefficiency, incompetence and the lack
of advance planning of the Ministry
of Irrigation and Power that our peo-
ple are continuously afflicted by the
phenomenon of floods and droughts.
We have been hearing the complaints
and accusations of the Ministry of
Irrigation and Power against planning
Commission and vice-versa. The mu-
tua] charges against each other are in
no way going to help the millions of
people who are suffering for want of
proper irrigation and flood control

APRIL 10, 1973

Irrig. & Power 280

measuers. Under the head irrigation,
for “Surveys and Investigations” asn
amount of Rs. 182.5 lakhs were alloca=
ted for the year 1972-73 but the re-
vised estimates of the year show a
reduction of Rs. 9 lakhs under this
account. If the amount meant for

not spent to the extent of Rs. 8 lakhs,
however are we to think that this
Government is fully alive to the irri-
gation needs of our country

In the course of 18 years that is
from 1953 to 1871, our country has
sustained a huge damage due to floods.
during that period the value of crops
damaged was Rs. 419.6 crores; the
value of property lost was Rs 780
crores; the public utility 1like roads
etc suffered a damage to the tune
of Rs 128.1 croress Thus the
damage caused by the floods amount-
ed to Rs. 628 crores in all. As many
as 587 lakhs of plople were affected by
the floods. Sir, the amount spent for
the flood control measures was not
more than Rs. 288 30 crores till March
1971. It seems that Government are
only making half-hearted attempts to
protect the people and the crops from
damage of floods. I wonder how many
decades it will take for this country to
rid itself from the devastations that are
periodically caused by the floods. Sir,
the Tamil Nadu Government sent
to the Central Government two
important flood control schemes for
approval. They are (1) Varattu
Pallam scheme and (2) Thodahalla
Scheme. 1 regret to say, Sir, that so
far the Tamil Nadu Government have
not received any response from the
Central Government regarding these
two schemes, I would therefore ap-
peal to the hon. Minister of Irrigation
and Power that immediate clearance
should be given by the Centre to these
two schemes. Sir, we And that Nor-

by
drought. To combat this problem the
only permanent solution seems to be
the link up of the Ganges and the
Cauvery. This is not any new pro-
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posal; many years ago Sir C. P, Rama-
swamy Iyer mooted the scheme. Had
it been implemented then the country
would not be facing the problems of
droughts and floods as it does today.
In fact, the project
complebed at a
cause of the dither

£
4
g

ject has not taken any shape till today
and the present estimates are around
Rs. 2,000 to 3,000 crores. Be that as
it may, 1 would appeal to the hon.
Minister that the Central Government

hand at the earliest possible time,

Sir, most of the rivers in our coun-
try flow through the territories of
more than one state. As a result
many inter state water dispute have
arisen. The only way to ensure that
all the waters of the rivers arc fully
utilised for the best national interest
is to nationahse all the rivers and to
bring them under national water grid
to be controlled by the Central Gov-
ernment

Sir, I would now refer to the power
situation that is obtaining in our
country. Till March 31, 1973 the
total investment on power projects by
the Central Government was Rs. 4700
crores, But it is estimated that the
State Electricity Boards would incure

a loss of Rs. 36 crores during the year
1972-78.

At this juncture Sir, I would like to
refer to one important point. After
25 years of independence, let us see
the ptogress made jn the fleld of rural
electrification. As you are aware
Sir, there are § lakh villages in our
country. According to a Government
Plan for the decade, 1971—81, 2.5
Iakhs villages would be electrified. The
news item giving this information fur-
ther states that even this would be
achieved only if the necessary finances
are made mvailable. Sir, inspite of
investment to the tune of Rs. 4700
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crores on power projects, 44 crores of
our people living in the rural aréag are
going without electricity and there
seems to be no immediate hope of
their getting electric facilitie,

On 27-3-1978 in reply to a question
hon. Minister of Irrigation and Power,
Dr. K. L. Rao said that 1,22,004 vil-
lages have been electrified till 1972.
At this rate, it will be no wonder if
it takes 80 years to provide electricity
to all the 5 lakh villages of our coun-
try.

Till 1972, 19,00,605 pump sets have
been energised. I am proud to say
that Tamil Nadu accounts for 30 per
cent of the pump sets.

The population of Tamilnadu is
about 41 crores. 1.2 crores out of
this number lLive in 443 towns. The
number of villages in Tamil Nadu is
61396. During the period of Congress
rule, that is from 1947 to 1967 the
number of villages electrfied was only
20250. But during the short period
from 1867 tp 1972, when the DMK was
in power, the number of villages elec-
trified was 38524, 8ir, the number of
villages yet to be electrified is only
2622. Our Chief Minister, Dr. Kalaig-
nar Karunanidhi, is determined to see
that these villages are also electrified
before the end of 1978. Similarly, Bir,
out of 23096 harijan colonies of Tamil
Naduy only 4354 were electrified dur-
ing the 20 year rule of the Congress
Party. During the DMK rule as many
as 18088 harijan colonies were given
electric connection leaving a balance
of 708 yet to be electrified. I can as-
sure you that even this would be
electrified very soon.

8ir, in Tamil Nadu so far 8 lakh
pump sets have been energised. With
the complete utilisation of the Cauvery
waters flowing into Tamil Nadu from
Mysore State and with the energising
of 6 lakhs pump sets, the Tamil Nadu
Government have done its best for
augmenting agricultural production
and also to provide the necessary
facilities required by the farmers in
Tamil Naduw
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'Sir, in the Southern States, the re-
quirement of electricity per day is as
follows: —Kerala, the need is 60 lakh
units; Andhra it is 80 lakh units,
Mysore needs 130 lakh units and
Tami] Nadu needs 225 lakh units of
electric power.

As a result of economic and balanc-
ed distribution of electric power with-
out much of transmission loss Tamul
Nadu has made good strides in the
field of agriculture and industry. At
‘the same time the State Government
has tried to augment the generation
of electricity which is increasingly in
demand in Tamil Nadu. Sir, in 1966-
67 hydel power generated was 21 lakh
units per day. In 1871-72, the hydel
power produced was 37480 lakh units
Sir, so far as thermal power is con-
cerned, in the year 1966-67 it was
4050 lekh units, in 1871-72 ;t went
upto 6180 lakh units. At the end of
the first plan period, the quantum of
electricity generated was 110 mega-
watts, At the end of second plan, it
came upto 315 megawatts. The end
of the third plan saw generation of
electricity at the level of 510 mega-
watts. During the period 1967—72 the
electricity generated came to 625
megawatts, Not content with this
generation of electricity, the State
Government of Tamil Nadu formulated
a few more power projects and have
forwarded them to the Central Gov-
ernment for approval These projects

are:—

(1) Koday H.E.C. with an estima-
ted cost of 14 crores was sent
to the Central Government on
16-4-68.

(2) Upper Tambaravarani HES
with an estimated cost of
Rs. 6 crores for Mundanthorai
unit. It was sent to Central

Government on 5-9-70

(3) Nellithorai H. E. 8. with an
extimated outiay of Rs. 6.70
crores. It was sent to Central
Government on 28-12-70.
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(4) Paralayar H E. S, with an
estimated ecost of Rs. 478
crores. It was forwarded to
Central Government on
13-5-71,

(5) Shanmuga  Nadhi H. E, S.
with an estimated cost of
Rs, 8.02 crores. It wag semt to
Central Government on

(6) Kalpakkam 3rd unit. It was
sent to Central Government

on T7-6-1872.

(7) Neyvelh 2n4q Thermal power
station, Sent on 9-6-1072.

(8) Upper Amravati H E. S—
Kumbhar Unit with an esti-
mated cost of 5.55 crores.

(9) Tuticorin Thermal Power
station with an estimated out-
lay of 73 crores.

(10) Mettur Thermal power sta-
tion with an estimated cost of

66 crores.

All these projects are still pending
for clearance with the Central Gov-
ernment. I appeal to the hon. Mmisg-
ter of Irrigation and Power that he
should give immediate clesrance to
these projects

Sir, according to the original sche-
dule the two units of Kalpakkam ato-
mic power station should have gone
on stream during the year 1871-72
But because of the indifference of the
Central Government it appears that

been completed in 1971-72, you would
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famlure of monsoon was the mamn
cause for the present power crisis in
Tamil Nadu and also the inadequate
power generation in the Thermal
power stations under the control of
Ceritra] Government hag greatly con-
tributed towards the power crigis in
Tamil Nadu. Inspite of all this, mere-
ly because an opposition party is in
power in the State, persons belonging
to the ruling party at the Centre
namely the Congress Party have been
accusing the State Government for
the power cut that has been imposed
in the State. It is indeed regrettable
that political capital should be made
out of a situation which has arisen due
to natural causes,

In reply to a starred question on
27th February, 1973 the hon, Minister
for Irrigation and Power Dr. K. L.
Rao explaining the causes for power
shortage in Tamil Nadu stated that
the failure of monsoon resulting in
low level in hydel reservoirs was one
of the factorg for low generation of
electricity. He added that due to
shortage of lignite supply from Ney-
veli to Thermal power stations, the
production of power in those stations
became less. Thirdly, Dr. Rao had
stated that shortage of cooling water
supplies to Ennore and Basin Bridge
Thermal power stations was another
I{;u:tm- leading to power crisis in Tamil

adu.

Sir, the Tamil Nadu Government
have been demanding for a long time
now that there should be second mine
cut in Neyveli lignite project. This
demang has fallen on the deaf ears
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Shri Mohan Kumaramanglum in a
public meeting at Vellore on 25th
February, 1973. Bir, he said in that
meeting that the Central Government

also added that the Central] Govern-
ment had not received any official
communication from the Tamil Nadu
Government regarding the shortage in
the supply of coa]l leading to power
crisis even till 10 days ago. When
this matter of power crisis came up in
Tamil Nadu Assembly our Chief
Minister Dr. Kalaignar Karunanidhi
explained on 2nd March, 1973 the rea-
song for the power crisis. Rebuting
the charge of Shri Mohan Kumaram-
anglam that the Central Government
was not apprised of the shortage of
coal supply to Tamil Nadu Thermal
Power station pointed out that this
matter was taken up with the Central
Government many months before the
crisis overtook the State. In fact, b
May 26, 1872, the Chairman of the
State Electricity Board wrote a letter
to the Deputy Chairman of the Cen-
tra] Water and Power Commission
and also to the Department of Mines.
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the representatives of Department of
Mines, of Railways and
Ministry of Irrigation and Power. It
followed it up by a letter on 3rd June,
1972 to the Department of Mines. At
a mesting held at Delhi on 30th Sep-
tember, 1972 the matter was raised
with the representatives of the De-
partment of Mines, Irrigation and
Power and Railway Board by the
Chairman of the State Electricity
Board who drew pointed attention to
the shortage of coal supply in Tamil
Nadu. On 7th O« sber. 1972 and on
11th October, 1972 letters were again
addresged to the (lentral Government.
The Department of Mines was again
addressed in the matter on 12th
October, 1972 and on 18th January,
1973. The Chief Minister himself
wrote a letter on 10th February, 1973
to Shri Mohan RKumaramangalam ex-
plaining the ghortage of coal in the
State and requesting supply to 1 lakh
tons of coal at once. Thus it will be
seen what the hon. Minlster Shri

at Vellore was not the correct posit-
He geems f{p have been motivated

by the fact that an opposition party

power in Tamil Nadu.

in

Sir, if this was the behaviour of a
Central Minister, I would refer to the
type of speeches made by the responsi-
ble Congress leaders in Tamil Nadu
In the Tripllane beach meeting on
26th February, 1973 Shri Ramaijh the

mitbee President demanded that the
DMK (Government should resign as
it did mot anticipate the power shor-
tage. I would like to remind the
House that the power crisis 18 not
confined to Tamil Nadu alone. The

¥

Central Govern-
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Shri Ramaiah should make statement
of thiz nature.

Sir, we the people of Tamil Nadu
and the State Government hold Dr.
K. L. Rao, the hon, Minister for Irri-
gation and Power in high esteem But
I would like to invite the attention of
the House to what Shri Ramaiah has
said about Dr, Rao in a meeting on
2nd April, 1878, His speech has ap-
peared in a Congress daily, the Swa-
deghmitram, whose honorary editor ir
Shri M. Bhakthavagalam the ex-
Chief Minister of Tamil Nadu. He
said that he opposed the agreement
of Tamm] Nadu with Kerala in 1968
as harmful to Tamil Nadu. Though
Dr Rao belonged to his party he
would like to state the truth about Dr.
Rao. According to Shri Ramaiah, Dr.
Rao could do no good to Tamil Nadu
Though he is a Minister in the Central
Government, all his attention is on
Andhra crisis Our Chief Minister
might not know about Dr. K. L. Rao.
Dr Rao was an Assistant Engineer at
one time in Mettur project. At that
time he was interested in collecting
material for the separation of Andhra
from the composite Madras State
Therefore, he would not believe that
Shri Rso would be helpful to
Tamil Nadu what Shri Ramaih said
about our esteemed Minister of Irriga-
tion and Power. If such an irresponsi-
ble statement had been made by any
of our party memberg then immediate
disciplinary action would have been
taken against him, However, I would
assure Dr. Rao that we hold him in
great esteem and we have im-
mense confidence in him. I regret that
just to discredit the opposition party
which ig in power in Tamil Nadu all
kinds of statements are being made
by the ruling Congress party mem-
bers which do no good to the Congress
party in Tamil Nadu, Before I con-
clude Sir, 1 would once again appeal
to the hon. Minister for Irrigation and
power that he should expedite the
clearance of the schemes for power
generation submitted by the Tamil
Nadu Government and are pending
with the Central Gévernment, With
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these words I conclude.

SHRI D. N. TIWARI (Gopolganj):

potential of the
But, it is a misfortune that in
of very good experis
Ministry, I went to know as

our targets are not being fulfill
What is the hitch? Why is the
partment not able to colaf
target? Has the procedure not
g0 streamlined ag to cope with the
tasy that the minister has in mind?

We have got here {wo reports of
the Ministry of Irrigation and Power
—one report contains 164 pages
while the other contains about 80
pages. But we do not find any-
thing in these reports with which we
want to deal. They are full of ex-
traneous matters—not concerning the
fulfilment of the projects that have
been taken in hand. Nowhere it
has been mentioned in this reportas
to how much work has been donein
regard to one or the other projects
and what remains to be done or
when is the project gaoing to be
finalised? These details are not
given here, Is there anything worth-
while contained in these reports
which we, the Members of Parlia-
ment, want to discuss in the House?
No one can find any material with
regard to shortfalls or
successful completion of the projects
that have been undertaken by the
Ministry. These reports could have
been put together and could form
part of one volume by adding some
more pages. Why so much money
is to be spent at all for making two
reports? What is the use of that?
For example, in the performance
NMM t::'. 62-83 it has been
men t all Indla per capita
consumption this yesr is 83 kw. It
means that in some Btates, as has
been said by some other friends, the
per capite comsumption of power

231 L.8S.—10
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is only one sixth. That means in
some States, the per capitc eonsump-
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I shall take North Bihar. Thisis
a very backward area which is
mostly dependent on agriculture. 86
per cent of its population depends on
agriculture. There are two irriga-
tion projects—Kosi and Gandak. In
these reports, Gandak Projects has
been totally backed out. No men-
tion is made here about this project.
What has been done by this Ministry
for this project? In the performance
report, a casual reference has been
made that so much allotment has
been made, But what part of the
work has been done and what part
is yet to be done has not been given.
How can we rely on these reports
and discuss these matters? In North
Bihar, there is no indusiry worth
the name except a few out-dated
sugar factories. Then, how can the
88 per cent of the population eke
out their livelihood if evem for
agriculture sufficlent arrangement is
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not made for irrigation and power?
Do you want them to starve? There
is often failure of the pumps due to
power shortage. They are not being
energised and they cannot give water
to the flelds. Has anybody given
thought to this as to how these
people will live? That area iscalled
Gandak valley area. It has en an
average 1020 persons per sq. mile.
It 15 one of the most densely popu-
lated areas of the country. It is
one of the most fertile agricultural
iracts of India both in North Bihar
and Nepal. It produces almost all
crops. The Gandak project is an
mnternational as well as inter-State
project for development of irrigation
and power. Thig project is gomg to
irrigate ag much as 3.68 acres of land,
which is more than what your
biggest dam, Bhakra Nangal can
irrigate, only 3.6 acres. This can
irrigate more than the Rajasthan
Canal or Nagarjunasagar. It is the
biggest canal in India and cheapest
too. Its first estimate was Rs. 52
crores. Due to delay, it has gone
up by more than four times, and
you are making it dearer still by
delays. Had it been completed in
time, if not Rs. 52 crores, Rs. 60 or
65 crores would have sufficed, But
due to this time lag and increase in
cost of materials and other things,
the per-acre cost of this project has

also gone up several fold.

In 1964, in the Governors’ meeting,
the Bihar Governor told the Gov-
ernment of India that Bihar was
not able to execute this work dueto

time to come in the matter of both
irrigation and power.
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began on this project. On 8rd
December, 1972, water was brought to
some part of Saran, over a mile or
so. Now it is April, 1873. In thege
four months the water has not gone
a step further. In Saran, it will
irrigate 14 lakhs acres. At this rate,
it will perhaps take 10 or 15 years
to achieve the target of irrigation inm
the districts of Saran and Siwan.
The water goes through UP. In rep-
ly to my query the Minister said
that UP is not releasing water for
Saran, I am not blaming UP or rais-
ing inter-provincial rivalry. I blame
the Irrigation Ministry for this lack
of imitiative and promptness in mak-
ing available resources for complet-
ing this project.

There are many other projects in
North Bihar. None of them is work-
ing according to schedule. Even the
‘Western Kosi1 Canal, on which seve-
ral crores of rupees have been spent,
1s not achieving anything. If it takes
turther time, I am afraid the estimate
will have to be again revised. From
the original estimate of Rs. 60 cror-
es, it will go up to Rs. 300 crores,

A word about the National Pro-
ject Construction Corporation, which
does contract work for Government,
especially in the construction of bar-
rages, There are thousands of em-
ployees serving this organisation
for the last ten years. Those who
have jomned this organisation when
they were 23 or 24 are now 34 or
35. They are still temporary and
there ig no certainty of their gervi-
ceg being continued. This organisa-
tion is incurring loss every year. If
this goes on, I am afraid it will have
to be closed down one day. Then,
what will you do with these em-
ployees? Will you spoil their lives
or will you give them some alterna-
tive employment so that they may
not go on the streets and suffer? I
want a definite answer because this
concerns the lives of thousands of
people working in this organisation,
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“A factor which hes hempered
the maximum utilisation of the
generated power is the energy
losses in the grid systems. Aeccord-
ing to a recent review by the Min-
istry of Irrigation and Power, Go-
vernment of India, such losses are
estimated to have incressed to
about 18.5 per cept in 1071.72; in
some States, the losses are as high
as 30 per cent. It seems that for
every one per cent reduction in
these losses, the revenue benefit
would be about Rs 5 crores.”

o qg W TG I FrEATAT ¥

fawelt wr g yar ¥ wg wWrRr

¥t g & W Arer A A Haw 4
TR B €T QAT R—TT AT W WY
wTq WAy dar & ur w8 ?

WL ¥AY TR ¥ TH A4 F
e Td WX wT T/ AL w AR
g1 wiE =R FqEq & fqg Frar gar

g:

“A thorough study of the work-
ing of the existing plants both
thermal and hydel be undertaken
and the ills that are afflicting each
one of them should be identified
As pointed out earlier, the hydel
plants are working below capacity
because of poor water storage in
the dams consequent upon failure
of rains thus year and there is not
much that one can do to improve
theirr working thig year. However,
break-down in the plants where
water is avallable should be mim-
mised by taking measures to keep
the plants in good condition.”

T Haww 7% § fe greew e
w1 Fww few swc & T wfgg
W W wiegg ) o, € g|., Wi
w1 N wéd g0 § 7€ ara Forwd wfr
g1 T X vyl wTRwer @
I7 o oY oo v Aff fear kW
2w ¥ W § faordt & ghewnte
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e ¢ Afer oy wvaT e
i §1 ug Pt ¥ ot &g @ ¥
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*The reasons for this shortfall
are mamnly delay in the supply of
generating equipment by indigen-
ous manufacturers, shortage of
essentia] materials hke steel ce-
ment, etc, and inadequacy of funds
In order to maximise the output
from the existing power sgtations by
reducing their outages, two expert
groups have been set up—one for
hydro and the other for thermal
stations—to wisit the power station
and advise on measures to be taken
for improving the performance of
the existing plants to get more
power ™
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SHRI PRABODH CHANDRA
(Gurdaspur): Mr. Deputy-Speaker,
Sir, I am deeply grateful to you for
providing me an opportunity to say
a few words on a subject which ia of
tremendous importance not only to
India but to the mankind. There is
not a facet of our life that is not
affected by irrigation and power. Till
1947, it was the intention of the
British empire or the Britishers to
keep us poor so that they could get
cheap recruits, but then after the end
of the First World War, to provide
raw materials for their industries and
to settle the demobilised soldiers of
India, the Britishers gave some atten-
tion to the irrigation fleld. The re-
cords that are available show that
the first canal in India was built en
the Cauvery in the Second Century;
there ig & mention about the canal on
the Yamuna in the l4th Century. It
was 90 years back that, on a systema-
tic scale, the Britishers: built . the
Ganges Canal and then the Upper
Bari Canal, not ‘for the good of the
Indiang but for the good of the mill-
owners of Lancashire and Birming-
ham for whom they wanted to have
cotton and other raw materials so
that their industries could work.

14.54 hrs.

[Bart K. N, Trwary in the Chair.]

But, Sir, immediately after inde-
pendence to be spent on that a large
portion of our resources had to be
spent on importing wheat and other
utlbielm:bmd,

Abiut Bs.ﬂﬂm hﬁdﬁoh
spent . by India on  importing “only
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wheat from America and other coun-
tries. So, they took very seriously
towards irrigation and power.

The total resources of India, so far
as water, is concerned, are 1345
million acres ft. and at the moment
only 90 million acres feet are bheing
used for irrigation purposes. The
others are either allowed to flood the
country-side or go straight to the sea.
I do not say that the whole of our
water resources can be utilised for
irrigation, but at least, 33 per cent,
i.e. about 450 million acres feet of
water can be utilised for irrigation
purposes which will irrigate another
30 per cent of the land which can be
easily irrigated.

I would draw the attention of our
worthy Minister to the fact that grea-
ter attention should be given towards.
utilising the river waters for irriga-
tion purposes. But, it is a pity that,
on the one hand, we have done away
with the princes but on the other,
we have created a new type of
Nawabs and princes in different States
that we are today noticing. A river
may flood one State but they will not
allow the neighbour State to utilise
that water because they feel that the
water belongs tp them only. Every
State feelg that water or electricity
or whatever is produced by them or
by the Central Government belongs
hereditarily to them or to their ances-
tors, This spirit of provinecialism:
must be done away with immediate-
ly if we have to properly utilise the
resources of water or power of our
country.

Only yesterday our Prime Minister
talked about the integration of the
country. Integration of the country
cannot be brought about simply by
words and conferences. Integration
can be brought about only if we feel
in terms of Indiang and. take
whatever Indla has, whether it be in:
Rajasthan or - Madhya - Fradesh or
Punjab, as belonging to the whole of
India.  In thiz coanection ¥ would
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suggest to Dr. K. L. Rao one thing.
A reference has been made about to
his qualities of head and heart, We
are proud of him. Al the same time,
we are also sorry that when a man
like him is at the helm of the affairs,
we have not heen able to make as
much progress as we should have
done.

I will not repeat what has been
said by other speakers. I will only
confine myself to some of the featu-
res that have not been discussed by
any friends here. The multi-purpose
projects started with Bhakra Nangal
in 1948. The idea was mooted about
20 years ago but since the Britishers
were not interested in giving water to
this side of the Punjab and they
wanted only that side which is now
lying in Pakistan to be irrigated, so,
instead of Bhakra Nangal, they gave
preference to the Thal project, Haveli
project and other canals that were
irrigating those areas where the Mus-
lims were residing or those areas
from which most of the soliders were
recruited.

In 1948 we started with Bhakra
Nangal and within a period of seven
years—all credit goes to our en-
gineers—the Bhakra Nangal was in-
augurated by our revered Panditji in
1955. That was the beginning of the
multi-purpose projects. But of late,
as I have stated, a sort of tendency
has crept up in different Stateg that
‘Because this dam is situated in my
area, I must have all the benefits of
it’ This i:l:@t of provincialism, the
sooner it is done a with, the bet-
ter it is for the eoun“{ry -

Sir, the Punjab Government moot-
ed ths

f
;
:
!
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unfortunately, the Punjab was divid=
ed and because of certain constitu-
tional obligations, the Punjab ig not
allowed to take the work on hand.
Now, it has been entrusted to the
Centre for completion of the Thein
dam. I would most respectfully re-
quest the hon., Minister that till the
Centre is prepared to go ahead with
the construction of the Thein Dam,
they must permit the Punjab Govern-
ment to start the work so that most
of the people who are retrenched
from the Beas Dam are not thrown
out on the road and they are employ-
ed at the Thein Dam.

MR. CHAIRMAN: The hon. Mem=-
ber may please be brief,

15 hrs,

SHRI PRABODH CHANDRA: 8Sir,
I have just started. I have a feeling
that those people who are obstinate
get the better of it....

MR. CHAIRMAN: You will be
given not more than 10 minutes. You
have finished 3 minutes. You may
take another 3 or 4 minutes.

SHRI PRABODH CHANDRA:
Another point which I would like to
bring to the notice of the hon. Min-
ister is about the bogey of autonomy
of the Electricity Board. The Elec-
tricity Boards were constituted with
a purpose so that the engineers could
give their wholehearted attention to
the production of electricity. But,
Sir, they have become hot beds of
corruption. Only in March, 1978 there
has come out a Government publica-
tion which says:

“A number of diesel generating
sets with capacity ranging from §
KV to 310 KV have been lying idle
for the last many years, some of
them for 10 to 12 years at five diffe-
rent stations.”
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are lying idle. In 1871 we got some
generating sets to generate 6 lakhs
umits of electricity. And mnow the
total amount of electricity genesated
by the generators ia not more than
1,25,000 wunits. I am sorry that he
made a mis-statement to say that
only mx generators were not working.

While coming to the next point of
States’ imbalances, I would lLike to
point out that I am an Indian first
and Indian last. I do not only speak
for Punjab. I speak for the whole of
India. I krow my principal saying:
First deserve, then decide. I had on
my letter read: Know thy rights
and have, thean. But the Principal of
my College, instead of having that,
wrote: Kncw thy duties and perform
them. Thig is what has happened in
Punjab; Punjab has performed its
duties admirably well during the last
three wars. So we have the sym-
pathy of the whole country, We
gave ourselies so that the country
may be frew. We sacrificed so that
the country may be protected. Mil-
lions of our people were wuprooted.
But we did not graudge. It is below
my dignity, it is below the digaity of
a Punjabi, o ask for any favour.
But, 1 would plead only because of
the fact that there is no public sec-
people arve agri-
ot only agrieul-
give us enough
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Bhakra-Nangal was expected to be
250 years. I the rate of the silt that
15 besng collected goes on at this rate,
he says, it will be lasting only for
70 years. What is a boom for Punjab
and Haryana will become a bame
after some years, The hon. Minister
should look into thig aspeet of the
problem and he should give atten-
tion to the de-silting of these dams,
When 1 sought the reasons, I was
told, this is because of the catchment
area lying in Himachal Pradesh. If
the goatwallahs and shepherdg are
not allowed to graze their cattle, if
they are stopped from grazing, they
will go against the Government and
Himachal Congress will lose four
seats I was told they will be lesing
4 constituencies. Actually, we are
losing a project which cost us about
Rs. 300 to Rs. 400 crores, just to save
four Assembly seats.

At the end I would request the hon.
Minister to see what is the reason
when the estimates are made they
are for Rs. 20 crores but when they
are revised they become Rs. 40 crores
and by the time the project ig finish-
ed they become Rs. 50 crores. I
would not use the word ‘corruption’
but it is a picture of inefficiency,
mal-administration and bad planning.
Somebody is to be blamed either in
the beginning, middle or at the end.
With these words, 1 thank you very
muech,

DR. KAILAS (Bombaxy South):
Mr. Chairman, Sir, I rise to support
the Demands of Ministry of Irriga-
. This Ministry is
mother for industrial growth and for
assisting the higher production of
goedgrains in the Country. Till the
task of balencing the economic
growth is fulfilled, there cannot be
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been delayed unusually long raising
the cost of the project itself and the
other cost also going wp of lcquisit:ion
of the land for paying compensation.

I want to ask the Minister why
this indigenous capacity utilisation,
construction of Pong Dam, rural
electrification, loans for power from
World Bank, the transmission project,
the Kosi Canal and other dams have
been delayed so long. Maharashtra,
minus Bombay and Poona, is as back-
ward as any other State in this coun-
try. The irrigation potential opport-
unities are there in Maharashtra but
we are denied the facilities which
we warnt, Maharashtra is the second
lowest in the rung as compared to the
all-India figures of irrigation. Why
this is happening, I do not know?
We have submitted our projects but
they hdve not been cleard by the
Government of India, the Planning
Commission or the Central Water and
Power Commission. Perhaps, they
enjoy delaying the clearance of the
projects which amounts to loss of
production pf foodgrainse and retard-
ed growth of small scale industries
and agro-industries resulting in the
increase af unemployment of large
number of people which are increas-
ing year after year.

Maharashtra hag to suffer scarcity
year after year. Even the irrigation
projects upto the allocated waters

ing less than Rs. § crores but not less
than Rs, 25 lakhs need also clearance
from the Government of India and
the Planning Commission. But

As many as 57 rigation projects
from my Siate have been sent for
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clearance to the Central} Water and
Power Commission but they are lying
in the cold storage from one year to
eight years. We have sent detailed
schemes of some 10 hydro power
projects for clearance to the Govern-
ment of India; two of them have also
substantial irrigation potential.
These hydro projects of power gene-
ration and irrigation will benefit
thousands of hectares of land and
hence these should be cleared as
early as possiblee We have Hirana-
kesh power generation project of
6535 MW, irrigation potential 45,916
hectares of land, This was sub-
mitted for clearance on 10th May
1966. The second was Kasari power
generation project, 336 MW with irri-
gation potential of 22,424 hectares.
This was submutted on 8th June 1966,
Papers regarding the Sahasrakund
project were submitted on 23rd
March 1964; Bhandardare was sub-
mitteq on 12th September, 1968;
Girna was submitted on 18th June
1970; Pravana canal project was sub-
mitted on 22nd May 1985; the Kas
project as submitted on 6th October
1969; the Jalsindhi project was sub-
mitted on 31st July 1876; the Vaitarna
project Stage I, with which I am
connected, because the water supply
and transmission relate to the con-
stitwency from which I come, namely,
Bombay, was submitted on 7th Octo-
ber 1971, and the Pawne project was
submitted on 17th January 1970.

The Government of India's clea-
Tance is not eobligatory wunder sany
statute, Bwd the Central Government
and the Planping Cemmission do not

years? -
jects goes up. 1 demand that these
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projects must be cleared within one
¥Year,

The Government of Maharashtra
has chalked out a programme for
1973-74 to spend about Rs. 8.58 crores
on uncleared projects and the stage
has come when either we have to
slow down the projects or start losing
won central assistance, We receive
typical replies in regard to these pro-
jects that there are river disputes and
till they are settled, the projects
cannot be cleared. @ May I impress
and urge upon the Minister, Dr. K.
L. Rao, to bring the Bill declaring
rivers as national property before the
House this session itself?

SHRI PILOO MODY
National wealth,

DR. KAILAS: National wealth. I
want an assurance that this Bill will
be brought before this House during
this session.

SHRI PILOO MODY:
the rivers.

DR. KAILAS: Disputes concerning
the Krishna, Godavari and Narmada
should be settled finally. Otherwise,
these will linger on for many more
years to come for want of statutory
provision,

Maharashtra, ag I have earlier said,
is the second lowest in the country
in terms of irrigation. Here I would
like to tell the Minister that two
assurances were given in this House,
One was by the late Prime Minister,
Pandit Nehru, which I will quote a
little Iater. But I would request Dr.
Rao to kindly gee that the Dudhganga
project, pending since 1064, the
Kukadi project held up since 1886 and
the Upper Wardha pending since 1084
should be cleared immediately. Even
projects like Surys, Bhatss, Suki and
Aner, in respect of which there is no
river dispute or tribunal, are not be-
ing cleared. The Minister may kind-
ly tell me why they are mnot- being
cleared.

(Godhru):

Nationalise
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Pandit Nehru had written a letler to
the Chief Minister of Maharashtra on
318t December, 1963 which said:

“So far as your irrigation projects
are concerned, all waters that you
required for them would be sup-
plied.”

Further, a statement was made in
Parliament on 23rd March, 1963 that
Maharashtra can have all irrigation
projects on Godavari and may draw
by 1978 about 400 TMC in the Go-
davari. Why then are the projects on
the Godavari not being cleared at
least up to the limits of the balance
of the allocation of water, which I
have mentioned a little earlier?

I do not know why the completion of
the Pong dam, to be delayed by one
year, 18 being pressed by my friends
Why not the Himachal Pradesh Gov-
ernment depute a semior officer to see
that each and every oustee who 1s
going to be displaced gets the land.
when 2.5 lakh acres of land are there,
and also get compensation? By delay-
ing the Pong dam, perhaps we will
lose 1n many ways. Firstly, we lose
by way of agricultural produte, and
then the Rajasthan Government loses
crores of rupees for paying compen-
sation, while the cost of the project
goes higher and higher year after
year.

I am told that there a compensation
15 being asked for, for the trees.
Naturally compensation for the trees
also should be paid because the trees
are now three to seven years old and
an amount of Rs. 5 crores has to be
paid. Further, an interest of nine per
cent which is charged will affect the
Rajasthan Government. That i{s an-
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the Pong dam is completed this year

Duning the fourth Plan, we have
fixed a target of generating capacity
to be 23 mullion kw after leaving the
old and obsolete generating plants
But perhaps we did not determine the
manufacturing capacity of HEIL,
Bhopal, BHEL of Hardwar, and
BHEL of Hyderabad, and hence, 43
mullion kw of equipment have to be
imported I agm sorry to note that
there 1s so much of foreign exchange
which has got to be utiised The
only answer for industrial growth and
agriculiural production is that we
must have more thermal generating
stations rather than depend on hydel
projects

So, I would request Dr. Rao to per-
sonally look into the delays in getting
the equipment, delay in the comple-
tion of civil works, delay in erection
and delay in the finalisation of agency
to supply the equipment

Rural electrification has not been
50 ~alisfactory as 1t should have been
after 25 years of independence, so
many villages still remain without
electricity Harjan bustees have
been kept apart Even when the whole
village gets electricaty, the Harijan
bustees nearabout do not get electri-
city 1 am sorry to note that though
the Plan 1s there, the electrification of
the Harnjan bustees 1s not done
hope Dr Rao will apply his mind and
see that we celebrate the 25th year of
the independence of our country in a
dignuified way by electritying all the
villageq including the Harnjan bustees

SHRI H M PATEL (Dhandhuka):
Mr Chairman, Sir, I had looked for-
ward to reading the achievements of
the Ministry of Irmgation and Power
with con;:erabh interest, and I must
conifess t I was a little disappoint-
ed because what the Minister has had
to say both in regard to irrigation and
power is that there has been a con-
siderable shortfall in achievement in
both cases.

In regard to power the Minigtry
say® that im 1851 we had 2.3 million
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kw of power and today we have 18
mullion It 18 of course a matter for
some satisfaction, but then, when we
look to the targets that have been
set for ourselves, we find that we had
hoped to achieve 23 million kw of
power by the end of the fourth Plan
period, and we except perhaps ihat
with some luck we shall reach the
figure of 20 million kw That means
a considerable shortfall of three mil
lion kw at the end of the fourth Plan
Today, already, we are ghort by over
a mullion kilowatts The report goes
on o say that in the fifth Plan, we
hope to double this that 1s to say, we
hope to have 41 mulhon kw of energy
an additional established capacity of
a lLittle over 20 milhon kw How 1s
this going to be achieved” The short-
fall that was there has been attributed
to the failure of indigenous manu-
facturing capacity to supply sufficient
equipment, secondly, shortfall 1r
resources—not enough financial re-
sources Thirdly, faillure in the
establishment, maintenance and
operation The point about the
indigenous capacity is wvery impor-
tant If the Fifth Plan target 1s to
be realised, then one decision wall
have to be taken right from the out-
set and the Minustry of Irmgation and
Power should press for it right from
this moment—whatever the indige-

be gble to do 10 milhon kws
is this gap of 10 mullion kws
filled from clearly through im-
, there is no other way

an achieve
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ports of equipment required which
the indigenoug manufacturing capa-
wity will be unable to fulfil.

The indigenous manufacturing capa-
reity has in fact a great deal to ans-
wer for. It knew what its limitations
‘were; nevertheless it came in the way
-of import of equipment in good time.
That is why we have to pass through
‘tremendoug shortages in power all over
‘the country, last year. The cost of
‘that has been incredible loss of indus-
‘trial production, loss of agricultural
production and so many other diffi-
‘culties into which the whole country
was placed; these were entirely be-
cause of the shortfall in power gene-
ration which shortfall was due to no
small extent to the obstinacy of the
indigenous manufacturing capacity.
Even to this day they ingist that they
‘can manufacture everything that the
country requires. Quite rightly, we
should aim to be self-reliant. But
‘there is no point in shutting our eyes
1o the fact that imdigemous manufac-
‘ture can only produce certain amount
-of eguipment and no more. If we
‘are satisfled that our requirement is
-of & certain order, we must see to it
‘that the vest is imported and the
foreign exchange necessary for it is
‘found.

In fact, the Irrigistion Ministry teles
a grest deml of satisfaction from this
fact that since independence, we Bave
broughtt umnder irrigation 10.7 million
“hectares of land—4far more than any-
thing that wes dome before that
That is undoubiedly a matter
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‘or whatever be the irrigation
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available is a pational resource, This
is a point which my hon. friend, I am
glad to say, has emphasised. Em-
phasising must also mean that he pro-
poseg to see that this laudable objec-
tive or principle is realised in actual
practice. z

You referred to a number of pro-
jects 'which are still virtually still-
born. And Narmada is one which is
one of the most important rivers
which has remained unharnessed
during the last twenty-five years. It
carries as much water, I am told, as
Sutlej, Beas and Ravi together carry.
Water to-day is going into the sea
whereas the water of those three
rivers has enabled Haryana, Punjab
and parts of Rajasthan to achieve the
green revolution. Why are we coOn-
tinuing to do this? It is true that the
matter is now referred to the Prime
Minister for a decision. The Chief
Ministers of the four Governments
have agreed to refer this to her by
withdrawing it from the Tribunal. I
hope that the decisian will soon be
taken. It should be realised that if
what Gujarat asks for is agreed to,
then it will enable seventy lakhs of
acres of land to be irrigated. Only it
the height of Navagsondam iz of the
order which Gujarat has agked for,
would it be possible for the Narmada

is of that erder, call the canal take off
from the Narmada reservoir at a high
enough level, and then only would you
be able tp take water upto Rajasthan.
In fact the allotment of water to
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decision at the earliest possible mo-
ment. If I may venture to make this
suggestion for the Prime Minister's
consideration it ig this that whatever
may be the decision in regard to the
heght of the dam that you may decide
upon, let the foundations be laid for
the full height that Gujarat requires
so that later on we may not that
it was a pity that we have made this
mistake in not laying the foundations
capable of taking the dam up to the
full required height. If the founda-
tiong for the full height are laid mow,
even at that late stage, you can allow
the dam to be built upto the right
height.

1 wish to say one more thing. The
hon. Minister, in reply to a Calling
Altention Motion regarding Bihar,
said something about the tremendous
problem that silt creates for all our
irngation works. That ig due, very
largely, to the fact that not much pro-
gress has been made in regard to soil
conservation in the catchmeni areas
and afforestation 1s not proceeding at
ithe pace that 1s necessary This, I
think, is something to which greatest
importance should be atiached and I
think that 1t should be taken up 1n
eainest The programme of affore-
station should be taken up on a war
footing. That 1s the only way by
which we can, perhaps. prevent the
floods from 1ncreasing year after year.
It will be noticed that every year, a
sigmficant increase in floods 1s bring-
ing 1n greater desiruction, This is the
only answer to this

st UM WEW Qi¥ (OuEERae )
gumfy ff, fagr wix fear€ wwrem
AT X T qwE A T @ g R
A =it ot #y qurd g a1 Ik afw
§iTW WeT ®%F | gATAT q@fae
fs fer aer ofve, femr wmr
T, ¥ =N e whw w1 W,
IAE FEl 9T § IIAT ITET Aww
aff fwar mar) A @Y 4 SR qwe
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§ oK 7 I qARy GAAT
t) & oy wonm § fe s fawrk
Wit fgy & farw & w0 ¥ aee
FEX 9T W AANT B QO A
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X F OF FEATAA N TARA ¢
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* ot ¥ W W afe W WL, oY
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¢ feem qur g Ao W @
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w W ¥F | ag Wy wwr gwiaw §,
wT¥ ¥ wF o § wgar § fs gt
¢, gwra saw frew gt § T oA @

vl ST | A F weq WAW 7 fafay
@71 10.6 wfawa wsx  SEERA
1970-71 ¥ 760 fwe Wy ufe gazat
yafs qore ¥ Ag w1 fafam &= 70
sfewer ol S=mEw 2215 sy
sfe ) ot s ¥ Wik Ay
¥ o g & T 4 3y fag wom
wigar § fe it @1 gq ot arefy s
aff g &) fewf & wmaAt o ool
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& wror gATT W W far §
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ar§ & Wz wRwvET a8 wie fF
wrd qre dar i &, e Al & ) Afiew
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SHRI VIKRAM MAHAJAN (Kang-
ra); To-day we are discussing the
Demands of the Irrigation and Power
Ministry. Bir, to-day, in view of the
certain conditions prevalent in the
country, I have to submit thal a new
look, a new approach and a new plan-
ning is needed to solve the problems
facing the country.

The entire country is facing a power
shoriage and I would request the hon.
Minister to scrap all the previous ap-
proaches and have a fresh look at the
entire power sysiem in the country.
The maximum power in the next five
years can be developed in Himachal
Pradesh if a crash programme 1s gone
through and I am sure, for the next
20 years. the power shortage can be
met only from that small region.
Therefore, the entire programme or
at least the major programme should
be civerted lowards developing the
power potential of Himachal Pradesh
where minimum land will be utilised
for the dams and the maximum
power can be penerated. Not only
this, efforts should be made {o com-
pleie the power vrojects in the shortest
possible time instead of wasting the
time in spreading out the projects
over five or sever years. I will quote
the instance of Seul project in the
Himachal Pradesh. The project was
supposed to be completed within a
vear but it was delayed and, not only
there is delay in the production of
power, but the cost also has mounted
up. Instead of one shift, 1f three
shifts have beep put in, then, by this
day, the project would have been com-
pleted and the cost would have been
much less than what it will be when
the project is ultimately completed.
Not enly this, the country would have
got more power by now than it would
get later on and the industries which
have suffered and irrigation which
has suffered, would not have suffered
to that extent,

Therefore, what I am submitting
now is that if a new look, a new ap-
proach is made and i you select only
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a few projects ahd complete them at
the earliest posible time by putting
in three shifts so that the country
gets the maximum power within the
shoriest possible time, thail 1s the ap-
proach that 15 needed. We do not
want gpreading out 20 projects and
each one taking 20 years. We need
a few projects and maximum amount
should be put in and they are com-
pleted and they are put 1n execution
and more power 1s generated so that
more industries come up. So, what
we need is a new approach.

Sir, one of the biggest blunders
which has been committed is the con-
struction of the Pong Dam. I will
give three major reasons why it is
the blunder of the 20th century.
50,000 acres of irrigated land which
produce half a million tonnes of food-
grains is going to be dammed up, is
going to be submerged in water for
the production of a million tonnes of
foodgramns. I have never heard a
greater blunder in the history of
irrigation, where land producing half
a million tonnes of foodgrains is going
to be submerged for the production
of a million tonnes of foodgrains. It
is what the projeet is ultimately going
to cost us. This is what the Minister
has stated 1n the House yesterday that
the irrigation which the water that
will come out on account of this dam
will produce a million tonnes of food-
grains.

Not only this, thig project is mainly
meant for the benefit of the Rajasthan
Btate. Now this project is wholly
meant for the benefit of the Rajasthan
State and I for one, would try to give
the maximum benefit to the people of
Rajasthan because it is an area which
is regularly facing famines and there
is no water and maximum help should
be given to Rajasthan. But, at the
same time, the people With whose
teargs the particular project is made,
should be given a humane treatment.
There should be a humanistic ap-
ptoach and all the efforts should be
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to minimise the misery of these peo-
ple. These two different points of
view should be fused in such a way
that minimum misery is caused to the
people affected and maximum benefit
accrues to the nation. That should
be the objective. From this point of
view, Dr. K. L. Rao did take in the
early stages a very humanistic view.
Thrice he gave an assurance in the
House that he will reduce the miseries
to the minimum, by saying that these
oustees will be rehabilitated first and
then the water will be impounded.
In a sense, that was his approach then
but I don't know how suddenly he
has changed his view. His entire ap-
proach now is this, he has now started
thinking like this, that he will have
to impound the water whatever the
consequences may be. This he is
going to do in this very year. As I
mentioned yesterday, 1if such assur-
ances are not implemented and are
not kept up, what happens is, such
things bring congress party to ndi-
cule, the Minister who gives such as-
surance to ridicule, it does bring the
Government to mndicule. Therefore
every effort should be made to imple-
ment these assurances which are
given in this House. This 1s my res-
pectful submission, Sir.

16 hrs.

A point was made that i we do not
impound the water in this dam then
we will lose millions of tonnes of
foodgrains and all that. I have an-
other point to make. This very land
which is going to be submerged under
water is producing about half a
mullion tons of fooderains. There-
fore, if the same water is taken to
Rajasthan in the next two years one
million tonnes of foodgrains is not
going to be produced. At the moment
it will be quarter million in 1974 and
half a million in 1975 and so on, it will
be a gradual rise. The hon Minister
should maintain the assurance which
he has given in this House. He should
implement such assurances. He should
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see that they are rehabilitated and
then only he should impound the
water. This will not barm the in-
terest of Rajasthan at all. Because,
whatever the gains made there are
the losses in this particular region.
We have to take both the factors into
account. Therefore, I submit, water
should not be impounded at all for
another 6 months or one year till
rehabilitation takes place. It will not
cause any damage to the foodgrain
production in the country. Actually
it will cost less to the Government of
India and to the country. It is be-
cause the amount which is spent on
temporary rehabilitation of these peo-
ple, 70,000 of them, will be much
more than the corresponding benefit
which will accrue if the water is im-
pounded. I have no quarrel with the
representatives of Rajasthan. I do
think that if hon. Members from Raj-
asthan had taken deep interest in this
problem ithey would have solved it by
this time and this situation would not
have arisen at all. It is only because
the bureaucracy in Rajasthan has
been feeding them with wrong facts
and information that they are taking
this particular attitude. I want them
to form a Commitlee, a Committee
consisting of Rajasthan MPs who
should see that these people who are
going to be thrown out for the benefit
of Rajasthan, are given proper treat-
ment in Rajasthan.

The rainy season will be coming in
June, 1973. The impounding of water
will start. There will be enough water
coming and difficulty will be faced by
these 70,000 people, because there is
no other source of income for them.
Whatever nominal compensation has
been given is not enough. It has been
said that majority, 80 per cent, have
got compensation and an impression
has gone round to the effect that huge
amounts have been given to the
majority of the people. It is not so,
I represent that area. I know that
srea. I can assure the House that
they have not got compensation of
more than 20,000, What can you get
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for Rs. 20,0007 For Rs. 20,000 you
cannot get a single irrigated acre of
land at all. It costs about Rs. 25,000
to get a good perennial acre of land
and it is this class of people that 1
am speaking for. If there are flve to
seven persons who have got huge land
Dr. Rao can amend the law and deny
the entire compensation to them but
I am speaking for 80 per cent of peo-
ple who are small farmers. There-
fore. I entreat Dr. Rao to treat their
case in a way that the misery which
is going to be caused now 1s reduced
to the minitmum. Therefore, I submit
that he should keep up the assurance
which he has given to this House so
that all of us are not put to ridicule.

Lastly, he should make an attempt
to coordinate the entire power in the
country from whatever source it is.
They should have a broader outlook
and coordinate the three systems so
that maximum electricity is produced
and each region 18 given the proper
share.

SHRI RANABAHADUR SINGH
(Sidh1): Mr. Chairman, Sir, 1 suppose
that in this erg of shortages Dr. Rao
would happily combine qualities of a
statesman and an engineer, We would
have, of course, plenty of occasions
to be exercised over the conditions as
this country 1s passing through but
at the same time, I feel, that for a
country like ours that we are experi-
encinng a power shortage at the mo-
ment is the first indication that we
are entering the age of progress and
development. As such, this is not
the time when we should be overwhel-
med the difficulties that we are
facing. I submit this is the time when
the qualities of a statesman should be
used and helped by the gqualities of an
engineer should take a long-term view
of the difficulties that we face. I
think the projection of 52 million KW
of power needed in 1980-81 might
again turn out to be conservative as
our projections in the previous years
turned out to be far short of what
we are needing now. So, I plead that
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it is time that we take a broader pers
pective of this particular problem.

At this time our country is mainly
depandant on hydel electrity and
thermal power. We are just entering
the atomic age of power generation.
I submit respectfully, because Dr. Rao
is a specialist in this fleld, would it
not be possible, andam afraid read-
ing the present Report of the Ministry
there are no indications to this effect,
and cheaper also to start thinking of
harnessing the geo-thermal power
that we have in our country. As per
the latest publication of a scientist we
have a geo-thermal vein running
parallel to the Himalayas in the North
and then crossing over to the South
in Tamil Nadu. These areas happen
to be most endemically short of power
and if we were able to do something
in this fleld there might be a solution
to our problem there.

At the same time, this ig an age
which snowballs in its progression
rate, when we recall that what hap-
pened in the last 500 wyears in this
country has been repeated in ten
years and, may be, in the coming five
years, that will repeat itself. The
projects that may be made for the
future have to take into account the
gradually accelerating pace of the
world as such.

So may I respectfully therefore sub-
mit that it is time that apart from
these orthodox energy sources that
we have been using so far, this geo-
thermal power that is capable of
being used was also taken account?
Again, T am told—this is ag per one
of the papers ] have with me—that
the source of energy for the future is
going to be hydrogen gas. It might
sound rather too utopian to think
about it in the present context of the
economy, but what I mean to submit
is that when we look at this power
position in a pragmatic way, we have
to take into account these factors
which might help us in the future,
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and there is no point in closing our
eyes to these possibilities.

At the same tume, incidentally, what
we are going to face as a problem
gradually over the years is and will
be environmental poliution. When
we talk about geo-thermal and hydro-
gen gas power, we obviate the possi-
bility of this danger.

Closer to home, as my hon. friehd,
Shri R. S. Pandey, hag very ably put
it, the area of Singrouli, which is very
rich in low quality coal, is an ideal
setting for a super-thermal power
station. The shortage points of North
India would be ideally commanded
by a super-thermal power station that
can be located at that place. It is a
matter of satisfaction that in answer
to a question recently, we are told
that particular suggestion of the State
Government to set up a super-thermal
power station has reached this Minis-
try, and I am sure that they would
give quick clearance to that.

I wish also to draw the attention of
Dr. Rao to the fact that one thing
which is exercising almost all the
farmers in my region is the guestion
of tariffs. Our Electricity Board has
set about the task of charging the
farmers for the electricity that they
consume on their farms in a very
complicated manner. I do not wish
to go into that particular complication
because there is no time, but I would
entreat Dr. Rao here to take this
matter up with the Electricity Board
and see whether it is possible to
simplify the tariffs so that they be-
come comprehensible to the small
farmers. Right at this moment, they
are incomprehensible and the farmer
is bhard put to understand them.
Consequently, he is also exploited and
he sometimes loses more money than
the electrieity he yses.

Az far ag rursl elecirification goes,
thig is one particular agpect of the
Ministry which is extremely grati-
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fying in performance. I pay that it
is particularky this aspect of this Min-
istry that cam really do something for
tire backward regions as such. All
this talk of removai of the imbalances
and of bringing up the backward
regions can be put into effect by thus
ome particular Rural Eleotrification
Corporation scheme but for the fact
that this particular Corporation is
now starved of funds. I would make
a very sincere plea that Dr Rao
should take all the precautions neces-
sary to see that the Rural Electrifi-
cation Corporation is net put back
due to shortage of funds.

In the same context, I feel that this
new mini project that has been
brought out by the Rural Electri-
fication Corporation is a very mean-
ingful one and it should be put to
use, Villages of 2,000 to 2,500 popu-
lation spread out over the whole
country which, in spite of the assu-
rances given on the floor of the House
and in other State Assemblies, have
remamned wunelectrified, should be
given electricity by taking advantage
of this mini project.

Also, I have come across one parti-
cular aspect of the functioning of the
REC which I would like to bring to
the notice of the Minister, and it is
this. The REC has two types of prog-
rammes; one for the normal regions
and one for the backward regions.
The programme for the backward re-
glon takes account of the fact that
those areas are predominantly Adivasi
and have very little paying capacity
and so they stagger the amount which
is recoverasble from the farmer or
Irom the Eleciricity Board. I have been
facing ¥his problem that some of the
Flectricity Boards initially started out
by sending all the schemes, even for
advanced regions, as backward sche-
mes. The result has been fthat the
Corporation being a careful authority
starteq to reject those schemes. Now,
the reverse procedure hes set in. Now,
even schemen meant for backwand re-
glons are processed in the State Wleo-
tricity Boards ag schemes for adweme-
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ed regions and subsequenily the peo-
ple who are backward initially are
new saddled by the schemes which are
meant for advanced négiong. I would
contract that this aspect should be
looked into, and in case there is a ma-
chinery that is possible to be set wup,
those areas which have been sanclion-
ed the advanced area schemes might
be again classified as and given the
advantage of backward area schemes.

Now, my learned friend Dr. Karni
Singh has requested me to put before
the Minister his views which I shall
read out from his letter. He says that
for many years he has been making
ihe request on the floor of Parliament
that the Rajasthan canal project should
be taken over by the Centre. “Since I
am going to be out, I shall be grateful
it you can read out this particular
thing and say that the hon. Minister
might look into this matter in the con-
text of the famine problem in  that
area at the moment,” I support this
request in view of the famine condi-
tions prevailing in that region and
also the magnitude of the project.

He goes on to say:

“The hon. Minister had also assured
me that the Churu district of Rajas-
than which suffers from aclute water
shortage would be explored by the
survey team of the Ministry of Irriga-
tion and Power to find out if the Ra-
jasthan canal project water could be
lifted to the Churu distriet, or, alter-
natively, the Ghaggar flood water can
be brought down to the Churu district.
I hope that this survey will be done
and if already done, the Government
may kindly inform the House of the
results of the survey.”

MR. CHATRMAN: The hon. Mem-
ber's time {8 up.

SHRI RANABAHADUR SINGH: 1
shall just take one more minute.
Ofie full year has gone by and we the
people of Rewa region have waited an-
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xiously for the Ban Sagar Project.
This is a unique project. It is some-
thing like the new schemes for air
travel; where you go now and pay
later. In this scheme, a slight amount
of money is pul up for a barrage and
then you divert the floodwaters into
a certain canal to generaie electricity
and the rest of the dam will be built
by the revenue that will accrue from
the electricity. Each year that is lost,
apart from the fact that nearly six
and a half million acres are losing the
capacity of doubling their production,
nearly 10 crores of rupees of revenue
that is possible from the eleciricity
is also being lost. I do not mean to
hasten the process wherein we have
been fully assured of Dr, Rao's en-
couraging attitude to this thing. What
I mean to mention is only a fact that
a backward region has many ramifica-
tions.

If an advanced region is denied
something which it wants, it can raise
a strong voice, but a backward region
does not even have the capacity to
raise a strong voice. It can only pray
that a sympathetic and early decision
would be reached on the matter and
the only possibility that appears to
us is to reach a decision is this:
‘Whereas the amount of water-flow it-
self ranges from—according to the
Khosla Committee Report—42,888 mil
lion cubic metres. It goes down in
another estimate to 30,000 million cubic
meters and the Bilar Government's
own assessment is nearly 50,000 mil-
lion cubic meters. In such a situation
would it not be possible for him to
accept this suggestion to set up a high
power national body of experts which
could evaluate the availability of water
correctly and having done that, could
evolve an equitable distribution for-
mula.

I hope that Dr. Rao will study this
suggestion for whatever it ig worth I
did get a shock of my life when on 6
March Dr. Rao answering starred
question 201 fafled to mention Ban-
sagar project as a project under dis-
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pute. My feelings could only be des-
cribed by a certain based in his sher;

T W AT W
fomy ag IR &Y

@Y 9T TG @ T
¥w fag aFTH & qIw )

I hope that situation will not arise,
and by next year when we meet again
to discuss this Ministry’s demands the
Ban Sagar Project shall have been
formally launched.

st fagware v (¥afan) : awr-
wfr wEm, s oY 3w A 80 wfowe
AT #fy ax fred s s T
¥ fa feres W= wravEs € | @A
Fwr ¥ orer A & A @, Afeat § o
st acaar ¥ Ffew Iawr fos amaar
faear & SuawT gar § /T IR A
wr N AT QA qE ST
T grer ¥ wg e e § s w1 A
qed ¥ S ™ fFT T g A 1951
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T o S N T AfFT ag
afr wft & ok | o aF faw 361
qr g€ o T ai Ay W
dew ot &, ToegT dee g
@t aveg WY agw oAt §
oot ww o § | wieg ag
AT ISAT & FVT-HHY F7T 20 A FIHTL
ITH G FA F, IIRY WS I@ X
Ty ¥ wOrT & W ¥ W I 7
ar wifge a1« A wfRy |
o faom ¥ F a%T A e afew
7 W argen g 6 dwh aoere 9
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FoeTT } ¥y woere ¥ e R § )
i T & fawy s WX AR waTr
# o afxdY wr o wrar § Sad o
Fraant § | wfRw ¥ gy o 9
HEY FroAr % F@ A avw § o oww
faraT 8 S A FomTd aredy
At ¥ wery & fod gere R AT
FT AN AT & | F T a9y ¥ A g
2@y B 4 97 Rw & o g afes
JAsAT A fer ¥ AW T gAY TwT q2W
o g, st R g wf wfwr wwr ww
¥ &%y wfr safier faorelt Y awer oY
agT W | wfew A 7 T 2w A
it fre? g wAw @ SAK A9 ¥ @iar
ATAT #Y TT ITT SN FT AL AT
& 1 3 T ¥ o 2w R AW H AT A
fre® yu & 9% Avary ¥ oA wfaew
7 ag difr s @ i oft fre® g
&t favat sy wfaw & @31 < aw
% yfewor q faog sam e s o
afz 3@ Aifs = ww W weAE @
AT W F 77 qrag i fq=rf #
gy ¥ fadw = 7 9@ sfe
Tzt freem 0 7 § afw 27 fa
ey & forrd ford e wfiwer ¥ wg
faar & fr 3 fo¥ gq & 1 7g oY §
FrorTeY & T X SO SC@TE |

W S T Ty & W W g
IAk T ¥ TS | gl dw X
TE A A e § T OF T e
g1 1951-52 & arx qroe Ford
SHTC AT 126 FUOT WY i awfer

CHAITRA 20, 18905 (SAKA)

Irrig & Power 342
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o 3w fir oY weiw oo § g ot deer
¥ ooy fafeir g <y @ owed grow
&0 & & e Aver & W oy qonme
¥ TF q7er ft ¥ Fyv o7 fr AW Iw
Werer 70 Hver T WA | Y Ot feafdy
T omg ot 8 ot @, Iw e &
FewT Ttfgd

et ¥ faroreft qgen® & qrerw 7
oY w1 gwr & 4 I R, IR W
FNwAT g ¥Hq g1 afew ow
ara & fir ag farorely ofy st od & foriy
et wreft § a7 Ffy samw & fay
agft Y Wt & ) wE gEw ¥
qT AT AL T I5AT 2 Afww aw
ot grwr< waeft Aferit ¥ Sor 9 wed
B oy wmw wRfF daw w
¥ &Y R #) Iwfa @Y o, v Ay
¥ 2w Y swfa ¥ sfy somem W
Y mgeE T @ s T ary
# 50 Yo #fw ¥ e & w7 50
wfoemr & ot amY arf =0 & 1 oy
T ¥ A W o ¥ fak fr oy
et faeet w7 four wfe & fox
qal ¥ smree agry & fod o At
foorelt & WE ¥ @ AR @ T
St 31 @ AT @ AR W
AT Arfgd W1 gqar q=< T g
=ifgd |

TfedIa A Ter o S ¥
g NG E | GAE qg@ #7 5 A,
1953 %1 ¥F Wh¥E & X ¥ g
T31aT g7 w17 fagre & ow awew & vawy



35 DG Mm, of

o P 9T | TR A0 12
oW oAy @ A o T
gt g wlr g€ 1 W T W
ot qgw § Afem g} T o
R ¥ TrEgT GT ¥, ot afet
farer wg arr ), Ay A & I
R T 59 ¥ oF uHs ¥ W e
A 35| g e W W@ TFE A
faurd @ & agr vv€ OF FE A
e Y g€, T f @R A f
a7 Fon ged W fage ¥ arlr
qgEaT &1 @t ww pifrd ¥ Wy
for forae ¥ QY wvar @ @uT o oY
3 Wfgd SO% A W 9 9geE
@1 fet W #§ wofa 4 e

SHRI R V SWAMINATHAN (Ma-
dura1) BSir, while supporting the De-
mands of the Mimistry of Irrigation
and Power, 1 would like to place cer-
tain aspects before the Government. If
an agricultural country hke India 18
to prosper, irrigation comes first and
toremost Top pmority should be
given to 1t and an assured water-supply
shoulg be made available to the agr-
cultumsts. But Irmgation and Assured
water-supply under urgation system
always remains as a scarce commodity
because they are not available all
over the country Only one-thuird of
the cultivable land m this country has
got agssured water-sypply yoder irnga-
tiop systems and two-thirds age raip-
fed. Even taking o account all the
water resources like tubewells, rain
wajer, tanks, efc., npt even 50 pex cent
of the cultivable lgnd gets irrigation
fackities. A majos portion of the land
still depends on. rajn Thia iy the fate
of agriculture in omr cowntry.

The Nationgl Commission on Agri-
clutyre hag comp up with a proposal
that irrigation should be modegniged.
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Modernmisation means improving the
efficiency of the existing irrigation sys-
terms, remodelling the headworks, rais-
ing the level of the crests, augmenting
the channel capacity and remnforcing
the bunds of ithe channels to preventd
secpage of water.

In Tamil Nady, it appears most of
the river projects have been tapped
and we have to look to other saurces.
Of coyrse, there are certamn rivers on
the borders of Kerala whose water 18
flowing waste into the Arabian Sea I
know 1t 15 very difficult to convince
the Kerala Government to help Tarml
Nady by supplying some water

Even one ordinary scheme, the Up-
per Periyar Scheme, which 1s only to
raise the crest of the dam 1s hanging
fire with the Government for a very
long time We do not know what 18
the reason for the delay Is it because
the Kerala Government stand in  the
way since they have also got a say
in this Upper Periyar Project?

In Ramnad we have got a beautiful
irrigation system on account of which
water 18 not wasted There are a num-
ber of tanks, one adjacent to the other,
n such a way that the outlet of water
from the tank flows to another tank
Even the dralnage water flows to the
tank This system 1s prevalent from
the Western Ghats to the Bay of Ben-
gal, from West of Madurai to East of
Maduray because the slope of the land
mn that region 1s also favourable for
sych a gystem In Tamil Nadu invari-
ably the ayacuts under these Tanks
comeg to only 50 acres to 500 acres
Of course, 1n some cases the tank irm-
gation caters to 1,000 to 2000 acres
As these tanks are depending on rain
water, there 15 shortage of one or two
wetting for the crops resulting inlow
vield If we provide some tube-wells
by deepenung the tanks by L000 ta
1,600 wt. we will be able to provide
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and executed immediately, I am very
sorry to mention that I am disappoint-
ed that Hon. Minister Dr. Rao did not
come forward with a token grant for
the Ganga-Cauveri scheme, which is
the dream of our people for a very
long time. Many experts and politi-
cians have talked about it. In the olden
days, Sir C. P. Ramaswami Aiyar and
Shri Satyamurthi top congress leaders
talked about this project. While Shri
Satyamurthi was contesting a seat for
the old Central Assembly during the
year 1936, he assuerd the people that
he will bring the Ganga-water to the
south if he is elected, in the same
way as Bhagirath brought Ganga to
the earth. We have been talking about
this for a very long time. Very recently
foreign experts came, investigated the
matter and made an aerial survey and
declared it as a feasible proposition.
The hon. Minister has not come for-
ward even with a token grant.

Here 1 would say that thig project
should be renamed and hereafter cal-
led Ganga-Kanyakumari project and
not as Ganga-Cauveri project. In the
olden days in the south Cauveri was
the only source and it was flowing in
the Trichy and Tanjore districts. The
politicians who came to the Central and
State legislatures were the wvociferous
leaders from Tanjore and Trichy who
wera benefited by the Cauveri. Fur-
ther, there were no river projects be-
yond Cauveri north to mention at that
time. Therefore, they thought of
Ganga-Cauveri scheme. Now, they are
the projects of Perivar Vaigai and Tam-
brabaranj beyond Kaveri extend-
ing upto Kanyakumari. Therefore,
the Ganga project should be taken up
and extended to Kanyakumari. I think
the hon, Minister, Dr. K. L. Rao will
agree to my suggestion to re-name this
project as Ganga-Kanyakumari Pro-
ject. This project, if it 1z taken up,
will be a multi-purpose project. Firstly
if the projecrt is put through, it will
control floods ang reduce devastation,
provide irrigation for several States in
the country by bringing several lakhs
of acres under cultivation and it will
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also provide a suitable inland water
transport system from the North to
the South, from the foot-hills of Hima-
layas to Kanyakumari. This 18 a very
important project. Maybe one of the
biggest in the world. I do not know
why the Government has not done any-
thing about it so far. We have been
talking about this; hon. Members from
both sides of the House have been
asking for this project for a very long
time. In the Congress Election Ma-
nifesto, it was mentioned that this
project would be taken up. Therefore,
the Minister who represents the Cong-
ress Government, shoulg give an ans-
wer to this.

I would like to mention another im-
portant thing. This iz about water dis-
putes. The hon. Member, Shri H, M.
Patel mentioned gbout the dispute over
the Narmada waters, There is also the
dispute over the Cauvery waters. In
order to solve this problem, we must
bhave an autonomous National Irriga-
tion Commission. This Commission
should function independently on the
lines of the Election Commission and
the Attorney General ang their verdict
should be final and binding on all con-
cerned. Had this Commission been es-
tablished before, many of the disputes
could have been solved long long ago.

I would also like to mention about
the power crisis. This has affected the
whole country. It is much worse in
Tamil Nadu. Seventy-five per cent
power cut has been Imposed in Tamil
Nadu. T am very sorry to mention here
that the Tamil Nadu Government has
been sleeping over this matter. They
have not looked into the future posi-
tion and assessed the shortage. They
have not anticipated the defleit.
I would request the hon. Minister to
look into this and come-forth with im-
mediate as well ag long-term solutions.
In fact, not only the Tamil Nadu Gov-
ernment, but the Central Government
has also been lethargic over this sub-
ject. The Hon. Minister should en-
lighten us as fo what is being done
to solve the power crisis in Tamil Nadu
immediately.
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We have been clamouring for major
power projects. We cannot depend only
on hydel sources Hydel sources have
been fully tapped in Tamil Nadu and
now we have to go back to the ther-
mal power sources. As far as thermal
power is concerned, I understand, Ta-
mil Nadu Government have gent about
11 new proposals for a total power
generation of about 500 MW. I like to
know how these new propogals stand.
The Central Government, besides im-
plementing the Kalpakkam  Scheme,
and bringing the installed capacity at
Neyveli to 600 MW. and commission-
ing of Kalpakkam Atomic Power
Station should establish two thermal
power stations one atTuticorin and
also one at Madurai. They should also
establish two Atomic Power Stations
1 the coastal area of Tamil Nadu, one
Tanjore and the other at Ramand.

With these words, I conclude my
speech.

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Chairman, Sir, I am
very much conscious of the time-limit
and I would like to lay stress on
certain points and complete my
speech.

Several hon. Members have very
rightly stressed about the desirability
of bringing in a constitutional
amendment so as to make water as a
national asset. In the Report, they
have said:

“Water is a national asset and
we have to develop this concept in
the interests of proper utilisation
of our resources. As a first step,
it would be necessary to amend
some of the existing provisions of
the Constitution to reflect the con-
cept of water as a national asset
and to provide for the settlement
of water disputes by conciliation,
arbitration or otherwise.”

Bo, it hag only remained a pious
wish and I do not know when Dn
K. L. Reo and the Government
a matter of fact, will bring

L

CHAITRA 20, 1895 (SAKA)

Irrig. & Power 350

this important issue before the House
and see that what they have envi-
saged in their Report will become a
reality.

They have also said in the Report:

“Despite the rapid strides made
in developing irrigation, it has been
possible to utilise only about a
seven of the available water re-
sources of the country so far.”

So, the position remains that the
majority of the water potential that
is_ going waste into the sea has not
been fully utilised.

As a matter of fact, every State has
developed a sort of vested interest
and there have been endless dispuies
with regard to sharing of waters,
Referring disputes to arbitration or
appointing tribunals has not accele-
rated the golution but has delayed it.

For years together, for instance,
Krishna-Godavari water dispute has
been going on endlessly with the re-
sult that millions of people are suffer-
Ing. Also, there is no project that
could be made available with the re-
sult that disparities and regional im-
balances have been growing from day
to day.

Coming to my State, it looks as
though we have been denied power
as well ag water but we have been
given a Minister incharge of irriga-
tion and power. Dr. K. L. Rao being
an eminent Minister as well as an
engineer has got many schemes at
hand. But I do not know whether
they will be a bit hesitant when 1t
comes to economic conditions of
Andhra Pradesh. I only request him
not to be hegitant but to do justice
to this neglected area.

About the power position in
Andhra Pradesh, I would only quota
an editorial that has been brought
out in the Hindu, date March 31st
Hindu is a reputed daily whose edi-
torials are read with respect. The
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editorial has said about the comple-
tion of the Srisailam hydro-electric
project in Andhra Pradesh. The edi-
torial says—I quote:

“In the light of the Union Min-
wter for Irrigation and Power, Dr.
K. L. Rao’s statement in the Rajya
Sabha the other day that there was
no proposal for the Centre to take
over the Srisailam power project
in Andhra Pradesh, it is highly
doubtful if the schedule of 1974-75
for commussioning the project can
be kept up. The installed capacity
1s 440 MW in four units of 110 MW
each. With nearly Rs. 30 crores
spent on the scheme go far out of
an estimated cost of Rs. 74 crores
(the cost of transmission lines is
another Rs. 10 crores), the project
hag absorbed enough funds already
and reached a siage when further
delay beyond 1974-75 would not only
mean a rise in cost, but a grievous
loss of revenue from use of power
from the project. The indications
are not encouraging. The annual
expenditure incurred by the State
Government is gbout Rs. 4 crores
and at this rate where is the ques-
tion of adhering to the time sche-
dule? The finapcial position of
Andhra State is not very comfor-
table. It has gone through some
agonising months of agitation, des-
truction and administrative disrup-
tion that whatever resources it can
muster would go to meet the imme-
diate needs of bringing the State to
normal working condition. Nor is it
well placed in the matter of power
generation and, in the context of the
traveils of power shortage experienc
ed in large areas of the country now,
the gelf-interest of each Htate is
likely to predomingte over the large
need to share any exira power with
more  vulnerable neighbouring
States.

Some kind of Central assistance
spems to be cslled for. Any ex-
peditions power generation adds to
the well-being of the country.
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Allocation of funds is said to be
not yet finalised. I the Central
Govarament cannot takbe over the
Srissilamn project to accelerate the
work on some technical grounds, it
should certainly underwrite the ex-
penditure in this regard. Indeed,
the budgetary position of Andhra
Pradesh is such that the State Go-
vernment iz unable to find funds
for even some of its important Plan
projects. In the case of the Kali-
nadhi scheme in Mysore, the Cen-
tral Government has agreed to
finance the firet phase of the pro-
ject outside the Plan during the re-
maining period of the Fourth Plan
and during 1978-74, the Mysore
Government expects Rs. 283.42
crores as Central assistance, the
balance of Rs. 37 crores promised
for 1872-73 and 1973-T4. A similar
apprnach in the case of the Sri-
sailam project can help its early
m’-ﬂt 13

They have said in the editorial
elaborately that this project must be
financed by the Central Government
as they have done in the case of
Kalinadhi Project of Mysore. They
have clearly said in the editorial that,
if there ig no Central assistance com-
ing outside the State Plan and as
Andhra Pradesh, as it is now in a
turmoiled siate, would not be able to
finance the project, this project will
not be completed even during the
Sixth Plan period. So, they have
very strongly pleaded that this pro-
ject must be taken up by the Cen-
tral 8overnment as they have done
in the case of Kalinadhi project..
(Interruptions). They have given
extra financial assistance during the
first phase of its execution. There-
fore, it has been pleaded that Srisai-
lam project should be treated on par
with Kalinadhi project of Mysore.

About acute shortage,
Andhra Pradesh occupies a pride of
place next only to Assam. It is far

the afl Tndia

in t State, there ig acute power
shortuge. Dety 40
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installed power capacity in the State
is done by hydel projects and the rest
by thermal projects. I do not know
whether the continuing schemes of
Srisailam, Upper Sileru and Nagar-
junasegar will be completed by the
end of the Fifth Plan. Upper Sileru
is a project where the infrastructure
is ready, everything is ready; with
Rs. 30 to 40 crores of Central assis-
tance, that project can be commis-
sioned soon; it has a generating capa-
city of 400 megawatts.

Andhra Pradesh is one State where
thermal projects can be executed
without any difficulty. Coal is in
abundance there—the coal suited for
generation of thermal station. I do
not find any reason for the Planning
Commission or for the Government
of India to sanction schemes outside
Andhra Pradesh where they have to
depend on Andhra Pradesh for the
raw material, coal. Instead, they can
as well start a thermal plant in
Andhra Pradesh. For instance, they
can straightaway sanction the ther-
mal plant envisaged at Vijayawada
where cheap coal is available. That
will not only feed Andhra Pradesh
but also the other power-hungry
States in the south. I only plead
with Dr. K. L. Rao that thig thermal
plant must be accelerated. Other-
wise, as and when the other States
advance in power generation, there
will be a wide gap between Andhra
Pradesh and other States and it
would be said that because of certain
circumstances, they were able to get
more power than Andhra Pradesh
through Central assistance. The
Neiveli Power Station and the Kal-
pakkam Atomic Power Station were
purely Central projects and the bene-
fits have gone to Madras. Likewise,
‘we reasonably feel that there should
be an atomic power plant in Srisai-
lam. I am told that they are select-
ing certain atomic power plants. I
would request Dr. K. L, Rao that the
proposed atomic power station that
has been thought of for being located
in the south be located in an ideal
place like Srisailam.

<81 L.S.—12,

Coming to the irrigation aspect, 1
feel that these river water disputes
must be taken out from the purview
of the Tribunal and they must be
settled soon. With regard to sharing
of Krishna waters, I plead with Dr.
K. L. Rao to implement the recom-
mendations of the Khosla Committee.
The Khosla Committee, while recom-
mending the Nagarjunasagar Project,
have said that 260 TMCT of water
must be spared for irrigation pur-
poses for Rayalaseema. The Srisai-
lam Hydro-electric project is purely
a power project and it should be
converted into an irrigation project.
That project alone will be able to
irrigate the drought-affected and
famine-striken areas of Rayalaseema.

Now, coming to another project
which has been envisaged as a gigan-
tic project—the Ganga-Kaveri link, I
think it will take shape soon. While
implementing or surveying that pro-
ject, I am sure Dr. K. L. Rao will
keep in mind that the alignment
should be in such a manner that it
covers the drought-affected and
poverty-stricken areas in the country
which include Rayalaseema also and
I do not know what the alignment as
at present envisaged is, but I want
him to bear 1n mind this aspect.

There are certain medium irriga-
tion projects about which we have
made representations, for instance,
the Varadarajaswamy project, the
Gazuladinne project and the Puliven-
dla canal in Rayalaseema. Unless we
pay more attention for bringing irri-
gation to the drought-stricken and
famine-stricken areas, the backward
areas will not be brought on par.
Other irrigation projects also need
very urgent attention. For instance,
the Godavari Barrage which has been
constructed hundreds of years ago.
The barrage is about to collapse. I do
not know what is going to happen to
the delta districts of Andhra Pradesh
if the repairs to the Godavari barrage
are not attended to soon. So also, the'
Pochampahad project and the Vam-
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sadhara project. They must be look-
ed into.

Coming to the Nagarjunasagar
project, it has become yet another
white elephant, as white elephant as
the Rajasthan Canal, with the result
that the financial resources of the
State Government have been spent on
the Nagarjunasagar project and con-
sequently other minor irrigation pro-
jects and some other which will give
immediate benefit to the people have
been help up for want of resources.

I would again plead with the
Planning Commission, with the Cen-
tral Government and with Dr. K. L.
Rao that a way has to be found for
these huge river valley projects
which are eating into the financial
resources of the State Governments,
they must be taken out from the
purview of the State Governments
and tackled at the national level so
that they become national projects.
The power generation hydel projects at
Vijayawada and Lower-~Sileru project,
like the thermal plant should be
given top priority., .All the irrigation
projects must be taken on hand as
early &8s possible and then the all
India National Grid must be put into
a concrete shape as immediately as
possible. I am sure every section in
this House will whole-heartedly sup-
port this because we have suffered
enough for the last 25 years because
of these river disputes from State to
State, each State behaving as if it
is an independent govereign State.
It is & national asset-power and
water, and it should be shared by all
and I hope the proposed Bill will be
brought soon to see that water is
made available to every State irres-
pective of whether it flows through
that State or not.

Sir, I whole-heartedly support the
Demands and I am sure Dr. Rao,
while replying to the debate, will
make a specific mention about the
Srisailam project as to when it is go
ing to be taken up and how it is go-
ing to be implemented and also the
irrigation aspect of the matter.

APRIL 10, 1878
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SHRI BIRENDER SINGH RAO
(Mahendragarh): The progress and
development of a country is measur-
ed by its power consumption. Even
twenty five years after Independence,
India has the lowest rate of per capita
consumption of power in the world.

17 hrs.

Dr, K. L. Rao ig an able person.
He is a technician. He is an en-
gineer. But I am sorry to say that
he has been absolutely ineffective
during this considerably long period
that he has been in charge of this
most important Ministry of Irrigation
and Power. I do not blame him. I
blame the Government for not pay
ing proper attention, perhaps, to His
plans and to his demands. I woula
have been happy if a man of his cali-
bre had been a full fledged Minister
of the Cabinet, so that has voice
carried greater weight.

17-01 hrs.

[Surt1 K. N. TrwaRry in the Chair]

We have seen that power on which
depends our agriculture and our in-
dustry has been in short supply.
Out of the total of Rs. 122 crores, de-
manded by the Ministry of Irrigation
and Power, about Rs. 86 crores are
to be gpent on Power alone. This is
the position. We know that power is
in short supply becausc of wrong
planning. Most of our projects have
not been completed, The costs have
been rising. One of the former
Plannig Minister is sitting here. The
Planning Commission and the
Planning Ministers have not paid due
attention to the importance of pro-
duction of power in this country.
Our projects have not been commis-
sioned because we want machinery
only from Bharat Heavy Electricals
and Heavy Electricals Limited. We
have failed to import power machi-
nery from abroad. If it had been
done, the situation would have beem
probably very different today.
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1 A8 UntWbdhptl 55 1’ wowd, like
to mention about Badarpur Thermal
Statjons - I{ was stated in-1067. The
cpst.qf the”projéct, ‘initially estimat-
ed was Rs.-40 ccrores.  Today it is
nearly;Rs. 60 crores; Dr. Rao assur-
ed me in-196% that power would be
made available from Badarpur in
1968, Now we ‘are in 1978, And,
still; there ig- nothing in view. It
may take another-year or two when
even the first unit could be commis-
sioned. Same js the fate of all the
State thermal projects all over the
Country. -

Similarly, the cost estimates on
Baira Salal and Salal projects have
gone up by more than 100 per cent.
Now, this amount of Rs. 868 crores
which is being demanded by the Min-
istry for Power Development, would
really amount to about Rs. 40 crores
in terms of the money value of what
it was two years back. If the money
had been found then, probably much
betier work could have been done
and most of our projects could have
been completed. But this was not
thought of.

I would particularly wish to voice
the complaint of the farmers. They
have received a raw deal at the
hands of the Irrigation and Power
Ministry. 70 per cent of the power
15 being utilised for industry. Only
10 per cent is being consumed by the
agricultural sector. The remawning
20 per cent is for commercial use,
for street-lighting, for house-lighting
in big cities and so on. Only 1 per
cent of the total production goes for
rural electrification. To meet the
power shortage in villages why can't
the Cities be looked after by private
electric supply Companies? If that
is the picture, what has been the
need for getting up the Rural Electri-
fication Corporation? Why should
money be spent if there was no
power? Haryana has been electrified
only on paper. I can say from ex-
perience that hardly any village has
seen electric light during the past
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one year. That is the position in the
whole of the country also. They
plan to electrify 75,000 villages more
in the current Plan, That would
mean nothing without power, Qut of
your installed capacity, hardly 45 per
cent is being utilised for production.
Thig is what I believe and out of the
production of 20 per cent is lost in
transmission. This is not a satisfactory
state of affairs. 1 would prefer that
the existing projects should be made
to work more efficiently Our trans-
mission losses rhould be reduced.
More power should be found for agri-
culture which produces 50 per cent of
our gross national income and which
is receiving only 10 per cent of power
There would have been no shortage of
foodgrains if adequate power had
been found for agriculture.

As regards irrigation the situation
is no better. We are utilising hardly
17 per cent of our water resources in
the country today. During our four
Five Year Plan there has been an in-
crease of only about 3 or 4 per cent.
It is lack of irrigation that is respon-
sible for food shortage in that wvast
agriculture country.

There has been talk about Ganga-
Kaveri link Dr. Rao termed it as a
grant project People call it a dream
To my mind this dream would remam
a dream. It would never come true.
According to tHe present estimates it
is going to cost about Rs. 3,000 crores
and about 6 million XW of energy
would be used, which is one-sixth of the
total power that we produce today in
India, for lifting Ganga over 2,300 ft.
over a canal of 3,000 muiles. There
have been many wisemen in the world
and Dr. Rao also may be a very wise-
man but I would advise him to go
slow. Most of the wisest men of the
world are not known for their wis-
dom but better known for their whims
and eccentricity. Let us not see that
a very able engineer started a project
which proved disastrous, These
friends of mine from TU.P.,
Bihar and Bengal, some of whom
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refuse to have U.P. divided because
it is the land of Rama and Krishna.
Does Dr. Rdo believe they would allow
mother Ganga to be taken to South =o
easily. U.P. requires water; Bihar and
West Bengal require water. All the
navigation will suffer in Bihar and
West Bengal if Ganges is diverted,
Port of Calcutta would suffer as the
Hooghly requires 40,000 cusecs of Ganga
water. Therefore, this project certain-
ly requires re-consideration and very
deep thought. After U.P., Bihar and
Bengal, Haryana and Rajasthan have
a prior claim on Ganga water.

As regards irrigation projects, I
wold suggest that the projects which
would give immediately benefit to the
country in the matter of foodgrains
should be taken up first. Inter-
State water disputes should be spe-
adily resolved. Haryana is asking for
a canal, the Nehru Canal, which
would irrigate about 7 lakh acres. It
would only require about Rs. 30
crores, but sanction has not been ac-
corded to it and work has not start-
ed. Haryana's share in Ravi-Beas
waters has not yet been determined.
It is holding up Haryana's irrigation
projects.

There may be many more projects
like this. If Dr. Rap would see that
the water resources of the country
are utilised in such a way that the
dry areas get benefit and at the same
time, immediate beneflt accrues, per-
haps this country would get out of
the food crisis very soon.

I would suggest that Irrigation
should receive more funds. Only
Rs. 25 crores have been allotted for
irrigation and flood control measures
this year, as against Rs. B6 crores for
power alone, This amount is cer-
tainly insufficient. Dr. Rao should
fight with his Cabinet colleague. He
should make a case for allotment of
more funds because irrigation and
power are going to bring wus pro-
gress and prosperity. But this Min-
istry, I am sorry to say, has not re-
celved the attention of the Govern-
ment it deserves; it has not received
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SHR!I K CHIKKALINGAIAH
(Mandga): .Indiaris predominantly -
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an agricultural country where more
than 20 per cent of the population
are living in the villages and their
principal ayocation is agriculture.
Agriculture to be successful needs
adequate and timely moisture in the
soil. Rainfall in India is mostly conw:
fined to the months of June to Sep-
tember when the south west mon~
soon brings in rain.

Many times the rains are inade-
quate and untimely and as a result
agriculture depending upon rainfall
13 precarious. Therefore irrigation
plays a crucial role in successful
agricultural operations. Assured
water supply is necessary for in-
creased agricultural production:
Further in the interest of earning
more foreign exchange for improv-
ing the balance of trade, increased
production of commercial crops has
also to be given high priority.

Agriculture has, therefore, been
accorded high priority in the Nation-
al Plan which began in 1851. At the
beginning of the First Five Year
‘Flan, the krigation potential from
major and medium projects was
9 66 million hectares. There has been
substantial increase in the area pro-
vided with irrigation facilites dur-
ing the last two decades. Out of the
580 major and medium irrigation
projects undertaken since planned
development was initiated in the
country, 361 projects have so far
been completed and others are in
various stages of construction; many
of them have already started yielding
benefits. The anicipated outlay for
the year 1072-73 is Rs. 275 crores on
major and medium lirrigation pro-
jects and it is anticipated that 0.0
million hectares of additional irrige-"
ton potential would have been pro-
vided during this year against a tar-
get of 1.1 million hectares. The like-
ly achiavement of additipnal irriga-
tion potential created from major and
medium projects during the Fourth
Plan is -expected ‘to be about 3.8 mil-
lion hectares against a target of 48
million hectares.

-
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There is always some timelag in
the utilisation of irrigation potential
in almost all new projects, Especially
in the tail end reaches, it takes a few
years for these areas to be developed
and the entire potential as envisaged
is achieved.

Paucity of water is very keenly
felt by the ryots in the tailend rea-
ches. This is most effecfively solved
in the Nira Canal Area in (Oid Bom-
bay Presidency) Maharashtra. There,
a phatkari, an official, is appointed in
each distributory to see to the pro-
per control and distribution of water.
Dating card will be given to each
ryot, who will be in readiness to take
water to his land. Otherwise he will
be deprived of water for that period.
The last man to be served with water
1s the Maduboy man, i.e., the ryot,
who will be in the immediate vicinity
of the distributory.

How water distribution is control-
led? Before the advent of water to
the newly dug canal, measuring de-
vices, such as Gibbs module ‘V' not-
ches and Ventury meterg are installed.
In every distributory water is mea-
sured and distributed for the crops.
Every drop of water is utilised to the
best advantage of all concerned.

Unauthorised and clanderstine use
of water by any ryot is severly dealt
with. The P,W.D. is given summary
powers to deal with such cases. The
minimum punishment given in such
cases ig to thirow away his filled out
of wet cultivation, so that it may be
a standing example for those who are
likeminded to follow. 1 was one of
the deputationists, who was sent to
Nira canal area by the Government
of Mysore to gtudy the analogous con-
ditions prevailing there and to adopt
the methods in the Viswesvariah
Canal Area whatever iz feasible,

Therefore, wherever new schemes
are to be sanctioned ,the costs of ins-
talling the meeguring devices ete.
have to be included in the Estimate.
'rhhwhwtchuwtnmlnu-
run to maintain the Cansl and
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have control over distributien of
water.

The Hikkal system 1n the WNirg
Cana] Area is perfect. The nikkals
are cement pointed. It eliminates the
disputes among the ryots and also
arrests the loss of percolation water.

Ag regards agricultural drainage sys-
tem, huge pipes are hewn under-
neath. The percolation water is
tapped and led again to the maig dis-
tributory at the tailend so that paucity
pt water is avoided and the difficul-
ties may be minimised.

Coming to the Inter-State Water
Disputes, there are certain differences
of opinion which have arisen
among the States of Mysore, Tamil
Nadu and Kerala over the utilisation
of the water of the Cauvery river.
The sailent features of the 1924 agree-

ment between Mysore and Tamilnadu
are:

(i) Mysore has the right fo cons-
truct the Krishnarajasagar dam up
to a height of 130’ to collect water
upto a height of 124'—49,300 M.C.
ft. of water to irrigate 1.25 lakhs
of acres of land,

(2) Mysore is allowed to cons-
truct additional reservoirs upstream
of Krigshnarajasagar across Herma-
vati and Cauvery to impound
45,000 M.C. ft. to irrigate 1.10 lakh
acres. But somehow or other, the
technical sanction lg withheld,

(3) Madras Government is allow-
ed to have a reservoir at Mettur
to collect water ty the tune of
93,000 M.C. ft, tp irrigate 3.1 lakh
acres. It may also construct reser-
voirs across Bhavani, Amaravati
and Noil rivers, in which case
Mysore may constructan offset re-
servoirs to impound 60 per cent of
what Madras impounds.

So, whereas the Mettur project is
allowed to collect 93,000 MC. ft. of
water Mysore is allowed only 49,000
M.C. ft of water. Bo, Madras getus the
lion’s share according to the agreement
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I do not know why this injustice has
been done to Mysore. I request Dr.
K L. Rao to take into account this
injustice which has been done to
Mysore.

Berber who is an authority has
written a book entitled Rivers mn
Internagtional Lgw. The undermen-
tioned extract from this book on the
Cauvery Agreement merits special
notice:

“In India, Cauvery dispute bet-
ween Mysore and Madras settled
in 1925 was a dispute between PBri-
tish India and the other was g de-
pendent Princely State under Bri-
tish Suzerainty., The despute was
not settled by the application of
law but through an authoritative
decision of the Sovereign Power of
the British Crown, under the gene-
ra] responsibility to interfere in
every matter, in which, according
to its estimation, the public interest
was threatened with injury.”

So, the Madras Goverr ment has en-
joyed a lion’s share According to
the formula, we have a right to a cer-
tain amount of water to be impunded
over and above K.R.S, but they are
not allowing us to construct dams to
impound 45,000 M.C, ft. The Tribunal
appointed to go into this matier has
not done anything. A fact-finding
committee was constituted and it has
sent its report. Now the Chief Minis-
ters of these three States— Mysore,
Tamil Nadu and Kerala—are expect-
ed to meet during the course of this
month, I request Dr. Rao to take
into consideration the fact that
Mysore has suffered and Madras has
stood to gain under the Agreement.
Under the law of equity, those who
come to equity courts must come with
clean hands. So, the Madras Gov-
ernment has to come with clean
hands, Those who claim equity from
otherg must do equity to others.
Under these circumstances, I request
Dr: Rao to see that justice is done to
Mysore.,
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*SHRI MADHURYYA HALDAR
(Mathurapur): Mr, Chairman, Sir,
I would like to raise only a few
points. I would at the outset take up
the Ganga Cauvery link issue. Dr,
Rao 1s trying to take the Ganga water
to the South and merge it in Cau-
very. I must say that it is wholly
an unrealistic plan. Ganga water is
needed for the port of Calcutta and
the Government is unable to supply
40,000 cusecs of water which is abso-
lutely necessary to keep the port
alive, The Central Government
under the strong pressure from the
State of West Bengal have temporari-
ly permitted the flow of 40,000 cusecs
of water for a period of 5 years and
I do not know what will happen
when this period is over, Sir, if
Ganga water is diverted to the South,
the river Hooghly will dry up and
the State of West Bengal will wither
and not only this but the State of
UP will also be affected very badly.
Apart from all these, the paucity
in water flow will also cost its dis-
astrous spell on Bangladesh too.
Dr. Rao may be a religious minded
man and through this project he may
be trying to enhance the religous
importance of the river Cauvery by
mixing Ganga water into it. But this
apart, if his idea is to give more
water to the South then I would ask
him why he is not trying to divert
the surplus Brahmaputra water to
Cauvery? Why is he not making
effort to divert this water to the port
of Calcutta through the river Hoogh-
1y? He is not mindful of doing any
one of these things but on the con-
trary he is bent upon pursuing an
unrealistic plan of linking Ganga with
Cauvery. For all these reasong I
very strongly oppose the whole pro-
ject because it is unrealistic and it
will bring ruinous effects on the
States of West Bengal and Bihar and
also Bangladesh. This cannot be done
and this should not be done.

Secontlly, Bir, in 1971 in reply to
my question Dr. K. L. Rao had stated

*The original speech was delivered in Bengall
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at a plan had been formulated to
t up 100 sluice gates in Sunderbans
ea which will ultimately be linked
ith the Sunderband Delta Project.
Since then every year we are being
told about these 100 gates and every
vear allocations are also made in the
udget but in reality nothing is done
'_"ﬁeyond this. It must be borne in
‘mind Sir, that 96 per cent of the
population of the Sunderbans area
‘are cultivators and they can raise
only one crop in a year. But for the
Jast few years these cultivators are
unable to raise this one crop even.
They are facing starvation and driven
by hunger. They are flocking around
‘the city of Calcutta with begging
howls. This is the reality of the situa-
tion prevailing in Sunderbans today.

We have been hearing for a long
fime about this Sunderbans Delta
Project but nothing precious is being
done. At that time it wag estimated
that the whole project would entail
an expenditure of Rs. 200 crores but
we do not know how far the project
has progress and in which direction.
With a proper implementation of this
project many salt water rivers can be
turned into sweet water rivers and
we would be able to bring 10 lakh
acres of land under two-crop cultiva-
tion and through this cultivation the
recurring food scarcity which pre-
vails in the State of West Bengal can
be mitigated to a great extent.

- I would also like to know from
Dr. Rao as to what is actually hap-
pening to the Mograhat Scheme. A
sum of Rs. 4 crores has been ear-
marked for this project and for the
Mograhat (West) Scheme expecting
some earth work, nothing substantial
has been done so far and this work
has cost the Government a few lakhs
of rupees. Dr. Rao has himself visit-
ed this place some time back and I
would therefore like to Know from
him the actual progress made in this
regard.

: Therefore, I sum up my speech b,y
recording my vehement opposition fo
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‘the Ganga Cauvery link and with my
queries about the progress so far
made with regard to the installation
of 100 sluice gates in the Sunderbans
area and about the progress made
with regard to the Mograhat Scheme.

DR. H. P. SHARMA (Alwar):
Sir, there are two ways of looking at
the power development of the past
two decades. If we consider our
functioning among the constrainte
that we have today since indepen-
dence, the result has not been a very
bad one. We have done pretty well.
Even though the population has dou-
bled, the per capita consumption of
electricity has multiplied five times.
But if we look at the other side and
compare it with the world figures,
‘then perhaps we do not have such a
heartening picture. The total power
production of India as compared to

the told world production is only 1.2
per cent.

The per capita consumption of power
in India is only 8 per cent of the world
average. I do not have to go into
these figures. But these figures show
that we stand almost at the bottom
of the world figures. While USA con-
Sumes 7150 kwh, Canada consumes
8450 kwh and USSR consumes 2680
kwh, we consume only 95 kwh as
against the world average of 1200
kwh. While we have been struggling
along the picture of nower shortage,
there is one factor that came, the
failure of monsoons and drought con-

ditions, and which immediately lent
seriousness to the problem. But we
must remember one thing that a

country of this size and magnitude
will have to live with the monsoon
failure not only this time but even
in the future. This we must be pre-
pared to do.

What I find not so creditable is that
there has been poor planning  and
even poor implementation. We start-
ed with an assumption that the power
growth will be 12} per cent. All our
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plang have been made on this assump-
tion while we find that the figure
should have hbeen about 15 per cent
and that would not have put us into

this  difficult position. There is the
other side of it also. All through past
four Plans and three single Annual

Plans, there has been a continuous
shortfall of the order of about 35 per
cent. In the First Plan, it was a
shortfall of 20 per gent, that is, in the
installation of generating capacity. In
the Second Plan, it was 36 per cent;
in the Third Plan, it was 35 per cent;
during three Annual Plans, it was 38
per cent and in the Fourth Plan, it
was 37 per cent. When there is such
a record all through, not only for the
duration of First Plan, not only that
it might spill-over the Second Plan,
when this shortfall continues right
from the beginning. I think, it is time
we should sit up and examine our
priorities and the way in which we
make our Plans. Even now, I do not
know what is the position about the
Fifth Plan. If it is going to be 33 or
35 per cent continuous shortfall, if
this is the same amount of built-in
shortfall in the next Plan, then the
country should really sit up and
examine the whole picture.

I think, one thing that we can do at
this stage is that we should identify
our major problems and identify them
in a realistic manner. There have
been four or five manors which I can
summarise. First is the non-imple-
mentation of the installation of gene-
rating capacity. 1 have already given
that figure. Then, there is non utili-
sation of installed capacily. We have
not produced power according to the
capacity we have had. Then, there
is also absence of machinery to allow
flow of power from one surplus State
to another deficient State. There is
also the absence of inter-State grids.
Another factor is that there have been
transmission losses of the order of 16
to 18 per cent. In one State, the
transmission losses were as high as
25 per cent. This is a strange picture
that one-quarter of the total power
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generated can just go down the drain.
That certainly needs that we should
examine the way we are functioning

Another thing is that there was a
Mid-Term Appraisal by the Planning
Commission to find out why the things
were going so slow and they pinpoint-
ed or they put their finger on the
late deliveries by the H.E.L. and B.H.
EL. This has been the Mid-Term
Appraisal by the Planning Commission
that there have been late deliveries by
these two public sector undertakings.

About 80 per cent of our population
lives in villages. In any development
plan, in any social programme, we
have to complete our rural electri-
fication programme and give it the
first priority.

There are so many other problems. I
do not want to go into all of them.
There is variation in the supply of
voltage and frequency. All throughout
the country, they have exceedeq the
statutory limits that have been laid
by the Ministry. We have to accept
power under these conditions. But the
point is that even under the statutory
limits that we have laid, they wviolate
even those conditions.

The point which needs a very th-
orough and dispassionate examination
is the Fifth Plan. We have somehow
crossed the difficult years and have
come upto this stage. The target that
is set in the Fifth Plan for installation
of generating capacity is 21.8 million
kilowatts. During the Fourth Plan—I
do not know the exact figure because
there is still some time left—there will
be a total installation of 7 to 8 million
kilowatts. But what I wish to say is
that the target that is set in the Fifth
Plan, namely, 21.8 million kilowatts,
has to be seriously examined. That
means, every year, we should be instal-
ling generating capacity of the order
of 4 milliop kilowatts. What has been
our performance so far? In 1965-66 it
was 1.8 million kw., in 1968-67 it was
1.21 million kw, in 1967-68 it was 1.77
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pillion kw, in 1968-69 it was 1.15 mil-
ion kw, in 1969-70 it was 1.18 million
w, in 1970-71 it was 0.98 million kw,
1d in 1971-72 it was 0.58 million kw.
\nd we are supposed to  accomplish
ing less than 4 million kw every
in the Fifth Plan! About that, the
ures that are available are these.
his is the break-up of 21.8 million
llowatts. 6.7 million kw would be the
pill-over in the Fifth Plan frcm the
‘ourth Plan, 7.8 million kw would be
e extension schemes proposed to be
aken at developedq sites and the re-
paining 7.2 million kw would be the
sw generating schemes; the first two
perhaps be achieved. but what
j er you wauld be able to fulﬁ]
is target, I have a genuine doubt-
because, as I said, our capacity in
071-72 was just 0.58 million kw. This
s the base, this is the position we are
?_at the moment.

" Then, you do not have the capacity
o builg equipment for that. The Fifth
Plan target, as I said. is 21.8 million
: The indigenous capacities are
ited. Our total equipment-building
papacity, including thermal. nuclear
nd hydel, comes to 17 million only.
lhat still leaves a balance of 4 million.
hat means, you do not have the capa-
tity. Either you should come out with
3 proposal that HEL and BHEL would
e expanded or there is simply no
eting out ef it unless you have de-

Then, one of the constraints that are
t on the Ministry is this. There is
) age of steel. It is a genuine prob-
. They are only getting about 10
r cent from the indigencus supply
nd 40 per cent from the  imported
ota For the balance of aimost 50
jer cent, they have to work on their
own to get the supply, and that is

ething which is beyond this Minis-
" The Government as a whele, the

f whether we want to put this Minis-
¥y in this position where they have
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Another point that I want_to men-
ticn is about transmission loss. The
present loss on transmission is about
18 per cent whereas the world average
is not more than eight per cent. In
one State it is as high as 25 per cent.
I woulg like to read out from the re-
port of the Power Eccnomy Commit-
tee. The point is that even if you do
succeed in putting up generating plants
you still would have to have transmis-
sion facilities which you do not have.
There might be one surplus State ad-
joining a deficit State. Yet, the picture
would not improve without the trans-
mission line. I am quoting from the
report of the Power Economy Commit-
tee.

“If the results are to be achieved
within the required time, a decision
on the next higher wvoltage, i.e., 400
or 500 kw has to be taken without
any further loss of time.”

They have further said:

“We have, therefore, to plap for
an interchange of over one million
kw between the cifferent regional
power systems. Such power transfer
woulg need extra high voltage lines
with voltages of 400 or 500 kw.”

“At present, not a single inter-
State or inter-regional tie with such
capacity is proposed nor have any
feasibility studies to evolve the con-
cept and plans for a national grid...”.

We do not have even the feasibility
report on this kind of power trans-
fer...

MR. CHAIRMAN: Please conclude.

DR. H P. SHARMA" There are so
many other things. One of the probl-
ems with which the Ministry is faced
is the organisational get-up. You have
the CWPC, the Regional Boards
and the Central Electricity Authority.
They have no statutory powers, they
have only recommendatory powers. The
State Electricity Boards get your re-
commendations and they say that,
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since you do not have any statutory ©

powers, these are simply recommen-
dations and they are nct obliged - to
accept those.

Then, there is necessity for regionll
load despatching stations. Unless you
have these, there is not gving to be
any efficient transfer from one region
to another.

There is also need for standardisa-
tion. If yoy adopt that, then there
will be savings all round—. in
in capacity, increase mn efficiency,
ings in inventory, and so on.

sav-

1 now come to atomic energy. ﬁﬁo-
mic energy produces only 2.2 per cent
of the power generated in the coun-
try, But that should not be takem at
its face wvalue. It is an effort which
would be responsible for meeting the
major power needs of this country
after iwo decades. We have a good
job at Tarapur, I do want to say one
thing. We had some dltﬂcult}es at
Tarapur and somehow there ®&¢ms to
be some impression that we do not
either have the experts or the scien-
tists or a team to run the plant. I
would certainly want to dispel that
suggestion with all the earnestness at
my command. We have the finest team
functioning there. We were faced
finding a solution to one ‘of* the "ﬁost
dificult problems faced anywhere _ in
the world and I am glad that the job
was completed with total satisfaction.
18 hrs.

ot aTgTw ufgnrc(é’mm)
awrafy wg, & sfim  agr <
fafeey #t ahﬁwmwnirgq
mﬂgwgmwwmm;@,m
# vk ww oy fr fredr 25 W}, .3,
¥ feamg mﬁwa%au#m
wrfr g€ &, fer g wafa g9 gad
wﬁlﬁatﬁtiqﬁﬁm*m-
faa ¥ o< ¥ A T AW qEM—
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afe g, e § g feark wroew
goT & oY gatar ¥ fagy Wy 8,
afer g9 dw ¥ ot § fomr W wafer
1 rgwk IR oRfy g
& Twy § 1 37 e F § oo qvy 2w
& gy ¥ §Y W WEw § | 0
Rw ¥ fad fred 25 ast # w1 o
& Ferart Ao s aw S AT E L
g% Y qrre & o, AfEew ag WY
. oo ¥ fad, wew qqw FY 99 ¥
Mﬁﬁfﬁgﬁmaﬁmﬂ
-:"tlh PSR’

awTafa wgiea, Teq sAn fgga
%aﬁwﬁ!mwt w%t wfear ga
-#%@r*‘tmﬁtl agi *Y WY
AR gfoom WiT arfenfan W 2
Sy 'S s g TRl ¥ @@
v der ¥ war< ardt §, S atw 7
WA ¥ FOT ¥E RAH IG T
1 %1 ww et et 787 & WX 7w
T A @T § 1WA FE FAT A€
St § @ o Wi & aa W |
H1§ ferars a7 &Y o & WX A wrr
¢ fr foaa WY TF @R ITQ AR
i, ex AT q® E 1 10~15 A= AY
I§ B G o qFEr # ww war
3I¥ & iz faame 9% o & afy oW
# I7 F1 YT 10 FUT T 47 & 7T
HEITE ¥Y AW § IVHT WWE 15 FAT -
arqgu iy, wh g ¥ § el
Torreams gt weft ar oY &, 3@ 9%
W X g yErsr ar A )
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Fo It Wit qeg Do § o ot fare
qur gut & | ¥ astar wr W
e ¢ T wolt oY dererr ¥ avelt §,
ot oY S aer g 7 1 gEd aor-
aore qrormt § fog & Qv aar qawn #
12 ®: wrw gwe wiw ¥ fearf O,
wet s feft ey & fawrs wff o o
IR | XH g% § ¥o W qTEA ¥
weawar ¥ a57 w3w W) P & gww
wifeat £t dow g€ oY, ¥ avit o feeft
frig av At ogw 9@ &1 AWM &
[etehac i O SRCR C RO R o
¥ o=z fraera &30

T & wfafed 600 w2 39TE &
forcrarer fa=mE oo woTa & 780 AMARE
fastely & arx # s | g af@E
¥ o9 7Y & g9 o« YgU qA ¥ Faw
27 RO WIT 1 9T WY W F A
FEo &a & quww 38 wfawa v A
J9ENT H & qTATYAT | W FATE WO
¥ faorelt gat oAt w wE qFA=
qg=Td fawr senfed s owwe )
agi 7< 780 Amare faws: &are g
¥ ga? @& # faoel faw adafr )

wa & wer ww ¥ §B W fawnd
AT & A1 H TT0 TT ATEW T WA
W7 5T FTAT ATEAT E AT 1969 ¥ AW
1872 @ wodr & fad Fofr mf -
o ¢ ot ¥ ewfy xawer o am
& FroArd -ATaR, IRTET, AT,
werfaed, ANwere, S0 d 7w, gadw
e, gior oo aur wyw, fo @
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®HIT 517. 74 FAT ®F § | g7 G178
& 33,31 Wrw oFE AT ¥ feerE
grft 7ur fage &t 2860 A
enfy ewan (ferwes $ifedt) s
g | fo & wer q2wr ¥ Rww WOt
QT A HEGERAT w1 g Fiar afew
B ¥ gat gt wr oY fager ard w3
oY AW H A W I K qHA F FTRY
ATHIAE BN WX ZELT _W W) I ¥
AV ISTE ).

¥4 ¥ @19 819 g% w7 fagqm q%
ot & fa=mk weft wgtew w1 s fawrn
wrgar g | feed 25 awt H gw F Faw
& gmd woT AW A §@ T 3
fomr £t w1 sfer = gf W & W
Wt fesd gu §-4F TRwaw 51 @,
Wt #YE YT e Ty 8, faerd H A
argw 7€ &, snfew feufa gaar #asic
& f il Y AT WTHT T FT AT
wq=TAT g & 1 faed ad g9 o Ay
TE GWET FT FATEA GHT, W4 S2W
FE ¥ T wae foar s T wi
¥ gluET FTAT 74T | 9T WL TG A
mies feafa a0 gurd «f, faarf
gfd 99 da ¥ 7 gowew F7E
&Y R ¥ 7€y T 3 AT | Heq WRW
FOHIL 7 agi & fad o 7 «f a9
Ao &Y §, IT R AT o TA AKX
*T ST Wy wrAT Afed arfe I
aeX § Weg wrattaa fear o wH 1 F
oA §-1, dwame fow ¥ omw
T awaT 9 Wi o faga oF faarg
AT | X0 AW w7 gaww el fredr
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i qwr fas # dr @y
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wrefl | AW wgEE T S ¥
fad afx e wfipfy so s @
£H 'Y ¥ FAT B AW Y qnT &0
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gafsr omer I At r@r &

& are ara & AT FTAT TTEar
g fo oy g x8 aw & Nfow @
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wo& fert & frd wfgw fowt #
v Tewer wold wd wire et o
o GATT At orew ey Ay e )
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fir i wrc ot @ we et
% fag ¥ sowr w Frer § Sl
wivpfy y=it ¥ ¥ wfigg 1| o swre
¥ qager, fardeht o wrodr ofr gy
¥ wiear saferdt w1 ey q@v A g
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA) Mr Chairman, Sir, I am really
thankful to all these Membeérs who
have participated in the debate They
have made many useful suggestions

MR CHAIRMAN You may continue
your speech on fhe 13th
18 hrs.

[The Lok Subhg then adjourned, til

Eleven of the Clock on Thuraday, April
12, 1973/Chastra 22, 1895 (Saka) 1



